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 LOK  SABHA,  DEBATES

 LOK  SABHA

 Tuesday,  December  5,  972/Agrahayana
 14,  894  (Saka)

 The  Lok  Sabha  met  at  Eleven  of.  the
 Clock.

 [Mr,  SreaKer  in  the  Chair]

 ORAL  ANSWERS  TO:  QUESTIONS

 Jnstallation  of  Gas  Turbine  by  Calcutta
 Electricity  Board  with  Central.  Assistance

 *30i.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a):  whether  there  was  any  .  approved
 proposal  for  the  installation  of  the  Gas
 Turbine  to  meet  power  shortage  in
 Calcutta  area.  by  the  State  Electricity
 Board  with  the  promised  financial  assis-
 tance  from  the  Central  Government;

 (b)  if  so,  the  present  position  of  that
 scheme;  and

 (c)  when  the  same  is  likely  “to  be
 commissioned?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND  FO-
 WER  (SHRI  8.  N.  KUREEL):  (a)  to  (©).
 A  statement  is  laid  on  the  Tale  of  the
 House.

 Statement

 (a)  Yes,  Sir.  A  proposal  for  installa-
 tion  of  two  gas  turbine  sets  of  20  MW
 each  at  a  total  cost  of  Rs.  700°  jakhs

 including  a  foreign  exchange  component
 >  Rs..427  lakhs  has  been  received  from

 ‘the  West  Bengal  State  Electricity  Board

 to  partially  mitigate  the  shortage  in  peak-
 ing  capacity  in  the  Calcutta  area.

 (b)  The  Scheme  Report  was  scrutinised

 by  the  Central  Water  and  Power  Commuis-
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 sion  and  their  comments.  were  communi-
 cated  to  the  State  Government.  The
 availability  of  fuel  oil  required  for
 operation.  of  the  gas  turbines  is  under
 examination.

 (c)  The  Scheme  can  be  .  implemented
 in  about  8  months  after  sanction,

 SHRI  INDRAJIT  GUPTA:  According
 to  this  statement,  you  will  see  that.  the
 scheme  or  the  proposal  for  installation  of
 gas  turbine  sets  was  received  by  the  Gov.
 ernment  from  the  West  Bengal  State
 Electricity  Board  and.  has  been  scrutinised
 by  the  Central  Water  and  Power  Commis-
 sion  and  their  comments  were  communi-
 cated  to  the  State  Government.  But,  on
 the  whole,  I  want  to  know—because  there
 is  nothing  here  to  tell  us  what  the  com-
 aments  are—whether  the  Central  Govern-
 ment  is  in  favour  of  such  8  proposal  .or
 is  not  in  favour  of  it.  I  would  also  ike
 to  know.  from  him  whether  it  is  a  fact
 that  there  is  a  counter  proposal  that  these
 gas  turbine  sets  to  be  installed  should  be
 not  under  the  State  Electricity  Board  but
 under  the  Calcutta  Electric  Supply  Cor-
 poration  and  that  dispute  is  holding  up
 finalisation  of  this  scheme.  What  is
 Government’’s  -views  on  that?

 SHRI  B.  N.  KUREEL:  The  position  is
 not  like  that.  The  delay  has  been  only
 due  to  the  fact  that,  for  the  operation  of
 the  two  gas  tutbines,  about  29,000  tonnes
 of  light  diesel  oil  are  required  annually.
 The  CWPC  has  asked  the  State  Electricity
 Board  that  they  should  confirm  the  avail-
 ability  of  this  quantity  of  light  diesel  oil.
 But  they  could  not  get  the  confirmation
 from  the  Oil  India  Corporation.  »  In  |  ‘the

 ‘absence  of  that  confirmation,  finalisation
 of  ‘this  scheme  is  delayed.  As.  soon  858

 “we  get  the  confirmation  from  ‘the  State
 Electricity  Board  that  they  are  able  to
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 obtain  this  quantity  of  light  diese!  oil,
 this  will  be  cleared,  There  is

 nothing
 to

 hide.  The  counter  proposal  Has  nuthing
 to  do  with  this.

 SHRI  INDRAJIT  GUPTA:  Assuming
 that  the  IOC  is  not  in  a  position  to  sup-
 ply  the  very  considerable  quatitity  of
 light  diesel  oil  which  is  required  by  stich
 gas  turbines—I  think  it  is  about  5000
 kilo-litres  per  month—may  I  know  whe.
 ther  the  Central  Government  would  give
 necessary  assistance  by  way  of  foreign
 eachangbe  allotment  in  case  this  light
 oil  has  to  be  imported  from  abroad?
 According  to  newspaper  reports  to  which
 व  ब्रा  drawing  his  attention—I  do  not
 know  whether  he  has  seen  it—there  a
 Canadian  offer  which  includes  supply  of
 this  light  diesel  oil  for  a  period  ot  upto
 two  years  but  the  Calcutta  Electric  Supply
 Corporation,  a  British  company,  is  pre-
 ferring  some  British  scheme  which  is
 much  costlier  and  which  does  not  include
 any  provision  for  thig  oil.  Would  the  hon.
 Minister  give  the  foreign  exchange  clear-
 ance  for  a  scheme  which  would  enable
 them  to  import  the  necessary  light  diesel
 oil  to  run  the  gas  turbines  in  view  of  the
 very  severc  power  crisis  which  is  develop-
 mg  in  West  Bengal?

 SHRI  B  N.  KUREEL:  No  doubt  there
 »  a  vely  serous  condition  in  respect  of
 rower  mm  West  Bengal.  especially  in  noith
 Bengal  There  3s  a  ng  gap  =  In  north
 Rengal  the  pe:  capita  consumption  is  7
 units  while  in  South  Bengal  it  ig  40  units.
 No  doubt,  I  do  agree.  But  the  import  is
 necessary  only  for  the  crude  oil,  not  the
 hight  diesel  oil.  So,  this  is  to  be  sorted
 out  by  the  Corporation

 SHRI  INDRAHT  GUPTA:  You  said
 no  light  diesel  oil  has  to  be  imported.
 That  is  the  opinion  of  the  Central  Gov.
 ernmént,  Am  I  to  take  it  that  the  Central
 Government  has  told  them  that  no  light
 dies4i  can  be  imported  and,  therefore,  if
 it  has  to  be  found,  it  must  be  found
 indigenously?

 SHRI  B.  दह  KUREEL:  Crude  oil  has
 to  be  imported
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 SHRI  INDRAJIT  GUPTA:  Gas
 bineg  do  not  run  on  crude  oil.

 tore

 DR.  RANEN  SEN;  Mr,  Indrajit  Gupta
 asked  a  specific  question.  I  will  put  the
 question  in  a  different  way.  For  some
 time  there  was  a  controvamy  between  the
 Calcutta  Electric  Supply  Corporation  and
 the  State  Government.  The  Calcutta
 Electric  Supply  Corporation  wanted  to
 instal  gas  turbines  for  generation  of  elec-
 tricity  in  Calcutta  area  which  is  one  of
 the  most  hard-hit  areas  in  the  country
 and  the  State  Government  wanted  t»  re-
 fuse  to  give  that  sanction  for  a  gas  tur-
 bine  and  later  on,  it  transpired  that  some
 sort  of  a  compromise  has  been  agreed
 upon  and  gas  turbines  have  been  brought
 from  outside.  Now,  the  prices  quoted  by
 the  Canadian,  are  much  lower  than  the
 Britisher's.  Is  a  fact  that  in  spite  of  this
 fact  the  Buitiush  turbines  are  being  import-
 ed  and  the  Government  of  India  has
 given  a  licence  to  the  Calcutta  Electric
 Supply  Coiporation?  If  so,  what  are  the
 reasons  that  prompted  the  Government  to
 give  such  sanction”

 SHRI  8.  N  KUREEL  We  aie  very
 much  clear  in  ow  mind  that  if  these  tur-
 bines  are  to  be  installed,  these  will  be
 stalled  by  the  State  Electriity  Board.
 But,  at  this  stage.  I  cannot  say  anything
 because  this  scheme  has  not  yet  been
 finalised  in  the  ab:  of  the  confirma-
 tion

 MR  SPEAKER:  The  question  was
 very  specific—whether  it  is  the  Canadian
 or  the  British  offer  that  was  considered.

 SHRI  B.  N.  KUREBL:  How  I  can  I
 say  that?  The  scheme  has  not  been
 finalised.

 SHRI  INDRAJIT  GUPTA:  According
 to  the  statement,  the  State  Electricity
 Board  hag  sent  up  @  proposal  which  has
 been  examined.  Does  that  proposal  visua- lise  import  of  gas  thrbines  from  Britain
 or  Canada?

 SHRI  8.  N.  KUREEL:  That  will  be
 looked  into  later.  At  this  stage  we  cafi-
 not  say  wherefrom  we  will  buy.
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 “SHRI  INDRAJIT  GUPTA:  When  will
 syou  say?

 MR.  SPEAKER:  Instead  of  going  too
 cmauch

 into  Get)
 he  asked  a.  specific

 question  whether  it  is:the  Canadian  offer
 or  the  British  offer.  You.can  say  ‘Yes’
 or  ‘No’.  Why  go  into  other  details?

 SHRI  8,  N.  KUREEEL: That.  aspect  his
 not  been  examined  so  far.  We  cannot
 say.

 SHRI  MADHURYYA  ‘'HALDAR:  In
 ‘he  statement  it  is  stated  that  the  Scheme
 Report  was  scrutinised  ‘by  the  Central
 Water  and  Power  Commission  and  their
 comments  were  communicated  to  the
 ‘State  Government.  May  I  know  from
 the  Minister  about  the  comments  of  the
 CwPrc?

 SHRI  By  N.  KUREEL:  The  only  thing
 was  this;  they  wanted  canfirmation  about
 the  availability  of  oil,  like  diesel  oil  etc.
 That  is  all.  Their  only  confirmation  was
 whether  they  will  be  able  to  get  so  much
 oil  or  not.

 SHRI  INDRAJIT  GUPTA:  They  have
 asked  confirmation  whether  they  are  going
 to  get  it.  They  say,  it  cannot  be  got  indi-
 genously,  it  must  be  imported.  He  says,
 we  won't  allow  them  to  import.  That
 means,  the  case  is  rejected  indirectly.
 Where  will  you  get  so  much  oil  every
 amonth?  I.0.C.  cannot  give  it

 SHRI  8,  N.  KUREEL:  TI  have
 about  that.

 MR.  SPEAKER:  Don't  lead  him  to  say
 ‘No’.

 stated

 SHRI  MADHURYYA  HALDAR:  He
 did  not  say  what  are  the  comments,  he
 says,  this  thing  and  that  thing:  that  is  all
 that  he  says.

 feet  में  रेल  कर्मचारियों  के  लिए
 क्यार्टरों  का  निर्माण

 #302.  श्री  हकम  बद  eget:

 .  क्या  रेल  मेंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 AGRAHAYANA  4,  894  (SAKA)  Oral  Answers  6

 (क)  क्‍या  दिल्‍ली  में  रेल  कर्मचारियों

 के  लिये  प्ावसीय  क्वार्टर  बनाने  की  कोई
 योजना  सरकार  के  विचाराधीन  है  ;  और

 ख)  थंदि  हां,  तो  कितने  क्वार्टर
 “बनाने  का  विचार  है  ौर  निर्माण  कार्य  कब  से

 पभारम्भ  किया  जायेगा  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes,  Sir.

 (b)  Quarters  for  Railway  staff  are
 constructed  on  a  programmed  basis  and
 works  are  included  in  each  year’s  Works
 Programme  to  the  extent  funds  are  avail-
 able.  Accordingly,  for  the  three  financial
 years  1970-71,  1971-72  &  1972-73,  245
 new  additional  quarters  have  been  pro-
 grammed  for  construction  in  Delhi  area.
 458  new  additional  quarters  out  of  this
 have  been  completed  and  the  balance  787
 are  im  progress.

 DR.  RANEN  SEN:  His  answers  are  so
 fast  as  the  running  of  the  Calcutta  mail:
 let  him  read  a  little  bit  slowly.

 श्री  हकम  चन्द  कछुबाय  :  मंत्री  महोदय
 ने  प्रश्न  के  भ्रपने  मूल  उत्तर  में  यह  बतलाया  हैं
 कि  रेल  कर्मचारियों  के  लिए  निर्धारित

 कार्यक्रम  के  भाधार  पर  क्वार्टर  बनाये  [जाते
 हैं  तो  मैं  जानना  चाहता  हूं  कि  वह  कौनसा

 निर्धारित  कार्यक्रम  श्रापका  है  जिसके  कि

 आधार  पर  ाप  यह  क्वार्टर  बना ते  हैं  ?  श्राप

 के  यहां  दिल्‍ली  में  जितने  रेल  कर्मचारी  हैं
 उनको  इस  समय  अपने  रहने  के  लिये  कितने

 क्वार्ट्स  की  श्रावश्यकता  है  श्रीर  उनकी  उस

 आवश्यकता  को  ध्यान  में  रखते  हुए  आप

 कितना  समय  उसे  पूरा  करने  में  लगायेंगे  ?

 SHRI  द  A.  PAL:  3.78  lakhs  of  ruil-
 way  employees  are  there  and  only  5.23
 lakhs  ate  housed  and  8.55  lakhs  are  yet
 to  be  covered.  ‘This  would  cost  Rs.  2565
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 crores.  The  amount  spent  comes  fo  near
 about  6  to  7  crores  per  year  on  an
 average.  In  Northern  Railway  in  one  year
 Rs,  .4  croteg  have  been  spent  out  of
 which  Delhi  got  33  per  cent.  In  Delhi
 about  7,000  quarters  are  yet  to  be  pro-
 vided  for  essential  staff  and  1,000  sub-
 standard  quarters  have  to  be  improved.
 This  will  take  some  time,  Out  of  the
 money  available  50  per  cent  is  earmarked
 for  running  staff.  Non-essentia]  staff  will
 have  to  wait  for  some  time.

 श्री  हुकम  शयन्द  कछवाय  मेरे  पहले
 प्रश्न  का  उत्तर  मंत्री  महोदय  ने  नहीं  दिया

 है।

 अध्यक्ष  महीदय  :  जो  मिला  वह  ठीक

 हे  ।

 श्री  हुकम  चम्व  कछुवाय  :  क्‍या  अध्यक्ष
 महोदय  समझते  है  कि  जो  मिला  है  वह  ठीक

 =?

 अध्यक्ष  महोवय  मेरे  खयाल  मे  ठीक

 ही  दिया  है  ।

 श्री  हुकम  खम्द  कछवाय  मैं  यह  जानना

 चाहता  हूं  कि  रेलवे  मंत्री  महोदय  ने  दित्ली  मे

 रेल  कमेंचारियों  के  लिये  क्वार्ट्स  देने  के

 बारे  में  कौन  सी  नीति  निर्धारित  की  है  ?

 किस  आधार  पर  उनको  यह  कवाद से मं  दिये

 जाते  हैं  ?  ऐसे  रेल  कम  चारियों  की  संख्या

 बहुत  बड़ी  है  जो  कि  पिछले  20-20  सालों

 से  सबिस  मे  हैं  पर  बगर  क्वादस  के  हैं,  न

 उनका  कोई  अपना  मकान  है  श्रौर  न  ही
 रेलव  मंत्नालय  ने  उनको  रहने  के  बास्ते  अभी

 तक  कोई  स्थान  दिया  है

 अध्यक्ष  महोवय  :  साननीय  सदस्य  ने

 दिल्ली  में  रेल  कमचारियों  के  लिये  बवाद्टरों

 के  निर्माण  के  बारे  में  पूछा  है  1  भभी  उनके
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 कंस्ट्रक्शन  को
 बार  तौ

 पूरी  हुई  नहीं  झौर

 उनके  बांटने  की  बात  कर  रहे  है  ?

 श्री  भ्रटल  बिहारी  वाजपेयी  :  जितने

 बने  है  वह  कैसे  बांटे  जाते  हैं  ?

 अध्यक्ष  महोदय  :  बने  हुए  क्वार्टरों

 के  बाटने  के  बारे  मे  मंत्री  जी  यदि  बतलाना

 चाहें  तो  मुझे  कोई  ऐतराज़  नहीं  t

 श्री  हुकम  ्द्स्द  कछुबाय  :  रेल  मंत्नालय

 की  कौन  सी  नीति  है  जिस  नीति  के  श्राधार  पर

 वह  अपने  कर्मेचारियों  को  बने  हुए  क्वाटर्स र्स
 एलाट  करता  है  ?  क्‍या  यह  बात  सही  है  कि

 ऐसे  रेल  कमंचारी  यहा  बहुत  बड़ी  संख्या  में

 काम  कर  रहे  है  जिनको  कि  काम  करते-करते

 20-20  साल  हो  गये  हैं  लेकिन  उनको

 अ्रभी  तक  क्वार्टर  नहीं  मिला  है  ?  कवादर्स सं
 के  लिए  ऐसे  लोगों  के  प्रार्थनापत्र  काफ़ी  बड़ी
 संख्या  मैं  मौजूद  हैं  7  मंत्री  महोदय  ने  जो

 अभी  वतलाया  कि  787  क्वार्टस  बनने  वाले

 है  तो  यह  कब  तक  पूरे  हो  जायेंगे  ?  क्‍या

 यह  बात  भी  सही  है  कि  जो  मकान  झाज  बनने

 जा  रहे  है  उनके  बनने  के  काम  की  गति

 बहुत  धीमी  है,  बहुत  विलम्ब  स ेकाम  चल  रहा

 है  तो  उनका  निर्माण  जल्दी  से  जल्दी  पूरा

 हो  सके  इसके  लिए  रेल  मंत्री  जी  कया  करने

 जा  रहे  हैं  ?

 SHRI  T.  A,  PAI:  The  quarters  are
 allotted  on  the  basis  of  the  essential  staff
 who  are  required  to  reside  near  their  place
 of  work  and  who  are  likely  to  bo  called
 for  duty  at  any  odd  hour  during  day  or
 night.  Under  this  classification,  out  of
 10,354  essential  staff  in  Delhi,  only  3,328
 have’  teen  provided  with  quarters,  and
 7,026  are  yet  to  be  provided  with  quarters,
 The  quarters  that  ave  being  undertaken
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 fer  construction  are  expected  to  be  com-
 pleted.  by  March,  1974,  and  every  care
 will  be  taken  to  expedite  their  constryc- tion,

 ‘

 ,  जीम्ती  सुकुल  बनी  :  मै  मत्री  महोदय
 से  पूछता  चाहती  ह्  कि  रेल  कर्मेचा  रियो  के

 लिए  जो  क्वार्ट्स  बनान  की  स्कीम  है  तो

 उसमे  कोई  क्लास  फोर्थ  एम्प्लाइज  जसे

 पोर्टूस  के  वास्ते  भी  कोई  क्वार्टेसे  बनाने  की

 रेलवे  मव्रालय  की  योजना  है  ?

 SHRI  T  A  PAI:  These  include  quai-
 Yers  also  for  the  class  IV  employees.  As
 a  matter  of  fact,  since  the  beginning  of
 the  First  Five  Year  Plan  when  we  had
 3.i8  lakhs  of  quarters.  we  have  now  add-
 ed  another  205  lakhs  of  quarters  during
 these  three  Plans,

 SHRIMATI  MUKUL  BANERJFE
 What  about  porters?

 श्री  मोहम्भर  इस्माइल  :  अब  रेल

 कर्मचारियों  के  लिए  जो  क्वार्दस  बन  रहे  हे
 या  शोर  जो  बनाये  जायेगे  वह॒तो  ठीक  है  ही

 लेकिन  मेरा  सवाल  यह  है  कि  क्‍या  रेलवे

 मत्रालय  के  पास  कोई  ऐसी  भी  स्कीम  है  कि

 भाज  जो  उनको  मकान  का  हाउस  रैट  एलाउस

 मिलता  है  वह  बहुत  ही  ताकाफ़ी  (रहता  है
 क्योकि  जो  उन्हें  भत्ता  मिलता  है  उससे  उन्हें

 जो  किराया  देना  पडता  है  बह  तीन  गुना

 होता  है  तो  ऐसे  रेल  कर्मचारियों  को  जिन्हें

 कि  अभी  तक  क्वा्ट््स  हिलाट  नहीं  हो  पाए  है

 और  उन्हें  जो  वर्तमान  नाकाफ़ी  हाउस  रैट

 मिलता  है  उसकी  जगह  पर  उन्हें  वाजिब

 इनक्रीज्ड  हाउस  रेट  देने  की  कोई  स्कीम

 है?

 अध्यक्ष  महोदय  :  मौजूदा  सवाल

 मयाटेंसे  के  कस्टूकशन  का  है  जब  'कि  माननीय
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 सदस्य  का  सबा  उस  से  झलग  है.  झोर  यहां
 7र  बह  रेलैबेट  नही  है  ।

 श्री  मोहस्मद  इस्माइल  :  उनका  जो

 | 3  कशाया  ्नोदिन  बहता  जा  रहा  है  उस  को

 महनजर  रखते  हग  उनके  लिए  रेलवे  मबालय

 हाउस  द्  एलाउस  बढायेगा  था  नहीं  ?

 अध्यक्ष  महोदय  :  माननीय  सदस्य  बैठ

 जायें।  उनका  सवाल  जैसा  मैने  कहा  रैलबेंट

 नही  है  ।

 SHRIMATI  JYOTSNA  CHANDA:  In
 the  matter  of  construction  of  the  Rouses,
 may  I  know  whether  Government
 are  following  the  old  policy  or  the  old
 designs  of  the  quarters  which  ale  not
 hygienic  o:  whether  they  are  going  to
 change  those  designs?

 MR  SPEAKER:  They  will  chance  with
 the  ncw  Munister  also

 SHRIMATI  JYOTSNA  CHANDA:
 But  he  must  adnut  it

 SHRI  T.  A.  PAI-  The  original  type  I
 quarters  which  comprised  of  300  sq  ft.
 area  with  one  room  for  class  IV  employees

 has  now  been  modified  to  cover  about
 387  sq.  ft,  with  two  rooms,  fiom  Ist  April,
 973  for  class  IV.

 I  have  also  given  a  direction  to  the
 Board  that  they  must  go  into  the  economy
 of  construction  and  try  to  ste  whether  the
 cost  of  construction  cannot  be  reduced
 and  more  houses  could  not  be  provided

 with  the  limtited  resources  we  have.
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 Ticketiess  Travelling  and  Stepe  Taken  to
 Check  it

 +
 *340  SHRI  SHIV  KUMAR  SHASTRI:

 SHRI  PRABODH  CHANDRA:

 Will  the  Minister  of  RAILWAYS  ७८
 pleased  to  state:

 (a)  the  number  of,  persons  found
 travelling  without  tickets  from  Agril,
 972  to  September,  1972;  and

 (b)  the  steps  taken  by  Government  to
 put  a  check  on  ticketless  travelling?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  9,24,822.

 (b)  Apart  from  the  effective  propa-
 ganda  against  such  social  evils,  the  stcps
 tuken  by  the  Government  to  check  ticket.
 less  travel  are  as  under:

 (i)  Penalties  for  ticketlesg  travel  were
 enhanced  with  é¢ffect  from  700
 June,  1969.

 4ii)  In  addition  to  regular  and  sur-
 prise  checks,  massive  checks  by
 mobilising  a  large  force  of  ticket
 checking  staff,  and  Government
 Railway  Police  accompanied  by
 Railway  Magistrates  are  being
 conducted  on  vulnerable  sections.
 Joint  drives  with  the  co-copera-
 tion  of  the  State  Governments
 afte  carried  out.

 (iii)  Assistance  of  village  elders,  boy
 Scouts,  students  and  volunteers
 of  Social  Service  Organisations  is
 being  taken  in  the  campaigns

 (iv)  A  system  of  punishments
 erring  employees  and  rewards
 for  those  rendering  cxemplary
 service  is  followed  to  ensure
 effective  staff  participation

 for

 at  fire  कुमार  शास्बी  :  भध्यक्ष

 महोदय,  मै  आप  के  साध्यम  से  मंत्रीजी  से

 जाना  चाहता  हु  कि  अप्रैल  से  दिसम्बर  तक

 के  छ,  सहीनों  मे  जो  9,24,822  यात्री  पकड़े

 DECEMBER  5,  72  Ordl  Answers  be

 'यये,  बिका  डिकर्टर,  ag  भांकड़े  पिछले  ae

 न छ:  महींगों  की  हुलन!  में  घंटे  हैं  वा  के
 हैं?  क्‍या  रेलये  विभाग  ने  इस  विषय  में  कोई

 िनुभान  लगाया  है  कि  जो  याश्षी  दिमा  टिफट

 के  यात्रा  करते  हुए  पकड़  में  नहीं  ्र्ति  वह
 कितने  होंगे  ?  मैं  यह  भी  जानना  चाहता  हूं
 कि  जो  राशि  इन  बिता  टिकट  के  यात्रा  करे

 हुए  9,24,822  यात्रियों  से  जुर्माने  के  रूप

 में  बसुल  की  गई  वह  कितनी  है.  ?

 SHRI  T.  A.  PAI:  The  amount  of
 judicial  fines  realised  by  the  courts  mm
 respect  of  these  travellers  is  Rs  944,051.
 The  number  of  persons  prosecuted  during
 this  period  was  .30,48i  as  against  1,44,202,
 last  year.  The  amount  realised  {som
 them  by  way  of  fares  is  Rs.  35,78,688
 thig  year  as  against  Rs.  32,47,0i3  last
 year.  Excess  charges  are  is  7h,92,238
 this  year  as  against  67,51,477  last  year.
 I  am  unable  to  say  how  many  travellers
 travelling  without  tickets  have  escaped
 this  punishment.

 श्री  शिव  कुसार  शास्त्री:  मैं  मंत्री  महोदय
 से  यह  जानना  चाहता  हूं  कि  उन्होंने  जो  भिन्न

 भिन्न  संगठनों  से  सहयोग  लिया  है  उन  के

 प्रयत्नो  के  परिणामस्वरूप  उन  को  अपराधियों

 को  पकडने  में  कितनी  सफलता  मिलीं  ?

 इस  के  साथ  साथ  वह  यह  भी  बतलाये  कि  वह

 विशद्याथियों  का  उपयोग  विद्यार्थियों  के  विशद्ध

 ही  करते  हैं  या  श्राम  जनता  के  विर्द्ध  भी

 करते  है  ?  विद्यार्थी  जब  भ्वयम्‌  ही  इन

 अपराधों  में  अपराधी  हैं  तब  उन  का  क्यो

 प्रभाव  होता  होगा  ?

 SHRI  T_  A.  PAI:  It  was  suggested  that
 many  voluntary  organisations  should  also
 be  involved;  in  fact,  we  have  not  dis-
 couraged  them  from  involving  themselves.
 Ultimately,  in  any  concern  like  the  rail-
 ways,  which  is  also  a  business  proppsitian,
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 if  the  employees  do  net  do  their  duty
 poaperly,  wo  ovtside  organisation  can  help.
 Therefore,  would  sather  emphasise  that
 tee  sxeapomibiity  for  preventing  this
 uckotiess  travelling  is  mestly  of  the  ratl-
 wwys,  asd  any  offort  from  the  non-official
 organisations  is  welcome.

 So  far  as  the  students  are  concerned,  it
 is  a  question  of  educating  our  masses
 also;  why  they  should  travel  with  tickets
 and  not  without  tickets.  The  proportion
 of  students  who  have  been  travelling  with-
 out  Tickets  varies  from  State  to  State,  We
 found  in  Haryana  thet  students  form  212
 per  cent  In  an  analysis  of  the  tichetless
 travellers,  in  Gujarat,  it  was  only  25
 Yn  Punjab,  it  5  9  per  cent  So,  it  varies
 from  one  State  to  another,  and  there  8
 not  a  sét  pattern,

 MR,  SPEAKER:  We  will  try  to  smprove
 H  m  Panjab,

 श्री  नवल  किशोर  शर्मा  :  मत्री  महोदय
 ने  टिकटलेस  ट्रैवेलस  को  पकने  के  लिये  जो

 ड्राइव  किया  उस  में  उन्होंने  एक  डिबीजन
 के  टिकट  कनेक्टर्स  को  दूसरी  डिवीजन  में

 सेजा  1  क्या  इस  प्रकार  की  प्रक्रिया  में

 कोई  सास  ग्रच्छे  नतीजे  निकले  हैं  ?  क्‍या

 उन्होने  यह  इस  लिये  किया  कि  इस  डिवीजन

 के  टिकट  कनेक्टर्से  पर  उत  को  भरोसा  नहीं

 था  ?  इस  प्रक्रिया  में  सरकार  के,  जो  खर्च

 टी०ए०  ओर  डी०  To  में  हु  है  वह  टिकटलस

 ट्रैवे लत  को  पकडने  में  जो  आमदनी  हुई  उस

 से  कितना  अधिक  या  कम  रहा  ?

 SHRI  T.  A  PAI.  It  8  not  always
 possible  to  fix  the  exact  amount  that  we
 might  have  spent  en  preventing  thi,  tichet-
 less  travelling,  but  perhaps  we  have  also
 come  to  the  conclusion  that  if  we  do  not
 spend,  the  ticketless  travellyng  would  have
 been  more  In  ‘1968-69,  the  number  of
 passengers  detected  travelling  withont
 tickets  or  with  improper  tuket,  was
 $4,66,870,  In  1971-72,  this  number  had
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 come  down  to  16,92,440.  The  amount  of
 fares  and  excess  charges  recovered  from
 therm  in  ‘1968-69  was  +3,40,25,903,,  In  97I-
 72,  it  was  Rs.  -2,15,60.086.  Passenger  eura-
 ings  duving  this  period,  in  ‘1968-69,  were
 Rs.  265,10,07,000,  and  in  ‘1971-72,  it  had
 gone  up  to  Rs.  38.52  crores.  So,  from
 all  points  of  view,  there  has  been  at
 improvement,  und  the  various  steps  that
 were  taken  also  must  have  been  quite
 helpful.

 So  far  as  the  ticket  collectors  are
 concerned,  we  cannot  take  for  granted  tht
 everyone  should  do  this  duty  without  some
 kmd  of  supervision.  Jf  complaints  come
 that  they  are  not  doing  certain  things
 properly,  and  if  they  are  transferred,  I
 hope  the  House  wil)  support  these  mea-
 sures  very  firmly

 af  मवल  किशोर  चारमा :  अ्रध्यक्ष  महोदय
 मेरे  प्रण्न  का  जवाब  नहीं  मिला  I  मेश

 प्रश्न  तो  बिल्कुल  दूसरा  था  और  उन  का  जवाब

 दूसरा  है  ।  मेरा  प्रश्न  यह  था  कि  जो

 उन्होंते  स्पेशल  ड्राइव  किया  टिकटलेस  दुबे-
 लस  को  रोकने  के  लिये  उस  में  एक  'डिवीअन'

 के  टिकट  कलेब्ट्स  को  दूसरे  डिवीजन  4

 लगाया,  तो  कया  उस  का  कारण  यह  था  कि

 उन  को  इस  डिबीजन  के  टिकट  कलेक्टर्स  पर

 भरोसा  नहीं  था  ?

 झव्यक्ष  महोदय  :  एडमिनिस्ट्रेंटिव  कारण

 होगा  शरीर  क्‍या  होगा  ?  श्गर  और  है  तो

 बताइये  |

 SHRI  T,  A  PAT  7  am  unable  to  sav
 why  people  have  heen  transferred  from
 one  division  to  another;  as  you  said  it
 must  be  for  administrative  reasons  tha‘
 they  had  been  transferred.

 श्री  eto  डी०  कॉबले  बिना  टिकट

 याला  करने  बालों  को  पकड़ने  का  प्रवन्ध

 झपने  टी०  सीज०  के  जरिये  ही  किया  है
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 बहुत  से  छोटे  छोदे  रेलवे  स्टेशन  हैं  जहां  पर

 उनको  पकड़ा  नहीं  जा  सकता  है  क्योंकि

 वहा  कई  जगहें  खुली  होती  है  और  उस  में  से

 वे  बाहर  निकल  जाते  हैं  t  मैं  जानना  चाहता

 हूं  कि  ऐसे  स्टेशनों  पर  रेलवे  मंत्रालय  ने  क्‍या

 प्रबन्ध  क्रिया  है.  ?

 अध्यक्ष  सहोदय  :  वे  तो  बाहर  गाड़ियां

 खड़ी  करके  उतार  देते  है  ।  बाहुर  कितती

 दफा  गाड़ियां  खड़ी  होती  है  ।

 SHRI  T.  A.  PAI:  It  has  also  been
 brought  to  my  notice  that  in  some
 stations  in  some  States  it  is  customary  to
 stop  the  train  by  pulling  the  chains  before
 the  train  enters  the  main  station  and  pas-
 sengers  walk  away.  We  are  trying  to
 tee  how  best  such  chain-pulling  can  be
 stopped  by  other  means  than  by  law.

 SHRI  N.  K,  P.  SALVE:  May  I  know
 whether  the  hon.  Minister  is  aware  that
 the  institutio  of  ticketles,  travel  is  be-
 ing  perpetrated  on  account  of  the  bless-
 ings  of  the  railway  employees.  You
 should  be  knowing  about  it;  some  ticket-
 less  travellers  get  VIP  treatment.  ]  want
 tio  know  whether  any  action  has  been
 taken  against  people  who  are  responsible
 Tor  allowing  this  type  of  ticketless  travel
 ang  whether  such  railway  staff  had  been
 prosecuted  or  whether  any  action  had
 been  taken  aginst  them.

 SHRI  T.  A.  PAI:  I  am  not  able  to
 give  any  definite  information  about  railway
 staff.......

 SHRI  N.  K,  P,  SALVE:  I  seek  your
 protection.  Part  (b)  speaks  about  the
 steps  taken  by  the  Government  to  chek
 licketless  travel.  The  question  is  rele-
 vant.  If  he  is  not  ready,  he  should  be
 asked  to  be  ready  with  this  because  it  is
 a  relevant  question,

 SHRI  B.  S.  BHAURA:  May  I  know
 whether  the  Government  are  considering
 any  proposal  to  have  a  conductor  in
 each  third  class  compartment,  as  in  the
 first  class  compartment  to  check  this?
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 SHRI  T.  A,  PAI:  Since  we  are  dsink-
 ing  of  converting  all  our  trains’  into
 vestibule  trains;  we  do  not  see  any  pur-
 pose  in  having  more  railway  personnel
 in  the  trains  which  have  less  accomrho-
 dation  for  passengers.  In  order  to  pre-
 vent  one  abuse  I  am  afraid  the  sugges-
 tions  put  forward  should  not  make  us
 incur  more  expenses.

 Construction  of  Iddiki  Hydel  Project  in
 Kerala

 “ke
 4307.  SHRIMATI.  BHARGAVI

 THANKAPPAN:

 SHRI  RAMACHANDRAN
 KADANNAPPALLI:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 (a)  the  progress  made  in  the  construc-
 tion  work  of  Iddiki  Hydel  Project  in
 Kerala;

 (b)  whethcr  the  construction  work  is
 going  according  to  the  schedule;  and

 ¢
 (c)  if  not  the  reasons  for  delay  and

 the  revised  vo  iedule  of  its  completion?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8,  N.  KUREEL):  (a)
 to  (c).  A  statement  is  laid  on  the  Table

 of  the  House,

 Statement

 (a)  The  physical  progress  made  in  the
 construction  of  the  major  civil  work  is
 as  follows:
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 Tail  race  tunnel  Excavation  completed

 ,
 =

 “ose”  wigakss

 it  Idikki  Dam  (concrete)  4  68  lakhs  m’  I  32  lakhs  m’

 2  Cheruthon:  Dam  (concrete)  7705  33  5  684  +»>  #«»
 3  Kulamavu  (mesonary)  er  oe  3  r  76  3»  95

 4  Power  tunnel  7998  m  970  m

 5  Surge  Expansion  Chamber  36m  68  m

 6  Underground  Power  House  concreting  9170  m?*  2375  =m?
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 (b)  [he  works  ate  now  progressing
 more  or  less  according  to  the  revised
 schcdule  except  for  the  pressure  shaft
 works  ind  the  Kulamavu  Dem  works,
 whith  are  slightly  behind  schedule  As
 pe;  the  present  schedule  of  constriction
 th.  first  gencrating  umt  is  to  be  com-
 m  toned  by  December  ‘1974,  followed
 by  the  second  and  third  units  at  intervals
 of  thice  months  each  thereafter

 a)  4  delay  of  i4  months  has  recently
 occurred  in  the  works  of  the  pressure  shaft
 on  account  of  labour  trouble  and  a
 month’s  delay  in  Kulamavu  works  on  ac
 count  of  a  stay  order  in  regard  to  work
 on  some  of  the  quarres  The  target  of
 commissioning  the  first  unit  by  December,
 i974  i5  attatnable  despite  the  delays  be
 mg  experienced  m  the  pressure  shaft  and
 Kulamavu  Dam  as  the  shortfall  could  be
 made  up  in  the  coming  seasons

 SHRIMATI  BHARGAVI  THANKAP-
 PAN  May  I  know  whether  the  State  Gov
 ernment  had  asked  for  financial  assist
 ance  to  expedite  the  construction  work
 of  Iddiki  project  and,  if  so,  what  is  the
 reiction  of  the  Government  thereto”

 SHRI  8  N  KUREEL  I{ddiki  project
 2  8  State  project  Assistance  from  the
 Centre  1S  given  as  block  assistance—loan
 or  aid  There  is  no  provision  for  giving

 assistance  for  g  particular  scheme  from
 the  centic  but  when  the  project  i  in  a
 dificult  position,  some  assistance  is  being
 given  from  the  centre  At  present,  the
 TIddiki  projycct  is  going  on  nicely  accord
 ing  to  the  revised  schedule  Of  course
 there  has  been  delay  It  was  to  be
 commissioned  in  970  but  it  is  now  ex-
 pected  to  be  commissioned  in  974  The
 delay  occurred  because  initially  there
 was  delay  im  acquisition  of  land  and
 eviction  of  encroachers  There  was
 labour  trouble  also  Now  steps  have
 been  taken  to  accelerate  the  work  A
 high  powered  board  has  been  set  up  under
 the  chairmanship  of  the  Kerala  Chief
 Minister  to  solve  the  problems  on  the
 spot  [Yo  give  imcentive  to  labour,  the
 wage  was  increased  from  Rs  350  to
 Rs  520  per  day  These  are  the  steps
 that  have  been  taken  to  accelerate  it

 SHRIMATI  BHARGAVI  THANEAP-
 PAN  Is  at  a  fact  that  there  is  labour
 trouble  because  the  legitumate  demands  and
 rights  of  the  workers  are  bemg  denied  by
 the  Hindustan  Construction  Company?  If
 so  is  there  any  agreement  arrived  at
 so  far  for  meeting  their  demands?

 MR  SPEAKER  I  think  this  does  not
 arse  out  of  thig  question,  but  88  a  con
 cession  to  the  lady  member,  I  keep
 silent  over  it  Tf  the  minister  is  ready,
 he  can  answer  it
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 SHRI  N.  KUREEL:  I  have  stated
 that  «  hightpowesed  committes  will  go
 into  these  ‘probietis.

 SHR]  RAMACHANDRAN  KADAN-
 NAPPALLL:  May  I  know  whether  the

 «Government  of  India  is  aware  of  the
 fact  that  due  to  paucity  of  funds  some
 inevitable  paytnents  like  customs  duty  for
 import  of  major  equipment  and  payments
 io  contracts  are  being  delayed,  with  the
 result  there  is  delay  in  completing  the
 construction  of  the  project?

 SHRI  B.  N.  KUREEL.  [  am  _  not
 aware  of  this  fact.

 SHRI  R.  BALAKRISHNA  PILLAT:
 The  State  Government  and  the  State
 Electriciy  Board  asked  for  a  provision  of
 Rs  4  crores  for  ‘1972-73,  but  the  Central
 Government  allotted  only  Rs.  li  crores
 May  I  Know  whether  the  Central  Gov-
 ernment  will  make  another  fresh  allot-
 ment  of  Rs,  3  crores  for  this  year  for
 making  payments  to  contractors  and
 others,  so  that  the  work  may  be  com-
 pleteq  according  to  the  schedule?

 SHRI  B  N.  KUREEL’~  Yes;  the
 Kerala  Government  asked  for  a  special
 assistance  of  about  Rs  3  crores  and  that
 ७  under  consideration

 Issue  of  Hill  Station  concession  tickets
 without  restriction

 ‘308  SHR.  E  ५,  VIKHE  PATIL
 Will  the  Minster  of  RAILWAYS  ७८
 pleased  to  state:

 (a)  whether  a  suggestion  to  issue  Hill
 Station  concession  tickets  without  restric-
 lion  of  seasons  js  under  the  consideration
 of  Government;

 (b)  whether  any  decision  has
 taken  on  the  suggestion,  ang

 been

 (c)  if  so,  the  nature  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T  A,  PAI):  (a)  No,  Sir,

 (8)  and  (c).  ‘A  suggestion  was  made
 by  the  Tourist  Development  Council  at
 its  meeting  held  at  Goa  in  October,  972
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 that  the  concessiona}  hill  station  tickets
 may  be  issued  without  any  restriction  of
 the  season.  This  concession  hes  no  com-
 mercial  justification.  This  suggestion  iy
 not  acceptable  as  the  Railways  are  not
 also  enlarging  the  scope  of  the  conces-
 sion  in  the  context  of  the  present  finan-
 cial  difficulties  of  the  Railways.

 श्री  ई०  tte  बिके  पाटिल  :  यह  कनसेशन

 देने  में  रेलबे  के  सामने  कौन  सी  डिफ़िकस्टी

 है  और  भगर  यह  कनसेशन  दिया  जायेगा,

 तो  रेलवे  को  कितना  धाटा  होगा  ?  प्रगर

 रेलबे  सारा  साल  स्थिायती  ठिकट  देगी,  ता

 गर्मी  के  सीजन  में  रेलो  मे  रण  कम  हों  जायेगी

 श्र  पैसेजज  को  फायदा  श्र  सुविधा  होगी  ।

 मैं  यह  जानता  चाहता  है  कि  इस  में  रेलवे  का

 क्यो  हज  होगा  |

 ‘SHRL  T.  A,  PAI:  The  railways  ate
 interested  in  trying  to  maximise  ther
 income  so  that  the  general  revenues  0
 the  country  may  be  augmented.  It  car
 not  always  agree  to  the  concessions  th  it
 are  mcieasingly  demanded  So  far  as
 hill  stations  are  concerned,  ous  view  aw
 that  during  the  busy  season  no  conces
 sion  should  be  allowed  because  theie  :
 so  much  of  over-crowding  on  the  rail
 ways  Also,  people  are  prepatfed  to  pay
 fat  hotel  bills  ang  so  they  can  pay  thc
 full  charges.  I  am  afraid  that  if  —  the
 concessions  are  allowed  during  the  off-
 season  there  is  no  guarantee  that  people
 wil]  travel  On  the  other  hand,  those
 who  trave]  by  habit  may  be  affected,  In
 any  case,  on  certain  railways  we  are  pic
 pared  to  examine  it  even  as  a  commel-
 cial  proposition,  if  the  offer  of  these
 concessions  would  augment  the  revenues
 of  the  railways

 श्री  Fo  बी०  बिखे  पाटिल  :  श्गर  सारे  साल
 के  लिए  रियायती  टिकट  दिया  छायेगा,  तो

 पेले  को  पैसा  मिलने  की  गारंटी  हो  जगेगी  ।

 श्गर  लोग  पूरे  साल  के  लिए  पैसा  दें,  तो  द्स  में

 केलबे  का  क्‍या  नुक्सान  है  ?
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 अध्यक्ष  महोदय  :  माननीय  सदस्य  जो

 सलाह-मश्वर!  दे  रहे  हैं,  मिनिस्टर  साहब

 उसे  को  नोट  कर  लेगे  ।

 SHRI  T.  A  PAF.  am  aftaid  during
 the  winter  season  even  if  we  offer  these
 concessions,  nobody  will  be  encouraged  to
 fo  to  the  hill  stations.

 SHRI  N.  K,  SANGHI:  May  I  know
 whether  a  Wecision  has  been  taken  by
 the  Railway  Ministry  to  stop  the  con-
 cession  during  the  summer  season  also?

 SHRI  T.  A  PAI:  No,  the  —  existing
 concessions  will  continue

 रेलवे  की  झावास  समिति  में  सकेत  तथा

 दूरसंचार  विभाग  के  कर्मचारियों  के

 प्रतिनिधि

 +309  श्री  महा  बीपक  सिह  शाक्य  :

 क्या  रेल  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  प्राबास  समिति  में  सकेत

 तथा  दूरमचार  विभाग  का  कोई  कर्मचारी

 उक्त  विभाग  का  प्रतिनिधित्व  करने  हेतु
 शामिल  किया  गया  है,  और

 (ख)  यदि  नहीं,  तो  इसके  क्या  कारण

 है?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T  A.  PAI):  (9)  and  (b).  Repre-
 sentatives  of  the  recognised  Unions  are
 included  in  Housing  Committes  in  same
 cass  to  look  after  the  interests  of  all

 Departments  including  the  Signal  and
 Telecommunication  Department.
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 भी  भहृए  बीपक  सिह  शाक्य :  मंत्री  महोदय  ने

 बताय।  है  कि  कुछ  मामलों  में  श्रावास  सम्बन्धी

 समितियों  में  मान्यता  प्राप्त  सघो  के  प्रति-

 सिंधियो  को  शॉमिल  किया  गया  है  |  मैं

 यह  जानना  चाहत  हू  कि  ऐसे  कौन-कौन से
 सधी  के  प्रतिनिधि  है  श्ौर  वे  किस-किस  रेलवे

 से  सम्बन्धित  हैं,  जिन  को  समितियों  मे  शरीक

 किया  गया  है  ।  उन  के  नाम  क्‍या  है  ?

 SHRI  T  A.  PAI:  We  do  not  have  a
 uniform  system  of  representation  in
 different  railways.  It  is  a  matter  of  his-
 torical  accident  that  each  railway  has  a
 system  of  its  own.  If  it  is  suggested  that
 members  belonging  to  a  particular  depart-
 ment  are  not  represented  in  some  cases,
 it  35  quite  possible  that  members  of  the
 telecommunications  and  signal  depaitment
 are  also  represented  We  do  not  give  them
 representation  on  the  basis  of  their  specia-
 ised  work  In  any  area  the  people  who
 fom  the  majoitty  are  hkely  to  be  repte-
 senied  on  this  and  there  are  some  official
 nominees  also  In  some  railways  the
 number  of  houses  constructed  are  allotted
 to  different  types  and  categories  and  the
 different  types  and  categories  have  ther
 representatives  who  aie  permitted  to  allot
 them  among  various  sections  Hf  at  is
 brought  to  my  notice  that  as  a  result  of
 thi,  some  inyustice  has  been  done  to  any
 section  I  shall  look  inte  this

 शो  महा  दीपक  सिह  कबाक्य :  क्‍या  यह
 सत्य  है  कि  जिन  संगठनों  के  प्रतिनिधियों  को

 शामिल  किया  गया  है  वे  रेलये  के  नियमों  के

 अनुसार  योग्यता  प्राप्त  नहीं  है  भ्रौर  कुछ

 ऐसे  संगठन  भी  है,  जो  रेलवे  की  सब  शर्तों
 को  पूरा  करते  हैं  भौर  शामिल  किये  जाने  के

 योग्य  हैं,  उन  को  शरीक  नहीं  किया  गया  है
 ?

 क्या  यह  सत्य  है  कि  राजनीति  के  झाधार  पर

 ऐसे  संगठनों  को  स्थान  सही  दिया  गया  है  ?



 123  Oral  Answers

 मैं  यह  जानना  चाहता  हूं  कि  क्या  मंत्री  महोदय

 इस  बारे  में  जांच  करेंगे  ताकि  योग्यता  प्राप्त

 संगठनों  के  साथ  स्याय्र,  हो  सके  |

 SHRI  T.  A.  PAI:  I  have  not  been
 able  to  follow  the,  question.  I  have  said
 that  if  any  injustice  has  been  done  to
 any  one  particular  area,  if  the  hon,  Mem-
 ber  brings  it  to  my  notice,  I  will  look
 into  it.

 Modernisation  of  Sindri  Fertilizer
 Factory

 #310.  SHRI  B.  S.  BHARUA:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state:

 (a)  what  are  the  steps  taken  to  modern-
 ise  the  Sindri  Fertilizer  Factory;

 (b)  what  progress  has  been  miade  so
 far  in  the  modernisation  programme;  and

 (c)  the  expenditure  incurred  so  far  in
 this  connection?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H,  R.  GOKHALE):

 -(a)  to  (०).  A  statement  is  laid  on  the
 Table  of  the  House,

 STATEMENT

 Several  measures,  both  short  term  and
 Jong  term,  have  been  or  are  being  taken
 fo  improve  the  economics  of  working
 of  this  plant  through  increased  produc-
 tion.  Apart  from  repairs  and  renovations
 to  different  sections  of  this  old  plant,  a
 scheme  is  already  under  implementation
 for  manufacture  of  triple  superhosphate
 at  Sindri.  This  would  eliminate  depend-
 ence  on  natural  gypsum,  the  quality  and
 supplies  of  which  are  presenting  difficulty
 and  also  ensure  regular  supply  of  by-
 product  gypsum  for  production  of  ‘am-
 monium  sulphate.  ~The  -expenditure  in-
 curred  on  this  scheme,  as  also  on  the
 renovations  referred  to  is  about  Rs.  5

 ‘crores,
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 2.  Since  these  measures  cannot.  by
 themselves  be  expected  to  improve  _  the
 economics  of  working  of  this  plant  be-
 yond  a  certain  point,  a  large  scale  ex-
 pansion  and  modernisation  is  also  con-
 templated.  The  scheme  which  would
 increase  the  capacity  for  production  of
 Nitrogen  from  about  90,000  tonnes  per
 annum  to  about  2,55,000  tonnes  per  an-
 num  would  be  based  on  heavy  petroleum
 fractions  as  the  feedstock  in  lieu  of  ००४०
 coke  oven  gas  being  presently  used  as
 feedstock  at  Sindri.  This  scheme  is  esti-
 mated  to  cost  about  Rs.  96  crores.

 SHRI  B.  S.  BHARUA:  It  is  mentioned
 in  the  statement:

 “Apart  from  repairs  and  renovations
 to  different  sections  of  this  old  plant,
 a  scheme  is  already  under  implementa-
 tion  for  manufacture  of  tripple  super-
 phosphate  at  Sindri.’

 May  I  know  by  what  time  the  whole-
 sale  scheme  would  be  completed?

 SHRI  H.  R.  GOKHALE:  As  the  hon.
 Member  must  have  seen,  the  problem  at
 Sindri  is  being  tackled  in  two  ways.  One:
 is  an  immediate  measure,  to  which  the
 hon.  Member  jigs  referring,  namely,
 rationalisation;  that  is  to  say,  taking  the
 present  equipments,  as  they  are  and
 rationalise  them  for  better  use.  This
 scheme,  including  the  manufacture  of
 tripple  superphosphate,  would  be  complet-
 ed  by  the  middle  of  1974,

 SHRI  8.  S.  BHARUA:  May  I  know
 whether  any  order  was  placed  for  im-
 porting  machinery  from  Bulgaria  and,  if
 so,  by  what  time  they  will  be  delivered?

 SHRI  H.  R.  GOKHALE:  As  far  as  the
 rationalisation  scheme  is  concerned,  all
 the  preliminary  steps  have  been  taken  ‘and
 Wwe  are  re-expecting  that  it  would  be  com:
 pleted  by  the  middle  of  1974,

 SHRI  A.  P.  SHARMA:  It  is  under-
 stood  that  a  large  number  of  items  of
 fertilizer  are  being  exported  to  various
 countries.  May  व  know  whether  our
 requirements  are  fully  met  before  export-

 ing  fertilizer?
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 MR.  SPEAKER:  I  am  sorry,  it  does  not

 arise  out  of  this,

 SHRI  RAJA  KULKARNI.  Is  the
 modernisation  confined  to  machinery  and
 production  process  or  it  ‘  extends  to
 modernisation  to  which  the  hon  Mem-
 ber  is  referring,  relates  to  the  taking  up
 of  new  equipments,  new  machinery  and
 applying  new  methods  off  production,
 which  is  cxpected  to  take  three  or  four
 years.

 SHRI  A  B  SHARMA  May  I  now
 ask  a  relevant  question?

 श्री  विभति  मिश्र  क्या  प्रह  सही  है  कि

 मिदरी  ते  कारखाने  के  निए  जो  सामान

 मगाया  गया  था,  उस में  से  बहुत  सा  सामान

 बेकार  पडा  है  श्र  उस  का  इस्तमाल  नहीं

 किया  भया  है?  क्‍या  यह  सही  हे  नि  है: 6

 सरकार  उस  कारखाने  का  माड़नाठइज  जरने

 के  माम  पर  बाहर  से  और  सामान  मगायगी

 झोर  बह  स  मान  बर्बाद  हा  जायेगा  ?  क्‍या

 मती  महादय  तसमे  बीदगज  को  माठवचाइन
 क्र  के

 सोच  रहे  है  ?
 अडिशन  ढाने  की  बात

 SHRI  H  करे  GOKHAIE  As  IF  said,
 this  problem  at  Sindri  is  being  tackled  at
 two  levels.  One  is  the  immediate  mea-
 sure,  where  the  existing  equipment  which
 0  now  aged  and  is  almost  in  decay  be
 cause  of  long  usage,  they  are  made  usable
 We  have  to  take  some  immediate  steps
 to  see  that  this  machinery  is  rationalised,
 umproved,  so  that  immediately  we  get
 some  increase  m  production.

 The  second  part  is  with  regard  to
 modernisation,  which  means  complete
 overhaul  of  the  equipment,  That  will
 take  a  long  time.  J}  am:  not  aware  of
 any  imported  machinery  being  rejected,

 as  mentioned  by  the  hon.  Member.
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 श्री  विधति  सिर  प्रध्यक्ष  महोदय,

 मेरे  सवाल  का  जवाब  नहीं  दिया  गया  है  ।

 वहा  अ्रफपरो  में  झ्ापस  में  झगड़े  है  और  हडतालें

 होती  हैं।  सरकार  उस  दियति  को  तो  दुरुस्त
 नही  करती  हूँ  झौर  बहुत  सा  सामात  बाहर
 से  मगा  कर  बबाद  करती  हे  ।  यह  हयुमैन
 बीइगज़  को  माइनाइज़  करने  का  सात

 है  1

 भ्रध्यक्ष  महोदय  ए  पी  शर्मा  साहव,

 आप  ने  जरूर  पूछना  है  ?  श्रगर  वह  गलत

 साबित  हुआ  नो  ग्राप  ने  दूसरा  बना  लिया  ।

 ता  प्रछिए  ।

 श्री  धिभति  मिश्र

 जबाब  नहीं  द्य  वि  जा  हप्रमन  यीग्ज

 की  मशीनरी  6  वह  आज  झगडे  लगाती  है
 झर  पर्वाद  कर  सही  ?  फक्‍ट्री  का  ता  उस

 का  क्‍या  इस्तजाम  कर  रहे  है  7  सवाल  तो

 है  हथूमन  बीटग्स  का  गाड़नाइज  परन  का  t

 मर  सवाल  हा

 श्यमतर  यीद  तो

 कहा

 अध्यक्ष  महोदय
 मिश्ला  साशब  सब  जगह  विगर हए  है  t

 कहा  दु  रत  बसे  आए  !

 SHRI  A  P  SHARMA  Has  the  bon.
 Minister  taken  caic  to  see  that  the  wor-
 here’  interests  are  also  hept  in  view
 while  going  in  jor  modeinssation  of
 equipment  and  machinery”  What  steps
 has  he  taken  in  that  direction?

 SHRI  H  R  GOKHALE  Certainly,
 the  workers’  interests  are  kept  in  view.
 One  view  was  that,  in  view  of  the  heavy
 losses  which  are  being  incurred  in  the
 last  two  or  three  years,  on  purely  com-
 mercial  consideration  the  usit  shoulit  be
 closed  down  One  primcipal  reason  why
 we  do  not  want  to  close  that  down  is
 that  there  is  a  largé  employment  poten
 tia].  there;  7,500  employees  are  working
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 there  and  they  should  not  be  dislodged.
 There  are  other  reasons  also.  We  will
 take  care  of  the  workers’  interests.

 भी  में  छात्रों  ्र  पुलिस  हारा  गोरी  लाय

 जाने  के  परिंभासस्थरूप  पंजाब  में

 रेलभें  स्टेदानों  को  क्षति  पहुँचाना

 T3it  श्री  ईश्वर  चौधरी  :  क्‍या  रेल

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  मोगा  में  छात्रों  पर  पुलिस  द्वारा

 गोली  चलाये  जाने  के  परिणामस्वरूप  पंजाब

 में  किन-किन  रेलबे  स्टशनों  को  आग  लगाई
 गई  थी,  और

 (ख)  इसके  परिणामस्वरूप  रेलंबे  को

 किसना  नुकसान  हुश्रा
 ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T  A  PAI  (a)  The  Radway
 Stations  at  Jagraon,  Tanda  Urmar,  Dagiu,
 Ajitwal,  Jaitu,  Ahmedgarh,  =  Nakodar,
 Malout,  Thablke,  Khoyewala,  Mandhah,
 KUP,  Kala  Bakra,  Sadu  Singhwala,  Maiser
 Khanna  and  Phus  Mandi  ia  Punjab  were
 set  on  fire  m  October,  972  on  account  of
 students  agitation.

 (b)  The  direct  loss  suffered  by  Railways
 we  estimated  appx  at  Rs  2.41,500,

 श्री  ईइबर  चोभरी  ग्रध्यक्ष  महोदय,
 साया  में  छात्रो  के  ऊपर  गोली  और  प्रनेक

 रेलवे  स्टेशनों  को  हुए  सुकसान'  का  उल्लेख

 जो  इस  मे  है  उस  मे  2,41,500  रुफ्ये  का

 नुक्सान  रेलबो  को  हुआ  तो  मैं  जानना  भाहता

 हैँ  कि  यह  जी  मुकतानं  हुआ  है  इस  की  जांच

 आपने  कैसे  करवाई  है  ?  दूसरी  बात  यह
 है  कि  यह  जो  उपद्वव  हुए  हैं  इन  का  शिकार
 रैलबे  चिभाग  में  हमेशा  होता  है  इस  का

 कारण  क्‍या  है?
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 wes  बहो वय  |  अप  को'  अभी
 तक  कारण  पता  नहीं  लगा  1

 शी  ईइबर  सौगरों :  मुझ  तो  पता  चलो

 हूँ  कि  अपने  टाइम  में  सरकार  ने  विवोविषो

 को  भ्राश्यक्सन  दिए  जर  उन  धाश्जासनों  को

 पूरा  नहीं  किया  जिस  से  प्रतस्तीष  उन  में

 फैला  और  अमतुष्ट  विद्यार्थी  अपना  रोष

 इस  प्रकार  दिखाते  है।  मैं  जानना  चाहता

 ह्कि  यह  जो  2,4I,500  का  नुकसान

 हुआ  हूँ  उस  की  जाच  श्राप  ने  कैसे  करवाई  है
 ब्रौर  इस  तोड़  फोड  का  कारण  क्या  था  ?

 SHRI  Tr  A,  PAL  I  do  not  know  what
 exactly  the  hon  Membe:  wants  to  know.
 Jf  he  wants  to  know  how  I  am  going  to
 recoup  this  loss,  well,  I  think,  the  House
 will  have  to  support  me  to  see  that  we
 are  able  to  collect  the  money  at  feast  as

 a  surcharge  from  the  passengers  who
 pass  through  these  stations  so  that  we
 might  re-construct  them  Only  yesterday
 therc  was  another  incident;  the  Bijapur
 station  was  ransacked  by  the  students
 in  Mysore.  This  3६  happening.  If  this  is
 a  non-violent  way  of  dealing  with  pro-
 perty  because  men  are  not  imvolved,  the
 railway  property  s  being  lost

 MR.  SPEAKER:  It  is  much  better  if
 you  put  up  big  posters  outside  railway
 stations  saying  ‘Raslway  property  is  your
 property  and  this  property  belongs  to  the
 nation’,

 श्री  इसाजीत  गुप्त  :  भ्रगर  आप  ्पॉर

 प्रापर्टी”  कहेंगे  तो  लौग  संत  खोल  खोल  कर

 उठा  ले  जाएगे  ।

 SHRI  VASANT  SATHE:  If  you  aay,
 ‘This  is  your  property’,  then,  they  will  soy,
 ‘Therefore,  we  have  @  right  to  destroy,

 अभ्य्त  |... इ  £.... ड  ट्रेन  को  जैव में
 डाल  भोड़े  ही  ले  जाएंगे |
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 Dt  :  इस  सनम रेव

 विभाग  तोड़  फोह  का  शिकार  होता  हैं  तो  क्या

 रेलब  विभाग  के  अधिकारी  झौर  गृह  मंत्रालय

 “के  झबिहारी  इैढकर  झापस  में  सुरक्षात्मक
 कोई  कदम  35:3  पर  विचार  करेंगे  जिससे

 भविष्य  में  इस  तरह  के  तोड़  फोड़  से बचा  जा

 सके  ?
 Bes?  is  ee

 SHRI  द  A.  PAI;  I  propose  to,  come
 ‘before  the  House  With’  “fequest  “that  the
 Raitways  Act  be  amended  so.  that  ,attack
 against  the  railway  property  may  be
 more  severely  punished.  But  ail  this  is  of
 no  avail  unless,’  a¢  I  kevg-aaid  ‘earlier,  we
 educate  our  public  about.  the  proprictor-
 ship  of  these  ass¢is  beléngitig:  to  the
 poorest  people  of  this.coustry.and  nobody
 has  a  right  to  destroy  these

 SHRI  R,  S;  PANDEY.  rose—

 MR.  SPEAKER:  Tie  “whole  “Question
 ‘Hour  you  have  been  .standing.  So,  I
 surrender  to  you.

 SHRI,  .S.  PANDEY;  Thank  you,  Sir.
 J  want  to  know  whether  the  Railway
 Minister  is  contemplating  aay‘sckeme.  to
 put  up  posters  with  his  own  photograph

 appeal
 aling  to

 Pee  saa
 ‘Don't  destroy  the am  we  “have  tO  answer

 to  Parlement!  ee  eer  a  Sep
 SHRI  T.  A.  BAL  Af.  कक  gaa  help,  I

 will  certainly  take  up  that  ‘suggestion.
 More  ‘than  that,  eeny  ‘Member  Of:  Beflia
 ‘ment  must  be  able  to  exercise  his
 ‘authority  in  his  own  consituency  to  pre-
 Went  ‘ciich’  things’  Happening

 शी  इकिर  इंबाल  सिंह  :
 ६...

 में  यह

 Heaths

 2765  L.$.-2,,

 we

 open  /
 tre

 AGRAHAYVANA;  i;  8047  (SaKay

 yea  |

 sanewers  8०

 ios  SMO  जहोदण::  उस को  क्‍या  पता  ?

 चहूं  तो  भ्राप  होम  मिलिम्टर  से  पूछिए  ।'

 at  |...  ह्याण  faz:  मैंने  कहा  कि
 राजनैतिक  दलों  का  थीं  कया  उस  में  कुछ

 द्वाव  था  ‘7

 ater  t  इस  में  पव  मंत

 जाइए  आप  -

 SHRI-M,.  RAM  GORAL  REDDY:  When
 railway  stations  were  looted  and  burnt  in
 ‘Andhra  Pradesh,  the  sidb  was  fired  at.
 Was  there  any  fring:  in  the  Punjab  also?
 I  want  to  kaow.:  co ५

 MR,  SPEAKER:  Do  you  want  it?  ay
 am.  sorry.

 Use.  of.  Contak  Selt.as  Raw  Material  for
 producing  Soda  Ash  at  Haldia

 9913,  SHRI  SAMAR  GUHA:  ‘Will  the
 Minister  of  PETROLEUM  AND  CHEMI.
 CALS  ;be  pleased  to  state:  -  af

 (a)  ‘whettier  Contal  Salt  ‘being  -easity
 +  available  and-.cheaper  is  proposed.  to  .-be
 _used  as  raw,  maferial  for  producing  Soda

 Ash  at  Haldia,  West  Bengal;  and

 by  Jif  not,  the  reasons  therefor?  |  -
 THE  MINISKER  OF  LAW,  AND

 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI.  H:.  R>:  GOKHALE)

 70७)  and  eo  The  requirement  of  salt.  for
 the  soda  ash  plant  of  the  Fertiliser’  Cor-
 poration  of  India  at  Haldia  is  estimated  to

 "ae,  100,000  tomes  per  ‘aaneas,  Che  pro:
 duction  af  aalt.in  the  Contai  area,  of.  West
 Bengal  is.  very  much  below  this  require-
 ment  and  atready  large  quantities  of  salt
 are,  being  i  into.  West  Bengal  from
 Gther  areas  of  the  country  for  local  con-
 duitiption:  "  i¢  ty  iabteratodd  that  the’  Weat

 sufficient  quantities.  However,”  ‘the  'Fertili-
 zer  Corporation  of  India  will  produce  salt

 thee  tharadde  ash  pidalt  ont’  fe  sibel  “tosipe-
 title:  ‘basis  subject  -to  ty..of  supphy
 from  wherever  it  is
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 MR.  SPEAKER:  Prifeveir  Buled,  bundly
 ask  very  brief  questions  The  question
 time  is  already  over  Please,  do  not,  as
 in  the  normal  cdursé,  ask  Very  log  ques-
 tions

 SHRI  SAMAR  GUHA:  Is  it  a  fact  thet
 West  Bengal’s  consumpwen  js  of  the  order
 of  260  fakh  tonnes,  and  this  can  be  in-
 creased  to  3.60  Jakh  tonnes  after  Haldia
 Soda  Ash  Ptant  slarts  Working?  There
 bas  been  an  expert  committee  which  had
 been  instituted  by  Dr.  B  C.  Roy.  This
 Committee  of  French  Experts  said  thet
 production  of  salt  un  Goats:  can  be  =  =m-
 creased  to  2  lakh  tonnes.  If  it  is  go,  what
 steps  is  the  Government  taking  for  aug-
 thentmig  the  exparision  of  salt  producton?

 SHRI  H.  BR,  GOKHALE:  The  requie-
 som  of  salt  in  West  Benge!  is  not  2.60
 lakh  tonnes,  but  4  lakh  tonnes  J  do  not
 know  whether  French  experts  had  gone
 ipto  it  or  softe  others.  On  the  possibiity
 of  expansion  of  this,  the  State  Govern-
 ment  could  not  go  into  this  because  they
 thought  there  were  many  difficulties  in  the
 way  of  implementing  {t.

 SHRI  SAMAR  GURMA:  Is  it  a  fact  that
 Dr  Sen,  the  former  Minister  directed  PCI
 to  explore  the  possibility  of  expansion  of
 gvoduction  ef  salt  2  Comtai-belt  =  area’?
 if  ४0,  what  steps  have  Government  taken
 in  the  matter?

 SHRI  A.  R.  GOKAALE:  The  Minie-
 ter,  my  predepessar,  did  ask  the  whole
 thing  to  te  exendiged  wad  1  Udlieve,  58

 communication  was  aio  gdirened  to  the
 hon’ble  Meinber.

 SHRI  SAMAR  GUHA;  After  that
 diving  has  happeded.  t
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 MR.  SPEAKER;  Kjndly  at  down  The
 question  hour  is  over.

 WRITTEN  ANSWERS  TO  QUESTIONS

 शब्य  प्रदेश  की  गदों  चाटी  परियोधगाएं

 *303,  शी  गंगा  चरण  वीकित  =

 क्या  किंलकाई  और  1...  सत्री  मह  बताते  को

 क्षा  करेंगे  कि

 क)  क्या  मध्य  प्रदेश  सरकाश  ने  केस्द्र

 द्वारा  प्रायोजित  योजनानो  की  श्रेणी  की

 कुछ  नंदी  घाटी  परियोजनाएं  केम्द्रीय  सरकार

 की  संजूरी  के  लिए  भेजी  हैं  ,

 (ख)  अ्दि  हा,  तो  इन  efi  tear

 की  मुख्य  बाते  क्या  हैं  ;  भौर

 (ग)  ये  फ्रियोज़ेता”  इस  समय  किस

 झबस्था  से  हैं  ?

 font  और  किईदे  [र  हें  उप-

 मंत्री  (भी  बेजनाथ  क्रोल)  (क)  से  (ग)
 सिचाई  राज्य  चिषय है है  तथों  सिंचाई  की  कोई

 हकीम  केन्द्र  हारा  श्रावनित थड़ी है सही  है.

 मध्य  प्रदेश  ह... अ  ते  मीद  बेसि  े

 नर्मदा  सागरा,  बारगी  सुकता  झर  विकछिया

 ताल  स्कासे  राज्य  का  विकासात्मक  योजना  श्रो
 में  सम्मिलित  करने  के  लिए  प्रध्ताड्ित  को

 हैं।  गहू  प्राशा  की  हाठी  है  कि  इस  जेलिन

 के  अल  विवादों  को  हीट  ही  हल  पर  लिया

 जाएगा  तब  इन  सर्योगातं  को  स्वीकृत

 करने  पर  ब्िच्वार  किया  ऋादूगा  b
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 ne  राज्य  सुरपर  से  शोदबारो  ब्रेतत्तन  में

 भी  प्रपर  बेनगंगा  नहखसेरा  “प्रा  बधेग्या

 ताजा  स्कीमें  झस्ता चित  की  हैं.।  हस  पर

 विचार  कहने  के  लिए  गोवे:  ह !. ड  ज़ल-जिवाद

 ,ल्थायाधिक्रण  के  मचाट  की  प्रतोक्षा  करनी

 पड़ेगी  !

 ' '. राज्य  हारा  प्रस्तावित  झ्लोप  बेखित  म्रें

 .  भाणासागर  परिवोजना  पर  उत्तर  प्रदेश
 और  बिहार  की  सरकारों  ने  वीत  की  है
 तथा  सभो  रा्यों  हारा  सारकार रमते  के

 लिए  संभावित  प्रस्ताव  बनाने  के  उद्देश्य  से

 राज्यों  द्वारा  इस  परियोजना  पर  जितार
 विम  हो  रहा

 केस  बेसिन  में  रंगबतम  बांध  के  जल  के

 वितरश  के  बव्रज  में  सट्मति  हो  मई  है  सभा

 ह ह  समझोते  के  प्रकाग  में  संशोधिग  प,रेयोजना

 की  प्रत: जा  की  जा  रहे  डे  Vv

 महानदो  केसित  में  शैक्से  सिलाई  स्कोस

 की  तकनीकी  जांख  कग  कर  नली  है  तो  निकट

 अजिष्य  में  योज़वा  फ्रायोग  की  सलःहकार
 समिति  ह्वारा  इस  परं  चिलार  किया  जाता

 संभाधित  है.

 महाबडों  बेसिस  में  प्रस्तालित  हमदेन्र

 (बांगों)  परियोजना  की  तकनोकी  जांच  की

 जा  रही  है

 २३05,  SHRI  K.  LAKKAPPA:
 SHRI.  ह  GANGADES

 Will  the  Miniter  of  RAILWAYS  be
 Pleased  to  state:

 (a).  whether  the  Indian  Railways  ‘pro  he

 pine
 te  cun.the  longest  .trainon  the  Sopth:

 Railway;  and.

 Of  various

 (b)  if  90,  when  this  train  is  likely  00  be

 THE  MINISTER  OF  RAILWAYS
 (SHRI  द थ  A.  PAT):  (a)  and  Oo)  A  techno-
 economic  survey  is  being  conducted  for
 moving  the  iran  pre  by  longer  trains  and
 only  after  studying  the  report  the  salient
 features  be  kaown  apd  9.  decision  taken.

 VERMA:  Will  the  gyi
 ater

 LEUM  AND  CHEMICALS  he  pleassd  to
 state

 (a)  whether  a  deputation  of.the  Patreleum
 Products  iDeplers  Association  of  Bombay
 and  Delhi  met  him  recently;  and

 (b)  if  80,  what  are  their  main  demands
 and  the  reactions  of  Government  there-
 to?

 THE  MINISTER  OF  LAW  AND
 RO

 EALS
 ACE  AND  PEIR  AND

 Sa GOKHAME)
 (a)  Yes,  Sir.

 (b)  Their  main  demands  are

 (I)  that  the  Indian  Oi!  Corporation
 should  recomimence  the  marketing  of  lubri-
 cating  oils  to  all  the  dealers  who  were

 easier  buying  the  game  fram  jhe  LOC.
 and  if  possibic  gee  sppplies  should  be
 thrown  open  to  everybody  who  wants  the
 same  so  that  the  largest  number  of  traders
 including  the  smailest  should  benefit.

 {2)  That  processors  and  miranufacturcrs
 foducts  like  transformer  oil

 petroleum  ily,  cutting  ‘oils,  *  switch  “oils,
 hydraulic  ‘brake  ffuids  ‘etc;  should  receive
 supplies  of  the  base  oils  far  the  डिरिफाल

 The  above  slaims  are  being  ¢xamined
 in  consultation  with  the  Loe  andthe
 Indian  Institute  of  Petroigum.
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 Centre-State  Rt  due  to  Flaws  te  Stetute

 *3i2.  SHRI  VARKEY  GEORGE:  will
 the  Minister  of  LAW  AND  JUSTICE  be
 Pleased  to  state:  .  ‘

 (a)  whether  attention  of  Government  has
 been  drawn  to  the  statement  by  the  former
 Chief  Fostice  Mr.  HidayataMah  published, in  the  ‘Hindustan  Times’,  Hated  ihe  Sth
 November,  972  under  the  caption  “Flaws
 in  Statate  cause  Centre-Stete  rift”,  and

 (8)  so,  the  réwction  of  Governrient  in
 this  regard?

 TH#  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE,
 (SHRI  NITIRAJ  SINGH  CHAUDHARY)
 (a)  and  (b).  The  Government  have  seen
 the  press  report  in  question,  The  Gov-

 feramant  would  like  to  study  when  it  is
 available,  the  full  text  of  the  lectures  de-
 livered  by  the  former  Chief  Justice  before
 formulating  their  views  on  his  observa-
 tions,  ’

 ye

 Orlentation  Courses  for  Judges  and  Train-

 ’  Ing  for  Legislators

 *3i4,  SHRI  C.  हू.  JAFFER  SHARIEF:
 ‘Wilt  the  Minister  of  LAW  AND  JUSTICE
 be  pleased  to.  state:

 (a)  whether  Mr.  Justice  V,  R,  Krishna
 Iyer,  a  Member  of  Law  Commission,  has
 suggested  Qrientation-  Courses  for  Judges
 so  that  they  may  keép  themselves  abreast
 pf,  social,  apd  economic  changes,

 (b)  whether  he  has  suggested  some
 techdical  training  for  Jegidlators  also;  aud

 "  40)  if  90,  the  reaction  of  Government
 thereto?  on

 .  THE-MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRLNITIRAF  SINGH  CHAUDHARY):
 (a)  and  .  Yes,  Sits  ५  ’
 ~  (2)  The  opiiion  of  Shi

 Sais
 v,  ४.

 Krishna  1  was  his  individ  view,

 कक  नर  मन
 Cs  private  meeting.  Govarn-

 “nas  pot  yet  considered  uny  of  the
 above  suggestions.
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 World  Bank  Ald  for  Rajasthan  Canal

 35,  SHRI  NAWAL  KISHORE
 SHARMA;

 SHRI  N.  K.  SANGHI;

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  a  team  of  World  Bank  has
 féeotntly  Visited  Rajasthan  {n  conneviion
 with  the  aid  given  by  the  World  Bank  for
 Rajasthan  Canal  and  Chambal  Project;  and

 xc  if  so,  the  salient  features  of  the
 Report  submitted  by  the  team  to  the

 Goyergment  of  India?  \

 ५  THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B  N  KUREEL):  (a)
 and  (b).  A  Work’  Bank  Command  Area
 Development  and  Irisgation  Reconnaisance
 Mission  arrived  in  India  on  30th  October,
 ‘1972,  with  a  view  to  identify  projects,
 which  could  be  taken  up  for  IDA  financ-
 ing  After  their  preliminary  meeting  with
 Government  of  India  officials  in  New
 Delhi  they  visited  Chambal  and  Rajasthan
 Canai  Command  Areas.  On  return  fiom
 their  field  visits,  the  Mission  has  given  a
 questionnaire  for  dollection  of  data  neoes-
 sary  for  the  formulation  of  detailed  pro-
 ject  reports.  The  World  Bank  has  not  so
 far  sanctioned  any  financial  assistance  for
 development  of  command  area  of  Rayas-
 than  Canal  or  Chambal.  The  project  re-
 ports  when  srepared  by  the  State  Govern-
 ment  according  to  thé  questiénnatre  of
 the  World  Bank  Mission  will  be  examined
 by  the  Government  of  India  and  sent  to
 the  World  Bank  for  their  consideration.

 Utilisation  of.  Restom  Ciewle  at  Kanda
 Refine-y

 9316.  SHRI  B.  8.  DESAT  Will  =the
 Minister  of  PETROLEUM  AND,  CHEMI-
 CALS  we bé  pleated  to  state!  | 7  af  ‘

 (9)  whether  Government  are  aware  that
 crude  continues  to  be  dtiposed  of

 at  aprice  lower
 chap  By %

 east  of  imports
 of  ctude  for  Refin  if  ‘fndia;



 bs  tad

 ि)  whether  a  proposal  for  establishing
 one,  so'lliom  tanne  Refinery  at  Kandla,
 uliliving  Rusiom  crude  for  producing.
 Wephtha,  Fuel  oil,  Kerosene  and  othér  of)
 fractions  in  short  supply  in  the  country  had
 been  thade;  aad

 (c)  what  steps  Government  have  taken
 to  fully  utilise  Rustom  crude  for  meeting
 the  rising  intertal  demands?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R  GOKHALE):
 (a)  and  (c).  After  providing  for  its  basic
 quality’  characteristits,  Rustom  crude  oil
 is  bemg  sold  in  foreign  markets  at  prices
 comparable  to  those  at  which  crude  oil  is
 being  imported  for  Refineries  in  India.
 Since  the  share  available  to  India  of  this
 crude  oil  is  already  being  sold  and  foreign
 exchange  is  being  earned  thereon  which
 adds  to  the  total  availab‘lity  of  foreign
 exchange  reserves  being  utilised  inter  ala,
 for  importing  crude  oil  for  the  Indian  Re-
 fineries,  it  cannot  be  stated  that  by  not
 importing  this  crude  oil  any  difficulty  is
 being  experienced  in  meeting  the  rising
 internal  demand  for  oil  products

 (b)  There  is  no  proposal  at  present  for
 establishing  a  mullion  tonnes  Refinery  at
 Kandla.

 Amendments  fn  Succession  Act  in.view  of
 proposed  ceiling  on  Land

 317  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  LAW  AND  JUSTICE  be
 pleased  to  state;

 (ढ़)  whether  in  view  of  the  proposed  laws
 regarding  ceiling  on  land  in  different
 States,  there  is  any  proposal  under  the
 consideration  of  Government  to  bring
 forward  changes  in  the  Sugcesstion  Act;  and

 (b)  if  80,  the  salient  features  thereof?

 ‘THE,  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE
 (HRI  NITIRA]  SINGH  CHAUDHARY):
 (a)  No,  Sir.

 )  Déés  not  arite.
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 Bampeni-Sekbapure  Ball  Link  fn  Uviesn

 *3i8,  SHRI  ARJUN  SETHI:  Witt  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  priority  has  been  fixed  'for
 the  of  Banspani-Jakhapura
 Rail  Jink  in  Orissa  especially  to  reduce  the
 cost  of  transportation  of  iron  bre  from
 Daitari  mines  to  Patadeep;  and

 3)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAN):  (a)  ahd  (b)  A  Study
 Group  under  the  Chairmanship  of  Adviser,
 Planning  Commission,  and  consisting  of
 representatives  of  the  Planning  Commis-
 sion,  National  Minerals  Development  Cor-
 poration,  Mineral  and  Metals  Trading  Cor-
 poration,  Ministries  of  Steel  and  Mines
 (Department  of  Mines),  Railways,  Trans-
 port  and  Shipping,  and  the  Orissa  Mining
 Corporation,  has  been  set  up  to  go  imto
 the  aspect  of  infra-structural  development
 with  special  reference  to  the  alternatives  of
 Haldia  and  Paradeep  Port  facilities  and
 the  relative  economics  of  utilisation  of  the
 Railway  line  from  Banspani  to  Haldia  and
 laying  of  a  new  line  from  Banspani  0
 Jakhapura  en  route  to  Paradeep  The  Re-
 pott  af  this  Study  Group  is  awaited.  Fur.
 ther  consideration  in  respect  of  construc-
 tion  of  this  rail  link  would  be  given  by  the
 Railways  only  after  the  recommendations
 of  this  Study  Group  are  available  and
 these  are  accepted  by  the  Government.

 Names  of  Foreign  Countries  requesting  fer
 Raltway  Eagincers  and  Technicians

 #319  SHRI  JAGANNATH!  MISHRA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (४)  whether  Goverament  have  received
 requests  from  some  foreign  cnv-  tries  0
 send  Rajlway  Engineers  and  techo.-jarq  to
 assist  them  in  yndertaking  various  Raflway
 projects;  and

 (9)  if  90,  the,  pansy  of  all  such
 countries?
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 THE  MANISTER  OF  RABWAYS
 (SHR  T.  A,  PAI):  (a)  and  (b).  Yes,
 Sir,  The  Railways  ‘have  serit  ‘experts  to
 Various  countries  such:  as  frah,  Nigeria,
 Zambia  and  Ghana  either  on  the  request
 gf  the  Government  concerned  or  through
 the  United  Nations.  Currently  there  are
 two  ‘requests—one  from  the  Government

 Iraq  for  undertaking  the  ‘Techno-
 Economic  feasibility  study  for  a  Railway
 Project  in  Iraq  and  the  other  from  the
 Governnient  of  ‘Guinea  for  the  visit  of
 an  Indian  Railway  Team  to  assess  the
 fequirements  of  coaches,  wagons  and
 locomotives  of  that  country.

 Suppty  of  ficreased  quantities  of  Crade
 08  and  Sulphur  by  Iraq

 *320  SHRI  P.  M.  MEHTA:
 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Iraq  will  supply  increased
 quantities  of  crude  oil  and  sulphur;

 economic  and
 agreement  has

 (b)  whether  any  new
 technical  |  COO  ion
 been  signed;  and

 (¢)  if  so,  the  salient  features  thereof?

 THE  MINISTER  OF  LAW  AND
 JUSTICE,  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE):  (a)
 The  possibilities  for  the  import  of  increas-
 ed  quantities  of  crude  oil  and  sulphur  have
 been  discussed  with  the  Iraqi  delegation
 which  visited  India  in  October,  1972.
 Further  discussions  are  likely  to  be  held
 on  the  subject.

 (b)  No,  Six.

 (c)  Does  not  arise.

 Recrutiment  in  Nestiidat  Prowtier  Railway

 2992.  SHRI  ROBIN  KAKOTI:  *  भला
 the  Minister  of  RAILWAYS  be  pleased
 to  state

 (a)  the
 appointed  or  recruited  to  the

 tofal'  number  of  périons
 ‘vetvides
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 eder  various  categories.  in  Northeast
 Frontiet  Raibway  during  the  last  three:
 years  whose  salary  ५४  below  Rs,  300°  per
 month;  ‘and  .

 (b)  the  number  of  persons  among
 them  whose  mother  tongue  is  Hindi,
 Bengati  and  Assamese?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ्  ै  PAI):  (a)  and  (b).  The
 total  number  of  persons  appointed  or  re-
 ctuited  to  the  services  under  various  cate-
 gories  in  Northeast  Frontier  Railway  in
 Class  mt  and  Class  IV  cadre  during  the
 last  three  years  and  the  number  of  per-
 sons  among  them  whose  mother  tongue
 ts  Hindi,  Bengal  and  Assamese  are  as
 under:—

 No  cf  No.  of
 persons  persons

 appointed  among
 inClass  them

 HI  and  JV  whose
 mother

 Year

 tongue  ९
 Hin.
 Bengali
 and

 Assamese

 406  379
 2766

 alge

 19700,  हा  ‘  248
 7977  .  .  न  2240

 Distribution  of  Power  among  seighbdoring
 States  from  Kélipakkem  Atomic  Station

 2993.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  the  Central  Government
 in  consultation  with  the  Government  of
 Tamil  Nadu  has  worked  out  any  scheme
 regarding  the  mode  of  distribution  of
 power  from  the  Kal;  Atomic  Sta-
 fion,  among  the  nei toning  States  when
 the  ptant  fs  compléted:  and’  ‘

 (b)  if  so,  the  outHnes  of  the  scheme
 and  the  share  of  Kerala.uader  #2’
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)
 and  (b>.  Yow,  Sir,  The  entire  putput
 from  the  first  unit  at  the  Kalpakkam
 Atomic  Power  Station  was  to  be  ytilised
 by  Tamil  Nadu  it  had  been  worked  out
 that  56  per  cent  of  the  output  from  the
 second  umt  was  to  be  utilised  by  Tami
 Nadu  and  the  balance  50  per  cent  to  be
 fed  into  the  Southern  Grid  for  utilisation
 by  other  States  in  the  Region.  The  Tamit
 Nadu  Chief  Minister  has  now  represented
 that  the  State  would  need  all  the  power
 frem  the  ,Kalpakkam  Power  Station  end
 that,  therefore,  it  will  not  be  possible  for
 them  to  agree  to  distribute  the  power  for
 use  by  the  other  States  in  the  Region

 'झू्कीए  of  Power  to  Filrdustan  Alominiam
 Company  by  U.P.  Electricity  Board

 2994.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Mioister  of
 IRRIGATION  AND  POWER  be  pleased
 to  state.

 (a)  whether  the  U.P,  Electricity  Board
 had  made  a  commitment  for  the  supply
 of  additional  power  to  Hindustan  Alu-
 minium  Company  for  utilusing  sts  add:
 tional  capacity  at  four  paise  per  unjt
 which  the  Board  has  not  fulfilled  as  yet;
 and

 {b)  if  so,  the  steps  the  Central  Go-
 vernment  are  taking  for  supply  of  electri-
 city  to  the  Plant  at  the  above  rate?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a).
 The  Uttar  Pradesh  State  Biectricity  Board
 have  informed  thet  they  have  made  no
 commitment  for  the  supply  of  additional

 power  at  4  paise/Wh  to  Hindustan
 Aluminium  Company.

 ,

 (b).  Does  not  atise.
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 Scheme  to  Electrify  Keder  Bagh  Rohtak
 Road,  Delhi-35

 2995,  SHRI  HARI  SINGH:  Will  the
 Mipister  of  IRRIGATION  AND  POWER
 be  pleased  ta  refer  to.  the  reply  given  to
 Unstarred  question  No.  J20  on  the  8th
 August,  972  regarding  scheme  to  elec-
 trify  Kedar  Bagh  Rohtak  Road,  Delhi-35
 and  state:

 (a)  whether  electric  supply  _  favilities
 have  been  arranged  in  Kedar  Bagh
 (Madan  Patk  and  Chimtramal  Park.):

 (b)  if  not,  the  reasons  therefor,

 (c)  the  action  taken  by  Government
 to  fix  responsibility  on  concerned  agency
 for  causing  great  inconvenience  to  people
 residing  in  that  area  on  this  account:  and

 (d)  the  time  by  which  this  work  will
 now  be  done?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEL):  (a)
 to  (c),  The  work  of  general  electrifica-
 tion  of  Kedar  Bagh  (Madan  Park  and
 Chunnamal  Park),  which  was  expected  to
 be  completed  by  the  end  of  October.
 ‘1972,  has  received  a  set-back  for  want  of
 supplies.  of  poles.

 (d)  Necessary  arrangements  are  being
 made  for  procurement  of  poles  on  pri-
 ority  basis,  and  the  work  is  now  expected
 to  be  completed  withm  a  perjod  of  about
 two  months,

 Facilities  for  hiring  Space  in  Goods  Sheds

 2996.  SHRI  N.  K.  SANGHI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  in  view  of  the  increate  in
 tariff  on  demurrage  Government  have
 considered  the  desirability  of  creating
 more  storege  facifities  in  Goods  Shetts  to
 be  given  on  hire  to  ensuré  quick  clearancs
 of  wagons  by  consignees;'”
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 (b)  whether  the  existing  facilities  fully
 mect  the  needs  of  the  trade;  and

 (९)  the  gist  of  the  scheme,  if  any,  drawn
 up  for  new  sheds  or  godowns  to  be  given
 69  hire  and  if  there  is  no  scheme,  whether
 there  is  any  proposal  for  the  same  and
 by  what  time  the  scheme  will  be  brought
 into  effect?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  to  (०).  The
 rates  of  demurrage  have.  been  raised  to
 ensure  quicker  release  of  wagons  to  be
 loaded/unloaded  by  consignors/con-
 signees.  The  traders  are  expected  to
 store  their  goods  in  their  own  godowns.
 The  Railways  do  not  rent  out  goods-
 sheds  or  go-downs,  There  is  no  proposal
 to  do  so.  However,  at  stations  where
 open  plots  are  available,  the  same  are
 leased  out  to  merchants  on  consideration
 cf  the  quantum  of  traffic  offered  by  them.

 The  Railways  provide  goods  sheds  at
 stations  for  keeping  booked  goods  await-
 ing  despatch  and  for  unloaded  goods
 awaiting  delivery.  The  accommodaticn
 in  such  goods-sheds  is  determined  on  the
 basis  of  the  quantum  and  nature  of  tra-
 ffic  normally  dealt  with,  and  not  on  the
 basis  of  the  rates  of  wharfage  and  demur-
 rage  charges.

 Major  and  Medium  Irrigation  Schemes  for
 Rajasthan

 2997.  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state.

 (a)  whether  any  major/medium  irriga-
 tion  schemes  for  the  current  year  was
 submitted  by  Government  of  Rajasthan;

 (b)  if  so,  -he  particulars  of  the
 schemes;  and

 (c)  the  Central  aid  sought  and  granted
 therefor?

 ‘  THE  DEPUTY.  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)
 to  (c),  No  new  major/medium  irrigation
 scheme  has  béen  received  fr6m  the  Go-
 vernmest  of  Rajasthan  during  this  year.
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 Irrigation  in  Rajasthan

 2998:  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  te  state.

 (a)  the  acreage  of  land  -in  Rajasthan
 which  is  provided  with  irrigation  facili-
 ties  and  the  percentage  of  land  in  that.
 State  that  depends  on  the  vagaries  of
 nature  for  its  culivation:  and

 (0)  how  far  the  unirrigated  land  is
 likely  to  be  provided  with  irrigation  faci-
 lities  in  that  States  by  the  end  of  the
 Fourth  Five  Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEL):  (a)
 and  (b).  At  the  beginning  of  the  Fourth
 Five  Year  Plan,  out  of  a  total  cropped.
 area  of  4.26  million  hectares  in  Raj-
 asthan,  the  irrigation  potential  from
 major,  medium  and  minor,  irrigation  pro-
 jects  was  2.44  million  hectares.  This  is
 expected  to  rise  to  2.7  million  hectares  by
 the  end  of  the  Fourth  Pian.

 Transfer  of  Staff  of  Personnel  Branch  to

 Divisional  Offices

 2999,  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  RAJLWAYS  be
 be  pleased  to  state.

 (a)  whether  instructions  were  issued
 by  the  Railway  Board  to  the  Zonal  Rail-
 ways  that  Personnel  Branch  staff  in  Divi-
 sional.  offices  should  be  shifted  from  Sec-
 tion  to  Section  once  in  every  two  or  three
 years  as  a  preventive  measure  against
 their  getting  involved  in  corruption  and
 mal-practices.  while  dealing  with  staff
 matters;  and

 (b)  if  so,  whether,  these  instructions
 are  followed  by  the  authorities  in  Kota
 Division  of  Western  Railway?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  There
 are  instructions  that  staff  should  be  trans-
 ferred  from  Section  to  Section  every  two
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 ‘or  three  years  to  the  extent  feasible.
 These  instructions  are  followed,  having
 regard  to  thé  atlmitistttive  requirements.

 Lagniieed,  Robbery  in  Sambay  Gap

 ,

 3000  SHRI  VAYALAR  RAVI:
 the  Minster  of  PETROLEUM
 CHEMICALS  be  pleased  to  state;

 Will
 AND

 (a)  whether  Government’s  attention
 hes  been  drawn  to  the  news  report
 appearing  m  Bizz  dated  the  Ith  Noverm-
 ber,  972  umder  the  caption  “legalised
 robbery  m  Bombay  Gas",  and

 (b)  7  so,  the  reaction  of  Govetnment

 thereto?  oT  .

 THE  DEPUTY  MINISTER  IN  THE
 MINISERY  OF  PETROLEUM  ,  AND
 CHEMICALS  (SHRI  DALBIR.  SINGH):
 (a)  Yes,  Si,

 (b)  The  matter  concerns  the  State  Go-
 vernment  and  the  Goverament  of  India
 ‘are  not  in  a  position  to  take  apy  action.

 Financial  Assistance  for  Rural  Electri-
 fication  in  Kerala

 300i.  SHRI  VAYALAR  RAVI:  Will

 the  Minister  of  IRRIGATION  AND

 POWER  be  pleased  to  state.

 {a)  the  totel  amount  given  to  Kerala

 for,  rural  electrification  during  the  last

 three  years;  apd

 (b)  the  amount  propoted  to  be  giver
 during  the  remafning  period  -of  the  Fourth.
 Plan?

 THE.DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KURBEE):  (a)
 and  (b).  The  rural  Electrification  Cor-

 poratiqn  since  ite  inception  in  July,  1969,
 have  so  far  sanctioned  0  rural  electrifi-
 cation  schemes  of  Kerala  envisaging  foan
 assistance  of  Rs.  45.666  lakhs  for  the
 electrification  of  290  villages,  energisation
 of  $920  Pumpsets  and  power  supply  to
 923  small  scale  ond  sgro  induntricn.
 Aganst  this  »  som  of  Rs,  90.533  lakke
 had  been  disbursed  during  the  years
 1970-71  and  97i-72  and  Re.  i2987
 Jakhs  are  scheduled  to  be  disbursed  dur-
 ing  ‘1972-73,

 The  Corporation  has  also  ssnctioned
 two  schemes  of  Kerala  envisaging  loan
 assistance  of  Re.  3.727  for  electrifi-
 cation  of  22  Harijan  Bastis  in  aslready
 electrified  villages.

 The  rural  electrification  schemes  spdn-
 sored  by  the  various  State  Electricity
 Boards  are  sanctioned  by  the  Corporation
 for  financial  sssistance  if  the  same  are
 found  to  be  technically  feasible  and  finan-
 cially  viable  on  the  basis  of  criteria  pree-
 cribed  for  the  purpose.  Accordingly  the
 extent  of  financial  assistance  to  be  sanc-
 tioned  for  Kersla  durjag  the  remaining
 period  of  the  Fourth  Plan  will  depend
 upon  the  availability  of  funds  as  also  the
 technically  feasible  and  Gunncially  visble
 echemes  sponsored  by  the  Kerala  Stete
 Hlectricity  Board,
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 ing  £.... ड  का.  विशयुतीकरण  .

 a  3002.
 भी  हुकंसभ  च-द  कछवाय  क्या

 रेल  मंत्री  यह  बताते  की  कृपा  करेंगे  कि

 (कं)  दक्षिण  पूर्व  रेलवे  का  विधुर्तीकेरण

 कब  तुक  किये  जाने  की  सम्भावना  है  ॥

 '

 (ख)  क्या  भोरतीय  रेजबे  का  विस्तार

 दक्षिग-पूर्व  रेलेबे  क।  विद्युतीकरण  पूरा  करने

 के  पश्चात्‌  कदूझावालासा  बोर  किसताइल.

 के  बीच  ?क  गाड़ी  चलाते  फा  है  ;  झौर

 (ग)  3  देलवे  लाइन  की  झनुमानित
 लम्बाई  क्या  होगीं  तथा  उस  पंर  झ्रमुमान॑त:
 कितना  व्यय  किया  जायेगा  ?

 रेल  मंत्री  (atte  ए०  पाई)  :  (क)
 दक्षिण  पूर्व  र्लबि  सॉहते  सभी  रेलों  पर

 विद्यु्तीकरण  एक  सतत  प्रक्रिया  होगी  t

 परियोजनायें  समय-समय  पर  शुरू  की  जायेंगी

 जो  परिचालनिक  तथा  आध्िक  पहलुभों  पर

 मिर्भर  करेंगी  q

 (a)  कोट्ट्रवलासी  शौर  किरदूले  लाइन
 की  क्षमता  बढ़ाने  के  लिये  सर्वोक्षण शुरू  किया

 गया  है।  सर्वेक्षण  रिपोर्ट  प्राप्त  हो  जाने

 शौर  उसकी  जांच  कर  :लेने  के  जद  ही  इस

 खण्ड  पर  सवारी  गांडियों  के  चलाने  के  सम्बन्ध

 में.  विनिश्वुय  किया  जा  सकेगा,  ;

 (ग)  बालेतिरु-किरन्ट्ल  खण्ड  जिसको

 'कोहलवलसा-किरनाइल  एक  भाग  हैं,  को
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 लम्बाई  लगभग  471  किलोमीटर  है  और

 इसके  विद्युतीकरण'  को  घनुमानित  बागत
 I9.05  करोड़  स्फ्प्रे  है  ।

 इंजनों  का  उत्पादन

 3003.  श्रो  हकम  चन्द  कछवाय  :

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंग्रे,

 कि  pe

 (क)  इस  समय  देश  में.  प्रति  वर्ष

 'डीचाल,  बिजली  और  भाप  से  चलने  वाले

 कितने  इंचन  बनाये  जाते  हैं  ;  और

 (ख)  भाप  के  इंजनों  के  स्थाल  पर

 डीजल  इंजन  चंलाने  के  सम्बन्ध  में  सरकार  की

 क्या  योजना  है  ?

 रैल  मंत्री  पुभ्नी  Ao  ए०  पाई)  :  (क)
 चौथी  योज ना  के  तीन  वर्षों  में  देश  में  भाप,
 डीजल  झौर  बिजली  रेल  इंजनों  का  उत्पादन

 इस  प्रकार  रहा है  ee  or

 ,  रेल  .इंजनों  की  संख्या
 वर्ष  ,  भाष  डीजल  बिजली

 1969-70  74  43  3l

 197071  >  38  108°  50

 L97I-7@  741g  245  40
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 arm  रेल  जपो  का  निर्माण  मैसर्स

 टेलको  द्वारा  re7i-72  से  और  चिशरंजन

 रेल  इजन  /कारक्ाने  द्वारा  जनवरी,  72  से

 बैण्ड  कर  दिया  गया  हैं  1

 बर्ष  1972-73  भे  63  बिजली  के

 शौर  \9.  डोजल  के  रेल  इंजनों  के  निर्माण

 का  कार्यक्रम  बनायी  गया  है  |

 (@)  भाष  रेल  इजनो  के  नाकारा  होने
 की  सामान्य  भ्राय  “40  वर्ष  श्रौर  यह  योजना

 बनाई  गई  है  कि  अन्य  रेल  इजनों  को,  आय -
 एवं  दगा  के  आधार  पर,  धीरे-धीरे  डीज़ल
 और  बिजली  रेल  इजनों  से  बदल  दिया
 जाये  ।

 राजधानो  एक्सप्रेस  के  डिज्यों  को  निर्माण  लागत

 3004  श्री  हुकम स्व  कछवाय  क्‍या

 रेल  मन्नी  यह  बतासे  की  कृपा  करेंगे  कि

 (क)  बम्बई  ओर  दिल्‍ली  के  बीच

 चलने  वाली  राजधानी  एक्सप्रेस  के  डिब्बो  का

 निर्माण  किस  फैक्टरी  में  किया  गया  था  ,

 और

 (ख)  प्रति  ड्ब्त्रि  पर  निर्माण  लागत

 क्या  श्राई  थी  ?

 रेल  मंत्रो  (भी टी० टी०  go  पाई)  :  (+)

 सवारी  डिब्बा  कारखाना,  मद्रास  |

 रख)  इसे  शाली  मे“लगने  वाले

 विभिन्न  प्रकार  के  सवारो-डिब्बों  की  निर्माण-

 लागत  पअ्रनुमानत  इस  प्रकार  है

 ™“  in  7,
 पावर  कार

 आतानुक्लित  पन्द्री
 कार  8  he  लाख  to

 वातानुकूलित  प्रथम  ॥
 श्रेणी  6  88  लाख  कठ

 वातानुकूलिंत  कुर्सी-
 आन  ty

 9  00  लाख  रु०
 a  -

 7  90  लाख  Fo

 जम्मू  शोर  करमीर  में  लहा  जिले  में

 चिशुत  परियोजनायें  Piod

 3005  wt  कुशोक  बाकला  क्या

 सिचाई  और  बिद्यत्‌  मत्री  यह  बताने  की  कृपा

 करेगे  कि  जम्मू  श्रौर  कश्मीर  मे  लद्दाख  जिले

 में  ऐसे  स्थानों  के  नाम  क्‍या  है  जहा  विद्युत
 प्रजनन  और  विस्तार  की  परियोजना  पर  कार्य
 किया  जा  रहा  है  और  इन  परियोजनाओं  के

 कब  तक  पूरा  हो  जाने  की  सम्भावना  है  ?

 सियधाई  झोर  विद्युत  मंत्रालय  में  उपमंत्री

 (की  बजनाथ  क्रोल)  एक  जल  विद्युत्‌
 परियोजना  जिसमे  540-540  मैगावाट  की

 6  विद्युत-जतन  यूनिटों  की  प्रतिप्ठापना

 सम्मिलित  है,  सताकना  जो  कि  लेहे  से  लगभग

 30  किलोमीटर  है,  में  कार्यानिवित  की  जा  रही

 है।  परियोजना  का  i977-78  तक  पूर्ण

 होना  सम्भावित  है  ।
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 fee  wt  पर  आंधी  का  विर्नाण

 3006.  थी  श्ोंकार  लाल  जेरवा  :

 क्या  सिधाई शीर othe  चिचुतू  मंत्री  यह  बताने  की

 कृपा  करें"  कि  :

 (क)  क्या  सोन  नदी  की  उप-मदियों

 कनहार,  उत्तरी  कोइल,  |भ्ौरंग,  झमानत  भौर

 साधले  पर  बाधों  के  निर्माण, की  योजनाये

 लगभग  गत  0  बच  से  केन्द्रीय  सरकार  के

 सामने  विचाराधीन  हैं  ;  श्रौर

 (स)  मैंदि  हों,  तो  केन्द्र  द्वारा  उकते

 योजनाशों  कै  लिये  स्त्रीकृति  क  दी  जायेगी  ?

 क्सियाई  जोर  विद्युत  मंतालथ  में  उनचंत्रो

 (भी  जक्षमाव  क्रोज़)  (क)  श्रौर  (ख)  विदा र
 सरकार  ने  भक्तूबर,  970  मे  उत्तरी  कमल

 अजनाशय  पंरियौजना  पर  सशीधित  परियोजना

 रिपोर्ट  अस्तुत  की  थी  ।  कनहार,  औरंगा

 झौर  अनातेद  सिं आई  परियोजताओों  की

 सभाव्यतथ,  रिपोर्ट  जन,  1972  %  केन्द्रीय

 जल  शौर  विद्युत्‌  प्रायोग  में  प्राप्त  हुई  थी  ।

 ्ह्ले  नदी  से  सिश्ाई  के  लिये  झची  तक  कोई

 परियोजना  रिपोर्ट  प्राप्त  नहीं  हुई  है  ।

 मे  स्कीमें  सोन  बेसिन  मे  हैं  जिनमें
 अन्तर्राज्यीय  पहलू  निहित  हैं  भोर  इसके  हल

 हो  जाने  पर  ही  इस  पर  कार्वाम्थयन के  लिये

 विश्व (र  किया  जायेगा  ।
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 Rate  of  Advertisement  gives  १४७  ‘Missi
 Version  of  Railway  Tine  Table

 3007.  SHRI  S.  ८,  SAMANTA:  Will
 the  Minister  of  RAILWAYS  be.  pleased
 to  state:

 (a)  whether  the  rates  of  advertisements
 being  offered  by  the  Railways  to  the
 publishers  of  English  All  India  Reilway
 Time  Table  published  by  Railway  Board
 and  the  Hindi  version  being  published  by
 private  publishers  are  different  in  cach
 case;

 (b)what  is  the  rate  per
 advertisement  in  each  case;

 page  of

 (c)  whether  any  requests  have  been
 made  by  the  private  publishers  of  Hindi
 version  to  increase  the  rates  of  such
 advertisements  in  the  case  of  the  Hindi
 versions;  and

 (d)  if  so,  the  reasons  for  rejection  of
 their  request?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  to  (d),  Informa-
 tion  is  beiiag  collected  and  wil}  be  laid  on
 the  table  of  the  House.

 Transportation  by  Railways  of  Hindi
 Version  of  all  India  Reliway

 Time  Table

 3008.  SHRI  S.  C.  SAMANTA:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  the  English  All  India  Rail-
 way  Time  Table  is  transported  by  Indian
 Railways  from  the  place  of  publication  to
 various  destinations  for  purposes  of  sale
 and  complementary  distribution  etc.  free
 of  charge;  and

 (b)  if  so,  the  reasons  why  the  same
 facility  is  not  allowed  to  the  publisher  of
 Hindi  All  India  Railway  Time  Table?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAD:  (a)  and  (b).  The
 copies  of  All  India  Railway  English  Time
 Table  published  by  the  Railway  Board  are
 moved  to  various  places  by  ratl  ‘under  the
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 FregiDespateliz  Service  System  which
 governs’  thé  cartlage  of  only  railways’
 official  dak|publications,  Al!  India  Rail-
 way  Hind:  Time  Table  is  a  private  publi-
 cation  and  is,  therefore,  out  of  the
 purview  of  free  despatch  service.

 Uniform’  Rate  for  Electricity  supply  to
 Aluminium  Plants

 3009.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 “tate:

 (a)  whe.her  the  Bharat  Aluminium
 Company,  Korba  in  Madhya  Pradesh  is
 being  supplied  with  electricity  at  the  rate
 ef  2  paise  per  unit;  and

 (b)  if  so,  whether  Government  have
 taken  steps  to  ensure  supply  of  power  to
 other  aluminium  plants  in  the  private
 sector  at  the  same  rate  to  bring  about
 uniformity  of  rate  so  that  both  the  sectors
 can  function  efficiently?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a):
 No  Sir  The  rate  for  supply  is  stil  under
 negotiation  and  the  proposed  rate  is  much
 higher  than  2  paise  per  unit.

 (b)  The  State  Electricity  Boatds  con-
 stituted  under  Rlectricity  (Supply)
 Act,  948  have  full  powers’  for  fixing
 powers  for  fixing  suitable  tariffs  for
 various  categories  of’  consumers  including
 power,  intensive  industries  like  aluminium.
 Variation  in  rate  is  generally  due  to  varia-
 tion  in  cost  of  production,  source  of  power
 like  ‘hydra,  thermal  etc.  extent  of
 development  of  grid  system.  quantum  of
 load!  Wed!  facta  et,  The  Gentre  does
 not  hawé  any  pfopotal  to  arrange  for
 ‘power  stipply  at  uniform  ‘fate  for
 aluminiom  fidustry.
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 Steady  Decline  in  Oi!  and  Natural  Gas
 Commission’s  Drilling  Programme

 3010,  SHRI  K.  KODANDA  RAMI
 REDDY:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 state:

 (a)  Whether  Oi!  and  Natura}  Gas
 Commission's  Drilling  programme,  with
 regard  to  target  and  achievement,  48
 steadily  going  down;  and

 (b)  if  so,  the  reasons  for  the  same  and
 the  steps  contemplated  by  Government  to
 improve  the  situation?

 THE  DEPUTY  “MINISTER  IN  ‘THE
 MINISTRY  OF  PETROLEUM  AND
 CHFMICALS  (SHRI  DALBIR  SINGH):
 (a)  and  (b).  The  target  of  drilling  has
 necessarily  to  be  based  on  the  number  of
 favourable  structures  worth  testing  by
 drilling,  discovered  as  a  result  of  geologi-
 cal/geophysical  surveys,  and  the  number
 and  areal  and  vertical  extent  of  the  rock
 formations  in  structures  which  are  found
 oil/gas  bearing  on  the  basis  of  the  ‘ex-
 ploration  wells  drilled  to  test  these  stru¢-
 tures.  It  is  true  that  durmg  the  previous
 three  years,  the  ONGC's  drilling  pro-
 gramme,  with  regard  to  target  and  achreve-
 ment,  has  gone  down  This  is  because,
 contrary  to  expectations,  in  the  last  few
 years,  the  surveys  had  not  led  to  the
 discovery  of  a  sufficient  number  of  large
 ‘and  favourable  structures:  moreover,  of
 the  number  of  new  structures  tested  by
 drilling  only  a  few  wer>  found  to  be  such
 as  to  reauire  further  expinration  by
 drill~g  of  assessment  “ells.  or  develop-
 ment  by  drilling  of  -a  large  number  of
 production  wells.  Drilling  operations  in
 the  field  were  also  adversely  affected  by
 (4)  unexpected  technical  complications  in
 a,npeyber  of  wes  resulting  in  suspension
 of  operations  for  tong  periods,  (2)
 natural  culamtties  ‘HG

 ——  cael raigs  and  floods  both,  in  Western  a
 perked  Regidas,  and  oY  ata  caused  hy
 hindrances  euch  as  putting  wiyof  berri-
 cades  etc.  by  thy  Incsl  reovle  in  certain
 aread,  It-hat  beeh  the  effprt  of  ONGC  to
 resolve  the  problems,  thus  created,  in  the
 best  manner
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 The  target  for  the  preaent  year,  972-73,
 has  been  put  at  a  higher  level  than  the
 previous  year  and  it  hoped  that  unfore-
 geen  difficulties  will  not  arise  and  the
 QNGC  would  be  able  to  jayprove  upon
 thar  performance  of  397i-72.  Regarding
 the  future,  ONGC  have  drawn  up  and
 submitted  for  Government's  approval,  a
 five-year  programme  (1973-74  to  1977-78)
 of  intensification  of  their  operations,
 which  is  based  on  the  joint  techno-
 economic  feasibility  study  carried  out  by
 ONGC  and  Soviet  experts.

 at  स्टेहात  पर  हरिजन  ह...  के  साल
 ालाक्किक  दृ्घाग्रहार

 3011.  थी  £।.... द  अंधर  :  क्‍या  रेल

 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  970  में  एक  हरिजन

 महिला  के  साथ  ख़ुर्जा  जशन  प्र  किये  गये

 झसामाजिक  व्यवहार  का  उसके  सासान

 य  जेवरात  छीसने  की  कोई  घटना  पुलिस
 में  दर्ज  की  गई  थी  ;

 (ख)  क्‍या  उपरोबत  घटना  में  कुछ
 देलबे  ऋभेश्वाशियों  क ेशामिल  होते  का  समाचार

 आीथा:;  और

 (")  यदे  हा,  तो  उप  मामले  की  हस

 समग्र  क्या  स्थिति  है  ?

 रेल  मंत्री  (शी  do  go  वाई):

 (क)  जी  ett  s-4-70  को  शुतिस  को

 प्रभ  व्यवहार  के  एक  मासले  सी  रिपोर्ट

 की गई  थी  4  लेकित  उक्त  महिला मे  सामान

 प्राधूषण  आदि  के  छीनें जाने  को  कोई  शिका-

 बत  नहीं  की  ।
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 (ख)  जी  हां  ।  उक्त  घटना  में  शोॉमिल
 सात  व्यक्तियों  में  से  प्रांत्र  रेल  कर्मचारी

 थे।

 (ग)  छ  प्रभियुक्तो  को  गिरफ्तार

 किया  गया  था  मगर  एक  ने  भ्रदालत  मे  पआ॥ात्म-

 समर्पण  कर  दिय,  था  t  छ  व्यक्तियों  के

 विरुद्ध  अदालत  ने  ग्रारोप  पत्र  प्रेश  किया  गया

 था  और  शेष  एक  ब्यक्ति  क ेखिलाफ  जाच-

 पड़ताल  हो  रही  है  ।

 Setting  up  of  Rural  Engineering  Service

 30l2  SHRI  P,  NARASIMHA  REDDY:
 Will  the  Mineter  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  his  Ministry  cy  formulat-
 ing  any  schemes  for  setting  up  Rural
 Engineering  Service  for  providing  employ-
 ment  to  the  unemployed  enginetrs;  and

 (b)  of  so.  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B  N,  KUREEL):  (a)
 and  (b).  The  Hon‘ble  Member  is  pre-
 sumably  referring  to  the  scheme  of  Rural
 Engineering  Surveys.

 2  For  undertaking  development  pro-
 grammes  in  villages  it  is  essential  to
 collect  basic  eggmeering  aad  agricultural
 data  which  weuld  enable  preparation  of
 scientific  and  viahle  schemes  of  develop-
 ment.  With  this  objective  in  view,  8
 Centaally  Sponsesred  .Schame  of  Rural
 Enginerring  Surveys  hes  een  sanctioned

 in  ‘1974-72  for  wodertaking  surveys'  in  26
 drought  prone  or  faed  or  cyclone  affected
 er  backward  bill  districts  in  47  States
 The  surveys  will  caver  about  24.250
 villages  by  the  end  of  Fourth  Plan.

 +  *  ?
 cn  The  surveys  envisage  collectian  of

 data  of  agricultural  statistics,  population
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 and  their  income  and  compilation  of  in-
 formation  of  existing  facilities  for  irriga-
 tiep.  drinking  water.  rosé  sommunication
 and  power  supply  and  also  preparation  of
 contour  maps  at  one  foot  Mntervals.  The
 collection  of  this  basic  engineering  data
 would  enable  preparation  of  schemes  for
 providing  the  following  amenities:—

 QQ)  Irrigation  of  lands  including  con-
 tour  bunding;

 (i)  Rural  electrification;

 (iii)  Rural  roads;

 (7१)  Drmking  water  supply;  and

 (v)  Soil  conservation  and  land  use.
 The  surveys  also  envisage  provision  of
 special]  works  for  Harijans  and  poorer
 sections  of  the  villages,  such  as  electricity
 for  street  lighting,  schools  and  identifica-
 tion  of  house  sites  etc.

 4  The  Rural  Engineering  Surveys
 Scheme  i9  an  emptoyment  oriented  scheme
 and  ६  estimated  to  provide  employment
 ta  about  5850  persons  including  150
 Engineering  Graduates,  575  Agricultural
 Graduates  and  other  techrical,  Ministerial.
 skilled  and  unskilled  persons

 5  The  total  outlay  for  the  Fourth  Plan
 period  is  Rs.  60.49  lakhs.  The  expendi-
 ture  on  the  scheme  will  be  met  by  the
 Government  of  India  as  grant-in-aid
 covering  १90  per  cent  of  the  outlay  to  the
 States  which  are  implementing  the  scheme.

 विधान  बनाने  के  लिए  उनका  हिन्दी  प्रारूप

 30i3.  भरी  हरी  सद्  :

 थी  एस०  सी०  सामनन्‍्त  :

 क्या  बिधि  झौर  न्याय  मंत्री  ह  बताने  की

 कृपा  करेगे  कि  :

 (क)  क्या  केन्द्र  तथा  राज्यों  में  विधान

 बनाते  समय  उनका  प्रारूप  मूल  रूप  से  अंग्रेजी

 मिं  तैयार  कर  फिर  उसका  हिन्दी  झनुवाद  करने

 की  प्रणाली  झपनाई  जा  रही  है  ;

 (ख)  कया  इन  आरूपों  को  सीधे  हिन्दी
 में  तैयार  करने  के  लिये  ड्राफ्ट्समेन  के  हिन्दी
 प्रशिक्षण  के  लिये  कोई  योजना  विचाराधीन

 है  ;  शौर

 (ग)  यदि  हा,  तो  उसकी  मुख्य  बाले

 क्‍या  है?

 चिधि  झौर  न्याय  मंश्रालय  में  राज्य  मंत्री

 (जी  भनौतिराज  ्ह्हु  चौचरौ)  :  (क)
 संविधान  के  भ्रनुच्छेद  348  (a)  (ख)  (i)
 भौर  (ii)  के  उपबन्धों  के  श्रगुसार  जब  तक

 ससद्‌  चिन  हारा  प्रन्मथा  उपबन्ध  न  करे  तब

 तक  जो  विधेयक  भतरा  उस  प्रर  प्रस्तावित

 किये  जाने  बाले  जो  सशोधन  संसद  में  पुर.
 स्बफ्लि  किये  ज़ाये  उन  बके  तथा  जो

 अ्रधिनियम  संसद्‌  द्वारा  फा।रत  किये  जाये

 तथा  जो  भ्रध्यादेश  राष्ट्रपति  द्वारा  प्रद्यापित

 किये  जायें,  उन  सब  के  प्राधिकृत  पाठ  अंग्रेजी

 भाषा  में  द्वोंगे  ।  जहां  तक  केन्द्र  का  सम्बन्ध  है,

 विधानो  के  प्रारूप  पहले  प्रंग्रेजी  मे  तैयार  किये

 जाते  हैं।  संसद  में  पुर:स्थापित  सभी

 सरकारी  ब्रिधेयकों  तथा  ऐसे  विधेयको  के

 सरकारी  संझोधनों के  हिन्दी  श्रनूवाद  राजभाषा

 (विधायी)  प्ायोग  द्वारा  प्रस्तुत  किये  जाते

 हैं  ।  इस  सम्बन्ध  में  राज्य  सरकारों  द्वारा

 झपनाई  जाने  वाली  प्रणाली  की  बाबत  कोई

 प्रमाणित  जानकारी  उपलब्ध  नहीं  है  1

 (ख)  शौर  (ग).  राज्य  सरकारों/संघध
 राज्य  क्षेत्र  प्रशासनों  के  विधि  प्रधिकारियों  के

 हिन्दी  में  विधि  प्रारूपण  के  प्रशिक्षण  के  लिये
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 एक  योजना  1972  से  आरम्भ  की  गई  है  ।

 इस  योजना  की  भुख्य  बाते  इंस  प्रकार  है
 है

 (i)  प्रशिक्षण  के  लिये  छांटे  गये  अधि-

 कारी  सामान्‍्यतया  सम्बन्धित  राज्य

 सरकार/सघ  राज्य  क्षेत्र  म ेसहायक

 सचिव/भवर  सचिव  की  पक्ति *

 से  नीचे  के  नही  होने  चाहियें  ,

 (2)  प्रशिक्षण  एक  वर्ष  की  झ्रवधि  के

 लिये  होगा  और  एक  वर्ष  के

 दोरान  प्रशिक्षण  के  लिये  2  से

 अधिक  प्रप्तचिकारी  नहीं  लिये

 जायेगे  ,

 (3)  छाटे  गये  श्रधिकाश्यों  की  शाज-

 भाषा  (विधायी)  प्रायोग  में

 प्रशिक्षण  दिया  जायेगा  जहा  से

 सहचारियो  के  रूप  में  नियुक्त  किप

 जायेगे  ,

 ६4)  भ्रधिकारियों  को  श्रपने  प्रशिक्षण

 के  दौरान  विधान  और  प्रधीनस्थ

 विधान  के  प्रारूणण  की  तकनीक

 का  ज्ञान  प्राप्त  कर  लेना  चाहिये
 जिसके  श्रन्तात्  विधेयकों  के

 सम्बन्ध  में  प्रवर  समिति/संयुक्त

 सम्मिति  की  बैठकों  जैसी  श्रतृवर्ती
 कार्यवाही  भी  है  और  उन्हें  स्वय

 को  हिन्दी  में  विधि  प्रारूपण  तथा

 विधियों  का  हिन्दी  में  प्रमुबाद
 करने  के  योग्य  बना  लेना  चाहियें

 (8)  ये  अधिकारी  राज़भाषा

 (विधायी  )  भञायोग  द्वारा  प्रशिक्षण

 /कै-  लिये  विभिन्न  1...  भाषी
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 राज्यो/संष  राज्य  क्षेत्रों  से  बारी-

 बारी  से  छाटे  जायेंगे  जिससे

 सभी  हिन्दी  भाषी  राज्यो/सघ
 राज्य  क्षेत्रों  के  अधिकारियों  को

 प्रशिक्षण  का  श्रवसर  मिल  जाये  |

 रेलवे  अ्रद्धिक  संगठनों  का  बिलय

 30i4.  st  mama  शास्त्री  :

 ge  रेल  मत्री  यह  बताने  की  कृपा  करेगे

 1: अ  :

 (क)  क्या  रेलब्रे  विभिन्न  मजदूर  सग-

 ्तो  को  मिल्राकर  एक  सगठन  बनाने  की

 दिशा  मे  सरकार  ने  कोई  प्रयास  किया

 है  ’

 (ख)  यदि  हा,  तो  उसका  ब्यौरा  क्‍या

 है  ,  और
 5

 (ग)  उतका  क्‍या  परिणाम  निकला

 अथवा  निकलते  कभी  श्ाशा  है  ?

 रेल  मंत्री  (झ डी०  ए०  पाई)  (क)

 से  (ग)  यूनियनों  का  निर्मोण  या  उन्हे  एक

 साथ  मिलाने  का  विषय  सरकार  के  प्रिधिकार

 क्षेत्र  मे  नही  है

 श्रमिक  राष्ट्रीय  भ्रायोग ने  प्रत्येक  उद्योग

 में  एक  a  free  को  मान्यता  प्रदात  करने  की

 सिफारिश  की  है।  इस  सिफारिश  पर

 सरकार  विचार  .कर  रही  है  ।
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 हरिजन  बस्तियों  का  बिश्वतीकरण

 30i5.  श्री  शोंकार  लाल  ब्रेरणा  :

 क्या  सिंचाई  और  बिद्युत  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  भारतीय  स्वनंत्रता  की  पच्चीसवी

 वर्षगाठ  पर  हरिजनों  के  गावो  के  विद्युतीकरण
 के  बारे  में  ४  नवम्बर,  .972  के  ्तारां-

 कित  प्रश्न  संख्या  64  के  उत्तर  के  सम्बन्ध

 में  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  देश  में  हरिजनों  की  कितनी

 बस्तियों  को  श्रभी  विद्युत्‌  दी  जानी  शेप  है  ;
 शौर

 (@)  यह  कार्य  कब  तक  पूरा  हों
 जायेगा  ?

 सिवाई  और  बिद्यत्‌  मंत्रालय  में  उपभंत्री

 (श्री  बेजनाथ  कुरील)  :  (क)  और  (ख).

 झनुमान  किया  जाता  हैं  कि  उन  म्रामों  में,
 जो  पहले  ही  विद्युतीकृत  किये  जा  चुके  हैं  के

 सन्निकट  लगभग  36,000  हरिजन  बस्तिया

 होंगी  जो  विद्युतीकृत  नहीं  की  गई  हैं  1  पहले
 से  ही  विद्युतीकृत  ग्रामों  की  निकटवर्ती  हरिजन
 बस्तियों  कौ  विद्युत्‌  प्रदान  करने  के  लिये  गत

 वर्ष  एक  स्कीम  प्रारम्भ  की  गई  है  और

 20,000  ऐसी  बस्तियों  की  चौथी  थोजना  के

 दौरान  तथा  शेष  को  पांचवी  योजना  के

 प्रारम्भिक  वर्षों  में  विद्युतीकृत  करने  का  प्रस्ताव

 है  I  देश  भें  सभी  बस्तियों  का  विद्युतीकरण
 दाम  विद्युतीकरण  फी  प्रगति  से  जुड़ा  हुभा  है
 जो  कि  पांचवी  और  उसके  बाद  की  योजनाश्रों

 में  रखे  गये  परिव्यय  पर  निर्भर  करता  है  a
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 Termination  of  Services  of  an  Employee  im
 the  Ministry

 30I6.  SHRI  K  MAILANNA:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state:

 (a)  the  official  positions  held  by  Shri-
 mati  Leela  Menon  im  the  Ministry  of
 Petroleum  and  Chemicals,  Oil  and  Natural
 Gas  Commission  and  the  Hydio-cirbons
 {  imited  and  the  period  for  which  she  held
 each  of  these  offices:  and

 (b)  the  provisions  of  the  Service  and
 Conduct  Rules  applicable  to  the  em-
 ployees  of  the  Oil  and  Natural  Gas  Com-
 mission  under  which  the  notice  to  Shrimati
 Tecla  Menon  for  the  termination  of  her
 employment  was  served  and  accepted  by
 Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROIEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH)
 (a)  Shrimati  Leela  Menon  did  not  hold
 any  post  in  the  Ministry  of  Petroleum  and
 Chemicals.  She  held  the  following  ap-
 pointments  in  the  ONGC  and  HIPL:—

 (1)  Deputy  Sccretary,  ONGC,  New
 Delhi  office  from  {st  February,
 7966  to  4th  May,  1966;

 (2)  Special  Officer,  Project  Analysis,
 Petrochemicals  Division,  ONGC,
 New  Delhi  from  5th  Muy,  966
 to  9th  August,  1966;

 (3)  Deputy  Secretary,  ONGC,  New
 Dethi  office  from  i0th  August,
 966  to  360  December,  1969;

 (4)  Resident  Representative,  tydro-
 carbons  India  (Pvt.)  Ltd.,  ‘Tehran,
 from  17th  December,  4969  to
 2st  June,  1970,  on  deputation  on
 foreign  service  terms  from
 ONGC;  and
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 (5)  Deputy  Secretary,  ONGC,  New
 Delhi  office  from  22nd  June,
 3970  to  3Ist  January,  1971

 «  (b)  The  employees  in  the  Commission
 are  appointed  to  temporary  posts  on
 specified  terms  and  conditions  of  service,
 which  include  a  provision  whereby  _  the
 appointment  may  be  terminated  at  any
 time  by  one  month's  notice  to  be  given  by
 either  side,  viz,  the  appointee  or  the
 appointing  authority,  without  assigning
 any  reasons  Smt  Leela  Menon  had  been
 appointed  to  a  temporary  post  in  ONGC
 on  certain  specified  terms  and  conditrons
 which  included  such  a  provision  for  ter-
 mination  of  service.  Subsequently,  Smt.
 Leela  Menon  sent  a  letter,  dated  the  7th
 December,  970  to  Chairman,  ONGC,
 giving  one  calendar  month’s  clear  notice
 (effective  from  January  .  4979)  of  ter-
 mination  of  service  as,  according  to  her,
 she  did  not  wish  to  serve  the  Commission
 from  Ist  February,  497  Thus,  she  her-
 self  terminated  her  services  with  the  Com-
 mission,  under  the  above-mentioned  ‘plo-
 vision  in  terms  of  her  contract,  and  ceas-
 ed  to  be  an  employee  of  the  Commission
 from  Ist  February,  !97l  Legally,  ONGC
 had  no  option  in  the  matter.

 Non-payment  of  Overtime  to  Assistant
 Station  Masters  of  Delhi  Division

 3017.  SHRI  ISHAQUE  SAMBHALTI:
 Will  the  Minister  of  RAILWAYS  be  pleus-
 ed  to  state:

 (a)  whether  the  Labour  Department  has  ao

 received  any  representation  for  non-pay-
 ment  of  overtime  to  Assistant  Station
 Masters  of  Delhi  Division;  aad

 (७)  if  so,  the  action  taken  by  the  7  abour
 Department  thereon?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  द  A.  PAT);  (a)  Yes,  Sir

 (b)  Assistant  Station  Masters  of  Delhi
 Division  who  had  worked  in  accoidance
 with  the  duty  roster  prescribed  by  the
 Railway  Administration  were  paid  over-
 time  payable  to  them  under  the  Hours  of
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 Employment  Regulations  The  other
 Assistant  ‘Station  Masters  of  the  Division
 who  did  not  work  according  to  the  roster
 prescribed  by  the  Administration,  but  ac-
 cording  to  their  own  wishes  were  not  due
 any  overtime  payment  under  the  Hours  of
 Employment  Regulations  and  no  overtime
 has,  therefore,  been  paid  to  them.  <A  re-
 Presentation  recently  received  by  the
 Labour  Department  is  being  looked  iuto
 Earlier,  however,  in  April  1972,  an  apph-
 cation  made  by  the  concerned  Assistant
 Station  Masters  to  the  Central  Govern-
 ment  Labow:  Court,  Delhi.  under  Section
 33C(2)  of  the  Industrial  Disputes  Act.  for
 Payment  of  overtime  was  dismissed

 रसायन  उशथोगों  का  विकास

 3018.  श्री  मब्कर  कया  पेट्रोलियम
 श्र  रख/यन  मत्री  यह  बताने  की  कपा  करेगे

 किः

 (क)  क्या  हमारे  देश  मे  रसायन  उद्योगों

 के  विकास  पर  पूरा  ध्यान  नहीं  दिया  जा  रहा

 है  और  जितने  रसायनिक  पदार्थ  निर्यात  किये

 जात  है  उनसे  कई  गुना  भ्रधिक  मात्रा  मे  उनका

 आयात  करना  पड़ता  है  ,

 (ख)  यदि  हा,  तो  देश  में  रसायनिक

 पदार्थों  की  कितनी  माग  है  और  देश  में

 कितनी  मात्रा  में  उत्पादन  होता  है  और  कितनी

 मात्रा  में  झायात  करना  पड़ता  है;

 (ग)  क्‍या  सरकार  ने  रसायनिक

 पदार्थों  के  मामले  मे  भ्रात्मनिर्भरता  प्राप्त

 करने  का  कोई  लक्ष्य  निर्धारित  किया  है  ;

 और

 (घ)  यदि  हां,  तो  इससे  कब  तक  प्राप्त

 किया  जायेगा  ?
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 पेट्रोलियण  झोर  रसायन  मंत्रालय  में

 उपमंत्री  (शी  दलवीर  सिंह)  :  (क)  से

 (घ).  श्रात्म  निर्भरता  प्राप्त  करने  तथा  श्रायात

 पर  निर्भरता  को  कम  करने  के  विचार  से

 रसायन  उद्योगों  के  विकास  पर  उचित  ध्यान

 दिया  जा  रहा  है  ।  प्रमुख  रसायनों  के  सम्बन्ध

 में  गत  कुछ  वर्षो  से  हुई  प्रगति  श्रौर  श्रागामी

 कुछ  वर्षों  में  होने  वाली  प्रगति  का  विवरण

 पत्न  सभा-पटल  पर  प्रस्तुत  हूँ  ।  [ग्रन्यालय
 में  रखा  गया  1  देखिए  संन्या  एल०/टी०/

 3909/72]  ।

 Delhi-Moradabad  Microwave  Link

 30I9  SHRI  K.  LAKKAPPA:
 SHRI  P  GANGADEB:

 Will  the  Minister  of  RAIT  WAYS  be
 pleased  {o  state:

 {a)  whether  mucro-wave  link  has  been
 established  between  Delhi  and  Moradabad
 under  the  Delhi-Mughalsarai  micro-

 ‘wave  tele-communication  scheme  of  the
 Northern  Railway,

 (b)  if  so,  whether  the  Southern  and
 Central  Railways  also  have  micro-wave
 systems;

 (c)  if  sv,  the  broad  outlines  thereof;  and

 (d)  the  total  cost  of  all  the  systems  of
 ticro-wave  of  all  the  Railways,

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A,  PAI):  (a)  Yes.  The  link
 between  Delbi-Moradabad  has  been  com-
 missioned  on  28th  August,  1972,

 (७)  Yeas.
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 (c)  Micro-wave  network  on  the  Southern
 Railway  was  introduced  in  969  over  a
 route  length  of  1,500  Kms.  connecting
 Zonal  Headquartets  with  Divisional  Head-
 quarters  and  other  important  centres  of
 Railway  operation  like,  Madras,  Vijaya-
 wadu,  Bangalore,  Mvsore,  Tiruchirapalli,
 Madurai,  Olavakkot,  Guntahal,  Hubli,  etc
 On  the  Central  Railway,  the  scheme  was
 intraduced  in  969  over  a  route  length  of
 330  Kms,  connecting  Bombay  with
 Kalyan,  Tgatpuri,  Karjat,  Lonavala  and
 Pune.

 The  schemes  provide  for  multichannel
 speech  and  teleprmter  communication  links
 between  important  centres  of  train  oper-
 ation;

 (d)  The  total  cost  of  Micro-wave  schemes
 of  all  the  Railways  so  far  commissioned
 is  about  Rs.  45  crores.

 Higher  Price  for  Coal  Supplies  to  Railways
 3020  SHRI  M.  RAM  GOPAL  REDDY:

 Will  the  Minister  of  RAITT  WAYS  be
 pleased  to  state:

 (a)  whether  coal  Industry  7९  demanding
 higher  price  for  the  coal  supplies  to  Rail-
 ways;  and

 (b)  if  so,  the  reasons  or  this  increase
 and  the  decision  thercon  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI);  (a)  Yes,  Sir

 (b)  No  reasons  have  been  given  in  the
 tenders.  No  decision  has  been  taken  5
 far  on  the  price  increases.

 Rehabilitation  of  Displaced  Persons  as  a
 result  of  Hydro-electric  Project  in  Tripura

 3021.  SHRI  DASARATHA  DEB:  Will
 the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  the  concrete  steps  being  taken  to
 rehabilitate  those  persons  who  are  roing
 to  be  displaced  when  the  Gumti  Hydro.
 electric  project  in  Tripura  is  completed;
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 (b)  whether  afy  sites  have  been  selected
 for  the  purpose;  and

 (c)  if  so,  the  names  of  the  locations
 where  they  are  offered  rehabilitation  and
 the  number  of  families  whp  are  likely  to
 be  settled  in  each  of  suck  localities?

 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEI.);  (a)  Be-
 sides  providing  alternative  Jand  and  com-
 pensation  fo:  property,  Government  are
 also  trying  to  provide  alternative  means
 of  livelihood  to  the  evicted  or  would  be
 evicted  families  on  the  completion  of  the
 Gumti  Project  in  Tripura

 (b)  and  (c).  A  Pilot  Project  has  been
 set  up  at  Karbook  to  accommodate  the
 affected  tribals.  A  scheme  for  the  e-
 habilitation  of  about  2000  families  at
 various  locations  is  being  formulated.

 Irrigation  and  Power  Projects  in  Madhya
 Pradesh

 3022  SHRI  G  C.  DIXIT:  Will  the
 Mister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  whether  the  irrigation  and  power
 Projects  started  in  Madhya  Pradesh  during
 the  Fourth  Five  Year  Plan  period  have
 not  been  completed  and  there  is  no
 possibility  of  their  being  completed;  and

 (0)  if  so,  the  names  of  these  projects
 and  the  names  of  the  new  projects  pro-
 posed  to  be  started  in  Madhya  Pradesh
 during  the  Fifth  Five  Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL);  (a)  and
 (b).  Some  of  the  projects  taken  up  by  the
 Government  of  Madhya  Pradesh  like
 Chambal,  Tawa  and  Barna  and  a  number
 of  medium  schemes  had  been  under  con-
 struction  for  a  long  time.  Priority  has
 been  given  in  the  Fourth  Plan  to  such
 projects  and  they  are  expected  to  be  sub-
 stantially  completed  by  the  end  of  the
 Fourth  Plan  or  early  in  the  Fifth  Plan.

 The  new  projects  accepted  in  the  State
 in  the  course  of  the  Fourth  Plan  are
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 Mehanadi  reservoir  Stage  I,  Jamai  Right
 Bank  Canal,  Kunwarpur,  Mayana,  Putka
 Nallah,  Bargoar,  Nalla  and  Sindh  projects.
 These  are  expected  to  be  completed  in  the
 course  of  the  Fifth  Plan

 The  proposed  programmes  for  irrigation
 in  the  State  during  the  Fifth  Pian  have  not
 been  received  from  the  Siate  Government.

 As  far  as  power  projects  are  concerned,
 there  are  no  schemes  in  Madhya  Pradesh
 spilling  over  to  the  Fifth  Plan.  ‘he  fol-
 lowing  new  projects  are  proposed  for
 commissioning  during  the  Fifth  Plan:—

 a)  Thermal  extensions  at
 Korba,  Satpuia  =  and
 Amarkantak.  1,260  MW.

 (2)  New  thermal  _  stations
 in  Madhya  Pradesh.  200  MW.

 Of  the  above,  sanction  of  the  Govern-
 ment  has  already  been  accorded  for  240
 MW  addition  at  Korba  and  20  MW  ad-
 dition  at  Amarkuntakh  Thermal  Power
 Stations.

 Officers  of  FCI  found  guilty  by  Ayer
 Commission

 3023.  SHRI  MD.  JAMILUR-
 RAHMAN:

 SHRI  MADHUKAR:

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Ayer  Commission  ap-
 pointed  by  Government  of  Bihar  has
 found  guilty  any  Officer  of  Fertilizer  Cor.
 poration  of  India;

 (b)  if  so,  the  name  of  the  Officer  and
 the  findings  of  the  Commission;

 (c)  whether  the  Managing  Director,
 Fertilizer  Corporation  6  India  has  report-
 é@  this  matter  to  Government  and  sug-
 gested  some  action;  and

 (9)  Government's  proposed  action  thcre-
 on?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  to  d@).  The  required  information  is  be-
 ing  collected  and  will  be  pkiced  on  the
 Table  of  the  Sabha

 Raising  of  minimum  age  of  marriage

 3024.  SHRI  M.  S.  SIVASWAMY.
 SHRI  P.  GANGA  REDDY.

 Will)  the  Minister  of  LAW  AND
 JUSTICE  be’  pleased  to  state:

 (a)  whether  Government  have  consider-
 ed  the  question  of  raising  the  minimum
 age  of  marriage;  and

 (b)  if  so,  the  outcome  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAUDHARY):
 {a)  and  (b).  The  proposal  is  still  under
 consideration

 Amount  remitted  by  cach  Foreign  00
 Company  and  their  proceeds  and  profits

 3026.  SHRI  MOHAMME))  ISMAIL:
 SHRI  DINEN  BHATIA-

 CHARY  YA:

 Will  the  Minister  of  |  PETROLEUM
 AND  CHEMICALS  bce  pleased  to  state:

 (a)  the  total  amount  remitted  abroad  as
 profit,  Head  Office  charges  and  fees  for
 Technical  Advisers  during  the  !ast  three
 years,  year-wise  and  item-wise,  by  cach  of
 the  Foreign  Oil  Companies,  separately;  and

 (bo)  the  total  proceeds  and  the  net  profit
 together  with  its  percentage  during  the
 period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  and  (b).  Informaion  in  respect  of
 major  foreign  oil  companies  is  given  in
 Statements  I  and  II  laid  on  the  Table  of
 the  Hopse.  [Placed  in  Library,  See  No.
 LT-390/72].

 Take-over  of  Smith  Stainstreet  and  Com-
 pany  Limited,  Calcutta

 3027.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  PETROIFUM  AND
 CHEMICALS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 224]  on  the  7th  April,  492  and  state.

 (a)  the  present  position  in  regard  to  the
 take-over  of  the  Smith  Stanistreet  and
 Company  Ltd..  Calcutta  by  the  Indian
 Drugs  and  Pharmaceuticals  as  its  Con-
 troller;  and

 (b)  whether  there  has  been  any  =  Iegal
 complication  about  the  taking  over  of  that
 concern  by  the  ILD.PL  and,  if  so.  the
 nature  thereof’

 THE  DEPUTY  MINISTER  JN  THE
 MINISTRY  OF  PETROLFUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGIT):
 (a)  By  a  notification,  dated  the  4th  May
 1972,  the  management  of  M's.  Smith
 Stamotreet  &  Co.,  Ltd,  Calcutta  was  tiken
 over  by  Government  under  Section  48(a)
 of  the  Industries  (Development  and  Ke-
 gulation)  Act  95]  and  the  Indian  Drugs
 and  Pharmaccuticals  Ltd,  were  uppointed
 as  its  Authorised  Controller  The  au-
 thorised  controller  took  over  the  manupe-
 ment  on  the  8th  May,  1972,

 (b)  No,  Sir.

 सर्वोच्च  न्यायालय  तथा  उच्च  न्यायालयों

 में  पांच  वर्ष  तया  दस  वर्ष  से  श्रधिक  समय  से

 अ्रनिर्णोत  पड़  मामले

 3028.  श्री  हुकम  स्लन्द  कछवाय  :

 प्री०  नारायण  प्व्न्द  पाराशर  :

 क्या  बिधि  और  न्याय  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  सर्वोच्च  न्यायालय  श्रौर

 उच्च  न्यायालयों  में  पांच  वर्ष  तथा  दस  वर्ष

 से  भ्रधिक  समय  से  कितने  कितने  मामले

 प्निर्णीत  पड़े  हैं  ?
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 दैने  वाला  विवरण  सभा  पटल  पर  रखा  गया

 उच्चत्तम  न्यायालय  श्रौर  उच्च  न्यायालयों  में  30-6-72  को  पांच  वर्ष  से  श्रधिक  और  दस
 वर्ष  से  भ्रधिक  लम्बित  मामलों  की  संख्या

 न्यायालय  का  नाम  5  वर्ष  स ेअधिक  10 बर्ष  से  अधिक

 से  से

 उच्चत्तम  न्यायालय  92  कुछ  नहीं

 उच्च  न्यायालय

 l.  इलाहाबाद  .  8,362  756

 2  आन्ध्र  प्रदेश  :  6  कुछ  नहीं

 3.  बम्बई  5,579  50

 4.  कलकत्ता  17,501  3,964

 5.  दिल्‍ली  1,713  27

 6.  गोहाटी  63  कुछ  नही

 7.  गुजरात  579  3

 8.  हिमाचल  प्रदेश  32  कुछ  नहीं

 9  जम्मू-कश्मीर  27  कुछ  नही

 10.  केरल  ‘  88  6

 i].  मध्य  प्रदेश  992  4

 12.  मद्रास  +.  L110  22

 13.  मैसूर  न  35  3

 i4,  उड़ीसा  कुछ  नही  कुछ  नहीं

 i5.  पुना... .  .  1,266  82

 16.  पंजाब  और  हरियाणा  .  4,498  7

 117.  राजस्थान  :  न  कुछ  नहीं  कुछ  नहीं
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 मध्य  प्रदेश  में  ह.  निमाड़  जिले  में  सिवाई

 परियोजना  को  पांववों  परियोजना  में

 शामिल  करना

 3030.  श्री  गंगा  चरण  दीक्षित  :

 क्या  सिंचाई  शौर  विद्युत्‌  मत्ी  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  क्या  पाचवी  पचवर्षीय  योजना  मे

 मध्य  प्रदेश  के  पूवं  निमाइ  जिले  से  कोई  सिचाई

 परियोजना  को  शामिल  करने  का  प्रस्ताव  है,

 शौर

 (ख)  यदि  हा,  तो  उसकी  मुख्य  बातें

 बया  है  तथा  उस  पर  कितना  खर्च  झ्ाने  का

 प्रनुमान  है  ?

 सियाई  और  विद्युत्‌  मंत्रालय  में  उपमंत्रो

 (थी  बेजनाथ  कुरील)  (क)  और  (ख)
 मध्य  प्रदेश  सरकार  से  पाचवी  योजना  में

 सिचाई  कार्यक्रमों  के  लिए  प्रस्ताव  अभी  तक

 प्राप्त  नडी  हुए  है  ।

 सेन्ट्ल  रेलथे  जोन  में  कम्पनियों  द्वारा  साल

 डिब्बों  से  साल  उतारने  की  बजाय,

 विलम्ब-शुल्क  देने  को  सरजीह  देना

 303i.  शी  गंगा  चरण  दीक्षित  :
 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्‍या  सेद्रल  रेलवे  जोन  में  कुछ
 कम्पनिया  य।  बडे  व्यापारों  ऐसे  है  जो  रेन  के

 माल-डिब्चरों  से  श्रपना  मल  न  उतार  कर  और

 उन  पर  विलम्ब-शुल्क  देकर  गोदामों  के  रूप  में

 उनका  प्रयोग  कर  रहे  है;

 (ख)  क्‍या  ऐसे  लोगों  व  कम्पनियों  के

 विरुद्ध  कार्यवाही  करने  के  लिए  सरकार  किसी

 प्रस्ताव  पर  विचार  कर  रही  है;  और

 (ग)  यदि  हां,  तो  किस  प्रकार  की

 कार्यवाही  करने  का  विचार  है  ?

 रैल  मंत्री  (ओ  Ao  ए०  पाई):(क)  से

 (ग).  मध्य  रेलवे  क्षेत्र  में  लदे  हुए  माल  डिब्बों

 के  अन्यपधिक  रुके  रहने  के  बहुत  मामले  नहीं

 हुए  है  ।  ऐमे  मामले  हुए  है  जिनमें  माल  पाने

 वालों  ने  भनुमत  छूट  समय  के  भीतर  माल-

 डिब्बों  स ेमाल  नहीं  उतारा  और  उन्हें  विलम्ब-

 शुल्क  देता  पड़ा  ।  झलग-पझ्लग  मामलों  से

 नियमानुसार  विलम्ब-श्ल्क  वसूल  किया

 जाता  है  ।  -l2-972  से  विलम्ब-शुल्क
 की  दर  बढा  दी  गयी  है  ताकि  माल  डिब्बों  की

 शीघ्र  निकासी  सुनिश्चित  करने  के  लिए
 कडाई  बरती  जा  सके  ।

 Average  Railway  Route  Mileage

 3032.  SHRI  NARENDRA  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  the  average  Radway  route  mileage
 per  1,000  sq.  kms.,  in  the  country?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T,  A.  PAD:  8.86  kitemetres  on
 3ist  March,  ‘1972,
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 Power  shortage  failures  in  Asia  Fair,  °72

 3033.  SHRI  K.  LAKKAPPA:
 SHRI  P.  M.  MEHTA:

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Government's  attention  has
 been  drawn  to  a  news  item  published  in
 ‘Hindustan  Times’,  dated  the  0th  Novem-
 ber,  1972,  under  the  caption  “Power
 shortage  failures  worry  participants  of  the
 Asia  Fair  1972";  and

 (b)  if  so.  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8,  N  KUREEL):  (a)  and
 (b).  There  is  no  power  shortage  at  the
 Asia  Fair  1972,  Against  a  maximum  de-
 mand  at  7.5  NM.,  0  MW  firm  Power  is
 available  at  site.

 Supply  of  Crude  Oil  by  Iraq  on  long-term
 Credit

 3034.  SHRI  K.  LAKKAPPA:
 SHRI  VARKEY  GEORGE:

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Iraq  has  agreed  to  give
 crude  oil  to  India  on  long-term  credit;  and

 (b)  if  so,  whether  the  offer  will  also
 apply  to  contracts  already  entered  into
 with  Iraq  for  the  supply  of  2  million
 tonnes  of  crude  till  March,  1975?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  and  (b),  Iraq  bas  evinced  interest  in
 extending  long-term  credit  to  India  to  meet
 the  foreign  exchange  requirements  of  the
 Mathura  Refinery.  Only  exploratory  dis-
 cussions  have  so  far  taken  place  on  the
 subject.
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 for  construction  of  New
 and Agreement

 Barrages  on  Jamuna  between  U.P.
 Haryana  States

 3035.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  whether  an  agreement  for  the  con-
 struction  of  new  barrages  on  the  Jamuna
 at  Okhla  and  Tajewala  has  beon  reached
 between  Uttar  Pradesh  and  Haryana  States;

 (b)  if  so,  the  main  features  thereof,  and

 (०)  the  time  which  the  projects  are  like-
 ly  to  be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8  N.  KUREEL);  a)  to
 (c).  In  an  inter-Stale  meeting  by  the  Usion
 Minister  of  Irngation  and  Power  with  the
 Chief  Ministers  of  Uttar  Pradesh  and
 Haryana  on  0  September,  1972.  the
 following  decisions  were  taken  in  respect
 of  Okhala  and  Tajewala  Batrages:

 Okhala  Barrage:

 LL  The  Okhta  Barrage  should  be  con-
 structed  with  all  possible  speed.

 2  The  cost  of  the  barrage  which
 would  be  required  to  maintain  the
 present  pond  level  of  659.33
 would  be  shared  by  the  bene-
 ficiary  States.  viz.,  Uttar  Pradesh,
 Haryana  and  Rajasthan  in  the
 ratio  of  the  discharges  required
 to  be  drawn  by  each  State.

 3.  The  cost  of  the  feeder  canal  from
 the  new  barrage  and  other  com-
 mon  works  which  would  be  need-
 ed  would  also  be  distributed  in
 the  same  ratio.  '

 4.  The  Government  of  Haryana  would
 carefully  examine  the  question  of
 pond  level  and  indicate  the
 minimum  pond  level  that  would
 be  required  at  a  new  structure.
 If  it  is  found  that  a  pond  level
 higher  than  659.33  level  is  neces-
 sary,  the  share  of  the  additional
 cost  of  the  work  would  be  gone
 into  again.
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 5.  The  Okhla  barrage  would  be  con-
 structed  by  Uttar  Pradesh  Gov-
 ernment.  Both  the  Tajewala  bat-
 rage  project  and  the  Okhla  bat-
 yage  project  would  be  sanctioned
 simultancously  and  works  would
 be  started  on  both  the  barrages  at
 the  same  time.

 Tajewala  Barrage:

 de  The  Wajcwala  barrage  project
 should  be  constructed  immediute-
 ly.  Construction  would  be  carried
 out  by  Haryana.

 2  The  site  for  the  barrage  should  be
 selected  solely  for  the  purpose  of
 proper  supply  to  the  Western  and
 Fastern  Yamuna  canals.

 3.  A  Technical  Committee  headed  by
 the  Member  (D.  &  R)  of  Central
 Water  and  Power  Commission
 and  with  the  Chief  Engineers  of
 the  two  States  as  Members  should
 examine  the  relative  economics  of
 having  a  structure  in  continuation
 of  the  existing  works  feed’  i¢  the
 Western  Yamuna  Canal  at  Taje-
 wala  and  a  completely  new  struc-
 ture  at  an  alternative  site  nearby.
 If  additional  works  at  the  cxist-
 ing  site  prove  substantially
 cheaper,  they  may  be  adopted,
 otherwise,  a  new  barrage  may  be
 constructed.

 4.  The  cost  of  the  works  would  be
 shared  in  the  ratio  of  2:{  for
 Haryana  and  Uttar  Pradesh  tes-
 pectively.

 These  two  new  barrages  will
 three  to  four  years  to  construct.

 require

 Train  services  cancelled  due  to  strike  on
 Southern  and  South-Central  Railways
 30%,  SHRI  SUKHDEO  PRASAD

 VERMA:  ‘Vill  the  Minister  of  RAILWAYS
 be  pleased  to  state  the  total  number  of
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 train  services  cancclled  on  the  Southern
 and  South-Central  Railways  as  a  result  of
 the  recent  stiike  by  the  Toco  running
 workers?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A  PAI):  7.496  passenger  trains
 and  TOS,  goods  trains  were  cancelled  on
 the  Southern  and  South-Central  Railways
 as  a  result  of  the  recent  strike  by  Joco
 runinng  workers.

 Major  and  Medium  Schemes  for  Irrigation
 in  Kerala

 3037.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Will  the  Minister  of  TRRI-
 GATION  AND  POWER  be  pleased
 State:

 fo

 (a)  the  number  of  major  and  medium
 schemes  for  irrigation  which  have  teen
 submitted  by  the  Government  of  Kerala
 for  approval  of  the  Centre;

 (b)  how  many  such  schemes  have  been
 sanctioned  and  the  names  of  the  sanctioned
 schemes;  and

 (०)  the  number  of  schemes  pending  for
 consideration  and  since  when  these  we  ly-
 ing  pending  along  with  their  names.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATON  AND
 POWER  (SHRI  B.  N,  KUREEL):  (a)  to
 (c).  The  Government  of  Kerala  have  pro-
 posed  4  new  major  and  5  new  medium
 irrigation  schemes  for  inclusion  in  the  de-
 velopmental  plans  of  the  State.  These
 schemes  are  either  under  examination  =  in
 Central  Water  and  Power  Commission  or
 ate  under  correspondance  by  the  Com-
 mission  with  the  State  Government  in  re-
 gard  to  their  technical  and  other  aspects.
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 The  names  of  these  schemes,  and  the  date
 when  they  were  received  are  given  below:

 Date  of
 receipt in  Central

 Name  of  Schemes  Water  and
 Power

 Commission

 Major
 nh  Edamalayar  3-II-72

 I6-I-72
 2.  Banasurasagar  29-4-77

 3.  एल  9-7-71

 4.  Kerala  Bhawani  .  I2-9-72
 (Tail  race  utilisation,

 Medwwm

 i.  Karapuzha  Irrigaticn  हि-ान्फा
 2.  Attapapady  Irrigation  Project  30-891

 3.  Noolapuzha  19-6-73,
 4.  Manjat  6-I0-7I

 5.  Thander  Tete  7३

 Steps  Taken  for  giving  Early  Flood
 Warnings  in  Kerala

 3038.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Will  the  Minister  of  IRRI-
 GATION  AND  POWER  be  pleased  to
 state:

 (a)  whether  Kerala  Government  in
 collaboration  with  the  Central  Water  and
 Power  Commission  have  taken  certain
 steps  to  give  early  flood  Warnings  in  the
 State,

 (b)  if  so,  the  salient  features  of  the
 steps  taken,  and

 (c)  how  far  such  steps  have  helped  the
 State  in  minimising  the  loss  on  account
 of  floods?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)
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 The  Kerala  Government  have  not  appro-
 ached  the  Central  Water  and  Power  Com-
 mission  so  far  for  assistance  in  the  setting
 up  of  flood  forecasting  arrangements  in
 the  State.

 (0)  and  (c).  Do  not  arise.

 Development  of  Kottarakara  and  Punalur
 Railway  Stations  (S.R.)

 3039.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  have  for-
 mulated  any  scheme  for  the  development
 of  Kottarakara  and  Punalur  Railway
 Stations  on  the  Southern  Railways;  and

 (b)  if  so,  the  broad  outlines  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes.

 (b)  The  works  proposed  are  as  under:—

 Kottarakara

 (i)  Extension  of  rail  level  platform
 conversion  of  platform  latrines  to
 aqua  privies.

 (ii)  Shelcreting  the  passenger  approach
 road  and  the  circulating  area.

 (iij)  Shelereting  tthe  goods  approach
 road.

 Punalur

 (i)  Shelcreting  the  station  approach
 road.

 (ii)  Extension  of  covering  over  plat-
 form.

 (iii)  Improvements  to  station  building.

 Remodelling  of  Railway  Stations  in
 Kerala

 3040.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  the  number  of  Railway  stations  in
 Kerala  remodelled  during  the  Jast  three
 years;  and
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 (b)  the  total
 thereon?

 expenditure  incurred

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Two.

 (0)  Rs.  499547  approximately.

 Transfer  of  Uneconomic  Passenger
 Services  to  Road  Transport

 3041,  SHRI  £.  V.  VIKHE  PATIL:
 SHRI  M.  S.  SANJEEVI  RAO:

 Will  the  Minister  of  RAIT  WAYS  be
 Pleased  to  state:

 (a)  whether  Government  propose  to
 transfer  some  of  the  uneconomic  passen-
 ger  services  to  Road  Transport;

 (b)  if  so,  which  are  the  particular
 routes  likely  to  be  transferred  to  Road
 Tiansport;  and

 (c)  to  what  extent  operation  of  Road
 Transport  on  these  routes  will  improve
 the  services.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  No  such  decision
 has  been  taken  by  the  Government.
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 Construction  of  overbridges  between
 Bombay  and  Nasik  on  the  Railway

 Crossing  points

 3042.  SHRI  E.  दि  VIKHE  PATIL:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  have  for-
 mulated  any  plan  for  the  construction  of
 over-bridges  between  Bombay  and  Nasik
 on  the  Railway  crossing  points  on  the
 Bombay-Agra  National  Highway;

 (b)  if  so,  the  names  of  the  places  and
 the  outlay  proposed;  and

 (c)  when  the  work  will  be  taken  in
 hand  and  completed?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes.

 (b)  A  Statement  is  laid  on  the  Table
 of  the  House.

 (ce)  As  the  estimates  for  these  pro-
 posals  are  still  under  scrutiny  by  the  State
 Government/Ministry  of  Shipping  and
 Transport,  it  is  too  early  to  indicate  when
 the  works  will  be  taken  in  hand  and

 (b)  and  (c)  Do  not  arise.  completed.

 Statement

 SL  Particular  of  works  Antici-  _—  Railway’s  Road  Proposed
 No.  pated  share  Auhtority’s  outlay

 cost  har  ‘or  Riy’s
 portion  of
 the  work
 for
 1973-74

 (Figures  in  thousands  of  Rs.)
 vt

 r.  Road  over-bridge  in  replacement  of  level  am
 crossing  No,  66  at  Asangaon  है  2704  ‘1352  १352  300

 2.  Road  over-bridge  in  replacement of  level
 crossing  No.  82  at  Padeli  7962  98x  98

 rad
 3.  Road  over-bridge  in  replacement  of  level

 crossing  No.  75  at  Umi  3927  11§7  764  ३00
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 In  addition,  there  are  proposals  for  two
 more  road  over  bridges——one  at  Khardi
 and  the  other  at  Igatpuri,  to  be  consruct-
 ed  fully  ‘at  the  cost  of  State  Government/
 Ministry  of  Shippmg  and  Transport  Ihe
 cost  of  bridge  structure  to  be  construct.d
 by  the  Railway  would  be  approximately
 Rs  746  lakhs  and  Rs  90  lakhs  respec
 tively

 सिगनल  शौर  देलीकम्युनिकेशन  विभाग  दिल्‍ली
 के  कर्मचारियों  को  क्‍्वार्टरो  का  आाबटन

 3043  श्री  महा  दोषक  सिह  दाक्य  :

 क्या  रेल  मती  यह  बताने  की  कृपा  करेगे

 कि

 (वा)  वर्ष  1970,  97]  और  अब

 तक  972  के  दौरान  दिल्‍ली  क्षेत्र  म  श्रेणी

 3  और  4  के  कमेचारियों  के लिए  कितने  रनवे

 क्वार्टर  बनाये  गये  और

 (ख)  इनम  स  रेलवे  के  सिगनल  ओर

 देलीकम्युनिकेशन  विभाग  के  कर्मचारियों  का

 कितने  क्वार्टर  आबटित  44  गये  और  इनके

 झावटन  का  क्‍या  मापदण्ड  था  ?

 रेल  मत्री  (६1६  ही०  ए०  पाई)  (क)

 सूचना  निम्नलिखित  है

 तीसरी  श्रेणी  चौथो  श्रेणी

 1970-71  i2  39
 1971-72  24  69+60

 बदलाव  लेखे
 मे

 1972-73  39+ 32  175+  32

 बदलाव  लेखे  बदलाव  लेखे

 मे  मे

 जोड  582
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 (@)  प्रजीकरण  की  तारीख  के  अनुसार
 प्राथमिकता  पर  i3  क्वाटंर  तीसरी  श्रेणी  के

 कर्मचारियों  को  5  क्वार्टर  चौथी  श्रेणी  के

 कर्मचारियों  को  श्रावदित  किये  गये  है  ।

 गाजियाबाद  के  लिए  शठल  गाड़ी

 पुनः  चलाना

 3045  शी  ईदेवर  चोरी

 मन्नी  यह  बताने  की  उतर  करेगे  कि

 क्या  रेल

 क)  क्‍या  गाजियाबाद  झ्रादि  जाने  के

 जिए  रात्रि  म  oii45  के  बाद  काई  भी

 गाडी  नहीं  हे,

 (ख)  क्‍या  2  L0  बजे  राबि  मे  जा

 शटल  गाडी  जाया  करती  थी  उसे  बन्द  कर

 दिया  गया  है

 (ग)  क्‍या  यात्रियों  की  कठित।इया  को

 देखते  हुए  सरकार  यह  शटन  गाडी  पुन
 चलायेगी,  और

 (घ)  यवि  हा,  तो  कब  से  ?

 रेल  मंत्री (शी  टी०  ए०  पाई)  (क)

 जी  नही  ।  गाडी  नत  2  झार०  डी०  जी०  दिल्ली

 जकशन  से  0  i0  बज  छ्ट्ती  है  ।

 (ख)  से  (घ)  2  भार०  डी०  जी०

 शटल  गाडी,  जो  दिल्‍ली  जकशन  से  0l0  बजे

 छुटती  थी,  24-8-72  से  भ्रस्थायी  रुप  से

 रद  कर  दी  गयी  थी।  परन्तु उसे  i2-20-72

 से  पुन  चालू  कर  दिया  गया  है  t
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 पटना-ताबा  रेलव  लाइन  का  विद्युतोकरण
 3046.  श्री  ईश्वर  चौबरी  :  क्‍या

 रेल  मत्री  यह  बताने  की  कृपा  करेंगे  कि

 सियाई  शौर  विद्युत  मत्री  यह  बताने  की  कृपा

 करेगे  कि

 (क)  क्या  सरकार  ने  पूर्व  रेलवे  की

 पटना  -गया  रेलवे  लाइन  का  विद्युतीकरण
 करने  की  कोई  योजना  बनाई  है,  और

 (क)  क्या  बिहार  राज्य  में  इस  समय
 किस  किस  स्थान  पर  विद्युत्‌  उत्पादन  की

 परियोजनाए  चल  रही  है,  और

 (ख)  यदि  हा,  तो  इसकी  रूपरेखा  क्या

 है  और  यह  कार्य  कब  आरम्भ  होगा  तथा

 जाव  तक  पूरा  हो  जायेगा  ?
 (ख)  ये  वर्योजनाए  कब  ता  परी

 हा  जान  की  आाणा  है  ?
 रेल  मंत्री  (श्री  टी०  ए०  पाई)  :  (7)

 जी  नहीं  ।
 सिचाई  और  विद्युत  मंत्रालय  में  उपसंत्री

 (६६  बेजनाथ  कुरील):  (क)  और  (ख).

 बिहार  'राग्य  मे  वे  स्थान  जहा  विद्युत्‌  उत्पादन
 (ख)  प्ररन  नहीं  उठता  ।

 बिहार  में  विद्युत  उत्पादन  की  परियाजना"  निर्माणाधीन  है,  उ.गदन  यूनिटो

 परियोजनाएँ  की  क्षमत्ता  तथा  उनके  चालू  किये  जाने

 3047.  श्री  ईव्वर  चौथरी  :  क्या  की  अनुसूचित  तारीखे  नीचे  दी  जाती  है

 संख्या  स्थात  उत्पादन  क्षमता  चाल  किये  जाने

 (मैगावाट  )  की  शअ्रनुसूचित
 तारीख

 .  कोमी  lees  मैगावाट  (तीसरा  यूनिट)  1972-73

 I-5  मैगावाट  (चौथा  यूनिट)  1973-74

 2  सुरगण ब्रा  I--  65  मैगावाट  जून  4974

 की  65  मैंगावाट  जून,  975

 3  पतशातू  I  2L0  मगावाट  मार्च,  1975

 i4-0  मैंगावाट  मार्चे,  3976

 4  बरौबी  IL  L0  मैगावाट  मार्च,  975
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 Cancellation  of  25  trains  in  the  Bhavnagar
 Division

 3048.  SHRI  VARKEY  GEORGE:

 SHRI  NAWAL  KISHORE
 SHARMA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  the  Western  Railwav  had
 decided  to  cancel  25  trains  in  the  Bhav-
 nagar  Division  from  the  0th  November,
 972  due  to  the  shortage  of  coal;  and

 (b)  7  ५०,  the  names  thereof  and  the
 steps  taken  by  Government  to  stat  the
 trams  again  at  the  earliest?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  Yes,  Sir.  23
 Passenger  trains  were  cancelled  on  Bhay-
 nagar  Division  of  Western  Railway  on
 0th  and  ith  November,  972  (2  days
 only)  due  to  loco  coal  not  reaching  some
 of  the  Metre  Gauge  sheds  in  time.  The
 train  services  were  restored  from  2-{I-
 1972.

 (b)  Names  of  the  trains  cancelled  for
 2  days  are  given  in  the  statement  laid  on
 the  Table  of  the  House.

 Statement

 Names  of  the  Trains  cancelled  on
 Bhavnagar  Division  of  Western  Railway

 on  0th  and  lith  November,  972

 283  Up  and  284  Dn.  Bhavnagar-Palitana
 Passenger;

 305  Up  and  306  Dn.
 Passenger;

 Dhasa-Mahuva

 335  Up  ‘and  336  Dn.  Porbander-Jetalsar
 Passengers;

 !

 33  Up  and  332  Dn.  Jetalsar-Dhola  Jn.
 Passengeits;

 363  Up  and  364  Dn.  Veraval-Delvada
 ‘Passengers;
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 324  Dn.  Sihor  Jn.-Bhavnagar  Passenger;

 345  Up  and  346  Dn.  Veraval-Jetalsar
 Passengers;

 339  Up  and  340  Dn.  Junagadh-Rajkot
 Passengers;

 349  Up  and  350  Dn.  Junagadh-Rajkot
 Passengers;

 273  Up  and  274  Dn.  Botad-Surendra
 Nagar  Passengers;

 303  Up  and  304  Dn  Botad-Ahmedabad
 Passengeis;  and

 35  Up  and  444  Dn.  Rayula  Jn,-Rajula
 City  Passengers.

 Impact  of  Langu:sze  Riots  in  Assam  on
 Railways

 3049  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whcther  Government  have  made
 an  inquiy  into  the  effect  of  the  iecent
 language  riots  in  Assam  on  the  lives  of
 their  employces;

 (b)  if  so,  the  outcome  thereof;

 (०)  whether  compensation  will  be  given
 to  those  employees  who  suffered  injuries
 or  loss  of  propertics  due  to  these  riots  in
 Assam;  and

 (d)  the  steps  taken  by  Government  to
 give  protection  to  the  Railway  employees?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  Pro-
 tection  of  the  lives  of  Railways  employees
 is  equally  the  concern  of  the  Railway
 Administration  and  necessary  measures  to
 ensure  this  have  been  taken  in  co-ordine-
 tion  with  the  State  Government.

 (c)  and  (9).  No  compensation  is
 normaly  admissible  either  for  injuries  or
 for  loss  of  properties  in  such  cases.  Ade-
 quate  force  is  detailed  for  patrolling  the
 affected  areas,  escorting  the  Railway  em-
 ployees  from  their  residence  to  the  place
 of  their  duty  and  back  escorting  of  trains
 and  guarding  of  vulnerable  points.
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 Abnormal  increase  in  the  number  of  cases
 pending  with  Courts

 3050  SHRI  SAMAR  GUHA  Will  the
 Minster  of  IAW  AND  JUSTICE  be
 pleased  to  state

 (a)  whethr  the  obrormal  incieas.  in
 the  number  of  cases  pending  with  diflcrent
 Courts  from  the  Supreme  Court  dov  ॥  0
 the  Sub-hivisional  Courts  in  the  Stites  has
 crcited  problem  of  abnoimal  duay  and
 abnaimal  expenditure  in  the  disposal  of
 such  cases  und

 (by  if  50  whether  Government  propose
 to  institute  4  fresh  Commission  to  dei
 with  the  problem  tor  assuling  —  easier,
 specdir  and  cheaper  justice  to  the
 prople?

 [HE  MINISTER  OF  LAW  AND
 JUSTICF  AND  PETROLLUM  AND
 CHIFMICALS  (SHRI  H  R  GOKHALE)
 (ay  and  (b)  The  Government  of  Ind  i
 ire  directly  concerned  with  the  problem

 of  arrears  in  the  Supreme  Court  ind  the
 Various  High  Couts  A  Committee  of
 Judges  under  the  Chairmansup  of  Shri
 J  0  Shah,  former  Chief  Justice  of  India
 has  submitted  a  report  on  the  problem  of
 arrears  in  the  High  Courts  The  Com
 mittee  has  made  ३3  number  of  recom
 mendations  for  reducing  aireirs  and  for
 minimising  delays  in  dispensing  justice
 These  recommendations  are  being  process
 ed  for  implementation  m  _  consultation
 with  State  Governments  and  the  High
 Courts  as  well  as  Supreme  Court  The
 Law  Commissron  has  also  made  a  number
 of  recommendations  for  the  amendment
 of  procedural  law  in  criminal  matters
 Most  of  them  have  been  accepted  by
 Government  and  a  Bill  for  the  revision
 of  the  Code  of  Criminal  Procedure  :s
 now  before  a  Select  Commitee  of  Parha-
 ment  A  comprehensive  review  of  the
 Civil  Procedure  Code  with  a  view  to
 cutting  dawn  delays  and  costs  has  also
 been  undertaken  by  the  Law  Commission
 In  view  of  these  developments  it  98  not
 considered  necessary  to  set  up  any  fresh
 Commission  to  go  into  the  problem  of
 delays  m  the  Courts
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 Rural  Electrification  of  West  Bengal

 305  SHRI  SAMAR  GUHA  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  ple  sed  to  state

 {a)  whcther  plans  have  been  preparcd
 for  electrification  of  tural  areas  of
 Midnapur  District  of  West  Bengal,

 (b)  af  50०  the  areas  proposed  to  be
 coveicd  by  the  plans  idopted  and  the
 st  ps  alteady  taken  for  implementation

 of  the  plans,  and

 (०)  whither  despite  issurance  by  Gov
 cinment  |  rpc  parts  of  the  Sub  division  of
 Contar  hhe  the  ares  of  Khyurt  and
 Ramnigar  power  stition  have  been  ex
 aiuded  and  if  so  the  reasons  thercfor?

 THL  DFPULY  MINISTER  IN)  THF
 MINISERY  OF  IRRIGALION  AND
 POWER  (SHRI  छ  ्  KURELFL)  (a)
 ind  (b)  The  Rural  Plectrificiton  Cor
 poration  a  Public  Sector  Undertaking  of
 the  Government  of  India  has  ४0  far
 sancuoned  3  Rural  Electitfication  Schemes
 m  Midnapur  95070  and  one  scheme  of
 special  transmission  lines  in  Bankura,
 Midnapur  and  Hoogly  distrits  These
 schemes  envisage  «loan  =  assistance  of
 Rs  १367  667  lakhs  for  the  electrification  of
 206l  villages  (mouzas)  —energisation  of

 3  209  pumpset,  and  power  supply  to  3654
 smoll  scale  and  agro  imdustries  in  Midna
 pur  District  These  schemes  cover  areas
 under  Pohce  Stations  ::z  Debra  Danten,
 Pingla  Patashpur  Sahang  Kharagpur
 Keshpur  Chandrakona,  Naravancarh
 Panskura  Nayagram  Kesiar.  Moyne
 Conta,  Tamluk  and  Bhaphanpur  As  per
 phasing  these  schemes  will  be  completed
 in  a  period  from  2  to  $  years

 (cy  There  are  six  police  stations  under
 Conti  Subdivision  They  are  Gontai
 Kher  Bhagabanpur  Patashpur  Ram
 nagar  and  Fgia  In  three  of  these
 Police  Stations  viz  Conta,  Bhagabanpur
 and  Patashpur  Schemes  sanctioned  by  the
 Rural  Flectrification  Corporation  cover
 232  villages  As  intimated  by  West
 Bengal  State  Electricity  Board  4  villages



 gr  Written  Answers

 in  Ramnagar  Police  Station  and  8  villages
 under  Egra  Police  Station  have  been
 sanctioned  for  electrification  under  the
 State  Plan.  However,  area  under  Police
 Station  Khijuri  still  :emain  to  be  covered.
 The  State  Electricity  Board  have  stated
 that  most  of  the  area  in  Contai  sub-
 division  is  close  to  the  sea  and  the  salinity
 of  ground  water  is  comparatively  hieb
 which  limit  the  irrigation  by  ground
 water.  In  view  of  this,  it  has  not  been
 possible  to  pose  scheme  for  sanction  by
 the  Rural  Electrification  Corporation  as
 they  do  not  satisfy  criteria  of  agricultural
 bias.  However,  State  Electricity  Board
 ale  examining  the  possibility  of  extending
 electricity  to  the  remaining  mouzas  under
 the  State  Plan  Scheme  subject  to  avail-
 ability  of  funds,

 Fact  Finding  Committee  Report  on
 Cauvery  Water  Dispute

 3052.  SHRI  0.  K  JAFFER  SHARIEF.
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Government  have  extended
 the  term  of  the  four-man  Fact-Finding
 Committee  on  the  Cauvery  water  dispute
 by  three  months  from  September,  1972,
 ण्  which  time  it  was  scheduled  to  sub-
 mit  its  report;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL  );  (a)  and
 (b),.  As  there  -was  delay  in  the  receipt
 from  State  Governments  of  the  _  infor-
 mation  and  data  called  for  by  the  Fact
 Finding  Committee  on  Cauvery,  the  term
 of  the  Committee  was  extended.

 Visit  of  Thai  Railway  Delegation  for
 Technical  Know-how  and  Supply  of

 Bogies

 3053.  SHRI  NAWAL  KISHORE
 SHARMA:

 SHRI  M  5.  SANJEFVI  RAO;
 Will  the  Minister  of  RAILWAYS  be

 pleased  ta  state:
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 (a)  whether  a  Thai  State  Railway  De-
 legation  has  recently  visited  India;

 (b)  if  so,  whethe:  the  delegation  was
 approached  the  Government  of  India  for
 Indian  know-how  for  the  development  of
 Thailand  Railway  system  and  for  the  sup-
 ply  of  bogies  to  that  country;

 (c)  whether  an  Indian  team  also  visited
 that  country  to  study  the  improvements  in
 Thailand  Rail  system;  and

 (d)  af.  so.  the  commitments  made  by  the
 Government  of  India  for  the  development
 of  Ratlway  system  in  that  country?

 THF  MINISTER  079  RATE  WAYS
 (SHRT  ©  8  PAT)  @)  and  (bh).  A  dele-
 gation  from  the  Stute  Railways  of  Thailind
 visited  India  during  the  period  0th
 November,  ‘1972,  to  2Ist  Noveiaber,  1972,
 The  delegation  has  not.  however,  made
 any  proposal  to  the  Government  either
 for  the  Indian  known  how  for  the  develop-
 ment  of  Thai  Railways  or  for  the  supply
 of  bogies  to  that  country

 (c)  In  1970,  a  team  of  engineers  and
 techanicians  was  deputed  to  Thailand  to
 study  and  report  on  the  problem  of
 safety  on  increasing  train  speeds,  in  res-
 ponse  to  a  request  made  by  the  State
 Railways  of  Thailand.

 (d)  No  such  commitment  hus  been  made

 Utilisation  of  Flood  Water  of  Ganga  for
 Kharif  Crop  in  Rajasthan

 3054.  SHR!  NAVAL  KISHORE
 SHARMA:

 SHRI  M.  M.  JOSEPH:

 Will  the  Minister  of  IRRIGATION  AND:
 POWER  be  pleased  to  state:

 (a)  whether  the  Government  of  Rajasthan
 lrave  submitted  a  scheme  to  the  Govern-
 ment  of  India  to  utilise  the  surplus  flood
 waters  of  the  Ganga  for  Kharif  crop  in
 Rajasthan;  and

 (b)  if  so,  the  main  features  thereof?
 THE  DEPUTY  MINISTER  IN  THE,

 MINISTRY  OF  IRRIGATION  AND
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 POWER  (SHRI  B.  N  KUREEL):  (a)  No
 scheme  has  been  received  from  the  Gov-
 emment  of  Rajasthan.

 (b)  Does  not  arise.

 Capacity  in  Wagon  Bullding  Industry
 lying  Idle

 3055.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  RAII  WAYS  be  pleased  0
 state:

 (a)  whether  Government  ate  aware  of  a
 very  large  fabrication  capacity  lying  idle
 in  the  country  in  wagon  building  indus-
 ty;

 )  whether  Government  are  aware  that
 the  bottlenezk  in  goods  movements  due
 to  non-avaisabil:‘ty  of  wagons  is  paralysing
 industry  and  economy  and  Ww  cansing  hich
 Prices  pockets  resulting  jn  strains  and
 stresses;  and

 (८)  what  steps  Government  have  already
 taken  and  propose  to  take  to  resolve  these
 problems?

 THE  MINISTER  0.  RAII  WAYS
 (SHRI  T  A.  PAI):  (a)  There  has  been
 under  utilisation  of  the  capacity  in  =  the
 wagon  building  industry  in  the  recent
 past.

 (b)  and  (c)  Bottlenecks  in  movement
 are  not  entirely  due  to  shortage  in  the
 number  of  wagons  but  also  due  to  bundhs,
 political  agitations,  strikes  and  mob  vio-
 Yeace,  resulting  in  large-scale  immobilis-
 ation  of  wagons.  Railways  have  been
 Meeting  satisfactorily  the  movement  of
 essential  commodities  for  the  needs  of  in-
 dustry  and  agriculture,  like  foodgrains,
 fertilisers,  cement  and  coal.  Railways  are
 making  constant  endeavour  to  meet  all
 demands  for  wagons  even  within  con-
 Straints  quoted  above.

 However,  additional  orders  have  been
 Placed  for  substantial  number  of  wagons
 on  the  wagon  building  industry  in  the
 Private  sector  and  also  on  Railway  Work-

 2765  LS—4
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 shops.  The  wagon  building  industry  in
 the  private  sector  is  being  encouraged  to
 step  up  their  production.  In  order  to
 meet  the  shortfall  in  indigenous  avail-
 ability  of  steel,  bulk  imports  are  being
 arranged  by  Railways  for  supply  to  wagon
 building  mdustry  to  enable  them  to  step
 up  their  production.

 Places  where  Plastic  Goods  are
 manufactured

 3056  SHRI  0.  दि  KRISHNAN:  Will
 the  Minster  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  the
 names  of  the  places  together  with  the
 names  of  the  Districts  and  States  where
 flastic  goods  are  manufactured  in  India?

 THE  DEPUTY  MINISTER  IN|  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 A  statement  containing  this  information  in
 respect  of  the  organised  sector  of  the
 industry  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-39l3/
 72).

 Abolition  of  different  classes  of  Railways

 3047.  SHRI  G.  ४  KRISHNAN:  |  Will
 the  Minister  of  RAIL  WAYS  be  pleased  to
 State:

 (a)  whether  there  is  any  proposal  under
 the  consideration  of  Government  to
 abolish  different  classes  in  Railway  trains;
 and

 (b)  if  so,  the  broad  outlines  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHR!  ्.  A.  PAI):  (a)  No.  However,  it
 has  been  decided  to  abolish  the  second
 class  of  accommodation.

 (b)  Does  not  arise.



 95  Written  Answers

 Unremunerative  Passenger  rains

 3058  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:  |

 (a)  the  number  of  passenger  trains  in
 the  country  which  are  unremunerative  and
 the  classes  of  services,  like  Air-condition-
 ed  and  First  Class,  which  do  not  pay  for
 themselves;  and

 (b)  what  measures  the  Railway  adminis-
 tration  has  been  taking  to  make  them
 remunerative?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI).  (a)  It  is  not  possible
 to  work  out  the  remunerativeness  or
 otherwise  of  individual  passenger  trains  or
 of  different  classes  of  travel  because  the
 Coaching  Traffic  expenses  are  not  booked
 train-wise.

 (b)  The  passenger  fares  for  Air-condition-
 ed  and  First  Class  were  increased  from
 time  to  time  ie.,  from  50  June,  1967,
 Ist  April,  1970,  Ist  July,  97l  and  5
 April,  1972.

 A  regular  watch  is  kept  on  the  occu-
 pation  of  trains  and  the  composition  is
 adjusted  wherever  necessary.

 Requirements  for  Electrification  of  Rallway
 Traction

 3059.  ‘SHRI  ARJUN  SETHI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 State:

 (a)  what  initial  investments  and  densities
 of  traffic  are  required  for  electrification
 of  Railways  traction;

 (b)  whether  exception  has  been  made  in
 any  case  in  disregard  of  density  of  truffic
 and  other  requirements,  and  if  so,  where;
 and

 (c)  what  is  the  density  of  traffic  af
 Khurda  Road,  Division  of  South-Eastern
 Railway  at  present?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  The  initial  invest-
 ment  required  for  electrification  depands  on
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 several  local  factors.  However,  it  can  be
 stated  that  it  is  approximately  Rs.  3  lakhs
 Per  track  kilometre  excluding  Roiling
 Stoch  The  density  of  traffic  at  which
 electrification  becomes  financially  viable
 also  depends  on  several  factors  including
 the  cost  of  electricity  and  the  terrain.  In
 general  the  traffic  density  required  for
 making  electrification  financially  viable  is
 approximately  25,000  nett  tonne  kilometre
 per  route  kilometre  per  day  of  freight
 traffic  on  flat  sections

 (b)  While  no  exceptions  are  made,  the
 value  of  traffic  density  at  which  elestri-
 fication  gets  justified  becomes  lower  if  the
 section  is  heavily  graded  and/or  the  cost
 of  energy  is  very  low.

 (c)  Approx  11,100,  nett  tonne  kile-
 metre  per  route  kilometre  per  Jay  of
 freight  traffic

 Khurda  Road  Division  (South-Eastern
 Khurda  Road  Division  (South-Eastern

 Railway)

 3060.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  RAII.WAYS  be  pleased  to
 state:

 (a)  whether  lawlessness  and  indiscipline
 have  been  on  the  increase  in  the  Khurda
 Road  Division  of  the  South-Eastern  Rail-
 way,  particularly  since  1969;  and

 (b)  if  so,  what  factors  are  responsible
 therefor?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAID):  (a)  and  ).  Yes,  Sir.
 Political  unrest,  unstable  economic  con-
 ditions  and  inter-union  rivalary  betwees
 unrecognized  Railway  Unions  are  the
 main  contributory  factors  for  increased
 lawlessness.
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 “जल-निकास”  झीबे  के  अन्तर्गत
 झाबंदन  करना

 3061.  श्री  बनशाहू  प्रधान  :क्‍्या  सिचाई

 और  विद्युत्‌  मन्‍त्री  यह  बताने  की  कृपा  करगे  कि

 (क)  केद्धीय  सरकार  द्वारा  'जल  निकास'

 शीप के  अन्तर्गत  1970  से  श्रब  तक  कितनी

 घतराशि  राज्य-वार  आवदित  की  गई  है

 (ख)  क्या  केन्द्रोय  सरकार  ने  बड़ी

 पिसिचाई  योजनाञ्रो  के  अ्रतिरिक्त  मध्यम  दर्जे

 की  सिचाई  योजनाभो  के  लिए  भी  कोई
 खनराशि  निर्धारित  की  है;  और  |

 (ग)  यदि  हा,  तो  उसका  राज्य-वार
 ब्यौरा  क्‍या  है  ?

 लिबाई  और  बिद्युत्‌  मंत्रालय  मे  उपमंत्रो

 (शी  बेजनाथ  कुरील)  :  (क)  बाह  जल

 विकास  बाढ़  नियन्त्रण  सेक्टर  का  भाग  होता

 है  ।  चौथी  योजना  के  लिए  अपनाए  गए  तरीके

 के  भ्रन्तगंत  राज्य  सरकारों  को  उनको  योजना

 स्कोमो  के  लिए  केन्द्रीय  सहायता  ब्लाक  ऋणो

 और  ग्ननृदानों  के  रूप  में  दी  जागो  है  और

 पकिसी  विशेष  स्कीम  या  विकास-शीब  से

 सम्बन्धित  नहीं  होती  ।  इस  प्रकार  बाढ़

 नियन्वण  विकास  स्कीमों  के  लिए  कोई  अलग

 केन्द्रीय  आवंटन  नही  है  ।

 बहरहाल,  कुछ  तत्काल  बाढ़  नियन्त्रण

 और  निकास  स्कीमों  के  कार्यान्वयन  के  लिए

 केन्द्र  हार  योजना  के  बाहर  मिम्ननिखित

 ब.  सहायता  को  व्यवस्था  कौ  गई  t
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 l.  आंभ  प्रदेश  969-7043  0करोढ़  रुपये

 2.  असम  1970-71730  करोड़  रुपये
 3  पश्चिम  बगाल  i969-70  में  30

 करोड  रुपये

 97I-72  और  972-73%  दौरान

 ब्रह्मपुत  जाद  नियन्त्रण  के  लिए  प्रसम  सरकार

 को  राज्य  योजना  के  बाहुर  3.  0  करोड  रुपये

 का  एक  विशेष  ऋण  देने  पर  सहमति  हो  गई  है

 जिनमें  से  50  लाख  रुपये  अवमक्त  किए  जा

 चुके  है  ।

 चौथी  योजना  के  अन्तिम  दो  वर्षो  में

 विहार,  उडीसा,  उत्तर  प्रदेश  और  पश्चिम

 बगाल  राज्यो  में  प्राथमिकता  वाली  बाढ़

 नियन्त्रण  कार्यों  का  कार्यात्वयन  विजी  से  करने

 के  लिए  राज्य  योजना  के  बाहर  निम्नलिखित

 विशेष  सहायता  देने  पर  सहमति  हो  गई  है.

 बिहार  9  करोड़  रुपये
 उत्तर  प्रदेश  0  करोड़  रुपये

 उडीपा  L0  करोड़  रुपये
 पश्चिम  बगाल  =  :  करोड  रुपये

 राज्य  सरकारो  को  केन्द्रीय  सहायता
 स्कीमों  के  कार्यान्वयन  में  हुई  प्रगति  के  श्राधार
 पर  दी  जाती  है  ।  अब  तक  बिहार  के  लिए
 50  लाख  रुपये  तथा  पश्चिम  बंगाल  के

 लिए  :  करोड  रुपये  श्रबमकत  किए  जा  खे  है।

 (ख)  और  (ग)  सिंचाई  परियोजनाओं
 के  लिए  कोई  पृथक  रक्षित  केन्द्रीय  सहायता
 नही  है  ।  बेन्द्रीय  सहायता  समग्र  राज्य  योजना

 को  दी  जाती  है  किसी  घिशेष  सैक्टर  या  परि-

 योजना  को  नहीं  ।  बहरहाल,  केबल  कुछ  चुनी
 ई  बहुत्‌  सिंचाई  परिमोजनाश्रो  के  लिए  परि-

 व्यय  पृथक  रक्षित  है  मध्यम  सिंचाई  स्कीमो

 के  लिए  परिव्यय  पृथक  रक्षित  नही  हैं
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 20  we  की  नौकरी  जाले  रेलवे  कर्मचारियों  का

 स्थावों  किया  जाना

 3062.  श्री  'घनधाहू  प्रधान  :  क्‍या  रेल

 मनवरी  यह  बता  ने  की  कृपा  करेंगे  कि

 (क)  क्‍या  रेलवे  मे  ऐसे  भी  कर्मचारी  है

 जिन्हें  लगातार  20  वर्षों  की  नौकरी  के  पश्चात

 भी  स्थायी  नही  किया  जा  सका,  यदि  हा,  तो

 तो  उनकी  कितनी  सरया  है,  शौर

 (ख)  इस  सबंध  में  सरकार  की  नीति

 क्या  हैं  श्र  र  ऐसे  कमंचारियों  को  कब  त+

 स्थायी  घिया  जावेगा?

 रेस  मंत्री  (ओ  टो०  श्  पाई)  :  (क)
 विभिन्न  निर्माण/परियोजनाञ्रों  वे  लिए  भर्ती

 किये  गये  बहुत  थोडे  ऐसे  कर्मचारी  है  जा  रेलो

 पश  आमेलन  के  भ्रधिकारी  है  शर  जो किसी  न

 किसी  परियोजना  पर  लगातार  काम  करते

 झा  रहे  है।  चालू  लाइन  पर  स्थायीकरण  के

 लिए  ऐसे  पात्र  कमंचःरियो  की  सख्या  4  है  ‘

 (ख)  सरकार  की  नीति  यह  है  कि  यथा-

 सम्भव  पग्रधिक  से  भ्रधिक  कम  चारियो  को

 स्थायी  क्या  जाये,  विशेषकर  उन्हें  जिन्होंने

 ?  वर्ष  था  इससे  शभ्रश्रिक  समय  तक  सेवा  की

 हो  ।  लेकिन  कर्मचारियों  का  स्थायीकरण,

 स्थायी  पदों  की  उपलब्धता  शौर  कर्मचारियों

 द्वारा  कुछ  निर्धारित  कसौटियों  को  पूरा  करने

 पर  निभर  करता  है  t  ween  पदों  को,

 जहां  श्रौजचित्य  हो,  स्थायी  करमे  झौर  स्थायी

 रिक्तियों  पर  पात्र  कर्भचारियों  के  स्थायीकरण
 के  लिए  रेलो  द्वारा  एक  विशव  अझ्भियान

 चलाया  गया  है  ।

 DECEMBER  5,  972  Written  Answers  0०७

 झलाभकारी  रेलवे  लाइनों  से

 रेलबे  को  हुई  हामि

 3063.  श्री  एम०  एस०  पुरती  :  ह... है

 रेल  भव्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  देश  में  कुल  अलाभकारीः

 रेलवे  लाइने  चल  रही  है  ;

 (ख)  यदि  हा,  तो  राज्य-बार  उनकी

 सख्या  कितनी  है  शर  सरकार  को  उन  से

 प्रति  वर्ष  कितना  घाटा  हो  रहा  है,  शोर

 (ग)  सरकार  इस  भाटे  को  किस  प्रकार

 पूरा  करने  का  प्रयास  कर  रही  है  ?

 रेल  मंत्री  भी  ही०  ए०  पाई)  :  (क

 जीहा।

 (ख)  (i)  जिसमे

 राज्य-वार  ऑाक्डे  दिये  गये  है,  सम  पटल  पर

 रख  दिया  गया  है  ot

 एक  विवरण,

 (ii)  पिछले  दो  वर्षों  के  दौरान

 इन  सभी  लाइनो  पर  जो  हानि  हुई  (इसमे
 लाभाश  शामिल  नहीं)  वह  इस  प्रकार

 है
 करोड  पये

 1970-71  *  to  *
 6  4

 i97-72
 .

 6.64

 (7)  झलाभप्रद  शाखा  लाइनो  के

 बदलाव/बिस्तार  के  लिए  सर्वेक्षण  करने  के

 लिए  क्‍झादेश  दे  ह... उ  गया  हैं।  इसके  साथ-

 साथ  (i)  अल-स्टाक  मे  सुधार  और  रेल-पथा
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 का  अनुरक्षण  (ii)  यात्री  यातायात  को

 सम्हालने  के  लिए  डीअल  कार  सेवाओं  की

 व्यवस्था  और  (iii)  कुछ  खण्डो  पर  चरणबद्ध

 ऋप  में  ठीजल  कर्षण  की  व्यवस्था  के  सम्त्नन्ध  में

 मी  कारंवाई  की  जा  रही  है  ।

 विवरण

 (1)  पूर्गगया  एक  ही  राज्य  में  पड़ने

 सानी  लाइने

 राज्य  का  ताम  लाउतो  की  स  ०

 असम  2

 विहार  2

 गुजरात  2k

 हरियागा  i

 केरल  हि  ‘  l

 मध्य  प्रदेश  5

 महाराष्ट्र  3

 मैसूर  4

 उडोसा  वि  ॥

 पंजाब  F  2

 राजस्थान  2

 तमिलनाइ  .  9

 उत्तर  प्रदेश  4

 पश्चिम  बगाल  5

 जोड़  ,  69

 (2)  एक  से  श्रधिक  राज्यों  मे  पड़ने

 जाली  'लाइते  oe

 आंध्रप्रदेशधौरडडीसा  ,  ,  ,  !

 हरियाणा भ्ौर  हिमाचल  प्रदेश
 ©

 ,  7

 अध्य  प्रदेश भौर  महाराष्ट्र  .  ,  |
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 राज्य  का  नाम  लाइनों  को  संख्या

 महाराष्ट्रश्रीर  ऑ्ाध प्रदेश  7
 राजस्थान  गुजरात  l

 राजस्थान  और  उत्तर  प्रदेश  |

 Eapenditure  Incurred  on  Siu)  Project
 (Himachal  Pradesh)

 3064  SHRI  VIRRAND  i.  HAJAN.
 Will  the  Mimster  of  IRRIGATION  AND
 POWER  be  pleased  to  stute:

 (a)  the  total  expenditure  incurred  —  till
 October,  4972  on  the  Sil  Proyec.  115  P);

 (b)  out  of  the  amount  incurred  on  the
 constuction  of  the  project  low  much
 vapense  has  been  incurred  on  tne  constrac-
 tion  of  the  office  buildines,  —  residentiat
 quarters  and  store  buildings,  and

 (c)  whit  was  the  original  cost  —  esti-
 mate,  of  this  project  and  what  is  the  re-
 Newed  present  estimate?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  JRRIGATION  AND
 POWER  (SHRI  8  N  KUREEL)  (a)  and
 (b)  About  Rs  837  crores  have  been
 spent  on  the  Baira  Stu!  Hydro  Electric
 Project  till  October,  1972.  Of  this,  the
 amount  spent  on  construction  of  office
 building,  residential  quarters  and  stores
 building  was  as  below:—

 (i)  Office  building:  Rs.  76,243
 (ii)  Residential  quarters:  Rs.  42,59,I!3

 (ii)  Stores  buildings:  Rs.  385,212

 (c)  The  project  was  originally  estimat-
 ed  to  coat  Rs.  20.49  crores;  it  is  now  esti-
 mated  to  cost  Rs,  40.59  crores  on  the
 basis  of  contracts  awarded.
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 Application  of  Pensionary  Benefits  and
 Government  rules  to  all  Railway

 Employees

 3065.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  several  employees  of  Ruil-
 ways  have  not  opted  for  pensionary  bene-
 fits  but  continue  to  enjoy  contributory
 provident  fund  scheme;  and

 (b)  if  so,  their  reasons  for  not  smple-
 menting  all  the  Government  rules  and
 regulation  including  F.  R.  in  Railways?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI);  (a)  Yes.

 (by  When  Pension  Scheme  was  intro-
 duced  on  the  Railways  in  the  year  ‘1957,
 Government  decided  to  give  an  option  to
 those  Railway  servants,  who  were  in  ser-
 vice  at  that  time  and  were  governed  by
 the  Contributory  Provident  Fund  Scheme,
 to  come  over  to  the  Pension  Schcme.
 Such  employees  who  did  not  opt  for  the
 Pension  Scheme  are  entitled  to  continue
 to  be  governed  by  the  Contributory  Pro-
 vident  Fund  Rules.

 Setting  up  of  Committee  on  Power
 Shortage

 3066.  SHRI  JAGANNATH  MISHRA:
 SHRI  P.  VENKATASUBBAIAH:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:

 {a)  whether  Government  have  set  up
 a  Committee  under  the  Chairmanship  of
 Shri  B  N.  Kureel  to  examine  power
 shortage  in  India;  and

 (b)  if  so,  the  composition  and  functions
 of  the  Committee  and  the  time  by  which
 it  will  submit  report?

 THE  DEPUTY  ISTER  IN  THE
 MINISTRY  is  ATION  AND
 POWER  (SHRI,  B,  ति  l(a)
 No,  Sir.  ‘
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 (b)  Does  not  arise.

 Committee  set  up  by  Indian  Banks’  Asso-
 ciation  for  effective  coordination  betweem.

 Banking  system  and  Railways

 3067  SHRI  P.  M.  MEHTA:

 SHRI  P.  GANGADEB:

 Will  the  Minister  of  RAILWAYS  be-
 pleased  to  state:

 (a)  whether  the  Indian  Banks’  Associa-
 tion  has  set  up  a  five-member  committee
 to  study  and  recommend  ways  for  effcc-
 tive  co-ordination  between  the  banking
 system  and  the  Railways;

 (b)  if  ४०.  when  the  Committec  is  like-
 ly  to  submit  its  report;

 (९)  the  names  of  the  members  of  the:
 Committee;  and

 (d)  whether  Railway  Minister  had  con-
 vened  the  meeting  of  the  Committec?

 THE  MINISTER  OF  RAII  WAYS
 (SHRI  T  A.  PAI):  (a)  In  a  meeting  of
 the  Minister  of  Railways  with  the  Bank-
 ers  on  2Ist  October,  1972,  it  was  decided
 to  set  up  a  joint  committee  of  the  Indian
 Banks’  Association  and  the  Railways.  The-
 Indian  Banks”  Association  is  taking  neces-
 sary  action  for  the  formation  of  the  Com-
 mittec.

 (b)  to  (9),  Do  not  arise.

 Conference  of  Chief  Mikaisters  of  Bihwr
 and  West  Bengal  and  Orissa  on  Power

 shortage  in  Eastern  Region

 3068,  SHRI  D..K,  PANDA:
 SHRI  SHANKAR  DAYAL  ;

 SINGH:

 Will  the  Minister  of  IRRIGATION
 AND  POWER  be  pleased  to  state:"

 (a)  whether  a  Cohterence  of”  Chief
 Ministers  of  Bihas,  .  Weét  Bengal  and

 jato  the
 current  power  Shortage  ह... उ  the
 Rastern  region;
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 {(b)  at  90  the  spec  fic  propsals  considered
 and  discussed  at  the  Conference  and  the
 outcome  m  respect  of  each,  and

 (c)  Government's  reaction  thereto)

 THF  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  SHRI  8  ह  KUREEL)  (a)
 Yes,  Sir’  A  Conference  of  Chief  “Minis
 ters  of  Bihar  West  Bengal  and  Orissa
 was  held  at  Patna  on  the  9th  November
 3972  to  go  into  the  current  power  shor!  ige
 im  the  Fastern  Region

 (b)  and  (c)  The  low  availability  of
 plant  m  the  regon  which  was  mainly
 responsible  for  the  power  shortage  was
 duscussed  and  it  was  decided  to  irrange
 for  better  quality  of  coal  for  the  power
 stations  in  the  region  to  procure  and
 siock  urgently  required  spares  nd  to
 expedite  early  commissioning  of  the  vari
 ous  projects  It  was  further  decid  to
 take  immediate  steps  to  sanction  and
 start  construction  of  new  projects  tor
 being  commissioned  durmg  the  Fifth  Plan

 Constraction  of  over-bridges  on  National
 Highways  on  the  Railway  Crossing  Points

 3069  SHRI  दि  MAYAVAN

 SHRI  8  K  DASCHOWDHU
 RY

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state

 fa)  whether  Railways  have  drawn  up
 certam  schemes  to  construct  over  bridges
 on  national  Highways  at  places  where
 the  Ratlway  limes  cut  across  the  High
 ways  im  order  to  speed  up  comm  tation
 facilities,  and

 (b)  af  so,  the  broad  outhmes  of  the

 schemes?

 THE  MINISTER  Of  RAILWAYS
 (SHRI  TA  Péi),  (a)  Yes
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 fb)  There  are  62  proposals  to  cons-
 truct  road  over  under  bridges  in  replace
 ment  of  the  existing  level  crossings  costs
 of  which  will  be  shared  between  the
 Ruttways  and  the  Road  Authorities  as  per
 extant  rules  Further  ther.  ire  26  new
 proposals  not  m  replacement  of  level
 crossings,  and  entire  cost  of  which  will
 be  fully  borne  by  the  Road  Authoiwies
 In  addition  two  road  over/under  bridges
 are  Feng  provided  as  Accommod  ition”
 works  entirely  at  the  cost  of  the  Rul
 ways

 पश्चिम  रेलव  की  यात्री  गाड़ियों  और  माल-
 गाड़ियों  मे  लने  वाले  गार्डों  के  लिए

 कम  के  घटे

 3070.  Sto  लक्मीनारायण  पाडेय

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करगे

 कि

 (क)  क्‍या  यह  सही  है  कि  पश्चिम  र॑लवें

 में  यात्री  गाड़ियो  एवं  मालगाडियो  मे  चलने

 वाले  गार्डों  के  लिए  काम  के  घटे  तय  नही  हैं

 तथा  उन्हें  लगातार  3  दिन  श्रववा  4  दिति

 बाहर  रहना  पडता  है  ,  चौर

 (ख)  यदि  हा  तो  सरकार  इस  कठिनाई

 का  दूर  करने  हेतु  क्या  कदम  उठा  रही  है  ?

 रेल  मंत्री  (श्री  ही०  ए  पाई)  :  (क)

 और  (ख)  कार्य  घटा  वितियमा  के  अस्तर्गत

 पश्चिम  रेलवे  पर  गाड़ो  सहित  रनिंग  कर्मे-

 चारियों  के  काम  के  घटे  किसी  महीने  में  प्रौसतन

 54  घटे  प्रति  सप्ताह  तक  सीमित  है  |  जब

 वें  एक  पंखवाडे  म  08  घटे  से  ज्यादा  काम

 करते  हैं  ता  उन्हें  समयोपरि  देय  होता  है  ।

 ऐसे  कमचारी  क्टर  के  अमुसार  काम  2)
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 करते  बल्कि  उन्हे  सम्बद्ध  ड्यूटी  के  अनुसार
 या  पहले  श्राये,  पहले  जाये  के  सिद्धान्त  के

 आधार  पर  काम  पर  लगाया  जाता  है
 विनियमी  के  अनुधार  रनिंग  कर्मचारियों

 को  लगातार  तीन  या  चार  दिनो  तक  मुख्यालय
 से  बाहर  रखना  उचित  है  ।

 State  Government’s  Proposals  on  Power
 Shortage

 3071  SHRI  ?  NARASIMHA  REDDY
 Will  the  Mimster  of  IRRIGATION  AND
 POWER  be  pleased  to  state

 (a)  whether  the  State  Governments
 have  submitted  any  special  or  package
 programmes  for  overcomirg  the  shortage
 of  power,

 (b)  if  so  the  main  features  thereof,
 and

 (c)  the  action  proposed  to  be  taken  to
 implement  these  proposals  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B  N  KUREEL)  (a)
 and  (b)  States  of  Uttar  Pradesh,  West
 Bengal  and  Haryana  have  proposed  in-
 stallation  of  gas  turbines/diesel  generators
 running  on  oil  which  could  be  installed
 in  a  period  2-I8  months  This  would
 give  some  much  needed  relief  in  power
 shortage  in  the  agricultural  sector  and
 in  peak  power  requirements  in  the  fower
 systems

 (c)'  These  proposals  are  under  con-
 sideration  of  the  Government

 Taehasion  of  Power  Generation  Projects
 te  Andhra  Pradesh  io  Fifth  Pian

 3072.  SHRI  P,  NARASIMHA  REDDY:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  stete:

 (a)  the  Power-geseration  projects  in
 Andhra  ह...  proposed  to  be  inchided
 in  the  Fifth  Year  Plan;  end
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 (b)  whether  it  ts  proposed  to  assist  the
 State  Government  to  imitate  advance
 avuion  for  their  execution?

 THE  DEPUTY  MINISTER  IN  THR
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHR  8  N  KUREEL)-  (a}
 Besdes  the  Srisalam  Hydro  Electric
 Scheme  (4X  ll0  MW)  and  Lower  Sileru
 Hydro  Electr:  Schemes  (4x  100,  MW)
 which  rae  already  under  execution  are
 expected  to  give  benefits  during  V  Plan.
 The  following  schemes  are  proposed  to

 be  included  in  the  Fifth  Plan  of  Andhra
 Pradesh

 (i)  Nagarjunasagar  Pumped
 Storage  Schcme  4x  50

 (in)  Viyayw  ida  Themal
 Power  Station  2x  200

 (in)  Kothagudem  Extension
 Stage  IV  2X50

 (iv)  Upper  Sleru
 Extension  2x60

 (b)  The  Centiol  Water  and  Power
 Commission  extends  requisite  technucal
 assistance  and  guidance  to  the  State
 Authorities  during  the  various  stages  of
 the  Projects  as  and  when  required  by  the
 corcerned  authorities

 Foreign  Collaboration  at  Mathers
 Refinery

 3073  SHRI  P  NARASIMHA  REDDY:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state-

 (a)  whether  any  foreign  collaboration
 has  been  secured  for  the  construction  of
 the  proposed  giant  Refinery  at  Mathura;
 and

 (b)  if  so,  the  terms  of  such  collabora-
 thon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 fa)  No,  Sir.

 (b)  Boos  not  ari.  °
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 Annual  Production  Target  of  Fuel  Gas

 3074  SHRI  GIRIDHAR  GOMANGO
 SHRI  RAMSHEKHAR  PRA»4D

 SINGH

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  plcased  to  state

 fa)  the  annual  oroduction§  tarpet  of
 fuel  gas  enviseged  during  the  Fourth  Five
 Yea.  Pian  period,  and

 (b)  the  actual  achievement  in
 ion  so  far?

 p  oduc

 THE  DFPUTY  MINISICR  IN  THE
 MINISTRY  OF  PETROLFUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH)

 fa)  It  is  mresumed  [वा
 means  cooking  ga.  known  as  lL  iquihed
 Petroleum  Gas”  ([PG)  No  annual  pro
 duction  target  for  LPG  has  been  laid  down
 for  the  Fourth  Five  Year  Plan

 fuel  gis

 (b)  The  actual  production  of  |  PG
 during  the  Fourth  Plan  (excluding  quant:
 ties  sunpled  by  FSSO  Refinery  to  Lube
 india  Limited)  has  been  a,  follows

 969  127,000  Tones
 970  166,000  Tonnes
 1971  195,000  Tonnes
 972  20  000  Tonne,

 (Provisional)

 Setting  up  of  a  Power  Station  at  Monghyr
 District,  Bihar

 3075  SHRI  GIRIDHAR  GOMANGO

 SHRI  RAMSHEKHAR  PRAASD
 SINGH:

 Will  the  Minster  of  IRRIGATION
 “AND  POWER  be  pleased  to  state

 (a)  whether  the  Union  Governme-t
 to  set  up  a  Power  Station  at

 “Bhimbund  in  Monghyr  District  of  Bihar;

 (b)  if  so,  when  it  is  likely  to  be  set
 up:  and

 {c)  the  total  cost  of  expenditure  ta-
 wwolwad?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8  N  WKUREEL)  ६०)
 to  (c)  No  Su,  but  the  Bihar  State
 Licctriuity  Board  have  a  scheme  for
 setting  up  a  !/0  MW  Thermal  generating
 uril  as  extension  to  the  existing  43  MW
 Thermal  Power  tatron  at  Baraum  in  the
 distiict  The  extension  has  alreidy  becn
 sanctioned  and  ts  expected  to  be  com-
 pleted  by  97576  The  estimet*i  cost
 ot  the  extension  at  Baraun:  is  about
 Rs  20  crores

 Survey  for  Multi-Purpose  Barrage  on
 River  Genga  at  Kanpur

 3076  SHRI  ?  VFNKATASUBB  \IAH
 Will  the  Minister  of  IRRIGATION  AND
 POWLR  be  pleaxcd  to  state

 (a)  whether  a  survey  has  been  made
 for  a  multi  purpose  barrage  on  the  river
 Ganga  at  Kanpur

 (b)  #f  so  the  outcome  thereof,  and

 (c)  the  action  taken  or  proposed  to  be
 taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8  N  KUREEL)  (a)  to
 (e)  The  survcy  for  a  barrage  cn  the
 on  the  river  Ganga  at  Kanpur  is  im  pro-
 gress

 Railway  Line  from  Nandyal  to  Yerragudl-
 padu  fa  Andhra  Pradesh

 3077  SHRI  P  VENKATASUBBAIAH
 Will  the  Munster  of  RAILWAYS  be
 pleased  to  state

 (a)  whether  any  representation  has
 been  made  to  revise  the  proposal  to  lay
 the  Railway  fine  from  Nanda!  to  Yerra-
 gudipadu  in  Rayalseema  region  of  Andhra
 Pradesh;

 (b)  whether  any  survey  was  conducted;
 and

 (9)  हैं!  a  when  and  the  outcome  there.
 of?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  ह  A,  PAI):  (a)  Yes,  Sir.

 (b)  and  (¢).  No  surveys  have  been
 conducted  recently.  Surveys  carried  out
 during  900  for  a  N.G.  line  and  between
 3908  and  1909,  for  a  MG,  rail  link
 revealed  that  the  projec?  would  be  highly
 unremunerative.  The  present-day  cost  of
 this  projéct  (about  !4  kms.  long)  would
 be  much  higher  and  would  make  the
 project  further  unremmnerative.  Due  to
 lack  of  adequate  traffic  justification,  che
 prospects  of  taking  up  this  project  for
 consideration  in  the  near  future,  are
 Temote,

 Loss  Suffered  by  Gorakhpur  Fertilizer
 Pactory  due  to  Explosion

 3078  SHRI  P  VFNKATASUBBAIAH:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  the  loss
 suffered  by  the  Gorakhpur  Fertilizer
 Factory  as  a  result  of  the  explosion  acci-
 dent  on  the  23rd  September,  19727

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH)
 The  information  is  being  collected  and
 will  be  placed  on  the  Table  of  the  Sabha

 Tucreased  Production  at  Durgapur
 Chemicals

 3079  SHRI  PRIYA  RANJAN  DAS
 MUNS:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  whether  the  Durgapur  Chemicals
 than is  producing  more  in  their  project

 the  past;  and

 (b)  thé  productrdn  target  for  the  year
 1992-737,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  and  (b).  The  information  is  being
 colored  from  M/s.  ‘Durgapur  Chemicals
 Ltd.,  a  State  Government  undertaking:  and
 it  will  be  laid  on  the  Table  of  the  House.
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 Delay  in  Oil  Exploration  in  West  Bengal.
 3080  SHRI  PRIYA  RANJAN  DAS.

 MUNSI:  Will  the  Minister  of  PETRO..-
 LEUM  AND  CHEMICALS  be  pleased.
 to  state  the  reasons  for  delay  in  oif
 exploration  in  Chaitanyapur  and  Barasaé
 District  of  West  Bengal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND:
 CHEMICALS  (SHRI  DALBIR  SINGH):
 Seismic  surveys  for  oil  have  already  been
 conducted  m  Chaitanyapur  and  Barasa@
 areas  of  West  Bengal  Exploratory  drilling
 has  not  been  undertaken  so  far,  because  #
 has  not  been  possible  to  find  any  struc-
 tures  worth  testing  by  drilling.

 Power  Production  at  Neyveli  Plant

 3081.  SHRI  M.  KATHAMUTHU:  wir
 the  Minster  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  power  production  af
 Nayveli  Plant  has  suffered  a  set-buck;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  to  step  up  produce
 tion  at  the  Plant?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  चि,  KUREEL):  (a)  to
 (c).  Yes,  Sir.  Due  to  non-availapility  of
 sufficient  quantity  of  lignite  the  power
 generation  at  Neyveli  has  suffered.

 2.  At  the  Conference  of  Chief  Minis
 ters  of  Southern  States  कैश  at  Bangalore.
 on  the  3lst  Octoter,  1972,  the  following
 recommendations  were  made  to  डल्क्नामुड
 production:  t

 a)  diversion  of  lignite  being  ted
 for  Briquettes  for  power  genera-
 ‘ton;

 t
 (xi)  use  increased  quantum  of  ol]  to

 supplement  Hgnite.  vb
 3.  As  p  medium  Jer

 ™  है  महू sion  of  2550  MW  boilers  ta  off,
 been  proposed.

 : al
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 Mini  Power  Project  Plans  by  Rural
 Electrification  Corporation

 3082.  SHRI  RAM  PRAKASH:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 bé  pleased  to  state:

 (a).  whether  Rural  Electrification  Cor-
 poration  have  introduced  mini-power
 project  plang  for  villages;  and

 (b)  if  so,  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)
 and  (b).  Yes,  Sir.  A  scheme  has  recent-
 ly  been  introduced  for  Mini  projects  for
 extension  of  electricity  to  villages  which
 are  rural  growth  centres  or  have  primary
 health  centres.  The  scheme  should  cover
 a  group  of  not  more  than  5  to  0  villages
 forming  a  strip  or  cluster.  The  size  of
 the  loan  will  be  ordinarily  limited  to
 Rs.  5  lakhs  but  in  no  case  shall  exceed
 Rs.  0  lakhs.  The  Mini  Project  may  con-
 tain  two  parts,  one  relating  to  the  actual
 area  and  the  other  relating  to  the  trans-
 mission  line  portion.

 This  scheme  applies  to  all  States  irres-
 pective  of  level  of  electrification  but  is
 admissible  only  in  such  development
 blocks  as  are  identified  as  falling  under
 developed  category.  Not  more  than’  one
 scheme  per  block  will  be  sanctioned.

 Sanction  of  Origisal  Plan  for  Kuchgao
 Dam  in  Kolhapur  District  of

 Maharashtra.

 3083.  SHRI  NIMBALKAR:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  whether  Government  have  sanction-
 ed  the  original  plan  for  the  Kuchgao  dam
 in  Kolhapur  District  of  Maharashtra;  and

 (0)  if  so,  when  was  it  sanctioned?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (४)
 and  (b).  The  Khujgaon  Dam,  known
 also  as  the  Warna  Irrigation  Project,  was

 -approved  for  an  estimated  cost  of
 Rs.  3.09  crores  in  January,  1966.  The

 Government  of  Maharashtra  have  intimat-
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 ed  that  in  view  of  the  rise  in  cost  of  the
 project,  which  is  now  assessed  as  Rs.  70
 crores,  and  the  opposition  of  the  project
 affected  persons  to  the  acquisition  of  land
 for  this  project,  they  are  considering  the
 feasibility  of  an  alternative  to  this  project
 at  upstream  site  so  that  submergence  of
 fertile  lands  may  be  avoided  while  utilisa-
 tions  of  water  may  remain  the  same.  The
 Government  of  Maharashtra  have  further
 reported  that  the  studies  for  the  altera-
 tive  scheme  are  in  progress.

 Scrapping  the  Agreement  with  Foreign:
 Gil  Companies

 3084.  SHRI  JYOTIRMOY  BOSU:

 SHRI  S.  C.  BESRA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  are  contem--
 plating  to  scrap  the  refinery  agreements
 with  the  three  foreign  Oil  Companies  viz.,
 Burmah  Shell,  ESSO  and  Caltex;  and

 (b)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMCALS  (SHRI  DALBIR  SINGH}:
 (a)  The  offers  received  from  Esso  and
 Burmah-Shell  for  majority  equity  partici-
 pation  by  Government  in  their  refinery
 and  marketing  operations,  in  replacement
 of  the  existing  refinery  agreements,  vis.a-
 vis  other  alternatives  available  to  Govern-
 ment,  are  under  detailed  scrutiny  and
 consideration.

 (b)  Does  not  arise  in  view  of  (aj
 above.

 Expansion  of  Railway  Communicatiois
 in  North  Bengal  and  South  24-Parganas.

 3085.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  any  schemes  for  the  expan-
 sion  of  Railway  communication  in  North
 Bengal  and  South  24  Parganas  are  being
 included  .in,  the  Fifth  Five  Plan;  and
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 (0)  if  so,  the  main  features  thereof?

 THE  -MINISTER  OF.  RAILWAYS
 “(SHRI  T.  A,  PAI):  (a)  and  (b).  .  Pro-
 posals  for  Fifth  Five  Year  Plan  have  not

 ‘yet  been  formulated.  It  .is,  therefore,  too
 early  to  say  what  rail  links  for  expansion
 ‘of  Railway  Communications  in  North
 Bengal  and  South  24.Parganag  will  be

 ‘included  in  the  Fifth  Plan.

 lrregularity  in  Transportation  of  Crude.
 on  of  Bangladesh

 3086.  SHRI  JYOTIRMOY  BOSU:  Will
 ‘the  Minister  of.  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Indian  Oil  Corporation
 was  given  the  responsibility  to  import
 500,000  tonnes  of  crude  oil  for  use  in

 ‘Bangladesh  Refinery  at  Chittagong;
 (b)  if  so,  whether  gross  irregutarity

 ‘and  fraud  were  committed  in  the  matt2r
 of  freight  for  transportation;

 (०)  whether  Government  conducted  any
 -investigation  into  this  allegation;  and

 (d)  if  so,  the  findings  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  .OF  PETROLEUM  AND
 -CHEMICALS  (SHRI  DALBIR  SINGH):
 ‘(a)  Yes,  Sir.

 (0)  to  (d).  A  statement  explaining
 ‘the  position  is  laid  on  the  Table  of  the
 House.

 Statement

 l,  The  Indian  Oi]  Corporation  issued
 -enquiries  on  behalf  of  the  Government  of
 Bangladesh  between  25th  February  972
 and  4४7  March  972  for  the  transport
 and  lighterage  of  5  lakh  tonnes  of  crude
 oil.from  the  Gulf  ports  to  Chittagong  in
 Bangladesh.

 2.  The  final  enquiry  was  floated  at  600
 hours  on  34th.  March  972  for  inviting
 tenders.  it.  is.  not  uncommon.  for  tenders
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 Quite  :  often.  major  charterers  of  |  tankers
 indicate  their  rate  jdeas,  at  the  time  the
 enquiry  is  issued.  ne}

 3.  A  lower  .quotation  of.  $  5.45  per
 tonne  was  received  only  after  the  lowest
 rate  received  of  $  5.50  per  tonne  had  been’
 accepted.  The  accepted  tender.  was
 received  on  behalf  of  the:  Greek:  tanker
 owners  M/s.  Halcousis  through  _  their
 local  shipping  brokers  in  India.  However,
 the  matter  is  being  looked  into  further  in
 consultation.  with  the  Chairman,  Indian
 Oil  Corporation  and  the  factual  position
 would  be  placed  on  the  Table  of  the
 House.  An  assurance  to  this  effect  has
 already  been  given  to  the  House  in  reply
 to  the  Unstarred  Question  No.  387  on
 4th  November,  1972.

 Rural  Electrification  Schemes  in  Eastern
 States

 3087.  SHRI  P.  GANGADEB:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state

 (a)  whether  major  parts  of  States  in
 Eastern  India  do  not  have  the  benefit  of
 rural  electrification  schemes  as  yet;  and

 (b)  if  so,  Government's  reaction  there-
 to?

 THE  DEPUTY  MINISTER  ह) द  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)
 and  (b).  The  progress  of  rural  electrifica-
 tion  in  the  Eastern  region  ‘has  been  slow  as
 compared  to  the  All  India  average.  This
 is  mainly  due  to  general  backwardness  of

 the  States  with  reference  to  Power  Deve-
 lopment  and  lack  of  adequate  transmission
 and  distribution  net  work.  Out  of  88:350
 villages  about  18.000,  have.  been  electrified
 upto  3lst  October,  972  and.  81,338
 pumpsets  have  also  been  energised.  A
 provision  of  Rs.  65.49  ‘crores  has  heete
 made  in  Fourth.  Plan:.for:  this  region.
 Acquitive.  finances  in  the  form  of  long
 ‘term  loans  at  low  rates  ot  interest

 are
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 for  rural  electrification  schemes  in  back-
 ward  areas  $o  far,  the  Corporation  (as
 on  3lst  October,  972)  has  sanctioned
 304  rural  electrification  schemes  envisaging
 Joan  assistance  of  Rs.  67.99  lakhs  Of
 these  74  schemes  envisaging  loan  assist-
 ance  of  Rs.  4486  crores  for  electrification
 of  9,866  villages,  energisation  of  76,203
 pumpsets  and  power  supply  to  25,684
 small  scale  and  agro  industries  has  been
 sanctioned  for  Eastern  region  This  in-
 cludes  six  schemes  for  transmission  net
 work.  The  percentage  of  schemes  sanc
 tioned  for  the  Eastern  region  :s  243  whilz
 loan  assistance  75  about  27  per  cent  as
 compared  to  total  schemes  and  loan  sanc-
 tioned  for  the  entire  country

 Railway  Line  from  Bimlagarh  to  Talcher
 (South  East  Railway)

 3088  SHRI  9  GANGADEB  wri  the
 Minster  of  RAILWAYS  be  pleased  tu
 state:

 (a)  whether  construction  of  exiensicn
 of  rail  line  from  Bimlagarh  to  [alcbe:  of
 South  East  Railway  will  be  taken  up  dur-
 ing  the  Fifth  Five  Year  Plan,  and

 (b)  if  so,  the  reasons  for  such  delay  m
 starting  the  work  although  commitud  by
 the  Central  Government  much  earher?

 THE  MINISTER  OF  RAII  WAYS
 (SHRI  T  A  PAI):  (a)  and  (b)  While
 surveys  have  been  carried  out  for  the
 Railway  line  from  Bimlagarh  to  ‘Talcher
 and  the  survey  reports  are  under  examina-
 tion,  further  consideration  to  thi,  proiect
 can  be  given  only  after  receipt  of  the
 report  of  the  Study  Group  appointed  by
 the  Government  for  development  of
 Malangtoli  iron  ore  deposits

 Progress  made  fn  Drilling  Oil  Wells  in
 the  Cauvery  Basin

 3089.  SHRI  दि  ESWARA  REDDY:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be*  pleased  to  state:

 (४)  whetlier  the  Oil  and  Natoral  Gas
 |

 Open ca
 planned  ta  drill  two

 fn  Covey  bas.n  in  the  current
 year;  ani

 .
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 (b)  if  eo,  the  progress  made  so  far  in
 the  current  year  and  the  results  achieved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH).
 (a)  Yes,  Sir.  Dmiling  of  one  well  is
 planned  to  be  completed  and  of  another
 well  to  be  taken  up  during  the  current
 year,  1972-73,

 (b)  At  the  well  which  3s  currently  under
 drilling,  drilling  3s  yet  to  be  completed  to
 the  projected  depth  The  result,  would
 be  ascertamed  fully,  only  after  completion
 of  drilling  and  testing  of  the  well

 Loss  Due  to  Leakage  of  Power  in
 Traasmission  Lines

 3090  SHRI  Y  FSWARA  REDDY:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state

 (a)  whether  considerable  quantity  otf
 power  is  lost  every  year  due  to  leakage  in
 transmission  lines;

 (0)  af  so,  the  actual  los,  sutlered  due
 to  the  leakage  of  power  in  the  last  three
 years,  and

 (c)  the  steps  being  taken  to  eliminate
 such  losses?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8  N  KUREEL)  (a)
 Very  little  quantity  of  power  is  tot  due
 to  ‘leakage’  in  transmission  lines  The
 difference  between  energy  sent  out  from
 power  stations  and  energy  used  by  con-
 sumers,  are  termed  “losses”  and  cover
 transmission,  transformation  and  distribu.
 tion.  This  is  mainly  the  energy  required
 for  carnage  of  power  through  the  lines,
 but  also  mcludes  leakage  m  Iines,  theft  of
 energy  and  unmetered  supplies,

 (b)  The  quantum  of  energy  ‘losses’  fost:
 during  the  yearg  1968-69,  1969-70  and
 1970-71  was  7645,  8280  and  9307  million
 MW  .respectively,  being  7,  16.8  धाएं
 175  per  cent  of  the  total  energy  sent  out.
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 (6)  Losses  m  the  transformation,  trans
 mission  and  dsstributagn  cannot  be  elimin.
 ated  altogether  ag  these  am  «oherent  and
 unavoidable  These  can,  however  be  kept
 dowh  td  5  per  cent  or  loss  by  careful
 planmtig  arid  design  and  providing  ade-
 quate  transmission  facies  I  085९8  which
 occur  on  account  of  piiferage,  defective
 metering  etc  could  be  eliminated  by
 taking  adequate  méasures

 The  question  of  high  losses  in  sone
 power  systems  of  the  country  was  token
 up  repeatedly  with  the  State  Flectricity
 Boards  who  have  been  asked  ‘o  take  ade
 quate  measures  to  bring  down  these
 Special  vigilance  squads  have  also  len
 set  up  by  some  of  the  States  tor  uhecking
 Malpractices  Special  financing  s  hemes
 are  bemg  proposed  for  strengthening
 transmission  and  distribution  system,  for
 teduction  of  losses

 Tripura  ‘Needs  Railway  for  Survival

 309i  SHRI  Y  ESWARA  REDDY
 "Will  the  Munster  of  RAILWAYS  be
 pleased  to  state

 (a)  whether  the  attention  of  Govern
 ment  has  been  drawn  to  the  article  in  the
 Hindustan  Standard’  dated  the  9th  Octobe:
 972  captioned  “Irpura  need;  Ratlway

 tfor  survival’  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  RAI!  WAYS
 (SHRI  T  A  PAI)  (a)  and  (b)  The

 position  regarding  the  Raslway  Proyécts  re
 ferred  to  in  the  ‘News  Item”  is  as  follows

 @  Agartala  Sabroom  M.  G  Rail  L  ak

 A  Traffic  Survey  for  this  rail  bnk  has
 been  sanctioned  The  question  of  finking
 up  with  Bangla  Desh  by  providing  connec
 ugns  to  Belonia  and  Akhaura  wy  also  be
 investigated  —  However,  a  final  degision

 ‘for  Agartala-Sgbroom  M  पे  rail  link  will
 “hg  taken  only  after  the  results  of  the
 survey  become  known
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 (1),  Dharmanagar-Agartala  Rall  link;

 According  to  the  Survey  Reports  _  this
 rail  Imk  is  highly  unremuneratrve  «  final
 decistin  however,  will  be  taken  a’ter  the
 examination  of  the  reports,  now  tn  pro-
 gress  is  completed,  taking  imto  account
 all  relevant  factors

 Additional  Irrigation  Potential  during
 ¥itth  Plan

 3092  SHRI  Y  (ESWARA  REDDY
 Wu!  the  Minster  of  IRRIGATION  AND
 POWER  be  pleased  to  state

 (a)  whether  any  target  has  been  fixed
 for  the  creation  of  additional  mngaton
 potential  during  the  Fifth  Plan  period,
 and

 (b)  it  so  the  salient  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8  N  KURBEL)  (a)
 and  (b)  Details  of  the  द  Plan  programme
 have  not  yet  been  finalised  It  35  tender
 tively  proposed  that  65  million  hectares
 of  additional  potential  be  planned  from
 major  and  medium  Irrigation  Projects
 but  the  matter  has  to  be  considered  fur-
 ther  after  proposals  are  finalised  by  the
 States

 Establishment  of  iastitution  for  lmipart-
 jug  Training  for  maintenance  of  Power

 Stations

 3093  SHRI  PAMAPAN  GQWDA:
 Will  the  Miniter  of  IRRIGATION  AND
 POWER  be  pleased  to  state.

 (a)  whether  m  view  of  the  losd  stiffer
 ed  in  the  plants  due  to  the  non  evailabi-
 आए  of  Enguncers  Govt  have  establistied
 Institutions  to  train  persons  for  the

 apa tenance  of  power  stations  runging  m
 country,  and

 (b)  if  so,  the  notnter,  fcation  and
 brief  outline  of  the  scheme?

 THE  DEPUTY  MINISTER  JN
 हए MINISTRY  OF  IRRIGA

 mh
 R  (SHRI  BN  KU

 and  (b)  Va  the  growth
 cael of  thermal  gensration  abd,  iq  है!

 thé  peed”  Ye
 .
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 adequate  trained  personnel  for  operation
 ‘and  maintenance  of  power  stations  was
 fek.  With  this  object  in  view,  two  ‘Tram-
 fog  Ynetitutes  have  been  set  up,  one  at
 WNeyveli  and  the  other  at  Durgapur  The
 Institute  at  Neyveli,  which  was  set  up  im
 February,  1965,  imparts  training  tg  opera-
 tion  and  maintenance  engineers  The
 fnatisute  at  Durgapur  was  set  up  mm  April,
 4968  for  training  of  Junior  Operating  Per-
 sonte!  and  maintenance  technicians  The
 duration  of  the  traming  course  ५  one  year
 So  far,  99  personnel  at  Neyvel:  and  93
 personnel  at  Durgapur  have  received
 training

 In  arder  to  mcrease  the  annual  intake
 capacity  of  these  schemes  for  their  expan
 sion  has  recently  been  sanctioned

 बाटलोपुत्र  एक्सप्रेस  को  बरास्ता  गया

 चलाने  की  सांग

 3094  श्री  शंकर  दयाल  सिह  क्या

 ६: ड  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  धनब्राद  और  पटना  के  बीच

 $  नवम्बर  972  से  चलाई  गई  पाटलीपूुत्त

 छडप्रडेंस  बरास्ता  झासनमोल  चलाये  जाने

 कै  क्‍या  कारण  है  जब  कि  जनता  उसको  वरास्ता

 खबर  चलाने  को  मांस  कर  रही  है  ,  भौर

 (@)  बरास्ता  भ्रासनसोल,  धनबाद  से

 बटना  तक  विभिन्न  श्रेणियों  का  बर्तमान

 किराया  कितना-कितना  है  ?

 रेल  मंत्री  (ली  He  Go  प्राई)  :  (क)
 4lI-972  से,  25/26  प/टलिपुबर

 आक्पप्रेम  गाड़िया  पटना  और  धनबाद  के  बीच,

 अासमंसोल  को  छूर  बिना,  मूख्य  लाइन  और

 ओऔतारामपुर  बाई-गास  लाइत  के  रास्ते  चलाई

 ह  रही  है,  क्योंकि  प्नचादशओोप्रोत्या  1. ल

 और  क्षमता  उपलब्ध  नहीं  है.
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 (@)  इस  ग्राडी  में  जित  दर्जो  के  स्थान

 उपलब्ध  हैं  उनके  लिए  पटना  ज०  से  धनवाद

 तक  यात्रा  के  लिए  वर्तमान  किराए  इस  प्रकार

 है

 पहला  दर्जा--  44  65  रपये

 तीसरा  दर्जा--  —-3  00  रुपये

 नया  से  पटना  तक  दोहरी  रेल  लाइन

 3095.  श्री  शकर  बयाल  सिंह :  क्या

 रेल  मत्री  यह  बताने  की  कपा  करेगे  कि

 (क)  क्या  पटना  से  गया  तक  हहरी

 रेलवे  लाइन  बिछाने  का  कोई  प्रस्ताव  सरकार

 के  विचाराधीन  है,  भौर

 (ख)  यदि  हा,  तो  उपरोक्त  कार्य  कब

 तक  पूरा  हो  जाते  की  सम्भावना  है  ?

 रेल  सत्री  (भी  Ato  go  पाई)  :  (क)
 जी  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  t

 Wagon  r.quirements  of  brick  makers  ia
 Delhi

 3096  SHRI  $  M  BANERJEE  Will
 the  Minster  of  RAILWAYS  be  pleased
 to  state

 (a)  whether  the  wagan  requirements  of
 brick  makers  in  Delh.  have  been  met;
 and

 (b)  if  not  the  steps  taken  in  this  re-
 gard?

 JHE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A,  PAI)  (a)  and  (b).  Move-
 ment  of  slack  coal  for  brick  buramg
 purposes  ik  undertaken  on  the  basis  of
 sponsorship  done  by  the  Delhi  Adminis-
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 tration  A  total  number  of  3835  wagons
 were  allotted  durmg  this  year  (1972-73)
 upto  October  for  movement  of  slack
 coal  to  Delhi  agamst  3023  wagons  dur-
 ing  the  corresponding  period  of  last  year,
 Tepresenting  an  increase  of  16  wagons
 per  month

 Constant  efforts  are
 Step  up  loading  further

 being  made  to

 Scarcity  of  Drinking  Water  at  Laheria
 Sarai  Station

 3097  SHRI  BHOGENDRA  JHA  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state

 (a)  whether  there  has  been  an  acute
 Scarcty  of  dmnking  water  for  passengers
 at  Laheria  Sara:  station  under  Samastipur
 Division  of  North  Eastern  Railway  dur
 mg  mayor  part  of  the  current  year,  and

 (b)  if  so  the  steps  taken  to  make
 satisfactory  arrangements  for  supply  of
 drinking  water  at  this  station  on  a  regular
 basis?

 THE  MINISTER  OF  RAITI  WAYS
 (SHRI  T  A  PAI)  (a)  Yes  there  was
 some  scanty  as  during  the  last  summer
 season  the  water  did  not  hft  up  to  the
 first  floor  of  the  station  building  due  to
 low  pressure  in  the  water  mams  of  the
 Municipality,  which  78  the  source  of  sup-
 ply

 (b)  A  proposal  to  further  augment  the
 water  supply  arrangements  by  providing
 tube  wells  and  overhead  tank  and  laying
 pipe  line  to  the  existing  water  supply
 system  i8  being  programmed  for  being
 taken  up

 Gas  Cylinders  blow  up  in  Allahabad

 3098  SHRI  VEKARIA
 SHRI  D  P  JADEJA

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state

 (a)  whether  as  reported  in  the  ‘Hindu-
 stan  Times’  dated  the  40th  November,
 ‘1972,  several  cooking  gas  cylinders  blew
 up  a»  Allahabad,  and

 {b)  i?  80,  the  reasons  for  the  incident
 and  Government’s  reaction  thereto?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (8)  and  (b)  As  a  result  of  an  accidental
 fire  in  a  hut  just  outside  the  safety  zone
 of  the  LPG  gas  cylinder  godown  of  Mis.
 Allahabad  Gas  Service,  who  are  one  of
 the  agents  of  the  Indian  (०  Corporation
 for  Indane  at  Allahabad,  some  cooking  gas
 cylinders  in  the  godown  exploded  The
 explouon  resulted  in  damage  to  huts  and
 buildings  adjacent  to  the  godown  Thirteen
 persons  sustained  mjunes  of  which  two
 are  reported  to  have  died  subsequently.

 The  incident  Ss  being  enquired  into  by
 the  local  governmental  authorties  and  the
 Inspector  of  Explosives  Pending  mvesti-
 gation  into  the  incident  supplies  of  Indane
 gas  to  the  concerned  distributor  have  bees
 suspended  and  alternate  arrangements have
 been  made  to  meet  the  requirements  of
 the  customers  Suitable  action  will  be
 taken  m  the  matter  on  the  completion  of
 investigations

 Inclusion  of  new  Hill  Stations  for  teens
 of  Hill  Station  Concession

 3099  SHRI  VEKARIA
 SHRI  D  P  JADEJA

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state,

 (a)  whether  any  new  Hz]  Stations  have
 been  included  or  are  proposed  to  be  in-
 cluded  in  the  Lst  of  Hill  Stabons  for
 which  concession  38  given  by  the  Ratl-
 ways,  and

 (b)  if  80,  the  names  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T  A  PAI)  (७)  No

 (b)  Does  not  arise

 Names  of  Hill  Stations  for  Rafiway  Fase
 Concession

 300  SHRI  D  P  JADEJA:  Will  the
 Minister  of  RAILWAYS  be  pleased  te~
 state  the  names  of  Hil  Stations
 which  Railway  fare  concession  38  ‘aa

 .
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 HE  MINISTER  OF  RAILWAYS
 (SHRI  T  A_  PAI),  Hill  stations  for
 which  the  concession  was  allowed  during
 the  current  year  are  as  under

 AL  Pathankot
 2  Simla
 3  Solan
 4  Dharampore  (Punjab)
 5  Dehra  Dun
 6  Kathgodam
 7  Darjeeling
 8  Kurseong
 9  Shillong  Out  Agency  (served  by

 Gauhati  and  Pandu)
 70  Abu  Road
 ]  Pipariya
 2  Ootacamund
 43  Coonoor
 4  Koda:  Kanal  Out  Agency  (served

 by  Koda:  Kanal  Road)
 15  Kotagiri  Out  Agency  (served  by

 Mattupalayam)
 6  Mussoonie  Out  Agency

 by  Dehra  Dun)
 7  Namstal  Out  Agency  (served  by

 Kathgodam)
 8  Baynath  Paprola
 79  Palampur  (Himachal  Pradesh)
 20  Jawala  Mukht  Road
 2]  Nagrota
 22  Joginder  Nagar
 23  Kalimpong  Out  Agency  (served  by

 Sihgurt  Jn)
 24  Dalhousie  Out  Agency  (served  by

 Pathankot).

 (served

 Separate  counter  for  reservation  and
 cancellation  of  tickets  at  Bangalore

 Station

 3i  SHRI  9  ४8  CHANDRA
 GOWDA  will  the  Mimster  of  RAIL-
 WAYS  b,  pleased  to  state

 2765  LS-—5
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 (a)  whether  there  is  a  long  queue  at
 the  Bangalore  City  Railway  Station  for
 reservation  and  cancellation  of  tickets,  and

 (9)  if  so,  whether  Government  propose
 to  open  a  separate  counter  for  cancellation
 of  twkets?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T  6  PAID),  (a)  Long  queues
 have  been  noticed  at  one  counter  only
 for  reservation  of  LI  class  passengers  and
 arrangements  are  being  made  to  wpen  one
 More  counter

 (b)  There  78  already  a  separate  counter
 for  asranging  cancellation  of  3rd  class
 reserved  accommodation  tickets

 Take-over  of  Cochin  Oil  Refinery
 302  SHRI  VAYALAR  RAVI  Will

 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  whether  there  is  any  proposal  to
 take  over  the  management  of  the  Cochin
 Oil  Refinery,  and

 (b)  if  so,  the  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PELROIEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH)
 (a)  No,  Sir

 (b)  Does  not  arise

 Retired  Persons  serving  in  40.C.

 303  SHRI  VAYALAR  RAVI  Will
 the  Munster  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  the  total  number  of  officials  who  are
 retired  persons  from  other  O:l  Companies,
 working  at  present  m  the  Indian  00  Cor
 poration,  and

 (b)  whether  these  officials  are  still  draw
 ing  pensions  from  the  Companies  m
 which  they  worked  earlier?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICAIS  (SHRI  DALBIR  SINGH)
 (a)  and  (b)  Information  ts  being  collec

 ted  and  will  be  laid  on  the  table  of  the
 House
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 Reptesefitation  against  the  Acquisition  of
 Land  for  Caustic  Seda  Factory  in  North

 Kanara  District

 3104,  SHRI  8.  ्  NAIK:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state:

 (a)  whether  he  ‘has  received  any  repre-
 sentations  on  behalf  of  the  cultivators  of
 paddy  in  Hiregutti  to  spare  their  lands
 from  being  acquired  for  the  Caustic  Soda
 Factory  in  North  Kanara  District;  and

 (b)  if  90,  what  action  has  been  taken
 on  this  representation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  Yes,  Sis.

 (b)  Since  acquisition  of  land  is  being
 done  by  the  State  Government,  the  matter
 has  been  referred  to  them.

 Inter-State  Water  Disputes

 3105.  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state  the  probable  date  by
 which  the  inter-State  water  disputes  will
 be  solved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRT  8,  ह, न  KUREEL):  The
 disputes  retating  to  the  Krishna,  Godavari
 and  Narmada  rivers  which  could  be  settled
 by  negotiations  were  referred  to  the
 Tribunals  for  adjudication.  The  adjudica-
 tion  proceedings  are  in  progress.

 It  is,  expected  that  the  disputes  in  res-
 pect  of  Krishna  waters  will  be  settled
 within  a  year.  Regarding  Godavari,  it  is
 difficult  to  state  any  date  as  the  arguments
 on  the  dispute  have  80  yet  been  taken
 up  by  the  Tribunal,  which  is  dealing  with
 the  Krishna  dispute  at  present.  The
 Chairman  of  the  Tribusal  has  been  asked
 to  expedite  work  as  far  as  practicable.
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 With  regard  to  ‘Murniadu,  Chief
 Ministers  of  the  concermed  States,  dec  ded
 to  settle  their  differences  by  mutuul  die
 cushions.  In  an  agreement  reached  on
 the  22nd  July,  1972,  allocation  of  waters
 between  Rajasthan  and  Maharashtra  was
 settled.  The  allocation  of  waters  between
 Madhya  Pradesh  and  Gujarat  as  also  the
 height  of  the  Navagam  Dam  have  been
 left  to  be  decided  by  the  Prime  Minister.
 Prime  Minister’s  decision  is  expected  in
 the  next  two  months.

 Written  Answirs

 There  have  been  differcnces  amongst
 States  on  some  other  rivers  A  few  of
 them  have  been  already  settled  amicably
 in  the  last  few  months.  It  is  expecied
 that  most  of  the  other  differences  will  also
 be  amicably  resolved  soon

 Issue  of  Licence  for  a  Caustic  Soca  Plant
 in  the  District  of  North  Kanara  to  Mis.
 Ballarpur  Paper  and  Straw  Boards  Vimited

 3306  SHRI  8  ५४  NAIK:  Will  th:
 Minister  vf  PETROLEUM  AND  (  'JEMI-
 CALS  be  pleased  to  state:

 (4)  whether  M{s.  Ballarpur  Paper  id’
 Straw  Boards  Ltd,  has  obtained  a  licence
 for  a  Caustic  Soda  plant  in  the  istrict
 of  North  Kanara  in  Mysore  State:  ind

 (b)  if  so,  whether  the  terms  and  condi-
 tions  of  the  licence  have  been  adhered  to?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  Yes,  Sir.

 (b)  The  matter  is  under  examination.

 Indo-Bangiadesh  Joint  Rivers  Commissiow
 Plan  for  Joint  Fleod  Control

 3i07.  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state;

 (a)  whether  the  Indo-Banyladesh  Joint
 Rivers  Commission  at  its  recent  meeting
 decided  to  prepare  a  plan  for  joint  Agod
 control  in  Sythet-Cachar  Districts;
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 (b)  if  so,  the  broad  features  of  the  plan,
 and

 dc)  the  steps  Yeken  in  pursuance  of
 that  decision?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8  N.  KUREEL):  (a)
 Yes.

 (b)  Acording  to  the  Commission,  the
 first  step  would  be  to  prepare  a  possible
 outhne  of  the  acheme  and  draw  up  a
 programme  of  investigations  The  magni-
 tude  of  the  scheme  to  be  outlined  calls
 for  the  establishment  of  a  standin?  tull
 time  high  level  joint  body  The  Com-
 mission  have  also  suggested  that  the  m-
 vestigations  on  the  Baiak  Dam  which  are
 in  progress  may  be  completed  as  carly
 as  possible.

 (०)  The  steps  to  be  taken  will  be  con
 sidered  in  consultation  with  the  concerned
 State  C  wernments

 Unontioried  Production  of  Car-parts  by
 Foreign  Oil  Companies

 DR  ह  P  SHARMA
 SHRI  JYOTIRMOY  BOSU

 308

 Will  the  Minster  of  |  PETRO!LEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  illegal  marketing  of
 unauthorised  products  like  car  parts  by
 the  three  foreign  Oil  Companies,

 (b)  if  so,  the  steps  taken  to  prevent
 such  sale;  and

 (c)  the  action  taken  against  them  for
 such  sale?  ॥

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  to  (०).  It  was  suggested  to  the  formgn
 ou  companies  that  they  should  discon-
 tinue  the  present  practice  of  selling  con-
 sumer  articles  such  ag  batteries,  shock
 absorbers  ee.  through  their  rétail  ontiets
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 under  their  name  and  should  confine  their
 activities  only  to  what  they  produce  at
 their  refineries  The  foreign  oil  compa-
 nies  have  accepted  this  suggestion  and
 have  confirmed  that  they  would  not  here-
 after  place  fresh  orders  on  manfacturers
 for  such  items  and  would  not  also  obtain
 items  whose  labels  may  show  as  if  the
 same  have  been  manufactured  specially
 for  sale  through  the  retail  outlets  of  these
 oil  companies

 Setting  up  of  Thermal  Plants  near  Coal
 Fields

 3109.  DR.  H.  P.  SHARMA.  Will  the
 Minster  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  whether,  in  view  ot  the  acute  short-
 age  of  power,  Government  have  decided
 to  modify  the  future  power  development
 programme  by  setting  up  _  giant  sized
 thermal  plants  near  coal  fields,

 (b)  if  so,  the  sahent  features  of  the
 projected  plants  under  the  programme;
 and

 (९)  the  steps  being  taken  in  that  dircc-
 tron  and  by  what  time  the  contemplated
 thermal  power  plans  are  exepected  to  be
 set  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8  N  KURFEL)  (a)
 to  (०).  The  Ministry  of  Irrigation  and
 Power  have  formulated  proposals  for
 power  development  in  the  Fifth  Plan
 which  include  installation  of  8  million
 KW  of  thermal  capacity  several  large
 sized  thermal  stations  in  the  various
 regions  of  the  country  In  recent  dis-
 cussions  with  the  Chief  Ministers  of  the
 States  of  various  regions,  it  has  been
 proposed  that  one  or  two  large  sized
 thermal  stations  of  the  capacity  of  1-2
 million  KW  each  may  be  set  up  near  coal-
 fields  in  the  Central  Sector  taking  advan’-
 age  of  the  coal  resources  available.  The
 locations  which  are  being  considered  are
 Satpura  and  Chandrapur  (Chanda)  in  the
 Western  Region,  Ramagundam  in  the
 Southern  Region,  and  Tenughat  in  the
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 Eastern  Region.  A  large  thermal  power
 station  is  being  developed  at  Obra  in
 Uttar  Pradesh  near  the  Singrauli  coal
 fields.

 The  jocations  of  these  will  have  to  be
 decided  after  investiations  and  feasibility
 reports  are  prepared.  It  is  expected  that
 these  stations  could  be  set  up  towards
 the  end  of  the  Fifth  Plan/early  Sixth
 Plan.

 Construction  of  Rajasthan  Canal

 3110.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 fa)  the  progress  so  far  made  in  the
 construction  of  the  Rajasthan  Canal;

 (b)  the  amount  spent  thereon  so  far;
 and

 (c)  the  original  estimated  cost  of  the
 project  and  how  far  the  estimate  is  like-
 ly  to  be  exceeded?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8.  N.  KUREEL):  (a)
 The  progress  made  in  the  construction  of
 the  major  items  of  work  on  the  Rajasthan
 Canal  Project  is  given  below:—

 Stage  I
 Item  of  work  Progress
 Eeath  work  Completed

 Living  Completed
 Riiasthan  Main  Canal

 Earthwork  .  96%

 Lining  69°,
 Distribution  Systom

 Barthwork  52%
 Linin  13%

 Lift  Canal

 Earthw:  ,  84%
 "Lining  38%
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 Stage  H

 No  work  has  yet  been  started  on  Stage-
 Il  except  for  some  preliminary  works.
 This  will  be  taken  up  in  the  Fifth  Pian.

 (b)  The  amount  spent  upto  the  end  of
 September,  972  is  Rs.  84.6  crores.

 (c)  The  original  project  was  sanctioned
 in  957  for  Rs.  60  crores  to  provide
 irrigation  to  about  6.8  lakh  of  acres.
 Since  then  the  scope  of  the  project  has
 been  enlarged  to  irrigate  28.5  lakh  acres.
 The  revised  project  is  estimated  to  cost
 Rs  208  crores.

 Stage—I  Rs.  9  crores,
 Stage—II  Rs.  89  crores.

 Total  Rs  208  crores.

 The  above  estimate  is  likely  to  be
 marginally  affected  due  to  the  general  ia-
 crease  in  prices.

 “Protest  Day”  organised  by  All  India
 Guards  Council  against  Miabhoy

 Tribunal  Decision

 3il.  SHRI  R.  P.  YADAV:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  the  Guards  of  the  Indian
 Railways  have  observed  “Protest  Day”  in
 response  to  the  call  by  All  India  Guards’
 Council  against  the  decision  of  the
 Miabhoy  Tribuni!,

 (b)  the  cause  of  this  protest;  and

 (c)  the  reaction  of  Government  thereto?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A  PAI):  (a)  Yes,  on  some
 Railways  by  some  guards,

 (b)  The  protest  was  mainly  against  the
 recommendations

 (0  Of  the  Raflway  Labour  Tribunal,
 969  on  the  question  of  revision  of  pay
 scales  of  Guards.  Government  regret  to
 note  that  the  recommendation  of  an
 impartial  Tribunal  has  elicited  a  protest
 from  some  sections  of  staff.
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 Texts  of  Various  Laws  and  Rules  in  the
 Language  of  the  Union

 3iI2  SHRI  S.C.  SAMANTA:  Will
 the  Minster  of  LAW  AND  JUSTICE
 be  pleased  to  state:

 (a)  how  much  work  has  been  done  m
 preparation,  publication  and  =  authentica-
 tion  of  texts  of  various  laws  and  rules
 m  the  language  of  the  umon  and  how
 much  would  still  remains  to  be  done;

 (b)  by  what  time  remaining  work  is
 likely  to  be  completed;

 (५)  whether  any  attempt  is  being  made
 for  the  translation  of  important  books  of
 laws  of  foreign  countries;  and

 (d)  if  so  main  features  thereof?

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAU-
 DHARY)  (4)  and  (b)  The  Official  Lan-
 guage  (Legislative)  Commission  has  so
 far  prepared  Hind;  translations  of  343
 Central  Acts  (comprising  652]  pages)  of
 which  222  translation,  (comprising  4007
 pages)  have  been  published  under  the
 authority  of  the  President  in  the  Official
 Gazette  under  section  5(l)(a)  of  the
 Official  Languages  Act,  963  (i9  of
 1963).  Out  of  approximately  30  000
 pages  of  Central  Acts  mm  English,  about
 3,479  pages  remaim  to  be  translated  mto
 Hindi.  The  remaining  work  im  respect  of
 Central  Acts  is  expected  to  be  completed
 in  about  two  years.

 Hindi  translations  of  Statutory  Rules
 and  Orders  (comprising  3570  pages)  have
 been  finalised  by  the  Commission  so  far.
 These  have  already  been  published  or
 bave  been  sent  for  publication  in  the
 Official  Gazette  under  section  5()(b)  of
 the  Official  Languages  Act,  963  as  of
 1963).  It  is  estimated  that  the  total
 number  of  pages  of  Rules  and  Orders  etc.
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 to  be  translated  would  be  about  30,000.
 More  than  about  25,000  pages  of  Statu-
 tory  Rules  and  Orders,  therefore,  rema'n
 to  be  translated.  It  is  not  possible  at

 thig  stage  to  say  when  this  work  will  be
 completed  However,  efforts  are  being
 made  to  accelerate  the  pace  of  translation
 of  Statutory  Rules  and  Orders

 (c)  and  (a)  There  is  no  proposal  for
 the  translation  of  books  containing  the

 However,  one
 of  the  mam  features  of  the  Scheme  insti.
 tuted  for  the  production  of  standard  law
 books  m  Hindi,  pertains  to  the  translation
 into  Hind:  of  faw  books  which  have
 acquired  the  status  of  classics  on  the
 subjects  dealt  with  therein  Of  the  59
 books  chosen  for  translation,  52  are  by
 foreign  authors  Steps  have  been  initiated
 for  obtaining  the  translation  mghts  of  the
 books  from  the  authors/publishere  ccn-
 cerned  and  also  for

 laws  of  foreign  countries.

 selecting  suitable
 translators  for  undertaking  the  work

 देश  में  तहसील  हैडक्वार्टरों  का

 विद्यतीकरण

 3113.  श्री  लालजी  भाई  :  वया  रिचाई
 शौर  चिद्युत्‌  मत्ती  राजस्थान  में  तहसील

 हैडववार्टरों  को  विद्युतीकरण  के  बारे  मे

 22  भ्रगस्त,  972  के  प्रताराकित  प्रश्न

 संख्या  3i00%  बारे  मे  यह  बताने  की  कृपा
 करेंगे  कि  देश  के  विभिन्न  राज्यों  म ेऐसे  तहसील

 हैडक्वार्टरो  की  संध्या  कितनी  है  जहा  के

 किसानों  को  बिजली  सप्लाई  की  गई  है  ?

 सिंचाई  ौर  बिछुत्‌  संभालय  में  उपसंत्री

 नौ  बेजवाय  कुरील)  :  विवरण  सभा

 पटल  पर  रख  दिया  गया  है  )
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 विवरण  राजस्थान  कें  तहसील  हैकाका्दरों  का

 प्रपेक्षित  जानकारी  नीचेदी  जाती  Ee  चिधुतीकरण

 क्रम॑  राज्य  का  नाम  विद्युतीकृत...
 सर  तहसील  Bhd  शी  wnt  साई  :  गया  सियाई

 मुख्यालयों/.  झोर  किधुत  मंगो  यह  बताने  की  कृपा  करेंगे
 तालुकों  की  कि

 संख्या

 l.  आंध,  अवेश  ,  92  (क)  राजस्थान  में  उत  9  तहसील
 “2  झसभम . .  46  हैडक्वार्टरों  के  नाम  क्‍या  हैं  जिनके  लिए

 3  मेघालय...  ,  :  बिजली  मंजूर  कर  दी  गई  है;  और
 +  किज्ार . .  .  54(%)
 5.  गुजरात  .  :  80
 6.  जम्मू  क  कश्मीर...  wt  (ख)  (ख)  विद्युत  बोर्ड  व्यवहायंता  प्रति-

 7.  केरल...  *  54  बेदन  कब  तक  भ्रस्तुत  कर  देगा  और  राजस्थान
 8.  हरियाणा  32  में  शेष  8  तहसील  हैडक्वार्टरों  को  बिजली
 9.  हिमाचल  प्रदेश  मे  38

 देने  के  लिए  विद्युतीकरण l0.  मध्य  फ्रदेश  90  ए  विद्युतीकरण  संसाधन  कब  तक

 L]-  महाराष्ट्र  229  उपलब्ध  करायेगा  ?

 i2.  मैसुर.  .  es  78
 i3,  मणिपुर ...... .

 है  शियाई  जौर  क्थित्‌  संजालय  उपमंत्री
 i4.  नागालैंड  l
 L5.  उड़ीसा  oe  974(7)  (0  बेजनाभ्  कुरोल)  :  (क)  राज-
 16. पंजाब  |  42  स्थान  में  विद्युतीकरण  के  लिए  स्वीकत  किए

 WZ.  राजस्थान... ... ..  i80  0  गए  9  तहसील  मुख्यासयों  के  नाम ये  हैं  —

 ह उ  तकिलनाडु ... .. . ,  4  _

 i9.  तिपुरा  i0(")  at  रूपबास  (जिला  भरतपुर),
 20.  उत्तर  प्रदेश  ne  2  फांगी  (जिला  जयपुर),
 ai.  परश्विसबंगाल  (डर)  दिगौड  (ज़िला  कोदा),...

 “a  पिपलदा  *. (जिला  कोटा),  -

 Bes  शाहकक  (जिला  Rat},
 कः.  यह  सुचना  उपकंडलों के संबंध के  संबंध

 ग्रे.  है.  iy

 उपलब्ध
 8  खारणी  :  (जिला  पाली)

 .  i
 4  खंडारं  .  (जिला  संवाईमाधोपूर)

 ग॑  पंडीसा  की  लेहसीलनवार सूचना  ४

 नहीं  रखी  गई  ।  उस  राज्य  gi-i0-  te
 6

 पोता,  oe  (जिला  सवाई  गाती
 Y379  की  oa  सिंक  सियोई  ony  ‘2  |  चुप  का
 डाजेन  किया:  श्या  था जहिनु  soe  Bik  $

 सरारो  उदयपुर
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 सदयपुर  जिले  में  सरारा  तहसील  मुख्यालय

 विद्युतीकृत  किया  जा  चुका  है  1

 (ख)  जेष  8  तहसील  मुख्यालदों  का

 यथाशी क्र  विद्युतीकरण  के  लिए  राज्य  बिजली

 बोड  द्वारा  प्रयत्न  किए  जा  रहे  हैं  ।

 उदयणुर  सिटो  शौर  प्हमवाबाद  के  बीच

 कोयले  को  बोरी  झौच  चिता  टिकट  यात्रियों

 से  1  लिए  जाने  के  बारें  में  जांज

 १115  जो लालखों भाई भाई  क्या  रेल

 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  सरकार  ने  उद्ययपुर  सिटी

 और  झ्हमदाबाद  के  बीस  रेलवे  कर्मचारियों

 की  मिलीभगत  से  कोयले  की  तथा  प्रन्य

 वस्तुओं  की  चोरी  के  मामलो  झौर  रेलवे

 कर्मचारियों  द्वाशा  बिना  टिकट  यात्तियों  से

 यैसे  लिए  जाने  के  मामलों  मे  चालू  वर्ष  में  कोई

 जाँच  कराई  है  ;  और

 (ख)  यदि  हा,  तो  इस  सम्बस्ध  में

 जया  कार्यवाही  की  गई  है  शौर  यदि  नही,  तो

 इसके  कया  कारण  हैं  ?

 रेल  मंत्रो  द्श्नी  टी०  Qo  बाई)  (क)

 रेल  कर्मचारियों  की  मांठ-गांठ  से  कोक्ले

 और  दूसरी  वस्तुझो  की  चोरी  का  कोई  मामला

 अभी  तक  नोटिस  मे  नही  शाया  है  -  लेकित,

 इस  खण्ड  में  बिना  टिकट  यात्रा  करने  वाले

 यात्षियों  से  रेल  कर्मचारियों  क्वारा  पैसे  लिए

 जाने  के  एक  मावले  की  जाल  की  जा  रही  है  |

 ख)  इस  प्रामले  में  जो  वरिष्ठ  चल

 डिक  परीक्षक  शरीक  था  उसे  'निरनावित

 कर  िया गया हू गया
 हैं।  उसे  तथा  फ्टिलतनगर

 के  एक  सस्य  ह...  कलेक्टर  को  ब्रा  दण्ड

 देने  के  लिए  ब्रारोतनत  जारी  कर  दिये

 Written  Answers.  38

 ae  हैं।  सरकारी  रेलवे  फूलिस  को  जिन
 कर्मचारियों  पर  इस  मामले  में  शरीक  होने
 का  सदेह  था  उन्हें  स्थानान्तारत  कर  दिया
 गया  है  ।

 राजस्थान  के  उदयपुर  जिले  के  24  स्टेशनों
 पर  बिजली  की  ज्यधस्था

 326  भरी  लालजी  भाई  क्‍या  रेल
 मंत्री  30  मई,  i972  के  अतारांकित  प्रश्न
 सख्या  7970  के  उत्तर  वे  सम्बन्ध  में  यह
 बताने  की  कृपा  करने  कि

 (क)  क्या  राजस्थान  के  उदयपुर  जिले
 में  स्थित  24  रेलवे  स्टेशनो  पर  बिजली

 लगाने  के  सम्बन्ध  में  कोई  प्रगति  हुईं  है,
 और

 (ख)  यदि  नहीं,  तो  सरकार  का  क्‍या

 कार्यवाही  करने  का  विचार  है  ?

 रेल  मती  (6. |  टी०  ए०  पाई)  (क)
 दौर  (ख)  24  स्टशनों  मे  से,  जहां  बिजली
 लगाने  का  काम  शुरू  नहीं  किया  जा  सका,
 श्रब  एक  स्टशन,  भ्रर्थात्‌  कानोर  स्टेशन  पर

 निम्न  टेशन  की  बिजली  उपलब्ध  कर  ली  गई

 है  झर  इस  स्टेशन  पर  बिजली  लगाने  के

 संम्बन्ध  में  विचार  हो  रहां  है

 राजस्थान  विशत्‌  मंडल  के  माल  का  वेगनो  से

 से  लिकाला  जाता

 3117.  |: ह  लालजी  भाई  क्या  रेल

 मंत्री  यह  बतानें  की  कृपा  करेंगे  कि

 (क)  क्‍या  राजस्थान  विद्यत  महल

 का  लगभग  60-70  लाख  रुपये  का  माल

 राजस्थान  के  विभिन्न  रेलपेस्टशत्तों  पर  पड़ा
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 हुआ  है  भौर  उस  पर  प्रतिदिन  30-40  हजार

 रुपप्रे  का  विलम्ब  शुल्क  लग  रहा  है,  शौर

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  ब्यौरा

 क्या  है  भौर  रेल  ने  वर्ष  fi97I-72  से

 राजस्थान  विद्यत  मडल  से  कितना  विलम्ब

 शुल्क  वसूल  किया  है  श्लौर  किसना  विलम्ब

 शुल्क  अभी  बाकी  है  ?

 रेल  सत्री  शची  ही०  छु०  पाई)  (क)

 झौर  (@)  971-72  के  दौरान  राजस्थान

 बिजली  बोड़  के  परेषणो  पर  17,562  50

 रुपये  का  विलग्ब  शुल्क  लिया  गया  था  |

 इस  समय  राजस्थान  बिजली  बोर्ड  के  नाम

 विलम्ब  शुल्क  के  6,055  73  रुपये  बकाया

 है  और  ह. ह  की  वसूली  के  लिए  प्रयास  किये

 जा  रहे  है  ।

 Suit  Filed  by  Basrah  Petroleum  Company
 Limited  against  Indian  Oil  Corporation

 3i8  SHRI  RAM  BHAGAT
 PASWAN  Will  =the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state,

 (a)  whether  Basrah  Petroleum  Com-
 pany  Limited  a  Company  incorporated  m
 London,  has  filed  a  suit  against  the  Indian
 Oil  Corporation  to  restrain  it  from  receiv.
 ing,  dealing  with  or  processing  petroleum
 froin  the  North  Rumaila  Oil  field  in  Iraq,
 and

 (b)  if  so,  the  reaction  of  Goveinment
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  Yes  Sur.

 (b)  The  Indian  Of]  Corporation  hus
 taken  effective  steps  to  defend  the  suit
 filed  against  them  m  the  Bombay  High
 Court  The  matter  is  still  sub  judice
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 Concession  to  Group  Travellers  and  refund
 on  Unused  Rail  Tickets

 39  SHRI  M  S  SANJEEVI  RAO:
 Will  the  Minster  of  RAILWAYS  be
 pleased  to  state

 (a)  whether  Government  propose  to
 give  any  concessron  to  group  travellers  in
 the  matter  of  refund  on  unused  Rul
 tickets;

 (b)  if  so,  the  salient  features  of  the
 Proposed  concession,  and

 (c)  whether  Government  have  taken
 any  decision  in  the  matter,  if  so  the  gist
 thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T  A  PAI)  (a)  No

 (b)  and  (c})  Do  not  arse

 Incentive  to  Tata  for  setting  up  a  Petro-
 Chemical  Complex  at  Mithapur

 3i20  SHRI  SHYAMNANDAN
 MISHRA  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  picased
 to  state  the  incentive  granted  to  the  Tatas
 for  setting  up  a_  petrochemical  complete
 at  Mithapur?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLELNE  AND
 CHEMICALS  (SHRI  DALBIR  S${\GH)
 Government  have  agreed  that  M/s  Tata
 Chemicals  Ltd  may  proceei  wth  the
 implementation  of  their  fertihzer  project
 at  Mithapur  based  on  imported  crude  as
 the  feedstock  as  long  as  the  foreign
 exchange  requirement  for  the  feedstock  is
 ower  than  that  for  imported  fuel  oil
 Further,  the  crude  is  to  be  imported
 through  Indian  Oil  Corporation  and  M/s
 Tata  Chemicals  would  be  required  to
 change  over  to  other  petroleum  feedstocks
 ff  a  suntable  feedstock  for  the  pliant
 becomes  available  indigenously  The  vet-
 roleum  feedstocks  so  used  would  be
 exempt  from  Excise  Duty  and  also  get
 some  other  price  adjustments  to  mprove
 the  economies  of  the  fertilizer  plants  based
 on  these  feedstocks.  These  concesuions
 would  epply  to  all  projects  which  may  be
 based  on  the  petroleum  fractions  as  their
 feedstock.
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 Representation  from  Tamil  Nadu  on
 Ganga-Cauvery  Project

 3i2]  SHRI  ४  SWAMINITHAN
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state

 (a)  whether  Government  of  Tamil
 Nadu  have  made  any  representation  for
 taking  up  the  work  of  the  Gange  Canvery
 Proyect  simultaneously  from  esther  ead,

 (b)  whether  the  Government  of  Tamil
 Nadu  have  also  made  another  represen.
 tatwon  regarding  feasibility  of  aking
 Cauvery  Water  to  Tambarabarim  0
 Tarunelyeli  District,  and

 (c)  af.  so,  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  ह उ  THE
 MINISTRY  OF  IRRIGATION  4ND
 POWER  (SHRI  8  N  KURFFI)  (a)
 ana  (b)  No,  Sir

 {c)  Does  not  arise

 State  Governments’  Agreement  for  Closure
 of  Unremunerative  Railway  Lines

 3122  SHRI  N  K  SANGHI  Will
 Minster  of  RAILWAYS  be
 state

 the
 pleased  te

 (a)  whether  the  Central  Government
 have  written  to  the  State  Governments  for
 their  agreement  for  the  closure  of  unre-
 munerative  Railways  Lines  in  their  States,

 (b)  the  names  of  the  different  Railway
 Lines  which  are  unremunerative  and  are
 considered  for  closure,  State  wise,  and

 (c)  the  reaction  of  each  State  Govern
 ment  m  this  regard  and  whether  in  some
 cases,  the  State  Governments  have  ‘ug-
 gested  their  willingness  to  share  the  loss
 and  if  so  the  gist  of  such  proposals’

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T  A,  PAT)  (a)  and  (b)  State
 Governments  of  West  Bengal  and  Gujarat
 have  been  addressed  for  their  views  on
 the  closure  of  Latagun.Ramsha:  and
 Kuhkavay-Derdi  radway  lines  respective-
 ly

 (c)  Rephea  ere  stil  due  from  these
 State  Governments.
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 Expenditure  Incurred  on  Major  Irrigation
 Schemes  in  Fourth  Plan

 3423  SHRI  ८  K  CHANDRAPPAN
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state  the  total
 amount  of  money  spent  by  Govirnment
 on  major  irmgation  sch.mes  ducing  the
 Fourth  Plan  Period?

 THE  DEPUTY  MINISTER  {iN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8  N  KUREEL)  The
 approved  outlay  for  Major  and  Medium
 Irngation  Schemes  m  the  Fourth  Plan
 was  Rs  9515  crores  State  Governments
 have  been  making  efforts  to  provide  4s
 much  additional  funds  for  irrigition  pro-
 jects  as  possible  and  it  38  expectcd  that
 the  actual  outlay  would  be  about  Rs  206
 crores

 Conversion  of  Baroda  Constituency  into
 General  Seat

 324  SHRI  MUKHTIAR  _  SINGIt
 MALIK  Will  the  Minister  of  LAW  AND
 JUSTICE  be  pleased  to  state

 (a)  whether  Baroda  Constituency  in
 Rohtak  District  of  Haryana  State  is  a
 reserved  seat,

 (b)  if  so,  the  reasons  therefor,  and

 (c)  whether  Government  propose  to
 declare  this  seat  as  a  General  Seat?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAUD
 HARY)  (a)  Yes,  Sir

 (b)  This  seat  was  declared  as  a  reserv-
 ed  seat  for  the  Scheduled  Castes  by  the
 Delimitation  Commission  under  the  pro
 visions  of  section  25  of  the  Punjab  Re-
 orgatusation  Act,  966

 (c)  It  is  for  the  Detimtation  Commus-
 sion  to  be  constituted  under  a  Jaw  made
 by  Parliament  in  pursuance  of  aiticles  82
 and  170(3)  of  the  Constitution,  and  not
 for  the  Government,  to  go  into  the  ques-
 tion  of  reservation  of  seats  for  the  Sche-
 duled  Castes  and  the  Scheduled  Tribes,
 on  the  basig  of  the  population  as  ascer-
 tamed  in  the  97]  Census
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 Poor  Sanitexy  Condition  in  Toofan  ह...
 3i25,  PROF.  NARAIN  CHAND

 PARASHAR:  Wil  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  the  sanitary  conditions  in
 the  Delhi-Howrah  Toofan  Express  are
 very  poor  and  complaints  to  this  effect
 have  been  made;  and

 (b)  if  so,  the  stepy  taken  or  proposed
 to  be  taken  by  Government  to  provide
 better  service  to  the  passengers  on  the
 train?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  Tt  A.  PAI)  (a)  Although  there
 has  been  generally  no  adverse  coniments
 regarding  sanitary  conditions  in  Toofan
 Express,  a  specific  complaint  about  it,  on
 its  run  on  29/30th  October,  1972,  has
 been  received  and  is  being  investigated

 (b)  The  existing  arrangements  for  up-
 keep  of  this  rake  are  considered  adequate.
 Railways  have  however,  been  advised  to
 tighten  unsupervision.

 Shortage  of  Wagons  for  Leadiug  of
 Potato  Bags  at  Kiratpur  Station

 3126,  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  the  people  from  Mandi
 and  Kult  Districts  of  Himachal  Pradesh
 have  telegraphically  complained  about  the
 acute  shortage  of  Railway  wagons  for
 loading  potato  bags  at  Mivatpur  Raihway.
 Station,  in  the  ise  week  of  Novamber,
 +3972;  ,

 (b)  if  so,  the  reasons  for  imadequate
 arrangements  for  the  transportation  of
 this  perishable  commodity;  and

 (e}  the  steps  taken  to  meet  the  situa.
 tion?

 THE  MINISYER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yee.

 (b)  and  (c).  Cansistent  with  the
 needs  of  different  types  of  essentiat  com-
 modities  offeridg  in  the  area,  efforts  have
 been  made  to  maximise  supply  of  wagons
 for  loading  seed  potatoes  from  Kiratpur
 Sahib  station  Qctober  and  Nov.
 ember  972  ‘om  ate th),  32  broad  gange
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 wagans  were  longed  with  oes
 from  Kiratpur  Sahib  as  =  Be  eine
 during  the  corresponding  period  of  last
 year.  As  on  27th  November,  1972,  only
 2  demands  for  restricted  destinations  were
 pending  clearance  at  Kiratpur  Sahib.

 Raliway  Line  from  Jagadhari  te  Paonta
 Sahib  in  Himachal  Pradesh

 3127,  PROF.  NARAIN  CHAND
 PARASHAR:  Wilt  the  Minister  of  RATL-
 WAYS  be  pleased  to  state:

 (a)  whether  a  survey  has  undertaken
 for  laying  a  Raitway  Line  from  Jagadhari
 to  Paonta  Sahib  in  Himachal  Pradesh;

 (b)  whether  the  survey  has  been  com-
 pleted  and  if  so,  the  finding,  of  the
 survey;  and

 (c)  if  not,  the  likely  date  by  which  it
 would  be  completed?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  to  (c)  Recon.
 naissance  Engineecrimg-cun-Tarffic  Survey
 for  a  B.G.  Rail  Link  between  Jagadhari
 and  Paosta,  sanctioned  on  t4th  July,  972
 as  a  “Deposit  Work”,  chargeable  to  Hima-
 chal  Pradesh  Govt.,  is  in  progress  and  is
 expected  to  be  completed  by  the  end  of
 August,  1973,

 Conversion  of  Metre  and  Narrow  Gauge
 into  Broad  Gauge  Lines

 3128  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No,  26  on
 the  14th  March,  972  regarding  conver-
 sion  of  broad  gauge  lines  and  state:

 (a)  whether  certain  sew  mietre-gauge
 Railway  lines  and  narrow-gatye  lines  dre
 preposed  to  be  converted  into  broad
 gauge  lines  in  the  coming  years;  amt

 (b)  if  so,  the  names  of  the  Railway
 lines  propesed  to  be  so  demverted?

 THE  MINISTER  OF  RAILWAYS
 (SHRE  T.  A.  PAS):  (a)  and  (b)..  The
 conversion  of  BasabankiGamastiour
 lines  into  न  has  since  heen  senatinngd.
 Conversion  of  Bongeigaon  Gauhati  aad
 Barauni  Katihar  M.Q.  sections  into  B.G.
 fs  also  under  acted  cowsideragion  end  a
 decision  is  ikely  to  be  taken  shestly.
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 Use  of  Power  mr  Natgal  Fertilizer  Plant

 3I29.  SHRI  BANAMALI  PATNAIK:
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a)  whether  Punjab  Government  have
 sought  the  Prime  Ministec’s  intervention
 to  persuade  the  Centrally-owned  Nangal
 Fertilizer  Plant  to  cut  down  its  consump-
 tion  of  power  by  about  40  mw  to  help  the
 State  tide  over  its  worst  ever  power  crisis;
 and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTR¥  OF  IRRIGATION  AND
 POWER  (SHRI  8,  ह. द  KUREFL):  (a)
 and  (b).  Yes,  Sir.  The  Punjab  Govern-
 ment  have  made  such  a  request.  The
 proposal  is  under  examunation

 Building  of  Hydro-Cracking  Unit  at
 Mathura  Refinery

 3130,  SHRI  BANAMALI  PATNAIK.
 ‘Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  a  hydrocracking  umt  8
 Proposed  to  be  built  in  the  Refinery  at
 Mathura,  (Uttar  Pradesh)  for  the  produc-
 tion  of  high  speed  diesel;

 (b)  if  so,  the  salient  feature,  of
 proposal;  and

 {c)  the  stage  at  which  the  matter  stands
 at  present?

 THE  DEPUTY  MINISTER  ह. द  THE
 MINISTRY  OF  PETROLEUM  AND
 ‘CHEMICALS  (SHRI  DALBIR  SINGH):
 {a)  Yes,  Sir.

 the

 (b)  and  (c).  The  hydrocracker  complex
 ‘comprises  a  vacuum  distillation  unit  which
 is  the  feed  preparation  usit  and  a  hvdrogen
 unit  for  generating  hydrogen  which  is
 required  for  the  hydrocracking  operation
 besides  the  hydrocracker.  It  will  produce
 abput  800,000  tonnes  af  kerosene  and

 speed.  oil,

 Wiptroamacking  of  heaviqg  fractions  of
 petroleum  ig,  a,  relatively  new  technique
 Geveloped  only  by  3  few  well.known
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 large  companies  of  international  repute.
 The  process  utilises  vacuum  gas  oil  trac-
 tion  from  crude  oil  as  feed  stk  and
 cracking  is  done  in  an  atmosphere  of
 hydrogen  under  high  pressure  and  =  tem-
 perature  (around  100  atmospheres  and
 40000)  in  the  presence  cf  4.  catalyst.
 Process  know-how  for  hydro-cracking  has
 not  yet  been  develope  in  the  country.
 The  Indian  Oi!  Corporatun  s  contacting
 various  licensors.

 Conservation  of  Power  by  Railways
 3i3!.  SHRI  BANAMALI  PATNAIK:

 Will  the  Munister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  Railways  have  taken  some
 steps  to  conserve  power;

 (b)  if  so,  the  salient  features  thereof;
 and

 (c)  the  steps  taken  to  ensure  that  the
 work  and  the  travelling  public  do  not
 suffer  on  this  account?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A,  PAI):  (a)  to  &).  AU  feast-
 ble  steps  have  been  taken  to  conserve
 consumptien  of  power  by  Railway  ad-
 ministrations  and  Production  Units  df
 the  Raitways,  ensuring  that  Railway  work
 or  Railway  users’  needs  does  not  unduly
 suffer.  Minister  of  Railways  had  already
 made  a  personal  appeal  to  all  Railway-
 men  to  exercise  utmost  economy  in  the
 consumption  of  power,  The  various
 steps  taken  include:—

 (i)  Restricted  use  of  lights  and  fans
 on  platforms,  station  premises  at  non-
 train  timings,  etc.  Fans  in  the  passen-
 ger  shelters  are  switched  off  when  they
 remain  unoccupied.  During  winter  the
 fans  are  kept  off.

 (u)  Temporary  ban  on  use  of  air-
 eanditioners.  and  water  coolers,  reduc-
 tion  in  number  of  lights  used  in  offices,
 canteens,  workshops,  etc.

 (iti)  Regulation  of  consumption  by
 fixing  quota  for  alf  important  station
 buildings,  offices,  etc.

 (९)  Reduction  in  the  number  of  light
 fittings  in  the  service  buildinge  by  re-
 Placiag  the  incandescent  light  fittings
 with  lesa  number  of  fluorescent  fittings.
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 (५)  Similarly,  for  the  station:  buildings
 and  yard  lighting,  provision  of  fluores-
 cent  fittings  and  HPMV  fittings  in  place
 of  ordinary  incandescent  lamps  so  that
 same  illum  .  t3..  Is  available  with  less

 power.
 (vi)  Blank.23  cit  of  about  50  per  cent

 street  lightings.on  roads  serving  staff
 quarters  and  Railway  buildings.

 (vii)  Avoidance  of  wastage  of  water
 to  conserve  power  required  for  pump-
 ing  installations.

 (viii)  Fixing  a  cut  in  the  consumption
 in  staff  quarters  similar  to  that  impos-
 ed  by  the  State.

 (ix)  Rigid  observance  of  coasting
 boards  by  Electric  Multiple  Unit  ser-
 vices  (i.e.,  running  with  power  off}  on
 suburban  sections  etc.

 Suggestion  to  Form  an  Organisation  of
 National  Oi]  Companies  in  the  East  and

 Middie  East

 3132,  SHRI  K.  BALADHANDAYDU-
 THAM:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased

 «0  state

 (a)  whether.  the  Ceylon  Petroleum  Cor-
 poration’s  suggestion  to  form  an  organi
 sation  of  National.  Oil  Companies  in  the
 East  and  Middle  East  have  been  examin-
 ed  by  Government;  and

 (b)  if  so,  what  decision  has  been  taken
 thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI.  DALBIR.  SINGH):
 (a)  and  &).  Intially  the  Ceylon  Petroleum
 Corporation  had  suggested  to  the  Indian
 Oi!  Corporation,  amongst  others,  that  an
 organisation  of  national  oil  companies
 should  be  formed  in  the  East  and  Middle
 East  with  a  view  to  strengthening  the
 national  oil  companies  engaged  in  various
 integrated  phases  of  the  oil  industry.  and
 to  enable  them  to  assert  complete  control
 oyer  home  marketing  operations.  in  the
 National  interest,  Amongst  other  things  it
 ‘Was  suggested  that  the  ‘organisation  would
 endeavour  to  provide  mutual.  ‘technical
 ‘and  financial  assistance  for  ecosomic  and
 technical  development,  ‘promote.  research
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 and  exchange  knowledge  on  results  of
 research  between  the  number  companics,
 ete.

 This  proposal  has  since  been  discussed
 between  the  Chairman,  Indian  Oil  Corpo-
 ration  and  the  Chairman  of  the  Ceylon
 Petroleum  Corporation  m  Srj  Lanka  in
 August,  1972.  During  these  discussions  it
 was  felt  that  at  this  stage  a  formal  orga-
 nisation  may  not  be  set  up.  Initially  the
 various  national  oil  companies  may  _  get
 together  as  a  group  and  discuss  problems
 of  mutual  interest  which  may  subsequent-
 ly  lead  to  bilateral  arrangements.  Gov-
 ernment  accept  this  approach,

 wage  डिवीअन  से  बिना  परिचारकों

 (एटन्डेस्ट्स)  के  गाड़ियों  का  चलता

 3133.  श्री  मूलचन्द  डागा :  क्‍या  रेल
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  क्या  जोधपुर
 डिवीजन  में  बहुत  सी  गाड़ियां  बिना  परि-
 चारकों  के  चलती  हैं  शीर  यदि  हां,  तो  इसके
 क्या  कारण  हैं  ?

 रेल  मंत्री  (श्री  टी०  ए०  पाई)  :  पहले
 दज  के  गांलियारे  दार  सवारी  डिब्बों  में  यान
 परिच्चरों  की  व्यवस्था  करने  की  आवश्यकता
 पड़ती  है  ।  जोधपुर  मण्डल  में  इस
 प्रकार  के  सवारी  डिब्बे  93  अभ्रप/94
 डाउन  भौर  97  भशभ्रप/98  डाउन
 गाड़ियों  में  लंगाये  गये  हैं  ।  93/aq/o4
 डाउन  गाड़ियों  मे  यान  परिचरों  की  व्यवस्था
 की  गयी  है  ।  97  अ्प/98  डाउन  गाड़ियों
 में  हाल  ही  में  चालू  किये  गे:  गलियारेदार
 सवारी  डिब्बों  की  देखभाल  के  लिए  यान
 परिचरों  के  भ्रतिरिक्त  पदों  के  सुजन  का
 प्रस्ताव  विधाराधीन  है  i

 जेगनों  की  कमी,  श्रोद्योगिक  विकास  में

 बाधक
 -
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 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)-क्या  देश  में  मांस  के  डिल्यों  की
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 (x)  यदि  हा,  तो  कितनी  कमी  है

 शौर  इस  कमी  को  पूरा  करने  में  क्तिने  वर्ष

 लगने  की  सभावना  है  ?

 रेल  मंत्री  1६.1६  ही०  एु०  पाई)  :  (क)

 झौर  (ख)  काम  की  वर्तेमान  परिस्थितियों

 में  श्र  यातायात  के  वर्तमान  स्तर  एव

 उसनी  गमनदूरी  के  लिए  माल  डिब्बों  की

 कुछ  कमी  है  ।  लदान  के  लिए  माल  डिब्बों

 की  उपलब्धता  न  केवल  लाइन  पर  रहने  वाले

 मालडिब्बो  की  कुल  सख्या  पर,  बल्कि  माल-

 डिब्बों  की  गतिशीलता  पर  भी  निमर  करती

 है  i  कानून  और  व्यवस्था  तथा  श्रम  सबधी

 अ्रतिकल  परिस्थितियो  की  भी  जा  कि  प्रति-

 मास  उपस्थित  होती  रहती  है  गतिशीलता

 पर  गम्भीर  दु  प्यधभाव  पडता  है  ।  निर्माताओं

 को  मालडिब्बो  के  झ्राडर  दिये  गये  है  शौर

 जेस  ही  भ्रधिक  मालडिब्ब  लाइन  पर  आ्रायेगे

 तथा  काम  एवं  वातावरण  दोनो  की  स्थिति

 से  सुधार  होगा,  मालडिब्बो  की  वर्तमान

 स्थिति  भी  सुधर  जायेबी  ।

 Protection  against  Reversion  of  Nen-
 Gazetted  Staff  who  Officiate  in  Higher

 Grades  for  three  yar
 335  Sif{RI  RAMAVATAR  SHAS

 चार  Will  the  Minister  of  RAILWAYS
 be  pleased  to  st.te

 =
 (a)  whether  an  Officer  who  officrates

 in  higher  grade  continuously  for  three
 years  or  more  either  in  open  line  or  in
 construction  18  protected  from  reversion

 (b)  whether  the  non-gazetted  staff  who
 officiate  im  higher  grades  for  three  years
 us  more  are  reverted,  and

 (0  if  so,  whether  Government  pro
 pose  to  extend  the  protection  given  to
 Officer  to  non-gazetted  staff  aso  and  if
 not,  the  reasons  therefor?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  T  A  PAI)  (a)  Cliss  I  Officers
 and  Temporary  Avssistant  Officers  (un-
 classified)  who  officiate  contmuously  for
 three  years  or  more  in  Semor  Scale  are
 afforded  protection  from  reversion  There
 are  no  instructions  granting  protection  to
 Class  I  Officers  who  officiate  in  higher
 grades  for  three  years  or  more

 (b)  and  (०)  Continued  retention  in
 the  higher  grade  non-gazetted  posts  de
 pends  upon  the  availability  of  the  posts
 irrespective  of  the  tenure  of  the  officiat-
 ing  It  is  not  feasible  to  ensure  protec
 tion  from  reversion  in  the  case  of  offi
 ciating  non  gazetted  employees
 Cases  of  Corruption  brought  to  the  Notice
 of  Dy.  D.  S  Fastern  Railway,  Dhanbad

 336  SHRI  RAMVATAR  SHAS-
 TRI

 SHRI  BHOLA  MANJHI
 Will  the  Momister  of  RAILWAYS  ४७८

 pleased  to  state

 (a)  whether  the  specific  cases  of  cor
 tuption  brought  to  the  notice  of  Dy  DS
 Eastern  Railway  Dhanbad  by  a  Member
 of  Parhament  on  29th  April  972  which
 were  duly  forwardid  to  the  Railway
 Board  have  bcen  cxammned,  and

 (b)  if  so  the  acuon  taken  thereon?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  T  A  PAI)  (a)  and  (b)  The  spe
 cific  vases  of  cor  uptio:  brought  out  in
 th  complaint  forwi  ded  by  the  Member
 wth  his  letter  of  2(  4  972  are  presently
 unir  cxemneion  b  the  Rulway  The
 final  i.port  is  vaited  ;

 Payment  of  huge  amount  as  Over  Time
 Allowance

 3157  SHRI  RAMAVATAR  SHAS
 TRI  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state

 (a)  whether  Railway  Admunistration  has
 to  pay  substantial  amount  to  staff  for
 working  Overtim

 tb)  whether  by  working  overtime  staff
 are  put  to  great  stra  and  inconvenience
 at  the  cost  of  their  health  and
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 (¢)  if  so.  whether  Government  pro-
 pose  to  abolish  overtime  system  and
 engage  sdditional  staff  to  do  the  work
 ang  to  solve  the  unemployment  problem,
 if  not,  the  reasons,  therefor?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  द  A  PAI):  (a)  The  total  amount
 of  overtime  paid  on  the  Railways  during
 the  year  1970-71,  was  Rs.  6,94,25,000
 against  the  total  wage  bill  of  Class  Til
 and  Class  JV  staff  amounting  to  Rs.
 4,49,06,31,000,  i.e.  only  .6  per  cent.

 (b)  The  staff  are  put  on  overtime  duty
 as  and  when  absolutely  necessaty.  They
 are  not  put  regularly  on  overtime  causing
 undue  stram  on  their  health.

 (c)  On  the  Rrilways,  the  incidence  of
 overtime  is  ras  ly  due  to  emergency  Te:
 quirements,  such  uy  unanticipated  deten-
 tions  to  trams,  last  minu  sickness  of
 shift  staff  and  accidents.  On  account  of
 the  need  for  working  round  the  clock,
 ८१  such  occasions  overtime  working  is
 wnivaidable  and  cannot  be  —  elimitiated.
 Hence  additional  staff  would  not  lead  to
 total  abolition  of  over.  me  working.

 Type  of  Machinery  st  fl  Imported  by
 Oil  Industry

 3138.  SHRI  RAJDEO  SINGH:  Wil)
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  plc.sed  to  state:

 (a)  the  typs  ot  maccmery  still  tmport-
 ed  for  the  ot  mdustry  of  the  country;
 and

 (0)  by  when  the  oil  industry  is  expect:
 ed  to  stand  on  its  own  without  importing
 any  item?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  and  (b).  India  is  in  a  position  to  ob-
 tain  indigenously  a  lerge  proportion  of
 the  equipment  and  material  needed  for
 the  off  industry.  However,  import  of
 equipment  above  certain  sizes  and  for  cer-
 tain  critical  services  has  to  be  continued
 where  fabrication  capacity  or  know  how
 is  not  available  in  the  country  so  fer.
 For  example  for  the  hydrocracking  pro-
 cess,  the  reactors,  compressors  etc.  are
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 not  only  of  large  size  but  are  to  be  de-
 signed  to  operate  at  pressures  and  tempera-
 tures  much  higher  than  can  be  withstood
 by  any  equipment  that  can  be  indigen-
 ously  fabricated  at  the  present  time.  The
 development  of  indigenous  capacity  for
 such  items  will  depend  on  the  extend  of
 their  demand  and  other  such  factors
 which  are  under  constant  review

 Achievement  of  maximum  _  self-suffici-
 ency  remains  the  objective  and  is  being
 pursued  continuously  No  definite  target
 date  can  be  indicated  for  this  purpose,
 however,  as  technology  is  also  evolving
 at  a  rapid  pace.

 Providing  Uniforms  and  Identity  Cards
 to  the  Signal  and  Telecommunication

 Staff
 3i39.  SHRI  RAJDEO  SINGH:  Will

 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  Signal  and  Telecommuni-
 cation  staff  handling  costly  equipment
 like  relays  are  provided  with  uniforms
 and  identity  cards;  and

 (b)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  RAILWAYS

 SHRI  द  A.  PAI)  (a)  and  (b).  In  the
 matter  of  supply  of  uniforms  dnd  identity
 cards,  the  Zonal  Railways  are  following
 their  own  practice.  Uniforms  are  ‘Pro-
 vided  only  on  Southern  Railway  to  cer-
 tain  categories  of  Signal  ang  Telecommu-
 nication  staff.  Identity  cards  are  being
 provided  to  all  Signal  and  Telecommuni-
 cation  staff  on  the  Central,  Eastern,
 Northeast  Frontier  and  South-Eastern
 Railways  and  to  certain  categories  of
 staff  on  the  South  Central  and  Southern
 Railways,  The  remaining  three  railways
 are  not  providing  identity  cards  to  staff
 of  the  Signat  and  Telecommunication
 Department,
 Financial  Assistance  to  States  for  Imple-

 mentation  of  Flood  Coutrol  Stheines
 3140,  SHRI  JHARKHANDE  RAI

 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state:

 (a  whether  the  progress  in  implement-
 ing  flood  control  echames  in  West  Bengal,
 Bibar  and  Uttar  Pradesh  hus  been  rather
 slow  due  to  paucity  of  funds,  and
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 (0)  if  ४०,  whether  the  Centre  propose
 to  give  necessary  financial  assistance  to
 these  States  for  speeding  up  flood  con
 trol  meaures?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI.  8  N  KUREEI)  (a)  and
 (b)  The  State  Governments  are  provid
 ing  funds  for  flood  conto]  measures  in
 their  plan  keeping  in  view  the  demands
 and  priorities  of  different  sectors  of
 development  which  are  to  be  accommo-
 dated  within  the  overall  reasources  The
 funds  that  could  thus  be  provided  by  the
 State  Governments  have  not  been  ade
 quate  to  achieve  the  desired  progress  in
 flood  control  meaures

 Taking  into  account  the  devastating
 ftods  and  damage  in  the  States  of  Bihar,
 Uttar  Pradesh  and  West  Bengal  during
 1971  the  Government  of  India  suggested
 to  these  States  the  speedy  implementation
 of  some  priosity  flood  control  works  with
 a  view  to  rduce  the  recurung  da
 may  ind  expenditure  on  relicf  measures
 The  C  ure  his  also  agreud  to  pro
 vide  special  assistance  in  th  Tast  2  years
 of  the  4th  Plan  with  the  followm:  ceil
 ings  for  the  implementation  of  tht  prio
 rity  schemes  im  these  states

 Bihar  Rs  9  crores
 Uttar  Pradesh  Rs  0  crores
 West  Bengal  Rs  ]  crores

 The  assistance  is  to  be  released  to  the
 State  Governments  on  the  basis  of  the
 Progress  made  mn  the  umplementation  of
 the  schemes  A  sum  of  Rs  50  lukhs  for
 Bihar  and  Rs  crore  for  West  Bengal
 has  been  released  so  far

 Performance  of  Zonal  Kailways

 344  DR  RANEN  SEN  Will  the
 Mrnister  of  RAILWAYS  be  pleased  to
 state

 @)  whet  ig  the  comparative  performance
 Of  the  various  zonal  yailways  mi  the  current
 year,  and

 Wiuten  Answers  AGRAHAYANA  4  894  (54K4)  Wren  Answers  54

 (b)  what  are  the  financial  results  of  the

 working  of  the  various  zonal  railways  im
 the  first  six  months  of  the  current  year?

 THF  MINISTER  OF  रा  WAYS
 (SHRI  ह  A  PAI)  (a)  A  statement  5
 attached

 (b)  The  half  yearly  Accounts  for
 972  73  indwate  that  the  earnmgs  have

 improved  by  ubout  Rs  18  crores  over  the
 budgetary  expectations  ind  the  expendi-
 ture  Ag,  running  ahead  of  the  budgetary
 propoition  by  about  Rs  3900  crores

 Profit  and  loss  acounts  are  maintained
 annually  only  Figures  of  ‘earnungs’  and
 ‘ordinary  working  expenses’  for  the  half
 year  ending  September,  972  are  as
 follows

 én  croray  of  Rupees)

 Railways  Earnings  Working
 Eapenss

 Central  84  82  §2  br
 Eastern  68  <7  6I  79
 Northern  88  63  62  44
 N  Eastern  28  97  24  27
 N  Fronter  39  40  24  72

 Southern  §2  73  43  t0
 S$  Central  48  48  34  46
 S  Eastern  90  69  $4  98

 Western  88  <6  59  ९2

 ToTAar  $70  2९  477  9
 cect  aan
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 The  salient  performance  data  of  the  various  zonal  Railways  for  the  period  to  September,
 4972  compared  to  the  corresponding  period  of  last  year  are  as  given  below

 Aerilto  Sep  हु

 I  It  प्रा

 Railways  Number  of  Passen-  Revenue
 — re  Net  homme

 kilometres
 nating  tonnage  lift  of  Revenue-ear  ning

 eat  (millions)  traffic  on  originating basis  (millions)

 mg7r |  7972  7977  7972  2977  7972
 (Approximates)

 Sentral  263  289  TO  69  =F  (51737,  55875
 Eastern  ४  745  ग्रह  772  I8:0  ‘11,094  I0,79%

 Northern}  न  744  753  6-7  75.  Ins04  9.372
 ष्ब,  Bastern  79  84  25  aI  1,388  1,396
 व,  Frontier  :  4  74  I°5  7  1275  554
 Satie  729  133,  6  2  6-3  45976  ‘5;190°
 S.  Central  6  62  5°8  6-0  33337  3533
 S.  Easten.  »  54  55  25°  5  267  13,204,  73560

 “Western  336  353  8-9  8-9  6,969  7071

 प्रणब  1,225,  ‘1,324  8r-3  83°5  55,184  58,432

 Coordination  between  Railways  and  State  ment  of  various  forms  of  transport  take
 Transport

 3i42.  DR.  RANEN  SEN;  Will  the
 Minister  of  RAILWAYS  re  pleased  to
 state’

 (a)  whether  there  «  scope  for  better
 coordination  between  Ratlways  and  Road
 Transport  in  meeting  the  country’s  trans-
 port  requirements,  and

 (b)  if  so,  what  steps  are  being  taken  to
 ensure  better  coordination  between  the  two
 transport  system?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  Various
 problems  of  transport  coordination  parti-
 cularly  Road  and  Rail  are  engaging  the
 close  and  continous  attention  of  the
 Ministries  of  Railways  and  Transport  and
 Planning  Commission.  An  overall  stra-
 tegy  is  so  evolved  that  the  develop-

 place  in  a  manner  avoiding  duplication  to
 the  extent  necessary  and  practicable
 Railways  have  also  taken  on  hand  cor-
 Porate  planning  over  5  years  period
 from  974  to  %%3  Necessary  studies  are
 being  undertaken  in  this  regard  with  the
 objects  of  providing  rai}  transport  at  the
 Cheapest  cost  to  the  public  and  to  wo.k
 in  close  coordination,  with  other  modes  of
 transportation  like  pipelines  road  trans-
 port  and  coastal  shipping,  The  Transport
 Development  Council  at  the  Centre,  head-
 ed  by  the  Union  Minister  for  Parliamen-
 tary  Affairs,  Shipping  and  Transport  with
 the  Union  Minister  for  Railways  and  the
 Transport  Ministers  of  States  as  Members
 looks  into  major  problerns  and  policies
 with  regatd  to  transport  development  and
 coordination.  In  some  of  the  States,  there
 are  State  Transport  Advisory  Committee,
 Boards,  in  which  Railways  are  also  re-
 presented  and  look  into  coordination
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 Suaply  of  Power  to  clectrifind  snctions  of
 South  Raima  Railways

 3143.  DR.  RANEN  SEN:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state;

 a  whether  Rail  traffic  on  the
 fied  sections  of  the  South

 power  to  the  electrified  sections  of
 Railways?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAD:  (a)  and  (b).  During
 the  months  of  June,  July  and  August
 ‘1972,  there  was  a  general  slowing  in
 movement  of  wagons  in  the  electrified
 sections  of  South  Eastern  Railway.  The
 Railway  Administration  maintains  con-
 stant  touch  with  the  local  State  supply
 authorities  at  all  levels  for  continuous  flow
 of  Electrical  supply.  The  highest  prio-
 rity  has  already  been  accorded  to  the
 Railway  traction  loads  over  other  less
 essential  consumers,  Where  interruptions
 to  supply  are  unavoidable,  they  are  effect-
 ed  to  a  minimum.  Standby  supply  for
 signalling,  extension  of  feeds  from  adja-
 cant  substations  during  emergency  arc  also
 being  arranged,

 Report  of  the  export  group  on  realign-
 mont  of  Haldia  Bareunl-Kanpar  pipeline

 3144,  ‘DR.  RANEN  SEN:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 )  if  oO,  the  recommendations  made
 by  the  Working  Group;  and

 (c)  Government’s  decision  thereon?
 2765  LS—§
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 THE  DEPUTY
 MINISTER.  IN

 THE
 MINISTRY  OF  PETRI  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  Yes,  Sir.

 b>  A  statement  giving  the  salient  points
 of  the  Report  of  the  Expert  Group  is  laid
 on  the  table  of  the  House.  [Placed  in
 Library..  See  No.  LT-39:2/72.]

 (०)  The  Report  of  the  Group  is  under
 consideration.

 More  facilities  to  I  Class  Passengers

 3143,  SHRI  S.  C.  BESRA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  there  are  proposals  to  pro-
 vide  more  facilities  to  the  HI  class  pas-
 sengers;  and

 (b)  if  so,  the  nature  of  facilities  propos-
 ed  to  be  provided  and  the  steps  proposed
 to  check  congestion  in  III  class  compart-
 ments?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  and  (b).  Program
 mes  for  the  provision  of  amenities  at
 stations  are  drawn  up  every  year  incon-
 sultation  with  Railway  Users’  Amenities
 Committees  of  each  Railway  subject  to
 traffic  requirements  and  availability  of
 funds.  A  sum  of  about  Rs.  4  crores  is
 spent  every  year  on  amenities  like  exten-
 sion  to  II  class  waiting  halls,  platform
 covers,  raised  platforms,  piped  water  sup-
 ply  arrangements  etc.  In  order  to  assess
 the  extent  of  overcrowding  in  different
 classes  of  accommodation,  a  census  of  oc-
 cupation  is  conducted  twice  a  year,
 based  on  which  steps  are  taken  to  intro-
 duce  new  trains,  extended  the  runs  and
 augment  the  loads  of  existing  trains  to
 relieve  During  the  period
 1969-70  to  1971-72,  484  trains  have  been
 introduced  involving  an  addi-
 tional  33,662  daily  train  kilometres.  In
 the  time  tables  which  came  in  force  frem
 -5-72  and  -i-72,  09  trains,  involving
 699  daily  train  kilometres,  were  intro-
 duced/extended.  After  1-4-69,  4  pairs
 of  trains  qn  the  Broad  Gauge  and  9
 pairs  on  the  Metro  Gauge  have  been
 placed  ufder  diesel  traction  and  their
 loads  augmented.
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 tar
 ष्  निर्षक्षात, रड  की  स्थापता

 346  श्री  मधुकर :  क्या  सिंचाई

 और  चिप
 मंत्री  यह  बताने की की  कृपा

 करेंगे  कि

 (क)  कया  गंगा  बाढ  नियंत्रण  बोर्ड

 स्थापित  किया  गया  है  भर  उसका  सदर

 मुकाम  पटना  मे  स्थापित  किया  गया  है  ,

 (ख)  क्‍या  गगा  बाढ़  नियत्रण  बोड्ड

 के  कार्यकरण  के  लिए  अपेक्षित  झ्रौपधारिक-

 तानों  के  बारे  मे  बोर्ड  के  उ्घ्यक्ष  से  कोई

 भप्रतिबेदन  मसिलय  है  और  इस  दिशा  में  सरकार

 द्वारा  वसा  कार्यवाही  की  गई  है;

 (ग)  क्या  बोर्ड  के  निए  श्रपेक्षित

 कर्मचारियों  और  वित्तीय  सहायता  की

 घ्यवस्था  कर  दी  गई  है  यदि  हा,  तो  कितने

 कर्मचारी  नियुक्त  किये  गये  है  और  कितनी

 सहायता  दी  गई  है  ,  झोर

 (घ)  ग्रदि  नही,  तो  इसके  क्या  कारण

 हैँ?

 सिचाई  झोर  बिद्युत  मंत्रालय  में  उपमंत्री

 (ली  बेजनाथ  कुझील)  :  (क)  शायद

 आावनीय  सदस्य  का  सकेत  गंगा  बाढ़

 'िमेत्रण  भ्रॉयोग  की  झोर  है  q

 भारत  सरकार  हारा  गछित  या

 बाढ़  निर्वेत्रण  बोर्ड  ने  भ्रपता  मुक््यालय
 पटना  में  सु्थाएिश  कर,  प्रभात,  i972  से

 ग्य  झारस्भ  कर  दिया  है  a

 DECEMBER  5,  972
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 (se)  अहोते  ,के  |...  ने,  ्

 बेसिन  के  राज्यों  के  राज्य  बाढ  नियंत्रण

 कोडों  को  तकनीकी  सलाहकार  समितियों
 तथा  इंजीनियरों  को  राज्य  समितियों की
 कार्मवाहियों  के  साथ  निकट  सपर्क  बनाए

 रखने के  लिए,  इतमें  गृंगा  बाढ़  तिमतण

 आयोग  के  अंतितिधिथीं  का  नॉमाकन

 करने  का  प्रनुरोध  किया  था।  इस  विषय

 में  संबंधित  प्राधिकारियों  को  लिखा  जा

 चुका  है

 aa  के  श्रध्यक्ष  ने  गगा  बेसिन

 से  संबंधित  बाढ  नियत्रण  तथा  जल-निकास

 स्कीमो  को  सशोधित  करने  की  पद्धति

 निर्धारित  करने  के  लिए  भी  श्रनुरोध
 किया  है  |  योजना  आयोग  के  परामर्श  से

 इस  पर  विचार  कया  जा  रहा  ह्

 (ग)  शभ्रौर  (घ)  गगा  बाढ़  नियत्रण

 आयोग  पर,  972-73  के  दौरान  ,  व्यय

 करने  के  लिए  5  लाख  रुपये  का  प्रावधान

 किया  गया  है  ।  झायोग  से  अश्रध्यक्ष,  दो

 निदेशकों  मे  से एक  निदेशक  तथा  4  उप-

 निदेशक  पदस्थापित  है  in  इनकी  सहायता
 के  लिए  तत्काल  ह्ावपसकता  को  कूरा
 करते  के  लिए  तकनीकी  तथा  गैरप्तकत्तीक्ी

 कर्मचारियों  क्री  भी  भ्यक्स्था  को  जा  चुकी

 है  संभावित  है  कि  दूसरा  निदेशक  भी

 दिसम्बर,  4972  के  भारश्भ  तक  कार्य-भार
 सबाल  लेसा  ।  श्रायोग  के  दो  सदस्यों के
 पदों  को  भी  उम्मीदवारों  के  चयन  कौ

 अंतिम  रूप  देने  के  तुरन्त  पंश्बत्‌ भर
 दिया  जाएगा
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 आअफिया  रेल  ह्टेझन  पर  शेड  की  अवस्था  करता

 3747.af  सचुक्तर :  क्‍या  रेल  मत्री

 यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  पूर्वोत्तर  रेलवे  की  नर-

 कियान  -  मुजफ्फरपुर  लॉइन  के  शक्तिया

 रेलवे  स्टेशन  पर  भ्रथवा  उसके  माल  गोदाम

 पर  जभी  तक  कोई  शड़  नहीं  बनाणा  गया

 है  और  न  ही  वहा  पर  कोई  भौथालय

 बनाया  गया  है  ,

 (ख)  यदि  हा,  तो  उसके  क्‍या  कारण

 है  ,  और

 (ग)  चकिय।  स्टेशन  पर  ये  सुविधाएं
 कब  तक  उपलब्ध  कर  दी  जायेगी।

 रेल  मंत्री  (भी  डी०  ए०  पाई)  :  (क)
 किया  स्टेशन  पर  होने  वाले  यात्री

 यातायात  की  ओआवश्यकताएँ  पूरी
 करने  के  लिए,  060  वर्गफूट  के  तीसरे

 बज़  के  प्रतिक्षालय  के  रूप  म  छतदार  स्थान

 झौर  प्लेटफार्म  पर  300  वर्गफुट  का  एक
 अरामदा  पहले  ही  मौजूद  है।  माल  प्लेट-

 फा  पर  भी  i260  वर्गफूट  की  छत

 मौजूद  है।  इस  स्टेशन  के  यात्री  प्लेटफार्मे
 पर  तीन  सीटों  वाले  जल  प्रबाही  शौचालय

 हैं  मौर  ऊंचे  दर्ज  के  प्रतोक्तालय में  एक  सीट
 वाला  लपरवाही  शौचालय  है  अमान
 व्यवस्था  पर्याप्त  झमली  जाती  है  1

 पुख)  ौर  (ग).  प्रश्त  नहीं  उठता  ।
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 समस्तीपुर  “से  मशपकरपुर तक  अडही  लाइन
 बनाता

 3i48.  भी  मकर  :  क्‍या  रेल  मंत्री

 यह  बताते की  कपा  करेगें कि  :

 (क)  क्‍या  सरकार  ने  पूर्वोत्तर  रेलवे

 में  समस्तीपुर  से  मुजफ्फरपुर  तक  बडी  लाइन

 बिछाते  का  निर्णय  किया  हैँ  ओर  यदि  हा

 वो  उक्त  निर्णय  के  कार्याब्थयन  की  दशा  में

 ह. 1: अ  तक  कोई  बश्रगति  न  होने  के  क्या  कारण

 हैँ  ;

 (ख)  क्‍या  समस्तीपुर  से  मुजफ्फर-

 पुर  तक  बडी  लाइन  का  निर्माण  पूरा

 करने  के  लिए  कोई  अ्रवधि  नियत  की  गयी

 है  श्रौर  यदि  हा,  ह.  वह  क्‍या  है  ?

 रेल  मंत्रों  (श्री  टी०  ए  पाई)  (क)

 खद,  वाराबवी-  समस्तीपुर  मीठर

 लाइन  को  बढी  लाइन  में  बदलने

 की  परियोजना  का  एक  भाग  है  जिसकी

 मंजूरी  25-4-i972  को  दी  गयी  है  t

 निर्माण  प्रारंभ  करने  के  लिए  प्रारभिक  प्रबंध

 कर  दिये  गये  हैं!

 यह

 (ख)  समस्तीपुर  मुजफ्फरपुर  भाग

 का  निर्माण>कार्म  1975-76  सक  पूरे

 होने  की  भाला  है।
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 Ineigetion,  Projects  in  Mysore

 3i49.  SHRI  B.  ९.  NAIK:  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  whether  there  are  two  irrigation  pro-
 jects  on  the  Malaprabha  river,  namely
 Aroga  (Upper  Malaprabha)  and  Tattinala
 (Lower  Malaprabha)  in  the  Taluka  of
 Khanapur  in  Belgaum  District  of  Mysore
 Stote;

 b)  whether  the  taking  up  of  the  Upper
 Malaprabha  project  is  feasible  in  the  Fifth
 Five  Yea)  Plan:  and

 ७)  if  not,  whether  the  Tattinala  scheme
 will  be  taken  up  immediately  after  the
 Krishana  basin  river  water  dispute  js  settl-
 ed  by  the  adjudication  tribunal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B  N.  KUREEL):  (a)  to
 (९).  The  Government  of  Mysore  have  80
 far  proposed  only  one  new  irrigation  pro-
 ject  nameg  Tattinal,  across  Satti  Nala,  a
 tributory  of  Malaprabha,  in  Khanapur
 Taluka  of  Belgaum  district,  The  project
 lies  in  the  Krishna  basin;  water  disputes
 regarding  which  are  under  adjudication.
 Tre  question  of  its  acceptance  will  be  con-
 tidercd  after  the  award  of  the  Krishna,
 Trbunal,  which  it  is  hoped  may  be  avail-
 atje  within  one  year

 Gharing  of  Wilectricity  generated  from
 Hydro  Electric  Project  with  other  States

 S150,  SHRI  B.  ५.  NAIK:  Will  the
 Mumisier  of  IRRIGATION  AND  POWER
 te  pleased  to  state:

 fa)  whether  the  Government  of  Mysore
 have  agreed  to  share  the  electricity  gener-
 ated  out  of  Kali  Hydro-electric  project
 with  other  States;  and

 (b)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATON:  AND
 POWER  (SHRI  B,  N.  KUREEL):  (a)
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 There  is  no  firm  proposal  for  Mysore  Gov-
 ernment  to  ry  the  électricify’  geseraied
 out  of  the  Kalinadi  Hydro  Electric  Pro-
 ject  with  other  States.  However,  Mysore
 Government  have  been  sparing  power  to
 the  other  neighbouring  States  like  Andhra
 Prodesh,  Tamil  Nadu,  etc.,  whenever
 energy  could  be  spared

 (b)  Does  not  arise.

 Posting  of  Millen  Gaby)  ky  Wortilieer
 Corporation  of  India  Ltd.

 3151,  SHRI  MD.  JAMILURRAHMAN:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  anybody  has  been  recruit-
 ed  by  Fertilizer  Corporation  of  India  and
 posted  at  Milan  (Italy);

 (b)  if  so,  age  and  qualifications  of  the
 appoiniee;  and

 (c)  his  monthly  emoluments.  mode  of
 payment  and  fringe  benefits?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  Yes  Sir.

 (b)  60  Years  The  qualifications  of  the
 present  incumbent  are

 (!)  Master  of  Art,  (1936)  and
 Master  of  Letters  in  Economics
 (1941),  (Annamalai  University).

 (2)  Travelling  Research  Fellow  at
 Sydney  University.  Fellowships
 from  the  Sydney  and  Annamalai
 Universities  to  study  the
 Australian  Commonwealth  Bank
 with  special  reference  to  agri-
 cultural  credit  problems-——2940}
 42.

 (c)  Basic  salary  of  Rs.  1300  per  month
 in  the  scale  of  Rs.  300—60—I600  with
 effect  from  3ist  May,  973  plus  allowences
 and  other  benefits  as  indicated  in  the
 statement  laid  on  the  table  of  the  House.

 Sraremanr

 Foreign  Allowance
 Rs.  2100}-  p.m,
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 2,  -Avcome-tax,  liability

 If.  the  fo  incomie-tax  payable  is  less
 than  the  income-tax  leviable  in  India  on
 his  salary  on  a  notional  basis  the  whole  of
 it  will  be  borne  by  him.  If  on  the  other
 hand  the  income-tax  is  more  than  the
 Indian..income-tax,  the  difference  will  be
 borne  -by  the  .Corporation.  at  the  single
 point  only.

 Proposal  for  reimbursement  of  pro-
 fessional  tax,  old  age  tax  and  other  per-
 sonal  taxes,  if  any,  will  be  considered  by
 FCI
 3.  Residential  Furnished  Accommodation

 Rental  ceiling  will  be  subject  to  a  maxi-
 mum  of  Rs.  2400}-  p.m.

 4,  Medical  Expenses
 Normal  and  reasonable  medical  _ex-

 penses  for  himself  and  his  wife.

 5.  Entertainment  allowance

 Rs.  690|-  p.m.
 o  For  travel  on  tour

 Actual  planefare/train  fare  plus  a  daily
 allowance  of  £9.

 7,  Ousfit  allowance

 Only  once  at  the  time  of  initial  posting,
 one  ‘month's  basic  salary  with  a  maximum
 of  Rs.  1000|-  50  per  cent.  payable  in
 India  and  the  balance  abroad  at  the
 option  of  the  officer.

 8.  Transfer  Grant
 One-.moanth’s  ,  basic.  pay  50  per  cent:  of

 which  will  be  payable..in:India  and  the
 balance  abroad
 9  Baggige  oe

 By  surface  route  2000  Kgs.  of  _  which
 300  Kgs.  per  adult  can  be  taken.  by.  air

 _  free

 arrival  hoe  inte
 (Until  residential  -  accommodation  is

 Watable-and  “for  a  aMaximunt  petiod  of  3
 Weeks}:  कहै  es
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 {a}  Gi)  Free  accommodation.  in  hotel
 in  Milan.—Actual  expenditure  upto  a  ceil-
 ing  of  Italian  Lire  5000  per  day.

 (ii)  Tf  accompanied  by  wife  plus  $C
 per  cent  of  the  actual  not  exceeding  50
 per  cent  of  the  ceiling

 (b)  Cash  allowance

 For  the  officer—6700  It,  Lire  per  duy.

 For  the  wife—6700  It.  Lire  per  day.

 Nore:  If  the  hotel.  accommodation
 charges  are  inclusive  of  breakfast,  re-
 covery  o£  0  per  cent.  of  cash  allowance
 will  be  effected.

 (c)  In  addition  to  the  cost  of  actual  ac-
 commodation  within  ceiling  officer  will  be
 entailed  to  0  per  cent,  thereof  for  tips
 subject  to  actual  expenditure  on  this
 account.

 (d)  Taxes,  service  charges,  euting
 charges,  etc.,  which  are  obligatory.  and  re-
 coverable  by  hotels  will  be  paid  extra.

 बिहार  में  सिचाई  योजनाभों  को

 करियान्दिति

 3i52.  श्री  समधुकर  क्या  सिचाई  श्रौर
 विद्युत्‌  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  सरकार  चालू  वर्ष  में

 सूखे  कौ  स्थिति  को  देखते हुए  बिहार में
 बड़ी.  सिंचाई  योजनादों  को.  तेजी  से

 क्रियाल्वित  करने  के  किसी  प्रस्ताव  पर  विचार

 (ख)  क्‍या  सरकार  बिहार  के  संसद
 सदस्यों  को  उनके  अपने  अ्रपने  क्षेत्रों  की

 सिचाई  परियोजनाभों  के  समय  समय  पर
 पर्यवेक्षण  की  जिम्मेदारी  शौंपने  तथा  प्रंगेति
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 के  पुनविलोकत  के  लिए  उनसे  प्रतिवेदन

 प्राप्त  करते  के  किसी  प्रस्ताव  पर  विभार

 कर  रही  है;  शौर

 (ग)  यदि  हां,  तो  प्रस्तावों  को  कब

 लक  क्रियान्वित  कर  दिया  जायेगा  ।

 सियाई  और  चिसयतू  सत्नालय  से  उपमन्री

 (भी  बैजनाध  कुरील)  (क)  बिहार  में  वृहत्‌  सिचाई

 स्कीमों  के  शीघ्र  कार्योन्‍्वयन  के  लिए  प्रतावों

 पर  विचार  करने  के  लिए  केन्द्रीय  सरकार

 सदैव  तत्पर  रहती  है,  बच्चतें  कि  राज़्य-

 योजना  के  सिंचाई  -  क्षेत्र  में  वित्तीय  संसाधनों

 के  झावंटन  की  तंगी  नहों।

 (ख)  जी,  नहीं  ।

 (ग)  प्रश्च  नहीं  उठता  ।

 Discontentment  among  Workers  and
 Officers  of  FCI

 3153,  SHRI  ACHAL  SINGH:  Will  the

 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state:

 (a)  whether  Government  are  aware  of
 mass  discontentment  among  workers  and

 officers  of  Fertilizer  Corporation  of  India;

 (b)  the  details  of  strikes,  hunger  strikes,
 demonstrations  in  Fertilizer  Corporation  of

 India  during  the  last  two  years  and  whe-

 ther  any  strike  aotice  is  pending;

 (०)  total  number  of  man-days  lost  and
 total  production  loss;  and

 (®  Government's  reaction  thereon?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  to  (७),  The  required’  informatioti  is  be-
 ing  collected  and  will  be  laid  on  the
 Table  of  the  House.

 Supply  of  Uniform  of  ‘Safatwiias'  of
 Medical  Departinent  (Southern  Railway)

 3454  SHRI  THA  KIRUTTINAN:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  ‘Safaiwalas’  in  Medical  De-
 partment  on  Southern  Railway  are  not
 provided  with  uniforms;

 (b)  if  so,  the  reasons  therefor  and  re-
 action  of  Government  thereto;  and

 (c)  whether  on  other  Railways  ‘Safai-
 walas'  in  Medical  Department  are  getting
 uniforms,  if  50,  the  names  of  the  Railways?

 THF  MINISTER  OF  RAILWAYS
 (SHRT  1  A.  PAE):  (a)  Safaiwalas  of
 Medical  Department  on  Southern  Railway
 are  provided  with  uniforms  as  per  the
 Railway’.  Dress  Regulations,

 (b)  Does  not  arise.

 (c)  Yes.  On  all  the  other  Rafiways
 also  ‘Safaiwalas’  of  Medical  Department
 are  being  given  uniforms  as  per  the  Dress
 Regulations  in  force  on  the  respective
 Railways.

 3i55.  SHRI  THA  KIRUTTINAN:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state:

 (8)  whether  the  building  at  Rayepuram.
 where  the  Southem  Raifway  Hooke  and
 Forms  Depot  is  housed,  is  fn  a  dilapidated
 condition  and  the  ste  working  there  are
 always  in  state  of  anxiety:  and

 (b)  whether  immediate  steps  are  pro
 posed  to  be  taken  to  shift  the  Depot  to  &
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 safer  place  and  also  for  the  construction
 of  new  building  to  locate  the  Depot?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  No.

 (b)  Does  not  arise  on  safety  consider-
 ations.  The  shifting  of  the  depot  might
 however  be  needed  in  the  context  of  the
 development  of  the  outer  Harbour  pio-
 ject.  at  Madras.

 »

 Vaggncles  in  Mechanical  and  Electrical
 Sections  of  Car  Workshop,  Tambaram

 (Southern  Railway)

 3i56.  Shri  THA  KIRUTTINAN:  Will
 the  Minister  of  RATLWAYS  be  pleased  to
 state:

 (a)  whether  a  large  number  of  vacancies
 in  ull  categories  m  the  Mechanical  and
 Electrical  Sections  of  Car  Workshop,
 Tamberam  have  not  been  filled  up  result-
 ing  in  additional  worktoad  on  the  existing
 staff;  and

 )  if  so,  the  action  proposed  to  be
 taken  in  this  regard?
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 filled  and  action  is  being  taken  to  fill
 them.

 Value  of  Stores  Purchases  made  by
 Southern  Railway  Administration

 3i57.  SHRI  THA  KIRUTINAN:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  the  value  of  stores  puchases  made,
 Department-wise,  by  Southen  Railway
 Administration  locally  during  the  past
 three  years;  and

 (b)  the  reasons  for  such  heavy  pur-
 chases?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAT):  (a)  A  statement  is
 laid  on  the  Table  of  the  House

 (b)  The  increase  in  the  value  of  local
 purchascs  doring  990-7i,  971-72,  छे।
 atttltnted  to  (i)  entyaleemditt:  of  —  foc!
 purchasé  ;pdowees  to  Controffers  of  ‘Stores,
 Superintendent.  Mechanical  (Workshop)
 and  Works  Managers  in  order  to  meet  ur-
 gent  demands  of  vital  items  of  stores  re-

 THE  MINISTER  OF  RAILWAYS  =  quired  for  maintenance  operation  and
 (SHRI  T  A.  PAT):  (a)  and  (b).  Only  2  production;  (ii)  general  increase  in  the
 vacancies  in  different  grades  remain  to  be  cost  of  stores.

 STATEMENT

 Value  of  loval  purchases  by  cash  by  Southern  Ratlwa.  Administration

 ‘SL?  Office  Value  of  local  purchases  made
 Na  during  the  year

 969-70  1970-71  =  973-72}

 I  2  3  4  5

 Rs.  Rs.  Rs.

 x  Headquarters’  Stores  Branch,  Perambur  +  2,92,000  5.932785,  6.425755

 2  All  Stores  Depots  .  .  +  1,26.841  3,61,134,  §,€2¢82
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 I  2  3  4  $

 3  DIVISIONS:

 G)  Madras  मु  *  153,678  249,418  143,685
 (#)  Guntakal  36,T0  12,598  26,499
 ्)  Olavakot  6.4t7  10,380  592063)
 (se)  Mysore  .  ‘12,252  21,908  8  776
 )  Tiruchirepalh  न  न  15,213  78,102  TTA2S
 {wi)  Madurai  :  1,398  397  18,003

 4  Extra  Divisional Ofices  vf.  +  workshops,  construction projects  etc.  448  7593  ‘18,099

 TOTAL  .  6,28,057  7535355  +15,27,339

 NotTr-—  As  besides  stores  the  local  purchases  are  made  by  the  Divisions  end
 extra  Divisional  and  not  by  the  individual  ul lepartments,  the  break-up of  the  purchases  has  been  indicated  accordingly,

 Delay  in  Disposal  of  Applications  for
 Heuse  Building  Advance  and  Plot  Pur-

 chasing  Loang  (Southern  Raliway)

 3158.  SHRI  THA  KIRUTTINAN:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  a  large  number  of  applica-
 tions  for  House  Building  Advances  and
 plot  purchasing  loans  are  being  received
 from  staff  on  Southern  Railway;

 (b)  if  so,  the  number  of  apphcations
 received  in  the  current  year  and  sumber
 ‘of  applications  disposed  of  so  far;

 (c)  whether  consideration  of  applica-
 tions  is  being  delayed  for  want  of  suffi-
 cient  staff  to  attend  to  the  applications;
 and

 (d)  #  so,  the  action  taken  in  this  re-
 gard?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  द  A.  PAI):  (a)  Yes,  Ser.

 fb)  Number  of  applications  received  in
 he  current  year  447

 Number  of  applications  disposed  of  so
 far  170,

 (९)  and  (d).  Government  on  the  libere-
 aiisation  of  the  Houso  Building  Advance
 Rules  from  time  to  time  the  number  of
 applications  ha,  imecreased  and  to  expedite
 their  disposa],  all  necessary  steps  ate  be-
 tng  taken.  Augmentation  of  staff  strength
 is  also  bemg  considered.

 Dealers  of  F.C.I.  in  Tamil  Nada

 3i59.  SHRI  DAMODAR  PANDEY:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 2844  on  the  April  i4,  4972  regarding
 candidates  from  Tamil  Nadu  trained  un
 der  the  Entrepreneurship  Development
 Scheme  of  Fertilizer  Corporation  of  In-
 dia  and  be  pleased  to  state:

 (a)  the  number  of  dealera  of  Fertilizer
 Corporation  of  Tndia  in  Tanail  Nady;

 (b)  the  fumber  of  themployed  ara-
 duates  appointed  as  dealers  under  the
 above  scheme;
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 the  number  of  codperative  societies
 warehouses  appointed  by  F.C,  as

 dealers;  ‘and

 (d)  Government's  reorganisation  plan
 in  this.  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH)

 (a)  27

 (b)

 (०)  @  Cooperatives;  2

 (ii)  Warehouses;  Nil

 @  No  such  plan  is  under  considera-
 tion  of  Government  as  fertilizer  market-
 ing  is  the  responsibility  of  the  manufac-
 turers  concerned.

 Weclaration  of  Commercial  Clerks  on
 Railways  as  “Essential  Staff’

 3160.  SHRI  CHANDRIKA  PRASAD-
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Chairman,  Railway  Board
 in  a  meeting  with  General  Managers  in
 June,  97i  stated  that  the  Commercial
 Department  is  the  “Supreme  Department”
 and  other  Departments  should  attune
 themselves  to  the  needs  of  Commercial
 Department;

 (b)  if  so,  the  reasons  why  the  Commer-
 cial  Clerks,  the  backbone  of  the  Commer-
 cial  Department,  are  not  treated  as  “Es-
 sential  Staff”;

 (c)  the  réasons  why  the  Transportation
 Staff  are  considered  as  supervisory  staff
 over  the  Comsmercial  satff;  and

 (d)  the  steps  Government  are  taking  to
 effect  the  attuning  of  other  Departments
 to  the  needs  of  Commercial  Deépartment?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  दश  A.  PAD:  (a)  In  a  mocting  with
 General  Managers  in  June,  1971,  Chair-
 man,  Railway  Board  said  that  in  so  far
 as  boosting  of  railway  earnings  by  cap-
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 turing  market  and  moving  more  wagons
 by  higher  utilization  of  wagons  is  con-
 cerneqd  Commercial  Superintendents  will
 have  to  be  the  Supreme  authority  in  the
 railways,  He  further  said,  “The  Operatt-
 ing,  Engineering  and  other  Departments
 will  have  to  fit  in  to  serve  the  purpose
 of  the  Commercial  Department.”

 (b)  There  is  no  overall  classification  of
 staff  Departmentwise  as  “Essential”  and
 “non-Essential”.  Such  classification  is
 only  for  allotment  of  quarters  on  the
 basis  of  making  some  staff  available  on
 short-notice.  For  this  purpose,  only  ope-
 rational  ‘and  maintenaace  staff  are  “essen-
 tial”.

 (c)  At  stations,  the  Station  Masters,
 who  are  operating  staff,  exercise  supervi-
 sion  over  all  the  staff  of  different  de-
 partments  connected  with  functioning
 and  working  of  ‘the  stations  but  are  res-
 ponsible  to  both  the  Operating  and  Com-
 mercial  Officers  and  are  in  a  sense  “Com-
 mercial”  staff  too.

 (d)  The  various  amenities,  facilities  etc.
 to  the  public  and  to  customers  determin-
 ed  by  the  Commercial  Department  are
 being  promptly  provided  by  the  other  De-
 partments.  The  ‘General  Managers  and
 Divisional  Superintendents  watch  that
 this  is  ensured,

 Power  Plants  Controlled  by  big  Business
 Honses

 36i.  KUMARI  KAMLA  KUMARI
 Will  the  Minister  of  IRRIGATION  AND
 POWER  be  pleased  to  state

 {a)  the  names  and  locations  of  —  the
 power  plants  which  are  controlled  5
 the  20  big  Business  Houses;

 (b)  whether  all  are  running  in  full  ca-
 pacity  as  licensed;  and

 (c)  if  not,  the  reasons  therefor”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  .  AND
 POWER  (SHRI  B.  N,  KUREEI  va  (a)  to
 (c).  Out  of  the  20  big  business  Houses,
 Six  control  .Power  supply  companies  bav-
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 ing  generating  plants.  A  statement  show-  Except  for  the  plants  under  shut  down
 ing  the  names  ard  locations  of  these  com-  for  repaits/overhiml,  other?  ह...  038  च्के  Be
 pamtes  as  laid  on  the  Table  of  the  House  tunctioning.

 Statement

 Name  of  Business  House  Name  of  Electric  Supply  State  in  whi
 Company  ery

 i.  Andrew  Yale.  नि  ्  ३  Associated  Power  Company  West  I pany  Bengal

 2.  Dishergath  Power  Suppl  West  Bengal.
 Company  Limited

 Pry

 Bird  Heal  न  .  .  Sua
 Chere)

 Electric  Bihar. 2  Bird  Heilgers
 Supply  pany  Limited

 Renusagar  Power  Company Birla.  न  .  e  e 3
 Lunited.

 t  Muzoffarpore  Llectric Goenka  .  «  5 4  Supply  Corspany  Limuted.

 2  Patna  Electric  Suppl;  Com-
 pany  Limited.

 x  Agra  Electric  Supply  Com- Burn  °  * 5  Maton  Earn
 pany  Limuted.

 2.  Bareilly  Electricity  Supply
 Company  Lamited.

 3.  Benaras  Electric  {  ght  and
 Power  Conypany  4  umuted.

 Jabba!
 Electnc  Supply .

 pany  Lamited

 a  Saugor  Hlectrinty  Supply
 Compepy  Limited.

 चुप  ‘  .  ३.  Andhya  Valley  Power  Supply Gai  he
 Cornpany  Linsited.

 oe

 rs  Tata  Hydro  Hlectric  Sugply
 Company  Linttred.

 3.  Tata  Power  Company  Ltd.

 Uttar  Pradesh.

 Bihar.

 Bihar.

 Uttar  Pradesh.

 Uttar  Pradesh.

 enesetoenornsemrnnticerttcntnansseneinnpuanenniepresantconsacontnrtageemsnetesiinareatsasgasemenpantaerietisivmnaursesjeaeniienarleeataitie én
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 Revision  of  Grades  of  Assistant  Com-
 wietelal  ‘Etspectors  (dies  and  Claiaw)

 3162.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Grades  of  Assistant  Com:
 mercial  Inspectors  (Rates  and  Ciwims)
 have  been  revised  from  Rs.  205-280  to
 210-320  (A.S.)  with  effect  from  ist  Feb-
 ruaty  972  though  the  representation  of
 the  above  staff  was  under  the  consideration
 of  Govertinent*einte  November;  1961;

 (b)  whether  the  Board  of  Arbitration
 under  J.C.M.  hag  given  its  award  on  the
 ‘above  question;  ~

 (c)  if  so,  the  reasons  why  the  stall  who
 7९060  between  November,  96  and  3ist
 January,  972  have  been  deprived  of  the
 benefit,  of  fixation  of  pay  and  pension  etc;
 and

 (d)  what  steps  Government  propovw  to
 take  in  the  matter  to  avoid  hardship
 caused  to  such  Rates  and  Claims  Assis-
 tant  Commercial  Inspectory  as  have  been
 deprived  of  the  above  mentioned  benefits
 and  whose  pension  has  been  fixed  at  a
 lower  stage?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T  A  PAI)  (४)  and  (b)  The
 Board  of  Arbitiation  under  JCM  gave
 the  Award  that  the  Assistant  Commercial
 Taspectors  (Claims  and  Rates)  should  be
 given  the  scale  of  pay  of  Rs.  210-320  and
 that  the  Award  should  come  inta  force
 from  February,  972

 (ce)  The  Beard  of  Arbitration  specif-
 cally  considered  the  date  of  effect  and
 awarded  that  the  revision  shotiid  take
 effect  only  from  2.1972.

 (4)  Does  not  arise.

 Reatons  for  not  Yatroducing  the  Expres
 Service  between  Reuchi  and  Delhi

 3163.  KUMARI  KAMLA  KUMARI:
 Wil  the  Minister  of  RAYEWAYS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  34  dated  the
 t4th  November,  1972,  ‘and  state  the  rea-
 sons  for  not  introducing  Express  Ser-
 vice  between  Ranchi  and  Delhi?
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 THE  MINISTER  OF  RAILWAYS
 (SHRENE:  A.  PAD  Aparedrom:  lack  of
 traffic  justification,  introduction  of  an
 Express  train  between  Ranchf  and  Del
 via  Chopan,  Chunar  ang  Garhwa  Road
 is  also  operationally  not  feasible  due  to
 lach  of  adequate  line  capacity  on  Delhi/
 New  Delhi--Ghaziabad  section  and  limi
 ted  terminal  facilities  at  Delhi/New  Delhi

 Organisation  to  Look  into  Medical  Trouh-
 -les  of  Employees  (Norfitern  Railway)

 3164,  KUMARI
 Will  the  Minister
 pleased  w  state;

 KAMLA  KUMARI:
 af  RAILWAYS  be

 (a)  whether  there  is  an  organisation  to
 ‘ook  intd  the  complaints  and  suggestions
 of  the  Northern  Ratlway  employees  for
 their  medical  troubles;

 (b)  if  not,  the  reasons  therefor;  and

 (c)  whether  Government  are  going  to
 established  any  organisation  for  looking
 into  such  complaints  of  the  employees?

 THE  MINISTER  OF  RAELWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes.  There  aro
 Hospital  Visiting  Committees  for  looking
 into  complaints  and  suggestions  of  Nor-
 thern  Railway  employees  besides  other
 usual  administrative  and  trade  union
 channels.  *

 (b)  and  (c)  Do  not  arise.
 %  २4  4  art

 Pathos  benefited  hy’  Madiaal:  Sexylces  of,
 Novthem:  Railway

 woe '  a

 ‘3165,  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  average  number  of  patients
 who  are  benefited  by  the  medical  servi-
 ces  of  the  Northern  Railway  per  year:
 and

 0)  thé  aumber  of  Hospitals  which  are
 run  by  the  Northern  Railway?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  द  A.  PAD:.  (a)  25,381,323,

 (७)  tA
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 Electrification  of  Punjab  Villages

 3166.  SHRI  .RAGHUNANDAN_  LAL
 BHATIA:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state:

 (a)  ‘the  number  of  villages  in  Punjab
 “which  have  been  electrified  and  the  num-
 ber  of  villages  which  have  yet  to  be
 electrified

 (b)  the  schemes  for  rural  -electrifica;-
 tion  to  be  executed  in  Punjab  during
 i972-73  and  1973-74  and

 (c)  in  view  of  the  current  shortage  of

 power  in  Punjab,  how  these  schemes  are

 proposed  to  be  implemented?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  JOF  {RRIGATION

 JAND
 POWER  (SHRI  B.  N.  KUREEL):  @)
 Out  of  a  total  of  1,947  villages  in  Pun-

 jab,  6497  villages  have  been  electrified
 -upto  30-9-72;

 (b)  The  target  for  the  year  1972-73  is
 to  electrify
 20,000,  pump-sets.  The  fargets  for  1973-

 -74  are  yet  to  be  finalised;

 (c)-The  -present  shortage  of  power  is
 only  of  a  short  term  nature  and  is  not
 likely.  to.  affect  the  progress  of  rural  elec-
 trification.  Additional  power  is  also  likely
 to  be  available  on  the  completion  of  the
 projects  under  execution  in  the  Northern
 Region.

 Conference  _  of  -  Indian  Railway’s  Signal
 and  Telecommunication  ‘staff  Association
 m0)»  भर  Held  in  May,  3972

 3167.  SHRI  RAJDEO  -SINGH:
 SHRI  NARENDRA  «SINGH:

 Will  the  Minister  of  RAIJEWAYS  0९
 pleased  to  state:

 (a)  whether  the  Fifth  AJlIndia.  Con-
 ference  of  the  Indian  Railway’s-  Signal  and
 Telecommunication  .Staff  Association  was
 held.  in-  Delhi:  in-  May,  1972,  .and  some
 resolutions  and  charter  -of-  demands  -passed
 by  the  Central  body  cf  the  Association
 have  been  formally  received  by  the  Rail-
 way  Administration;  and

 (b)-  if.  so,  the  action  taken  thereon ?

 DECEMBER  5,  972

 1,000  villages  and.  energise-
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Yes  Sir.

 (b)  Issues  of  this  nature  are  raised  from
 time  to  time  by  recognised  labour  organi-
 sations  and  are  generally  settled  through
 discussions  at  the  meetings  of  the  Perma-
 nent  ~Negotiating  Machinery  and  -the  Joint
 Consultative  Machinery.

 Inspection  -of  Outward  and  Inward  Parcel
 Offices  ‘at  Delhi:  Main:  Station

 3168._  SHRI  MAHADEEPAK  SINGH
 SHAKYA:  Will  the  Minister  of  RAIL
 WAYS  be  pleased  to  state:

 (a)  whether  some  Inspectors  of  Station
 Accounts  carried  -  out  inspections  of
 Western  and  Central  Railways  Outward
 and  Inward  Parcel  Offices  at  Delhi  Main
 Station  in  the  months  of  August  and
 September,  972  and  detected  serious  irre-
 gularities  in  accounts;  and

 (b)  if  so;  the  action  taken  in  the
 matter?  ©

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  Inspection  was
 carried  out  and  no  serious  irregularities
 in  accounts  were  detected.

 (b)  Does  not  urise.

 विभागीय  परीक्षाओ्रों  में  हिन्दी  का  प्रयोग

 369  श्री  चल्द्रिका  प्रधार  :  .  क्‍या

 रोल  मंत्री  यंह  बताने  की  कपा  करेंगे  कि  :

 (क)  रेलवे  की:  विभागीय  परीक्षांत्रों

 (लेखा  विभाग  -सहित  )  में  हिन्दी  के  प्रयोग

 की  भी  कब  तंक  अंनुमात  दी  जायेगी;

 (खि)  विभागीय  परीक्षांओ्रों  से  संबंधित

 रेलबे  .की  विभिन्नसंहिताएं,  -नियमावलियां:

 कब  तंक  हिन्दी  में  उपलब्ध  करादी  जायेंगी;

 आर
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 (a)  fen  रेलवे  कर्मचारियों  के
 हिन्दी

 संगठनों  ने  बिभागीय  परीक्षान्रों  में  हिन्दी  के

 प्रयोग  का  विरोध  किया

 ख  मत्री  थी  डी०  ए  पाई)  :  (क)
 झौर  (ख).  इस  मामले  की  जांच  की  जा  रही  है।

 (ग)  सूचना  इकटूढी  की  जा  रही  हूँ

 शौर  सभा  पटल  पर  रख  दी  जायेगी  ।

 एफ  Development  Commitee  Regarding
 Dealange  of  Flegd  Water.

 3i70.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  le  picased  to  state

 (ay  whether  any  progiess  has  been
 made  so  far  in  the  work  of  the  Chilka
 Development  Committee  icgarding  dramm-
 age  of  flood  water  from  Chilka  and  other
 improvement  measures,

 (b)  if  so  what  progress  hay  been  made
 so  fai,  '

 (c)  the  main  features  of  development
 which  the  Commuttce  is  working  out;  and

 (da)  the  reasons  for  delay  m  the  sub
 mission  of  the  report  of  the  Committce?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEI)  (a)  to
 (d).  The  Chilka  lake  Committee  consti.
 tuted  by  the  Government  of  India  is  to
 examine  in  detail  the  problem  of  deteriora-
 tion  of  the  outlet  channel  of  the  Chilka
 lake  to  the  sea  and  suggest  measures  for
 developing  and  maintaining  a  channel
 from  the  lake  te  the  sea  indicating  the
 likely  cost  and  benefits  accuring  from
 such  theasires.  The  Committee  have  pro-
 Posed  that  model  studies  should  be  carried
 out  at  the  Central  Water  and  Power
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 Research  Station,  Poona  for  evolving  suit-
 ‘able  mensures.  All  the  data  required  for
 the  model  studies  have  not  yet  been
 collected,,  These  are  expected  to  be  avail-
 able  by  the  end  of  March.  1973.  The
 report  of  the  Cemmittea  based.  on  the
 repulta,of  the  made]  studica  to  be  conduct.
 ed  subsequently  is  likely  to  he  ready  by
 the  end  of  June,  1973.

 Incurred  by  Foertilixer  Corpo-
 vation  of  India  om  Pavilion  in  Asia

 72  Fale

 ‘3171,  SHRI  SWAMI  BRAHMANAND-
 JI;  Will  the  Minister  of  ©  PETROILFUM
 AND  CHEMICALS  be  pleased  to  siate:

 (a)  whether  Fertilizer  Corporation  of
 India  has  shown  an  expenditure  of  rupces
 fomteen  Jakhs  on  its  pavihon  m  Asta  72
 Fair;

 -

 (b)  whether  Government  propose  =  to
 appoint  assessees  to  assess  the  actual  covt
 of  the  Fertilizer  Corporation  of  India
 Pavilion  and  fix  responsibilty:  and

 (९)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROITUM  AND
 CHEMICALS  (SHRI  DAI  BIR  SING?)
 (a)  No,  Sir

 (b)  and  (c).  90  not  ane

 Flag  Station  near  the  Asta  '72  Fair

 3172.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Ministe  of  RAI
 WAYS  be  pleased  to  state’

 (a)  whether  chain  pulling  has  been
 increased  near  the  Asia  Fair,  72,  Auring
 the  past  few  days;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  there  is  a  proposal  under
 the  consideration  of  Government  to  set
 up  a  temporary  flag  station  for  stoppage
 of  inward/onward  trains  to  provide  getting
 in/down  facility  to  passengers  ta  enaole
 them  to  come  to  the  Fair;  and

 (6)  if  80,  the  reaction  of  Government
 thereto?
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 RAILWAYS
 No.

 THE  MINISTER  OF.
 (SHRI  T.  A.  PAT):  (a)  and  (c).

 (b)  and  (d).  Do  not  arise.
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 Number  of  Employees  Receiving  House
 Rent  Allowances  at  the  Rate  of  30  per

 cent  fm  the  Central  Office  of  F.C.L  .

 3173.  SHRI  YAMUNA  PRASAD
 MANDAL::  Wilkothe-  Minister  2  of:

 fom  per to  state:  बट

 (a)  the  number  and  percentage  of  em-
 ployees  of  Central  Office  of  Fertilizer  Cor-
 poration  of  India  receiving  House  Rent
 Allowance  at  the  rate  of  30  per  cent  on
 maximum  of  scale,  30  per  cent  on  basic
 pay,  and  25  per  cent  on  basic  pay  respec-

 tively;

 (b)  whether  Government  have  soaght
 Law  Ministry’s  opinion  in  this  regard;  and

 (c)  if  so,  the  gist  thereof  and  if  not,  the
 reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a):

 No.  of
 Employees

 Particulars  Percentage

 hose.  drawing
 HRA  at  30%  on
 maximum  of  pay

 (r)

 scale  6707  28r

 (2)  Those  drawing
 HRA  at  30%  of
 basic  pay  7058  45

 (3)  Those  drawing
 HRA  at  25%  of
 basic  pay  2I°5  89

 TOTAL  AIS

 (b)  No,  Sir.

 (c)  As  mentioned  in  reply  to  Qn.  No.
 289  in  the  Sabha  on  44th  November,
 i972,  the  payment  of  House  Rent  Allow-
 ance  is  regulated  by  the  guidelines  framed
 by  Govt.  in  this  behalf.  Where,  however,
 the  employees  are  found  to  have  entered

 PET
 ROLEUM:-  AND  CHEMICALS; be  pleased...
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 into  firm  commitments  with  their.  landlords
 for  payment  of  increased  House  rent  as
 per  the  earlier  instructions  referred  to
 therein,  the  House  Rent  Allowances  pay-
 able  to  them  would  be  refixed  as  soon  as
 these  commitments  expire.

 Engineers  Doubt  Regardiag  Economic
 viability  of  the  Ganga-Cauvery  Link-

 up  Scheme

 3174.  SHRI  K,  KODANDA  RAMI
 REDDY:  Will  the  Minister  of  IRRIGA-
 TION  AND  POWER  be  pleased  to  state:

 (a)  whether  some  of  the  Engineéfs  in
 the  country  have  cast  doubts  about  the
 economic  viability  of  the  Ganga-Cauvery
 Link-up  Scheme;

 (b)  their,  main  doubts  the
 scheme;  and

 regarding

 (c)  the  reaction  of  Government  there-
 to?

 THE  DEPUTY  MINISTER  JIN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)
 to  (c).  The  contemplated  Ganga-Cauvery
 link,  one  of  the  components  of  the  Nation-
 al  Water  Grid,  involves  the  lifting  of
 water  by  pumping  over  an  aggregate  head
 of  850  ft.,  out  of  which  700  ft.  would  be
 recovered  for  power  generation  in  the  flow
 along  rivers.  Opinions  have  been  express.
 ed  in  the  Press  by  some  engineers  that
 this  may  be  uneconomical.

 The  pumping  is  proposed  in  a_  series
 of  structures  along  rivers/streams  and  is
 quite  feasible  technically.  4.23  million
 acre  ft.  of  water  for  irrigation  is  already
 being  pumped  in  California  in  the  USA
 over  a  height  of  4000  ft.

 Acurate  assessment  of  the  costs  will  be
 possible  only  after  the  proposals  have  been
 investigated  in  detail.  in  the  field.  Preli-
 minary  computations  show  that  the  cost
 of  water  for  irrigation  might  be  available
 at  about  Rs.  35  per  acre  foot.  The  U.N.
 Team  who  reviewed  the  proposals  have
 observed  that  even  if  a  price  like  this  is
 several  times  the  average  price  of  irriga-
 tion  water  from  present  projects,  the
 scheme  would  be  justified,  because  it  will
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 be  necessary  im  the  future,  and  would  be
 considerably  cheaper  than  alternatives  like
 deashaation

 a  hams
 Git  due  to  collapse  of  a  Wall

 Colony,  Pabarganj,  New  कलान

 3i75  SHRI  AMAR  NATH  CHAWLA
 Will  the  Minister  of  RAILWAYS  0०८
 pleased  to  state

 (a)  whether:  attenton  of  Government
 hag  been  drawn  to  the  death  of  an  Bt
 years  old  girl  and  serious  injuries  to  the
 wife  of  a  Railway  employee  as  a  result
 of  the  collapse  of  a  recently  constructed
 wall  of  a  Latrine  Block  in  the  Rulwiy
 Colony  Pahargan)  New  Delht,

 (b)  tf  ६50  the  ication  of  Government
 thereto,  and

 (c)  whether  Government  propose  to
 take  ७७५  ath  Steps  te  ensure  that  the  con
 struction  of  all  the  Railway  buildings  in
 this  atta  is  up  to  the  standard  and  there
 8  no  likelihood  of  further  loss  of  hfe  and
 damage  to  property  on  account  of  use  of
 sub-standard  material  in  them  and  if  0,
 the  nature  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHERI  T.  A.  PAI):  (a)  Yes,

 (b)  An  enquiry  has  been  ordered  by  the
 Northern  Railway  Administration  on  20th
 November,  972  to  investigate  the  cause
 of  the  accident.

 (c)  The  standard  specifications  and
 conditions  of  contract  in  vogue  on  the
 Railways  already  provide  for  use  of  stan-
 dard  materials  and  stipulate  construction
 to  the  requisite  standards.  However,  any
 specific  stepa  that  may  be  necessary  would
 be  taken  after  the  findings  of  the  enquiry
 are  available.

 Conversion  of  Rapss-Talabend  Wiese  Sato
 )  खक़की  Gepge

 ,
 जादा  ARIUN  the
 of  RAILWAYS  be  oleae  to

 wetade;
 (a)  whether  the  survey  report  prepared

 brond-gauging  the  Rupsa-Talaband

 Written  Answers  AGRAHAYANA  4,  894  (SAKA)  Written  Answers  €6

 narrow  gauge  tail  line  has  been  accepted
 by  Government,  if  so,  when  the  construc-
 tion

 prosramine
 of  broad  gauging  the  said

 line  commence;  and

 (७)  the  salient  feature  of  the  said  survey
 report?

 THE  MINISTBER  OF  RAILWAYS
 (SHRI  T.  A.  PAT).  (a)  and  (b).  Traffic
 Survey  Report  for  the  cosversion  of
 Rupsa-Talaband  NG  rail  into  BG  ty  ५  tt
 under  examination  by  the  Railway  Board
 According  to  the  survey  report,  the  project
 is  estimated  to  cost  Rs.  3.79  crores  yielding
 atetun  of  only  253  per  cent  Prima
 facie  the  project  ॥  highly  unremuncrat  ve

 Schemeg  for  Irrigation  Projects  in  Tripura

 3377  SHRI  DASARATHA  DEB  Will
 the  Mimster  of  IRRIGATION  AND
 POWER  be  pleased  to  state

 (a)  whether  Government  of  Tripura
 have  submitted  any  scheme  for  irrigation
 projects  to  the  Central  Government  for
 the  connng  five  year  plan  period  and  for
 the  current  five  year  plan  period  for  the
 allocation  of  necessary  funds,  and

 (b)  if  30,  the  main  features  thereof  and
 the  reaction  of  the  Government  theri*  >?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWFR  (SHRI  8  ष्ह्  KUREEI  )  (a)
 No  maior  or  medium  uitnigation  scheme
 has  been  submytted  by  the  Government  of
 Tripura  to  the  Central  Government  so  far

 (b)  Does  not  arise

 Strike  by  s  &  T.  Workers  (South  Central
 Railway)

 378  SHRI  NASARATHA  DEB  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  the  attention  of  Govern
 ment  hag  been  drawn  to  the  Jong  drawn
 stuke  of  the  450  Signal  and  Telecom-
 munication  workers  of  South  Central
 Railway  (Secunderabad  and  other  diyi-
 sions);

 (b)  if  90,  the  demards  of  the  workers;
 and
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 {c)  what  steps  have  been  taken  by  Gov-
 ernment  to  redress  their  grievances?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAI):  (a)  There  was  no
 attike  an  tegular  employees  wore  act  m.
 volved  All  that  happened  was  that  about
 400,  daily  rated  casual  labour  employed  at
 िजियंकन:  did  not  turn  up  for  duty  during
 the  period  from  20th  July,  972  to  9th
 August,  972

 (b)  Ther  demands  were

 a)  Benefit  of  Authorised  Pay  Scales
 after  6  months  continudu,  em-
 ployment

 (n)  Enhanced  daily  wages

 (ni)  Payment  of  TA  at  out-stations

 (sv)  Implementation  of  Screening
 panel  for  recruitment  of  Class
 Iv

 (v)  Implementation  of  provisions  of
 Workmen’s  Compensation  Act

 (wi)  No  artifical  break  in  service

 (c)  Each  demand  has  been  considered
 and  appropriate  action  taken,  including
 enhancement  of  daily  wages  in  the  case
 of  Some  categories  of  wothur  and
 absorption  in  class  TV  of  worker,  em-
 panelled  fo:  clas,  IV

 Difficulties  Faced  by  Reviewing  Commit-
 tee  in  Execution  of  Projects

 379  SHRI  C  CHITTIBABU  Will  the
 Minster  of  IRRIGATION  AND  POWER
 be  pleased  to  state

 (a)  the  difficultie,  and  bottlenecks  in
 the  execution  of  9  projects  which  were
 examined  by  the  Reviewing  Committee
 ‘during  974  72,  and

 (b)  the  action  taken  by  Government  for
 removing  those  difficulties  and  bottlenecks?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8  N  KUREBL):  (a)
 The  major  difficuities/bottienecks  pointed
 out  by  the  Consultants  who  reviewed  the
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 Progress  of  certain  power  projects  are  an
 under

 .

 (i)  Delay  in  the  supply  of  ह...
 components  by  the  indigenous

 ai)  Non  ayailghslity  experienced
 high-pressure  welders  ४

 (Hi)  Delay  in  the  erection  of  ह...
 ment  by  the  contractors

 (b)  (i)  Increased  release  of  foreign  ex-
 change  was  made  for  some  of  the
 Projects

 (i)  Import  of  steel  was  made
 wherever  necessary  to  tide  over
 the  shortage  of  steel

 (au)  The  indigenous  manufacturers  of
 power  plant  equipment  were  ex-
 pedited  in  the  manufacture  of
 plant  and  equipment  for  the
 projects

 (aw)  Expertenced  high  pressure  welder
 were  made  availabl  to  some
 projects

 ‘This  matter  ts  under  constant  review  in
 the  Ministry

 Recommendations  of  Committee  of  ह
 perts  Re.  Rey»  on  of  Projcct  Estimates

 380  SHRI  C  CHITTIBABU  Will  the
 Minister  of  IRRIGATION  AND  POWER
 be  pleased  to  state

 (a)  the  important  recommendations
 made  by  the  Committee  of  Experts  set-up
 to  make  scientific  investigation  into  the
 causes  Jeading  to  large  number  of  revi-
 sions  of  the  project  estimates,  and

 (b)  the  action  taken  by  Governntent  on
 those  recommendations?

 THE  pEePUfY  MINISTER  IN  THE
 Y  OF

 POWER  (SHRI  B  tx SUREEL);  fa) and  (b).  The  Expert
 pected  to  complete  its  work  by  the  anit  of
 Preoessber  this  year.

 r  BY
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 "Loans  to  Harijan  Bastis  by  Rural
 Electrification  Corperation

 3I8l.  SHRI  C.  CHITTIBABU:  Willi  the
 ister  of  IRRIGATION  AND  POWER

 pleased  to  state:

 (a)  the  break-up  of  4  special  loans
 vering  more  than  400  Harijan_  Bastis

 tioned  by  the  Rural  Electrification
 Corporation;

 (b)  the  amount  of  loans,  so  far,  sanc-
 foned  out  of  Rs.  4  crore  provided  by
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 (c)  the  steps  taken  by  Government  to

 electrify  the  Harijan  bastis  throughout  the

 country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND.

 POWER  (SHRI  B.  N.  KUREEL):  (a)
 The  Rural  Electrification  Corporation
 sanctioned  upto  August,  1972,  44  special
 rural  electrification  schemes  of  State  Elec-
 tricity  Boards.  The  break  up  is  given

 jovernment  for  this  purpose;  and  below: —

 Name  of  State  Number  Number  Number  Amount  of
 of  of  of  loan

 Schemes  Harijan  Street  sanctioned
 Bastis  lights
 covered

 Andhra  Pradesh.

 Gujarat  a  3

 Kerala  मु  &

 Madhya  Pradesh  5  ५०

 Maharashtra  ढ़  न

 Mysore  डर  .

 Puajab  °

 Rajasthan

 Tamil  Nadu.  o

 Uttar  Pradesh

 West  Bengal

 TOTAL

 ‘(Rupees  in  lakhs)

 E,  Si  507  3°  740

 I  66  860  4°370

 I  bce)  97  0945

 I  .67  7799  41760:

 E.  +  ¥92  I232  6°600

 i  I53  6x8  85350

 ry  57  ५१22  2°0I6

 I  I4I  I245  9°298

 2  249  T5I4  9°  702

 3  280  2493  18+  392

 I  73  532° 3+ 890

 If  7439  II228  72°  063
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 (b)  The  Corporation  was  given  Rs,  50
 lakhs  during  197-72  and  Re.  100  lakhs
 during:  ‘1972-73  for  electrification  of  Hari-
 jan  Bastis.  Against  this,  the  Corporation
 have  so  far  sanctioned  27  schemes  for  elec-
 trification  of  3390  Herijan  Bastis  for  laon
 assistance  of  Rs.  56.585  lakhs.

 (c)  A  scheme  has  been  introduced  tast
 ‘year  to  provide  electricity  to  Harijan
 Bastis  adjacent  to  villages  already  electri.
 fied  and  it  is  proposed  to  cover  20,000  such
 Bastis  during  the  Fourth  Plan.  During  the
 Silver  Jubilee  year  of  India’s  independence
 it  has  been  suggested  to  the  various  State
 Governments  that  they  should  programme
 to  electrify  at  least  one  Harijan  Basti  a  day
 in  their  State.  So  far  about  2,900  Haryan
 Bastis  have  been  electrified  since  5th
 August,  ‘1972.

 Fuel  O8  Consumption  in  Power  Statens

 3182  SHRI  6  CHITTIBABU:  Wili  the
 Mimster  of  IRRIGATION  AND  POWER
 be  pleased  to  state:

 (a)  whether  the  important  recommen-
 dations  made  by  the  Committee  set  up  in
 September,  970  for  urgently  reporting  on
 the  conversion  of  boilers  of  power  stations
 burning  oil  as  primary  jue!  to  coal,  have
 been  implemented  by  Government;

 (b)  if  not,  the  reasons  for  the  delay;
 and

 (c)  the  step,  taken  by  Government  in
 the  matter  of  cutting  down  fuel  on  con-
 sumption  in  the  power  stations  being  set
 up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B.  N.  KUREEL):  (a)
 and  (b)  The  conversion  of  such  boiler
 units  where  conversion  is  possible  only  in
 case  of  certain  generating  units  at
 Barauni,  Dhuvaran  and  Trombay.  Present.
 ly,  owing  to  power  abortage  in  the  areas
 of  these  power  statipns,  these  generating
 units  cannot  be  taken  out  of  service  for
 the  necessary  conversion  works.

 (c)  No  new  power  stations  are  Leing
 set  up  using  fuel  oil  as  primary  fuel.  ‘The
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 in  the  interests  of  minimising  the  cost  of
 power  generation,  An  expert  committee
 is  examining  these  possibilities  in  detail.

 Suggestions  meds  by  ithe  Consulintive
 Conmniitese  of  Members  of  Parlimnent

 3183.  SHRI  C.  CHITTIBABU:  Will  the
 Mimster  of  IRRIGATION  AND  POWER
 be  pleased  to  state  the  action  taken  by
 Government  on  the  8  suggestions  made  by
 the  Members  of  Parhament  in  the  four
 meetings  of  the  Consultative  Committee
 during  97I-72  which  have  been  enumer-
 ated  on  page  26  of  the  Annual  Report
 of  Ministry  of  Irmgation  and  Power  for
 (1971-72?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  B  N.  KUREEL):  A
 statement  containing  the  requisite  informa.
 tion  is  laid  on  the  Tuble  of  the  House.
 |  Placed  in  Library  See  No.  LT-393/72].

 Complaint  Against  Mis  Polyolifin
 Indasiztes  Limited

 3184,  SHRI  R.  V.  BADE:  Wit!  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state-

 (a)  Whether  M/s.  Polyolifiny  Industries
 Limited  are  the  sole  manufacturers  of
 High  Density  Polyethylene,  a  basic  raw
 material  of  Plastic  industry;

 (0)  Whether  when  the  industrial  licence
 was  granted  to  them  the  imports  made  by
 the  actual  users  were  stopped  on  the  pre-
 sumption  that  their  requiyements  would  be
 met  by  the  new  producer;

 (c)  whether  Government  have  received
 complaints  that  New  Delhi  Office  of  their
 sole  distributors  M/s.  Hochest  Dyes  and
 Chemicals  Limited  is  denying  this  material
 even  to  some  of  the  actual  users  who  were
 earlier  getting  import  licences  for  it;  and

 {d)  if  80,  what  ateps  Government  pro-
 pose  to  take  to  ensure  that  the  actual
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 +  od
 users  get  material  in  accordance  wth  the
 produation  capacity?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH)
 (a)  Yes,  Sur

 (b)  Yes,  Sr  =  However  am  0  tober
 972  the  import  policy  has  kn  2évised
 and  import  is  allowed  to  actual  users  on
 a  restricted  basis

 (c)  Reports  of  shortage  of  the  raw
 material  have  been  received  The  disutbu.
 tion  policy  of  the  company  i<  based  on
 two  principles

 (:)  past  purchase  of  the  individual
 processors

 a)  The  end  use  to  which  the  material
 is  used  Greater  werghtage  5
 given  to  the  requirements  of
 users  of  blow  moulded  goods  ard
 extruded  products  in  comparison
 to  the  users  of  imyection  moulded
 goods  which  can  use  othe:  plastic
 raw  matenals

 (d)  The  supply  position  is  continually
 Teviewed  in  consultation  with  representa
 tives  of  the  federatians  of  users  as  well  as
 manufacturers,  Impoit  of  thig  saw
 material  ig  being  allowed  to  expoitcrs
 ard  also  to  actual  users  on  resirictud
 basis

 Gimpleiats  Aguinet  Mis.  Alkali  Chensleais
 .  Corporetion  of  India

 3I85  SHRI  R  दि  RAD  will  the
 Minister  of  PELROLEUM  ANI)  CHEMI
 GALS  be  pleased  to  state

 (a)  whether  Government  have  ieccived
 complaints  that  M/s  Alkali  C  henucals
 Corporation  of  India  Limited  have  deliber
 ately  created  a  Black  maiket  of  Tow
 Density  Polyethylene,  a  basic  raw  matenal
 of  Plastic  Industry,

 (b)  whether  such  u  black  market  has
 caused  consrderable  rie  in  the  prices  of
 the  pdoduct  of  this  raw  maternal,  and

 (०)  whether  Government  propose  to
 Probe  inte  the  complaints  and  if  not,  the
 Teasoh,  therefor?

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH)
 (a)  No,  Sit  However,  there»  some
 shortage  of  this  raw  matertat

 (b)  There  has  been  no  change  s0  the  hist
 prie  of  M/s  Alkali  Chemicals  Corpora
 tion  of  India  for  this  commodity  am  the
 last  8  months

 (c)  Since  the  Government  has  received
 no  complaints  of  black  mirleting  by  the
 Company  the  question  of  2  probe  does
 not  arise  However,  the  supply  position
 of  and  distribution  arranzement,  for  this
 law  material  are  being  closely  watched

 Uniform  Policy  for  Distibution  ef  Low
 Density  Polyethylene  to  Small  Scale  Unite

 186.  SHRI  R  ५  B*DI  wil  the
 Minster  of  PETROLFUM  AND  CHI  MI.
 CAI  be  pleased  to  state

 (4)  whether  M/s  Atha  Chemical
 Coipoiation  Limited  are  one  of  the  twe
 monopoly  manvfacturers  of  I  ow  Density
 Polycthylene,

 (a)  whether  there  uie  complaints  fram
 the  Small  Scale  Units  that  the  said  com
 pany  does  not  follow  a  uniform  policy  an
 the  allocation  of  Low  Density  Polyethy-
 kkne  and

 (c)  if  so,  the  ateps  Gove  nment  propose
 to  take  to  ensure  umiform  policy  for  all
 units  and  for  equitable  distribution  of  the
 raw  maternal  particularly  m  view  of  the
 sem  monopolist  character  of  the  Curpora
 tion?

 THE  DEPUTY  MINISTf£R  IN  THF
 MINISIRY  OF  PETROLEUM  AND
 CHFMICALY  (SHRI  DALBIR  SINGH)
 (a)  This  unit  ig  one  of  the  two  manufac-
 turers  of  Low  Density  Polyethylene

 (b)  No,  Sir  However  there  huve  been
 comp!  unts  regarding  shortage  of  thiy  raw
 material  in  the  country

 (८)  The  Government  ts  in  constant
 touch  with  the  representatives  of  users  a8
 well  as  the  manufacturers  of  I  ow  Density
 Polyethylene  mm  order  to  keen  watch  overt
 the  supply  position  of  and  distmbutron
 arrangements  for  this  raw  materal
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 ‘Separate  Unig  for  Manutacture  of  Wagons

 3187,  PROF.  MADHU  DANDVATE;
 Will  the  Minister  of  RAILWAYS  0०७६
 pleased  to  state;

 (a)  whether  Government  propose  to  or-
 ganise  ५  separate  unit  for  the  manufacture
 of  wagons  in  the  country;

 (b)  whether  Government  have  assessed
 the  present  capacity  of  the  wagon  manu-
 facturing  units;  and

 (c)  if  not,  the  reasons  for  opening  a
 new  unit  for  the  manufacture  of  wagons?

 JHE  MINISTER  OF  RAILWAYS
 (SHRI  ल्  A,  PAJ):  (a)  There  is  no  such
 Proposa}  at  present.

 (0)  Yes.  Aithough  the  total  installed
 capacity  of  the  6  wagon  manufacturing
 units  in  the  private  sector  is  31869
 wagons  in  terms  of  four-wheelers,  but
 from  the  present  trend,  they  can  be  ex-
 pected  to  produce  about  10,000  units  (in
 terms  of  fout-wheclers)  during  1972-73.
 They  may  be  able  to  step  up  production  to
 abeut  £5,000  units  (in  terms  of  fout-
 whecleis)  in  ‘1973-74,

 }t  has  also  been  planned  to  step  up  the
 wagon  production  out-turn  from  the  com-
 bined  thice  Railway  workshops  (Amtitsar,
 Golden  Rock  and  Samastipur  workshops)
 from  600  units  per  annum  to  2860  units
 in  1972-73,  and  4000  units  in  ‘1973-74

 (c)  Does  not  arise.

 West  Coast  Railway

 3188.  PROF.  MADHU  DANDAVATE.
 Will  the  Minister  of  RAILWAYS  bz
 pleased  to  state:

 (a)  the  stage  at  which  the  preliminary
 survey  of  the  West  Coast  Rajlway  stands
 at  present;

 {b)  whether  suggestions  made  by  different
 Organisations  in  this  regard  have  been  cap
 nidered;  ang

 ©  if  ४०,  whether  Government  propose
 te  lay  on  the  Table  of  the  Housé  a  de-
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 tailed  report  of  the  suryey  and  Goyeng
 ment’s  reaction  thereto?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  T.  A.  PAL):  (a)  Recannaipgmne
 Engineering  and  Traffic  Surveys  for  Apta-
 Mangalore  BG.  rail  link  were  recently
 completed  and  the  Survey  reports  are
 under  examination.

 (b)  Due  consideration  has  been  givea  to
 the  suggestions  of  the  State  Governments
 public  organisations  etc.  while  carrying
 out  the  surveys  for  this  rail  link.

 (c)  Survey  Reports  are  too  technical  and
 Generally  voluminous  and  are  exclusively
 meant  for  departmental  use,  only  How-
 ever,  Government's  decision  regarding  con-
 struction  of  this  line,  will  be  advised  to
 the  House,  after  the  Survey  Reports  are
 examined  from  all  angles.

 Appointment  of  Full  Time  Chairman  in
 FCT.

 3I89  SHRI  PANNA  TAL  BARUPAI:
 Will  the  Minister  of  PETROLFUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  names  of  public  sector  enter-
 prises  under  the  chairmanship  of  the
 present  part-time  chairman  of  Fertilizer
 Corporation  of  India;

 (b)  the  date  of  expiry  of  his  term  =  in
 Fertilizer  Corppration  of  Indja:  cae  3

 (c)  whether  Government  Propose  te
 appoint  a  full  time  chairman  in  Fertilizer
 Corporation  of  India?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 (a)  The  present  part-time  Chairman  of  the
 Fertilizer  Corporation  of  India  also  func-
 tions  as  Chairman  of  the  Electronics  Cor-
 poration  of  India  Lid.

 (b)  Shri  H.  N.  Sethna  is  expected  te
 cortinue  as  Chairman  of  the  F.CI.  ap  ५
 the  end  of  the  year  1972-73.

 (©)  No  such  proposal  is  presently  wader  |
 consideration.
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 Smerease  in  Royalty  te  the  Oi}  Producing
 States

 3190,  SHRI  NAWA!  KISHORE
 SHARMA  Will  the  Minister  of  PETRO.
 LEUM  AND  CHEMICAIS  be  pleased  to
 state’

 ५  (ay  whether  there  is  a  proposal  unde
 the  consideration  of  Government  to  in
 eféase  the  rate  of  royalty  to  the  oi  pro
 dicing  States  in  the  country,

 *  (b)  if  90  the  amount  by  which  —  the
 toyalty  will  be  increased  pe:  tome  and
 the  perfod  upto  which  the  enhanced
 rdbyatly  will  be  paid,

 e)  the  reasons  for  enhancing  the  pay
 ment  of  royalty,  and

 would (0)  when  the  enhaticed  —  rates
 come  mto  force?

 fHB  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROIEUM  AND
 CHEMIC  AIS  (SHRI  DAI  BIR  SINGH)
 (a)  to  (d)  The  rate  of  royalty  on  Crude
 Oil  which  was  ॥  force  for  the  four-year
 period  endmg  311271  was  based  on  the
 Prime  Minister's  Award  of  December  29,
 £968  which  inter  alta,  movided  for  a
 review  of  this  rate  at  the  end  of  1975
 As  a  result  of  review  and  after  consider-
 thg  various  relevant  factors,  a  settlement

 ‘on  the  new  rate  was  reached  between  the
 Central  Government  and  the  Government
 of  Assam  and  Gujarat  (which  are  the
 two  oil  producing  States)

 The  Prime  Mrnister  has  since  given  her
 Award  on  the  basis  of  this  settlement  Ac-
 cording  to  this  Award  the  rate  of  royalty
 on  Crude  Onl  produced  anywhere  in  India
 hig  beet  sicreused  from  Rs  t0  per  tonne
 to  Rs  5  per  tonne  The  new  rate  would
 femam  m  force  during  the  period  1-1-1972,
 to  31-3  979

 Constraction  machinery  for  major  irrige-
 tion  and  Power  Projects

 397  SHRI  MUKHTIAR  SINGH
 MALIK  चग  the  Mifister  of  IRRIGA-

 TION  AND  POWER  be  pleased  to  state:

 (a)  whether  Government  have  received
 reports  that  about  Rs  27  crores  worth  of
 constructién  machinery  is  lymg  idfé  a
 the  sites  of  major  irrigation  and  power
 projects  for  want  of  spare  parts

 tb)  if  so)  whether  Government  propose
 to  persuade  mdigenous  engineering  indué-
 tries  to  manuficture  the  spare  parts  re
 quited  for  tt  and

 60.)  of  not  the  reasons  theiefor  and  the
 steps  taken  or  proposed  to  be  taken  by
 Government  to  remove  the  impediments
 with  a  view  to  avoid  import  of  spares?

 JHE  NEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IRRIGATION  AND
 POWER  (SHRI  8  N  KUREEI)  (a)
 Based  on  the  survcy  conducted  by  the
 Construction  Plant  and  Machincry  Com
 mittce,  972  equipment  worth  है  3438
 ciores  was  fying  idle  in  mayor  frrigation
 and  Power  Projects  representing  about
 246  per  cent  of  the  total  value  of  the
 constiuction  machinery  in  these  proyects
 Fautpment  valued  at  Rs  624  ciores  re
 presenting  448  per  cent  of  the  totil
 value  3५  beyond  cconomical  rep  urs

 tb)  and  i)  Substantial  progiess  his
 taken  place  in  the  development  of  indige
 nous  spare  parts  for  earthmoving  machines
 and  construction  equipitient  About  12,000,
 tems  of  indigenous  spare  parts  have  been
 coverid  under  rate  contracts  of  the  Ditec
 tor  General  of  Supplie,  and  Disposals  and
 mote  items  are  being  developed  How
 ever  import  substitution  in  respect  of
 Spare  parts  for  imported  items  of  earth
 moving  machines  and  construction  equip
 ment  WS  l:mited  mainly  by  the  large  diver
 sity  in  the  categories  make  and  models
 of  machines  and  also  as  specifications  and
 drawing  of  individual  components  46
 not  available  Efforts  are  continuing  to
 be  made  to  take  up  manufacture  of  mole
 and  more  spare  parts  for  indigenous  pro
 duction  Most  of  the  imported  egmpment
 is  expected  to  be  fully  utilsed  and  replac
 ed  by  imdigenous  equipment  in  the  next
 few  vears  With  the  imcreasing  range  of
 spare  parts  manufactured  indigenously  and
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 ‘with  the  progressive  replacement  of
 |

 im-
 ported  equipment  by  indigenous  equip-

 ment,  the  requirements  of  imported
 ‘Spare  parts  are  expected  to  be  pro-
 -gressively  and  substantially  reduced  in
 the  next  five  years.-

 42.03  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  STOPPAGE  OF  UGC  GRANT  TO
 SEVERAL  COLLEGES  IN  PUNJAB  AND

 HARYANA

 SHRI  5.  M.  BANERJEE  (Kanpur):  I
 eall  the  attention  of  the.  Minister,  of
 Education  and  Social  Welfare  to  the  fol-
 lowing  matter  of  urgent  public  importance
 ‘and  I  request  that  he  may  make  a  state-
 ‘ment.  theron:

 The  reported  stoppage  of  grant  by
 the  University  Grants  Commission  to
 several  colleges  in  Punjab  and  Haryana
 resulting  in  the  closure  of  those  colle-
 ges.

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE

 “(PROF.  S.  NURUL  HASAN):  ‘The
 ‘University  Grants  Commission  _  gives
 development  grant  to  colleges  for  certain
 approved  schemes.  The  Commission  has
 not  held  up  payment  of  such  grants  to

 colleges  in  Punjab  or  Haryana.  The  ques-
 .tion  of  the  closure  of  the  colleges  due  to

 stoppage  of  the  Commission’s  ,  grants,
 therefore,  does  not  arise.

 According  to  the  information  furnished
 by  the  Governments  of  Punjab  and  Har-
 yana,  about  3,500  teachers  in  i25  non-

 “Government  colleges  in  Punjab  and  the
 ‘teachers  in  most  of  the  84  non-Govern-
 ment  colleges  in  Haryana  have  been  on
 strike  for  some  time  to  press  their

 “demands.  The  State  Governments  have
 not  directed  the  closure  of  any  collége,
 ner  have  they  stopped  payment  of  grants
 to  them  so  far.

 The  matter  falls  exclusively  within  the
 jurisdiction  of  the  respective  State  Gov-
 ernments
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 strike,  they  waited  patiently.
 -had  exhausted  all  the  channels  of  nego-
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 SHRI  s  M.  BANERJEE  I  am  really
 surprised  that  there  are  3500  teachers  in
 i25  non-Government  colleges  in  Punjab

 and  teachers  in  most  of  the  84  nos-Gov-
 ernment  colleges  in  Haryana  have  been
 on  strike  since  November,  1972,  and  yet,
 the  Minister  says  that  this  matter  falls
 exclusively  within  the  jurisdiction  of  ‘the
 State  Government.  I  have  no  time  at
 my  disposal  to  describe  how  the  Centre
 can  interfere  under  the  university  rules.
 May  I  know  whether  it  is  a  fact  that
 discrimination  between  private  college  and
 Government  college  teachers  is  so  great
 in  Punjab  and  Haryana  that  such  a  situa+
 tion  has  been  created  which  has  resulted
 in  this  strike?  Higher  education  in  Haryana
 is  mostly  in  private  managements’  hands
 So  also  in  Punjab.  Most  of  these  mana-
 gements  run  colleges  according  to  their
 whims  and  fancies  and  they  are  not  giv-
 ing  a  fair-deal  to  the  teachers.  The
 Haryana  College  Teachers’  Union  has  been:
 urging~the  Haryana  Government  for  the
 last  two  years,  through  memoranda,  re-

 solutions,  deputations,  demonstrations,
 token  strikes  and  even  hunger  strike  to
 enact  a  service  security  Bill  which  would
 bring  the  private  college  teachers  on  par
 with  the  Government  college  teachers  in
 respect  of  emoluments  and  other  facili-
 ties.  But  this  request  was  not  listened  to.
 When  they  were  asked  not  to  go  on

 When  they

 tiation  and  the  Chief  Minister  of  Haryana
 refused  to  see  any  reason,  about  2,500
 teachers  of  privately  managed  colleges
 went  on.  an  indefinite  strike  since  Nov-
 ember  10,  1972.  Ay

 Now,  let  us  see  what  their  demands  are:
 The  first  is  the  issue  of  an  ordinance
 for  security  of  service.  Everyone  in  this
 country  wants  security  of  service.  Tf  the
 teachers  of  Haryana  and  Punjab  have
 demanded  security  of  service,  I  do  not
 know  how  it  is  said  that  they  are  asking
 for  the  moon.  The  second  demand  is
 in  regard  to  grant  of  interim  and  ad  hoc
 relief.  -  The  third  demand  is  in  -regard  f
 to  housing  and.  medical:  facilities  etc.  as”
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 re  available  to  Government  college
 teachers.  These  teachers  also  should.  be
 rovided  with  whatever  the  Government

 college  teachers  are  getting,  for  which
 grant-in-aid  to  the  tune  of  95  per  cent  of
 the  deficit  of  private  colleges.  should  be

 they  have  no  funds  and  that  is  why  they
 are  unabie  to  pay  the  same  pay  scales  as
 recommended  by  the  Kothari  Commis-
 sion  Or  as  are  given  to  Government  col-

 lege  teachers;  in  other  States,  the  State
 Governments  are  giving  50  or  60  or  75

 er  cent,  if  not  95  per  cent  as  grants
 to  private  colleges  to  enable  them  to
 have  parity  between  the  Government  col-

 lege  teachers  and  their  teachers,  but  here

 Pthat  has  been  denied.

 Then,  the  next  demand  is  in  regard  to
 tie’  take-over  of  these  colleges  jimmedia-
 ‘ely,  such  as  the  ‘Nehru  College,  Farnia-
 bad’  «=oIt  has  been  taken  over  since,  be-
 @ame-there  was  a  mal  administration  and
 misappropriation  of  funds.  The  private
 colleges  mostly  are  indulging  in  such
 nefarious  activites.

 D

 Then,  they  have  demanded  democratisa-
 fion  .  of  university  bodies.  As  you  know
 Sir,  nearly  1,500.  teachers  of  colleges  in
 U.  P.,  ladies  and  gentlemen  both,  want-
 ed  to  stage  a  demonstration  and  knock  at

 the  doors  of  this  august  House  and

 presen  a  memorandum,  and  we’  address-
 ed  them  yesterday,  and  you,  Sir,  were
 ind  enough  to  admit  this  calling-atten-

 fion-notice,  and  you  said  that  you  had
 sympathies.  with  the  teachers;  in  act,
 everyone  of  us  has  his  sympathies  with

 teachers.

 oWhe,  Chief  Minister  of  Punjab,  Sardar
 Tail  Singh  has  today  made  another  cor-
 <iliatory  move  to  end  the  strike  of  the
 Plivate  college  teachers,  and  from  the  re-

 rts  in  the  newspapers  we  find  that  he
 did  not  want  the  intelligentsia  of  the
 State  to  face  hardship.  So,  he  did  agree.

 ut  what  is  the  condition?  The  report
 urther  adds

 “But  he  reiterated
 the  strike  was  continuing,

 possible  for  him  to

 that  es  long  ‘as
 it  would  not

 start  any  talks
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 8  settlement.
 ‘hon.  Minister  to  intervene  in  the  matter

 202
 in  Punjab  and  Haryana  (CA)

 on  the  demands  of  the  college  teachers”.
 More  than  a  lakh  of  students  are  suffer-
 ing  in  Punjab  on  account  of  this  strike,
 and  more  than  60,000  students  in  Haryana
 are  also  suffering  because  of  this.  And
 this  strike  has  been  resorted  t6  by  them
 as  the  last  resort.  The  hon,  Minister:  of
 Education  has  been  a  teacher  himself.  I
 hope  he  will  realise  in  what  circumstances
 and  under  what  strain,  these  teachers  have
 gone  on  strike.  They  are  not  professional
 strikers;  they  do  not  come  from  families
 of  strikers.  They  are  builders  of  —  the
 nation  according  to  this  Government.
 Today,  they  are  on  the  streets.  I  would
 request  the  hon.  Minister  to  intervene  in
 the  matter,  meet  the  Chief  Ministers  of
 Punjab  and  Haryana,  use  his  good  office
 and  see  that  a  settlement  is  reached  and
 see  that  these  teachers  who  are  shabbily
 paid  by  the  private  colleges  are  given  bet-
 ter  facilities  and  treated  well  and  brought
 on  a  par  with  the  Government  college  tea-
 chers,  which  in  fact  is  .heir  main  demand.
 Further,  whatever  aid  the  Centre  might
 decide  to  give  should  be  given  immedi-
 ately  so  that  their  emoluments  may  be

 Today,  a  teacher  in  Punjab  or
 Haryana  or  UP  gets  less  than  the  salary
 and  allowances  of  a  peon  in  the  State
 Bank  of  India  or  the  Reserve  Bank.  of
 India.  Do  we  expect  our  teachers  who
 build  the  nation,  and  educate  the  svidents
 and  make  them  the  future  or  prospective
 Prime  Minister  and  President  to  starve

 in  this  manner?  It  is  a  sad  commentary
 on  our  talk  of  socialism.  I  would  like
 to  know  the  reactions  of  the  hon.  Minister
 to  these  demands.  He  should  not  merely
 take  shelter  on  the  technical  grounds  that
 this  concerns  the  States  only.  I  know
 that  this  concerns  the  States  primarily.
 But  I  submit  that  the  Centre  can  inter-
 vene.

 They  did  not  intervene  in  the  case  of
 the  teachers’  strike  in  Simla,  but  .the
 Chief  Minister  of  Himachal  Pradesh  came
 to  the  rescue  of  the  teachers  and  effected

 I  would  only  reqnest  the

 and  use  his  good  offices,  meet  the  Chief
 Ministers  of  Punjab  and  Haryana,  have
 a  discussion  with  them  along  with  the
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 [Shri.S.  Me  Banerjee]
 teachers  “organisations  and  have  8  settle-
 ment.  In  case  the  strike  does  not  end
 and  a  negotiated  settlement  is  not  reach-
 ed,  I  am  afraid—I  warn  this  Govern-
 ment—that  all  the  trade  unions  in  Punjab
 Haryana  have  their  sympathies  with  the
 teachers,  we  on  this  side  also  have  our
 sympathies  with  the  teachers  and  this
 movement  will  take  a  serious  turn  and
 may  embrace  all  the  Government  emplo-
 yees  and  other  employees  also.  Therefore,
 I  request  him  to  intervene.

 PROF,  S.  NURUL  HASAN:  As  the
 hon.  member  rightly  pointed  out,  being
 a  teacher  myself,  my  sympathies  are
 always  with  the  teachers  when  they
 suffer  any  hardships.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Good  man  in  bad  company.

 PROF.  NURUL  HASAN:
 “minute,

 Just  a

 But  as  a  teacher,  I  also  have  the  tradi-
 tion  of  the  teaching  profession  and  _  its

 .ethies  to  maintain.  I  feel  that  a  teacher
 -who  does  not  consider  the  interest  of  his
 students  to  be  above  his  own  interest  js

 ‘not  doing  justice  to  the  teaching  profes-
 sion.  When  a  teacher  goes  on  strike,
 he  is  not  harming  anybody  but  his  stu-
 dents.

 SHRI  S.  M.  BANERJEE:  He  is  ficht-
 ing  for  his  own  existence.

 PROF.  S.  NURUL  HASAN:  Even  his
 own  existence  cannot  have  a  higher  pre-
 cedence  in  the  thinking  of  a  teacher  than

 ‘thé  interest  of  his  own  pupil,

 AN  HON.  MEMBER:  You  want  him
 to  starve?

 SHRI  JYOTIRMOY  BOSU:  Be  a  prac-
 tical  man.

 PROF.  S.  NURUL  HASAN:  I  am  be-
 ing  abselutely.  practical  and  I  am  very

 \\proud  to  be  a  teacher.  I  think  my  sense
 of  pride  in  the  teaching  profession  stems

 from  the  fact  that  so  far  as  a  teacher  is
 concerned,  he  considers  the  interest  of
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 those  entrusted  to  his  care  above  his
 own  interest.

 SHRI  MOHAMMAD  ISMAIL  (Bar:
 rackpore):  What  is  the  Government's
 duty?

 PROF.  S.  NURUL  HASAN:  I  would
 like  to  clarify  one  or  two  points  raised  by
 the  hon.  member.

 He  referred  to  the  fact  that  the  salaries
 of  teachers  are  less  than  those  of  _  the
 lowest  class  of  bank  employees.  I  do  not
 know  what  the  wages  of  the  lowest  class
 of  bank  employees  are—I  am  sure  my
 hon.  friend  knows  more  about  it  than  |
 do.  That  may  be  true  of  the  primary
 school  teachers,  but  certainly  it  does  aot
 seem  to  me  to  be  true  of  college  teachers.

 SHRI  S.  M.  BANERJEE:  They  do:  not
 get  the  full  salary.  He  knows  it.  That
 was  why  they  brought  legislation  here
 for  the  schools...  They  sign  for  Rs.  500
 and  get  Rs.  300.

 PROF.  S.  NURUL  HASAN:  As  regards
 discrimination  in  pay  scales,  according  to
 the  information  with  me,  the  pay  scales
 of  government  college  teachers  and  aon-
 government  college  teachers  in  the  fwo
 states  are  the  same.

 Lecturers  (Junior  —  government  colleges
 grade)  Rs.  200-600

 -do-  —  non-governm*nt-do-
 Rs.  300-600

 Lecturers  (Senior  government  colleges
 g-ade)  Rs.  400-800

 -do-  non-government  -do-
 Rs.  400-800

 S2nior  Lecturers  government  colleges
 Rs.  700-TI00

 -do-  non-government  -do-
 Rs.  700-II00-

 SHRI  M.  KALYANASUNDARAM
 (Tiruchirapalli):  Are  they  being  paid  on
 paper  only,  or  are  they  being  paid:  in
 cash  these  amounts?



 205  «=  Sanmage  of

 PROF. a  NURUL  HASAN:  This  point
 has  hot  beet  raised  ih  the  list  of  demands,
 atemely,  that  the  actual  salaries  are  not
 being  paid.

 SHRI  -S.  M.  BANERJEE:  Jt  is  a  fact.
 ‘Everpbody  knows  it.

 PROF.  S.  NURUL  HASAN:
 different.  matter.  He  may  know  it  or
 ३  may  know  it.  That  is  not  the  issue
 of  the  strike  which  is  under  discussion.

 That  is  a

 Then,  the.  question  of  security  of  ser-
 vice  has  been  raised.  Now,  this  question
 is  causirig  a  great  deal  of  anxiety  to  the
 Ceiftral  Government,  aid  it  is  for  this
 ‘purpose  that  the  University  Grants  Com-
 mission,.  in  the  Committee  that  they  ap-
 pointed  fdr  the  governance  of  universities.
 have  sptcifically  asked  this  Committee  to
 report  not  only  on  the  terms  and  condi-
 tions.

 SHRI  S.  M.  BANERJEE:  Sir,  one
 minute:  some  of  the  teachers  are  appoint-
 €

 डा
 in  thé  month  of  September,  972

 eir  ‘services  are  terminated  on  the
 3ist  March  next  year,  and  again  they  aré

 cappointed,  because  they.  avoid  continuity
 of  Service.  This  is  something  ridiculous

 MR.  SPEAKER:  This  is  4
 practice.
 HEE  thi.
 7a

 conimion
 J  am  sorry  this  happens  to  be

 I  think  you  will  éxplain  it  to

 PROP.  S.  NURUL  HASAN:  This  ques-
 tiem;  es  I  ‘Bhid;  fais  beert  referred  by  the
 Uiversity  Grants  Coinmtission  to  the  Comi-
 mittee  on  the  governance  of  universities:
 The  whole  question  of  the  management
 of  obiieged  and  thé  qiiéstion  of  terms
 and  conditions  of  setvice  of  teachers  had
 been  referred  to  this  committee.  I  hops
 the  recorimenditions  of  the  Commitice
 would  be  available  soon  and  then  it  would
 ‘be  possible  for  the  University  Grants  Com-
 mission  to  suitably  move  the  State  Gov-
 ernments  and  the  universities  to  ensure
 that  this  particular  action  is  taken

 ‘tn  regard  to  the  statid  which  the  Gov-
 enmments  have  taken  on  the  questlon  of
 security  of  service,  they  are  agreed  that

 at  seivice  id  an  ithpottdht  and
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 necestary:  ingredient  df  the  suacdtiBites
 syste.  ह; ह  Haryana,  for  example,  a  Britt
 Bill  was  prepared,  ard  it  was  ten  Te-
 ferted  té  the  Piihjab  University  for  its
 comments.  The  Punjab  University  Sp-
 pointed  a  whole  number  of  committees
 and  on  the  basis  of  the  recommendations
 of  these  committees,  it  has  tnade  amend-
 ments  in  its  regulations  and  these  regula-
 tiofis  seek  fo  ensure  that  all  cofleged  Which
 are  afffliited  ti  Punjab  University  sive
 security  of  tenure  to  the  teachers  of  cél-
 leges  affiliated  to  that  university.

 Deidited  procedures  have  been
 down  here  for  the  termination  of
 of  a  teacher  that  it  cannot  be  without
 good  cause,  and  even  if  it  is  termitiated
 then  there  is  a  provision  of  _atbitration
 whereby  a  nominee  of  the  management,  a
 nomitiee  of  the  teacher  and  an  impire  ap-
 pointed  by  tte  Vice-Chancellor  Wilt  go
 into  the  dispute  arising  out  of  the  deter.
 mination.  Further  more,  the  period  of
 summer  vacation  shall  count  towards  the
 notice  period  and  salary  in  lieu  thereef
 shall  not  be  in  addition  to  the  summer
 vacation  stlary.  But  the  teather  shall
 be  entitled  to  summer  vacation  salary  as
 admissible  under  the  rules.  The.  whele
 schefne  drawn  up  by  the  Punjab  Ui;
 sity  éhstifes  that  the  summer  vacation  be-
 comes  a  matter  of  right  for  the  teachers.
 but  I  know—

 SHRI  5.  M.  BANERJEE:  Harydtid.
 PROF.  $  NURUL  HASAN:  All  ri

 vate  colleges  of  Hatyan  are  affiliated  id
 the  Punjab  University  and  that  Was  the
 reason  why  I  was  referring  to  tte  ton
 Mentber  ahd  the  House  to  the  rules  of
 the  Panjab  University

 Tien,  the  teachers  have  raised  the
 question  of  interim  relief,  medical  relief
 fiduse  tent  and  so  on.  On  that,  the
 stand  of  the  Government  is  that  it  ig  the
 responsibility  of  the  managements  and
 they  find  that  they  are  not  in  a  position
 to  give  to  the  colleges  grants  for  this
 purpose.

 SHRI  3.  M.  BANERJEE:  They  are
 giving  25  per  cent;  they  are  not  giving
 9S  per  cent
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 PROF.  S.  NURUL  HASAN;  So  far  as
 the  95  per  cent  formula  is  concerned,  I
 think  the  hon,  Members  would  agree  with
 me  that  the  95  per  cent  formula  raises
 many  other  problems,

 For  one  thing  no  other  State  Govern-
 ment,  to  my  knowledge,  has  agreed  to  the
 95  per  cent  formula.

 SHRI  S.  M,  BANERJEE:  Some  of  them
 have  agreed  in  principle,  they  have  not
 paid,

 PROF.  S.  NURUL  HASAN  The  ques-
 tion  that  arises  is  if  95  per  cent  of  the
 deficit  is  to  be  paid  by  the  State,  then
 should  the  State  not  have  gicater  controls?

 SHRI  8.  M.  BANERJEE:  Tuke  over  all
 these  colleges.

 MR,  SPEAKER:  The  Punjab  Govern-
 ment  has  already  announced  that  if  the
 Mangements  decided  to  hand  over,  the
 Punjab  Government  will  take  steps.

 SHRI  S.  M  BANERJEE:  I  would  te-
 quest  you  to  kindly  tell  Mr  Bansilal

 MR  SPEAKER:  I  am  responsible  for
 none,

 PROF.  S.  NURUL  HASAN.  The  Go.-
 ernment  of  Haryana  is  alvo  agreeable  to
 the  taking  over  of  what  are  called  sick
 colleges  where  the  management  is  willing
 to  hand  over  administration  to  the  Gov-
 ernment.

 But  there  is  one  point  which  they  have
 raised  which  is  worth  considering.  What
 has  happened  is  that  sometimes  college
 mangement  decides  to  recruit  teachers  who
 are  not  among  the  best  available.  Now,
 the  Government  says:  if  we  accept  this
 principle  that  someone  starts  a  college,
 goes  to  the  universities  and  secks  affilia-
 tion  and  then  says,  we  cannot  pay  and
 ash  the  Government  to  take  over,  it  is
 really  the  interest  of  the  students  which
 would  in  the  long  run  suffer;  so  the
 teachers  and  staff  should  be  properly
 screened  to  come  up  to  the  requisite  stand-
 ard  when  the  college  is  sought  to  be
 maintamed  by  the  State  Government  I
 would  appeal  to  the  teachers;  I  would
 also  appeal  to  the  hon.  Members  of
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 this  House  that  they  should  request  the
 teachers  to  call  off  their  strike  so  that
 the  interest  of  the  student,  does  not
 suffer,

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  Why  not  make  an  appeal  to
 the  Chief  Minister  of  Haryana  also?

 PROF.  S.  NURUL  HASAN:  I  can  only
 speak  to  the  Governments  in  un  informal
 capacity  if  I  know  that  the  teachers  are
 doing  their  duty  and  then  whatever  is
 possible,  we  shall  try  to  use  our  good
 Offices.  Jt  is  not  merely  the  question  of
 Central  Government  The  hon.  Member
 referred  to  aid  from  the  Centre.  The
 Central  Government  cannot  provide  as-
 sistance  to  one  State,  and  not  to  another.
 The  UGC’s  general  formula  is  in  accord-
 ance  with  the  University  Grants  Commis-
 sion  Act;  maintenance  grants  are  not  paid
 by  the  UGC  in  the  case  of  State  Univer-
 sities;  only  in  the  case  of  Central  Univer-
 sities  are  mamtenance  grants  paid  by  the
 UGC.  The  UGC  pays  development  grants
 under  specific  heads  which  are  provided
 under  the  Plan  and  therefore  to  expect
 the  UGC  to  contribute  towards  mainte-
 nance  grant  would  upset  the  entire  finan-
 cial  arrangement  between  the  Centre  and
 the  State  Governments

 So  far  as  my  information  goes,  the
 State  Governments  have  not  directed  the
 closure  of  any  college.

 SHRI  S,  M.  BANERJEE:  What  about
 the  termination  of  the  service  of  000
 teachers  in  Haryana?

 PROF.  §.  NURUL  HASAN:  The  in-
 formation  that  has  been  given  to  me  is
 that  the  question  of  termination  is  some-
 thing  which  is  beween  the  colleges  and
 the  university  and  that  the  State  Govern-
 ment  does  not  come  into  the  picture.

 श्री  मलचन्द  डागा  (पाली)  प्रध्यक्ष

 महोदय,  देश  का  विद्यार्थी  आज  चौराहे  प्र

 एक  मुसाफ़िर  की  तरह  खड़ा  हुआ  है  ।  वह

 एक  भटका  हुमा  मसाफ़िर  है  I  पंजाब  भौर
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 हरियाणा  के  मामले  मे  जा  सरकार  की  ओर  से

 जवाब  दिया  गया  है  शिक्षा  मत्री  जी  शायद

 उससे  कुछ  सतुप्ट  नहीं  होगे  ।

 आज  की  वर्तमान  सामाजिक  व्यवस्था

 शौर  राजनीतिक  व्यवस्था  के  खिलाफ  अगर

 कोई  करारी  चोट  कर  सकता  है  तो  वह

 विद्यार्थी  शिक्षक  और  अ्रभिभावक  ही  मिल  कर

 कर  सबने  है  ।  वर्तमान  सामाजिक  व्यवस्था  को

 पलटने  के  लिए  और  वर्तेमान  राजनीतिक

 व्यवस्था  में  चरित्र  और  चौक्ल्ापन  न  होने  के

 कारण  और  सरक।र  की  शिक्षा  सम्बन्धी  नीति

 एक  राष्ट्रीय  नीति  न  होने  के  यारण  इस

 सब  पर  सगर  कोई  करारी  चॉट  बर  सकता  है

 तो  वह  विद्यार्थी  और  ऑअभिभावत  मिल  वर

 सकते  7।  जब  शिक्षव  किसी  बात  के

 लिए  अपने  अधिकारों  के  लिए  अथवा  देश  में

 एक  शिक्षा  नीति  को  लागू  करने  के  लिए

 एक  नई  श््रौर  ठोस  शिक्षा  नीति  को  चलाने  के

 लिए  और  एक  नई  व्यवस्था  को  लागू  करने

 के  लिए  आन्दोलन  आदि  करने  का  बाध्य

 हो  जाते  ह॑  तो  आप  उनसे  यह  कहते  है  कि

 शिक्षकों  का  यह  कत्तव्य  नहीं  है  ।  मै  जानना

 चाहता  हू  कि  पजाब  और  टरियाणा  में  क्या

 श्राप  यह  ठीक  समझेगे  कि  शिक्षका  शिक्षकों

 के  ग्रन्दर  इस  तरह  से  सरवारी  और  गैर

 सराहरी  सस्थाओ्रों  में  भेद  हो  ?  किस  प्रकार  से

 शिक्षक  को  राजनीति  वा  शिवार  बनाया

 जाता  है  ।  आज  सरकारी  और  गैर  सरकारी

 स्कूल  वालिजों  में  शिक्षकों  को  एक  समान

 सुविधाएं  प्राप्त  नह!  है  ।  इसलिए  श्रावश्यकता

 इस  बात  की  है  कि  एक  ऐसी  नीति  बनाई

 जाय  ताकि  सरकारी  भौर  गैर  सरकारी
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 जो  क्षिक्षण  की  सस्थाएं  है  उन  सस्थाश्रों  मे  शिक्षर

 का  समान  सुविधाए  प्राप्त  हो  ।

 अध्यक्ष  महोदय  :  मानतीय  सदस्य  का

 सवाल  क्‍या  है  ?

 थी  मूलचन्द  डागा;ः  मेरा  सवाल  यह  है

 कि  हरियाणा  और  पजाब  म॑  जो  गैर  सरबारी

 इस्टीच्यूट्स  हे  उनमे  शिक्षकों  को  वह  सुविधाए

 नही  है  जो  सरवारी  इस्टीच्यूट्स  मे  है  तो  क्‍या

 मी  महादप  काई  एसी  नीति  बना  रहे  2

 जिससे  शिक्षय  शिक्षक  में  भद  तन  रहे  ।  मंत्रों

 महोदय  ने  उत्तर  दिया  कि  शिक्षको  को  हडताल
 करने  का  अधिकार  नहीं  है  ।  अ्रच्छा  नही  £

 लेकिन  में  कहना  चाहता  ह  कि  वह  जो  झापक

 चैकल्ापन  ह॑  जा  केन्द्रीय  सरकार  का  दायितर

 है  चुरफि  उसको  बह  भ्रभी  पूरा  नहीं  कर  रही  ,

 इसलिए  वही  ऐसा  ने  हो  जाय  पि  हमा

 शिक्षक  श्रीर  विद्यार्थी  मिस्लेनियस  ऐक्टिविटी
 की  ओर  बढ  जाये  |  आप  माज  में  ऊ

 विद्याथियों  और  शिक्षकों  को  जो  यह  सुविधा!
 मांग  रहे  हैं  उन  सुविधाझां  स  वचित  क्‍्य

 करना  चातते  हे  -  आज  वा  शिक्षव  तौ

 विद्यार्थी  झपनी  सुविधाश्रों  का  मागता  है  |

 अध्यक्ष  महोदय  :  माननीय  सदस्य  सीध

 प्रश्न  करें  1

 श्री  मलचन्द  डागा  :  मेरा  एक  प्रए

 यह  है  जा  गैर  सरकारी  सस्थाएं  है  उनव

 सरकार  राष्ट्रीयकरण  करना  चाहती  है  ८

 नहीं  ?  क्‍या  उन  गैर  सरकारी  सस्थाओ्री  «

 शिक्षकों  के  साथ  वही  व्यवहार  होगा  र्जोः

 सरकारी  णशिक्षकों  के  साथ  होता  है  ?  कर

 उनकी  सविधाएं  वही  होगी  जोकि  सरका

 शिक्षको  की  होती  है  ?
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 Wo  एस  न्रल  हंसने  जनोबवाला,

 मैं  समझता  हूं  कि  इन  संचाली  का  जवाबे

 मै  पहले  ही  दे  चुका  ह  लेकित  मेम्बर  साहब  के

 लिए  मै  फिर  से  मुख्तत्रन  दुहराये  देता  ह  ।

 राष्ट्रीयकरण  करने  का  जहा  तैक  सवाल

 हैं  इपमे  संविधान  को  बाज  रेलेकट  धाराप्रो

 को  ध्यान  भे  रखना  बहुत  ज़रूरी  है  1  मसलन्‌
 जपे  कि  माननोय  सदस्थ  का  सवाल  है  अंह्य-

 सख्यक  जो  स्कूल  है  चाहे  वह  भाषा  के  आधार

 पर  हो  या  धर्म  के  आधार  पर  हो,  संविधान

 ने  जिनक  उत्कों  मुक़म्मिन  प्रव्त्यार  दिया

 है  कि  वह  आने  यह  इ-टीट्यूगस  कायम  भी

 कर  सकते  हैं  श्रीर  उसको  ऐडमिनिस्टर  भी

 कश  सतत  है  ।

 इसके  साथ  ही  यह  भी  सवाल  होगा  कि

 श्रेगर  कोई  कालिज  ले  लिया  जाता  है  तो

 उस  स्कून  या  कालिज  की  सारी  जो  सम्पत्ति

 है  उस  सम्पत्ति  को  बगैर  उनकी  मशा  के

 जे  के  सिलसिले  मे  क्या  मसले  और  उठेगे  ?

 हथि  ही  साय  यह  भो  सवाल  है  कि  हायर

 रुजुकेशन  के  ऊरर  हमे  प्लान  में  कितता

 र्व  कर  सकेगे  1  जो  शब  तक  हम  सब  लोगो

 को  समझ  रही  है  वह  यह  रहो  है  कि  जो

 प्विधान  ने  हमारे  ऊरर  पाबन्दी  लगाई  थी

 के  यह  प्राइमरी  तालीम  6  वर्ष  4  वर्ष  की

 उम्र  के  हर  एक  बच्चे  को  दी  जाय  तो  वह

 बीज़  पिछडी  हुई  है  ।  इम  सदन्‌  मे  कई  हमारे

 प्राननीय  सदस्यों  ने  इस  बात  को  उठाया  है

 प्रौ"  मै  समझता  हू  कि  बिलकुल  ठोक  उठाया

 है  1  दम  यह  कोशिश  कर  रहे  है  कि  कम  श्र  कस

 जह  जो  संविधान  ने  फर्ज  स्टेट  का  दिया  है
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 उपे  यह  फरजेप्रदा  करने  के  लिए  ज्यादा  से  ज्यादा

 पैपे  खरब  किये  जायें  7  जो  कुल  धनराशि  शिक्षा

 के  लिए  मुद्ेया  की  जा  संकत्री  है  उसमे  जगर

 हम  ने  इम  पहले  फर्ज  को  पहल्ो  प्रायारिदी

 दो  और  जो  खर्च  इस  वक्‍त  दूसरे  लोग  कर

 रहे  है  उसको  भी  श्रगर  सरकार  श्रपने  जिम्मे

 ले  लेगी  तो  फिर  जा  क्वालिटी  इम्प्रूवमेट  के

 काम  हैं,  जो  हायर  एजुकेशन  के  एक्स्पेशन  के

 काम  है  और  जो  ऐडोशनल  फेसिलिटीज  रिसच

 के  लिए  पैदा  करनी  है  उतमे  काफ़ी  दिक्कत

 पेश  आयी  1

 जहा  तक  इसका  सवाल  है  कि  जो

 टोवमें  एक  तरह  का  काम  कर  उनको  एक  ही

 तरह  के  टर्म्घ  गेड  कडिशन्स  मिने,  मेरी  जाती

 राय  वही  है  जो  माननीव  सदस्य  की  है  ।

 इबी  लिए  मैने  पहले  श्री  बनर्जी  के  सवाल  के

 जवाब  में  कहा  था  कि  यूनिवर्सिटी  ग्रान्द्स
 कमीशन  की  कमेडी  इस  मसले  पर  गौर  कर

 रही  है  झगर  हम  को  फइत  इजाजत  देगे

 तो  जो  गाइडवाइनस  वह  हमक।  देंगे  उन  पर

 हम  पाचवी  पचवर्थोय  योजना  में  अमल  कर

 सकेंगे  t

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  Sir,  as  a  result  of  this  lodg-
 drawn  strike  of  teachers  of  private  colleges
 in  Punjab  and  Haryana,  the  whole  edu-
 cation  system  i6  m  a  stand  still  condition.

 Before  the  teachers  went  on  strike,  be-
 cause  of  the  represssive  atutude  of  the
 bureaucratic  mathinery  m  the  Education
 Departments  of  Punjab  and  Haryana,  the
 students  had  to  come  out  of  their

 ere iH  the  streets  and  the  Gelléges  wérd
 as  a  consequence  of  that  Five  precious
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 s  of  students  wese  lost-—they  were
 led  by  the  police  in  Punjab

 ‘The  explanation  that  the  Education
 Minister  is  giving  here  is  most  fantastic
 Here  is  the  Education  Minister  who  be
 longs  to  the  Congress  party.  Which  is

 athe  party  suling  in  Punjab  and  Haryana?
 if  is  the  same  Congtes  party.  You  sec
 the  argument  given  here,  that  it  is  a  State
 subject  and  that  we  cannat  intervene.  The

 _whole  education  system  in  Punjab  and
 Haryana  is  in  doldrums.  His  counterparts
 there,  instead  of  mitigating  the  grievances
 of  these  teachers,  are  resorting  to  the
 same  old  burequcratic  methods  of  re-
 pression.  One  thousand  teachers  have  been
 arrested  and  victimised  both  in  Punjab  and
 Haryana.  The  Chief  Minister  of  Punjab
 exen  says  that  if  the  strike  is  not  —  with-
 drawn,  they  will  take  recourse  to  some
 alternative  method.  What  is  that  alter-
 native  method?  “What  is  the  proposal  of
 the  Education  Minister  here  regarding  the
 alternative  method?  What  is  the  reaction
 of  the  Education  Minister  to  the  statement
 of  the  Chief  Minister  of  Punjab?  Yt  is
 ntdhing  but  a  provocation  given  to  —  the
 teachers  who  are  on  strike.

 The  teachers’  strike  js  not  limited  now
 to  the  teachers’  community  only.  The
 students  are  supporting  it  The  workers
 have  also  decided  to  stage  a  dharna  at

 the  Chief  Minister's  residence  on  the  issue
 of  teachers’  demands  and  other  sections
 of.the  community  also  are  supporting  it.  It
 is  almost  a  common  issue  of  Punjab  and
 Haryana.

 ‘About  the  demand  for  parity  in  service
 conditions,  what  is  the  condition  prevail-
 ing  there?  ‘You  will  be  surprised  to  know.
 Here,  I  am  quoting  some  figures  given  by
 Shri  G.  S.  Mansukhani  of  the  University
 Grants  Commission.
 the  Government  ‘thas  spent  about  ‘Rs
 Jakhs  on  127  private  colleges  and  Rs..  50
 Jakhs  on  27  Government  colleges.  You

 is  the  condition can  understand  what

 The  figures  are  that
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 Just  now,  in  reply  to  a  question  put  b:
 Shri  S.  M.  Banerjee  the  hon.  Minister  wa
 giving  the  figures  of  emoluments.  I  6
 not  know  whether  the  teachers  or  profes
 sors  of  private  Colleges  are  getting  then
 or  it  is  only  on  paper.  You  do  not  kaov
 what  is  the  practice  going  on  in  -  privat
 colleges  that  are  still  predemincntly  con
 trqlled  by  the  feudal  €lements..  The  edi
 cation  system  is  still  depending  on  cagt:
 and  religious  bias.  The  modern  educatio:
 system  is  still  to  come  in  our  coyntr
 because  of  these  attitudes  both  at  th
 Centre  and  in  the  States.

 So,  I  would  like  to  plead  with  the  nor
 Minister  here  that  strong  steps  should  9
 taken  in  the  matter.  Only  yesterday
 about  2000  teachers  came  here.  If  th
 Education  Minister  had  any  sympathy  fo
 the  teachers.  he  should  have  met  them  an
 he  should  have  assured  them  saying,  “Yo:
 just  go  back  and  we  will  look  into  you
 genuine  and  just  demands  and  fulfil  them
 But  nothing  has  been  done  The  matte
 stands  as  it  is.

 What  are  their  demands?  Their  6
 mand  is.  to  nationajise  edycation  and  =  t
 give  security  of  service.  The  hon  Minis ter  has  referred  to  certain  legislatio
 which  is  pending  since  July  last.  Ta  spit
 of  all  the  requests  from  the  Central  Gov
 ernment,  the  State  Governmenis  are  takin
 no  steps  to  pass  the  legislation  and  imple
 ment  it  How  long  the  teachers  ©
 Haryana  and  Punjab  will  be  waiting  whe
 the  Icgislation  regarding  the  security  ०
 service  will  ‘be  passed  by  the  State  Legis
 lature  and  implemented?  Why  does  nc
 he  try  to  bring  a  uniform  system  all  ove
 India?

 Today  it  is  Haryana  and  Punjab,  som
 time  back,  it  was-  Bihar;  earlier,  it  wa.
 Kerala,  Assam  and  West  Bengal.  Ever
 day,  when  you  read  the  newspapers,  yo
 find  ejther  there  is  student  unrest  or  ther
 is  teachers’  strike.  The  only  methad  adop
 ed  by  the  Government  is  repressive  706
 thod.  They  only  ise  ‘danga  and  resort  |

 jathi-charge  and  arrest  teachers  and  st
 dents.  “Sometimes,  they  do  not  even  heg
 tate  to  kill  the  poor  students  and  teacher
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 {Shri  Dinen  Bhattacharyya]
 who  come  out  on  the  streets  only  to
 agitate  for  their  just  demands.

 What  is  the  reaction  of  the  Education
 Minister  to  the  all-India  situation  that  is
 prevailing  now?  He  has  rather  adopted
 actics  of  befooling  the  people  and  creating
 ‘urther  confusion  in  the  matter.  The
 yeachers  of  Punjab  and  Haryana  have
 ome  forward  with  an  open  statemeat.

 They  are  conscious  about  the  condition
 orevailing  and  about  the  los,  of  study  of
 heir  dear  students.  I  would  like  to  quote
 wom  the  Memorandum  given  by  the  Punjab
 Zallege  Teachers’  Association.  It  might

 Serhaps  have  been  received  Fy  the  bon.
 pfinister.  Still,  IT  would  quote:

 “We  are  painfully  conscious  of  the
 loss  of  studies  our  beloved  students
 have  had  to  suffer  because  of  the
 foolish  policies  of  the  Government.

 |  It  closed  down  the  colleges  for  about
 3  weeks  and  then  accepted  some  of
 the  demands  of  the  students  afte:

 the  Moga  holocaust.  It  has  refused
 to  accept  our  genuine  demands  and
 has  thus  deprived  us  of  teaching  our
 students  which  we  love  and  cherish
 to  do.

 We  wish  to  make  it  clear  that  al-
 though  we  are  not  at  all  responsible
 for  the  loss  of  the  studies  of  our  dear
 students,  we  propose  to  make  up  this
 loss  by  (i)  foregoing  our  5  days
 winter  recess,  (ii)  by  working  on
 Sundays;  (iii)  by  working  extra  hours
 on  working  days;  (iv)  by  pressing  for
 the  suspension  of  the  house  qualifying
 tests  this  year;  (v)  by  pressing  for
 some  postponement  of  the  University
 Examinations;  (vi)  ty  speedicr  evaln-
 ‘ation  of  the  scripts  in  the  university
 examinations  so  that  the  results  can  be
 declared  earlier.”

 This  is  an  important  matter.  He  is
 irmonising  here  that  the  teachers  should
 wt  come  forward  and  resort  to  strike
 lork  because  the  students  will  lose  their

 zudies.  My  point  is  that  these  teachers
 “e  conscious  of  it  and  they  are  ready  to
 ommpensate  it,  but  you  come  forward  with
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 a  whole  statement  that  Government  will
 take  immediate  steps  to  see  that  the  dis-
 criminations  in  respect  of  service  condi-
 tions  between  private  colleges  and  goyera-
 ment-owned  colleges  are  removed  _im-
 mediately;  that  some  steps  will  be  taken  to
 see  that  there  is  full  security  of  service,
 at  least  that  no  injustice  is  done  to  any
 teacher;  and  he  will  take  steps  to  nation-
 alise  the  whole  educational  system  I
 want  categorical  answers  on  all  these  as-
 pects,

 PROF  S  NURUL  HASAN:  Sir,  I  want
 to  make  a  confession  to  you  and  to  the
 House;  IT  am  unable  to  shed  ciaodile
 tears.

 SHRI  DINEN  BHATSACHARYYA:
 You  belong  to  the  Congress  party  .(In-
 terruptions).

 PROF.  S.  NURUL  HASAN:  When  my
 hon,  friend’s  party  was  in  power  in  West
 Bengal,  they  did  not  nationalise  education.

 SHRI  DINEN  BHATTACHARYYA;
 That  was  because  of  Centre's  intervention.

 MR  SPEAKER:  Do  you  think  that,  by
 doing  this,  you  make  it  more  impressive?
 Please  listen  to  him.  He  has  listened  to
 you  with  patience.  Everybody  was  listen-
 ing  to  you  with  patience.  This  is  just
 overacting  and  overdoing  things.

 PROF.  S.  NURUL  HASAN:  What  that
 Government  did  for  teachers,  one  can  casily
 go  and  ask  the  teachers  there.  T  have  in-
 numerable  friends  among  the  college
 teachers  of  West  Bengal  to  know  what  the
 policy  of  my  hon.  friend’s  party  was.
 Therefore,  let  us  not  talk  of  party.  Let  us
 talk  in  terms  of  the  Constitutional  —  res-
 ponsibility  of  the  Government.

 Sir,  this  call  attention  is  with  regard  to
 an  action  by  the  UGC,  and  I  have  made

 it  clear  that  the  UGC  has  not  stopped  any
 grants  whatsoever.

 There  is  only  one  point  which  has  been
 raised  by  the  hon,  Member  which  I  have
 not  answered  In  connection  with  the  ह...
 tions  raised  by  the  other  hon,  members
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 and  that  is,  he  compared  the  money  spent
 on  government  colleges  with  the  grants
 given  to  nongovernment  colleges,  ‘The
 whole  rationale  of  non-government  colleges
 is  that  the  community  voluntarily  contri-
 butes  an  important  share  of  jhe  total  ex-
 penditure.  Government  colleges  are  solely
 maintained  by  Government  and,  therefore,
 every  bit  of  money  has  to  come  from
 Government  वा  so  far  as  private  colleges
 are  concerned,  it  9५  the  responsibility  of
 the  private  managements  to  contribute
 their  share

 SHRI  DINEN  BHATTACHARYYA
 What  about  discrimimation?

 PROF  §  NURUL  HASAN  [sam
 afraid,  I  do  not  know  the  meaning  of  dis
 crimunation  if  ॥  is  used  in  this  sense  How
 is  that  word  relevant  here?  Give  me  an
 opportunity  Sir;  at  least  ¥  will  go  and
 look  up  the  dictionary.  Discrimmation
 arises  as  between  one  private  college  and
 another  private  college  How  can  there
 be  the  question  of  discrimination  between
 a  government  college  and  a  piivate  col-
 lege,  so  far  as  funds  are  concerned?

 As  regards  the  general  matter  that  ali
 those  who  do  similar  work  should  be
 paid  similar  wages  and  given  the  same
 conditions,  I  have  already  made  a  =  sub
 mission  to  this  House

 SHRI  DINEN  BHATTACHARYYA
 ‘What  about  victimisation?

 MR  SPEAKER,  =  Shri  Phoo}  Chand
 Verma

 श्री  फूल  ह. (: ल  वर्मा  (उज्जैन)  मैने

 मती  महोदय  और  मानतीय  सदस्यों  के

 विचारों  को  बड़े  ध्यानपूर्वक  सुना  है  |  मुझे

 एसा  लगा  है  कि  मत्री  महोदय  वास्तविकता

 को  छिपाना  चाहते  है  और  भ्रपनी  जवाबदेही  से

 बचना  चाहते  हैं  ।  जहा  तक  शिक्षकों  का

 सवाल  है
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 अ्रष्यक्ष  महोदय  :  बात  यू  जी  सी  की  है  ।

 में  चुप  रहा  ह  कि  स्टेटमेट  है  या  नहीं  है  ।

 श्री  अटल  बिहारी  वाजपेयी  :  थोड़ा
 और  चप  रहे  तो  श्रापकी  बडी  कृपा  होगी  ।

 श्री  फूल  स्लन्द  वर्मा  :  शिक्षक  राष्ट्र  का

 निर्माता  है  ।  क्‍या  मत्री  महोदय  ने  कभी

 गम्भीरतापूबंक  विचार  विया  है  कि  ये  शिक्षक

 क्या  चाहते  है  ?  वे  यही  चाहते  है  कि  उनको

 निश्चिन्त  जीवन  प्रदान  किया  जाये  ताकि  वे

 राष्ट्र  को  बैभवशाली  और  समृद्धिणाली  बना

 सके,  उस  रूप  मे  राष्ट्र  का  निर्माण  कर  सकें

 ओर  इसको  खडा  कर  सके  |  इस  ओर  सरकार

 वा  ध्यान  नहीं  जाता  है  7  कभी  तो  वह  कह

 देती  है  कि  यह  मामला  प्रान्तों  से  सम्बन्धित  है,

 पजाब  और  हरियाणा  सरकारों  की  जवाबदारी

 है  और  कभी  कोई  और  बहाना  लगा  देती  है  ।

 में  पूछना  चाहता  हु  कि  क्‍या  मन्नी  महोदय

 पजाब  और  हरियाणा  सरकार  ने  साथ  बैठ  कर

 अध्यापकों  क ेइस  विवाद  को  सुलझाने  के  लिए

 मध्यस्थता  करने  को  तैयार  है  ?  क्‍या  मत्री

 महोदय  इस  प्रकार  की  कोई  नीति  बनाने  को

 तैयार  है  या  ऐसी  कार्ड  व्यवस्था  वरने  को

 तैयार  हे  कि  भविष्य  में  उस  प्रकार  के  जब

 शिक्षकों  के माम  खडे  हो  ता  उस  नीति  और

 उन  व्यवस्थापन  तथा  उन  सिद्धान्तों  के  अनुसार
 उनको  हल  फिया  जाशे  ?  ऐसा  अगर  किया

 गया  तो  हडताल  के  कारण  ज।  समस्याये

 उत्पन्न  होती  है  वे  उत्पन्न  नही  गगी  ।  हडतानों

 से  न  केवल  विद्याधियों  का  नृक्‍सान  होता  है

 बल्कि  राष्ट्र  की  यति  भी  अचरु&  होती  है

 और  इसको  रोका  जाना  चाहिए  में  जानना
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 श्री  छुलबइन्द  वर्मा]

 चाहता  हैँ  कि  इस  स़स्बन्ध  मे  सरकार  क्‍या

 क्रने  जा  रही  है  ?

 झष्यक्ष  सहोदय  श्राप  थोड़ा  रेलवे

 रहें...

 श्री  हुक्म  शन्द  कछवाय  (मुरेना)  ;

 दूसरो  को  आपने  टोका  नहीं,  इनको  क्‍या

 टोकने  हैं  ?

 अध्यक्ष  मटोदय  यह  निर्णय  किया  जा

 चूका  है  कि  45  मिनट  से  ज्यादा  कालिग

 'एटेंशन  को  नही  देंगे  ।

 श्री  फूल  ्जन्द  बर्मा  जहा  तक  शासकीय
 विद्यालयों  का  सम्बन्ध  है  गंजाब  शौर  हरियाणा"
 की  सरकारे  उनको  अस्सी  परसेंट  ग्रान्ट  देती

 है  लेकिन  जहा  तक  अ्रशासकीय  कालेजों  झौर
 विद्यालयों  का  सम्बन्ध  है  भर  जो  वहा  पर
 अस्सी  परसेट  है  उनका  स्टैडड  शासकीय
 विद्यालयों  से  अच्छा  है  और  उनको  केवल
 एक  प्रतिशत  ग्राट  दी  जाती  है  ।  श्सो  बावजद
 भी  वहा  के  जो  शिक्षक  है  वे  पूरी  लगन  और
 परिश्रम  के  साथ  काम  करते  है  1  यह  बडे

 दुर्भाग्य  की  बात  है  कि  उनको  हडताल  कर
 पर  बाध्य  होना  पडा  है।  हम  ने  ग्रखबारो  में
 समाचार  पढ़े  है  कि  बहा  की  सरकार  ने
 अध्यापको  को  गिरफ्तार  किया,  उनको

 हथकडिया  डाल  कर  कोटे  नें  जाया  गया  है
 शौर  इस  भयकर  सर्दी  के  दिनो  में  उनको

 दम-दस  शर  बीस-बीस  मील  दूर  रात्रि  में

 छोड  दिया  गया  है।  महिला  प्राध्यापिकाशों

 को  महिला  पुलिस  ने  गिरफ्तार  नहीं  किया

 बल्कि  पुरुष  पुलिस  ने  गिरफ्तार  किया,  उनके

 RPRCEMBER  5,  1982,  UGO  gfant  to  Calleges  me
 Punjab  and  Haryana  (CA)

 साझ्  ब्रा  ऋक्‍हार  किया  थमा 1  सरका  हे

 उनको  गिरफ्तार  करने  के  लिए  सहिंता

 पुलिस  की  व्यवस्था  नहीं  की  है  इस  प्रकार

 का  जो  अझफसान  हमारे  शिक्षकों  के  साथ  हो

 रहा  है,  यह  निन्दनीय  है  7  हम  शिक्षक  विवुस
 मनाते  है  भ्लौर  जडी  डीगे  हांकते  है  क्या  बह

 उसके  भनृरूप  है  ?  हम  सहात्मा  गमी  का

 नाम  लेते  है  श्र  शिक्षकी  को  राष्ट्र  निर्माता

 मानते  हैं।  क्या  यह  उसके  अनुरूप  है  ?  शिक्षक

 यदि  परेशान  रहेग  तो  राष्ट्र  का  किर्माण  नहीं

 हो  सकता  है  ।  अराज  देश  में  शिक्षकों  की  बढ़ी

 ढुदेशा  हो  रही  है  ।

 पजाब  के  शिक्षा  मत्री  ने  कहा  है  कि

 प्राइबेट  कालेजो  बे  जो  प्राध्यापक  है  उनके  तथा

 सरकारी  प्राश्यापको  के  वेतनमातरो  मे  प्रत्तर

 इसलिए  है  कि  इनकी  शक्षणिक  योग्यता

 शासकीय  विद्यालया  श्रौर  महाविद्यालयों  के

 प्राध्यापको  से  कम  है  t  में  पूछना  चाहता  ह

 कि  प्राइवेट  बिद्यालयों  पर  क्‍या  वही  सियम

 लागू  नहीं  है  जो  विश्वविद्यालय  शनुदान

 आयोग  के  नियम  शासकीय  विद्यालयों  पर

 लागू  होते  है  ?  अगर  होते  हैं  तो  क्या  उनका

 यह  कथन  हास्यास्पद  नहीं  है
 7  उनको  यह

 भी  मालूम  नही  है  कि कौत  से  तियम  शासकीय

 विद्यालयों  पर  लागू  होते  है  और  कौन  से

 अशासकीय  विद्यालयों  पर  |  श्री  बसी  लाल

 हरियाणा  के  मुख्य  मती  है।  वह  उसकी  बाद

 सुनने  तक  को  तैयार  नही  है।  उनके  बादे से

 आप  पहले  भी  सुम  चुके  है  कि  ज़ब  चैटरनसी

 ।कलेज  के  विद्याधियों  मे  हड़ताल  की  थी  तंत्र

 उन्होने  कहा  था  कि  चडीगढ़  सेकटेरिएड  की

 छत  से  गिर  कर  मर  भी  जायेंगे  तब  भी  इसकी
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 बात  नही  सुनगा  |  वह  उनकी  बात  सुनने  को

 तैयार  नही  है  ।  जब  शाप  पजाब  के  मूख्य  मती
 से  बात  करते  हैं  तो  हरियाणा  के  मुख्य  मंत्री  से

 बात  क्यो  नहीं  वरत  #  ?  उन  से  भी  आपको
 बात  करनी  चाहिए  ।  जो  जाच  चल  रही  हैं
 उसके  बारे  में  क्या  हुम्रा  है,  उसका  क्या  नतीजा

 निकला  है  ?  हरियाणा  सरकार  4  शासकीय

 अध्यापका  को  श्रन्तरिम  राहत  दी  है  लकिन

 अशासकीय  शिक्षको  को  नहीं  री  है  1  मेँ

 जानना  चादता  हू  कि  उसके  सम्बन्ध  मे  आपकी

 नीति  क्‍या  है  ?  पजाब  के  मुख्य  मत्री  ने

 एक  स्टेटमेट  में  कहा  #  ।क्‌  मैने  शक्षका  से

 साफ  साफ  कहा  दिया  है  कि  जब  तक  वें

 हडताल  समाप्त  नहीं  करेंगे,  तब  तक  मैं  उन

 से  बात  नहीं  करूगा  ।  इसी  प्रकार  की  बात

 श्री  बसीलाल  और  पजाब  के  शिक्षा  मलरी

 से  भी  कही  «  t  लेकिन  पजाब  के  एक

 डिपुटी  मिनिस्टर,  श्रीमती  सरला  पाराशर,
 ने  एक  स्टेटमेट  में  कहा  है  कि  हम  शिक्षकों

 से  बात  करने  के  (लए  तैयार  है  |  मैं  चाहता

 ह्  कि  मत्रियों  के  वक्‍तव्यों  मे  यह  जो  कान्ट्रा-
 डिवशन  है,  मत्री  महोदय  उस  को  स्पष्ट

 करें  ।

 झपने  मह बय  यह  मामला  पजाब

 और  हरियाणा  का  है,  लेकिन  मैने  यूनिवर्सिटी

 ग्रान्ट्स  कमीशन  के  बहाने  इस  कालिग  एटेन्शन

 नोटिस  की  इजाजत  दे  दी  है  ।  मत्री  महोदय

 इस  में  कई  तरह  की  और  बातें  ला  रहे  हैं  ।

 प्रौ०  एस  नूरूल  हसन  :  जनाबे

 बाना,  दो  बातें  माननीय  सदस्य  ने  कहीं  हैं,

 जित  का  ताल्लुक  केन्द्रीय  सरकार  से  है  ।

 2765  LS—8.
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 उन्होंने  पूछा  है  कि  इस  सिलसिले  में  भारत
 सरकार  की  नीति  क्‍या  है  श्रौर  क्या  वह  कोई

 गाइडलाइन्ज  रखना  चाहती  ४  या  नहीं  ।

 मैं  पहले  ही  कह  चुका  हू  कि  यह  मामला

 यूनिवर्सिटी  ग्रान्ट्स  कमीशन  को  रेफर  किया
 गया  रे  और  जैसे  ही  उस  की  रिपोर्ट  ञ्

 जयेगी,  हम  सिफारिश  करेगे  कि  तमाम
 स्टेट  गवर्नमेट्स  उस  पर  तवज्जह  दे  और  उस
 को  फेवरेबली  कनस्डिर  करे  |

 माननीय  सदस्य  को  यह  गलतफहमी

 कि  यूनिवर्सिटी  ग्रान्ट्स  कमीशन  ने  टीचर्ज

 एपायटमेल..  के  लिए  कोई  'मिनमम

 क्वालिफिकेशन्ज  मुकरंर  की  है  ।  यूनिर्वासटी

 ग्रान्ट्स  कमीशन  ने  कोई  मिनिमम'  क्वालि-

 फिकेशन्ज  इस  सिललिल  में  मुकरेर  नहीं  की

 है  7  कोर्ट  पद्रह  बरस  पहले  मिनिमम

 क्वालि।फकेशन्ज  मुकर्रर  की  गई  थी  n  उसके

 बाद  दस  बरस  हुए,  यूनिवर्सिटी  ग्रान्ट्स  कमो-

 शन  ने  इस  मसले  पर  गौर  किया  श्रौर  वह

 इस  नतीज  पर  पहुचा  कि  मिनियम  क्वालि-

 फिकेशन्ज  फिक्स  करना  युनवर्सिटी  का

 अ्रपना  काम  हे  ।  इस  सिलसल  में  यह  बात  भी

 ध्यान  मे  रखती  चाहिए  कि  मसलन  श्रगर

 मिनिमम  कक्‍्वालिफिकेशन्ज  सैकड  क्लास

 एम०  ए०  है,  तो  इस  का  मतलब  यह  नहीं

 कि  हर  एक  सैकड  बलास  एम०  ए०  बराबर

 है  ।  इसी  लिए  सिलेक्शन  कमेटीज़  प्रोवाइड

 की  गई  है,  ताकि  जब  कोई  जगह  खाली  हो,

 तो  मिनमम  ब्वालिफिकेशन्ज़  वाल  जो  बहुत

 से  लोग  जायें,  उन  में  सब  से  बेहतर  भ्रादमी
 को  छांट  लिया  जाये  और  कोशिश  की  जा

 है

 के
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 तृश्री  फूल  च्चप्द  वर्मा]

 कि  लड़को  को  पढ़ाने  के  लिए  जो  प्रच्छे  से

 अच्छे  उस्ताद,  अध्य]|पक,  मिल  सकते  है,

 उन्रकी  नियुक्ति  की  जाये  ।  इस  लिए  यह

 कह  देना  गलतफहमी  है  कि  चूकि

 यूनिवर्सिटी  ग्रान्ट्स  कमीशन  ने  ।मनिमम

 क्सालिफिकेशन्ज  मुकरेर  की  है,  इस  लिए

 सज  बराबर  है

 32.54  hrs

 RF  DEVELOPMENTS  IN  TAMIL
 NADU

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  What  concrete  steps  he  has
 taken  on  this  issue,  because  a  stage  of
 deadlock  has  now  been  reached  in  this
 whole  situation?  After  all  ihesc  rituals
 ef  vanous  narrations  and  stetements,
 what  are  the  concrete  steps  which  he  has
 taken  on  this  question?  We  met  you,  Sir
 and  made  a  submission  to  you  in  your
 Chamber

 st  प्रदर  बिहूा  वाज  +यी  (ख्वालिवर)
 अ्रध्यक्ष  महोदय,  तामिलनाडू  के  बारे  मे  भाप

 ने  क्या  फैसला  किया  है  ?  राज्य  सभा  मे

 कालिंग  एटेन्शन  नोटिस  शा  गया  है  शौर

 यहा  चर्चा  करने  का  मौका  भी  नहीं  दिया

 जा  रहा  है  t

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  That  78  Paralok  Sabha
 that  3  ०  House  of  Fiders,  ours  is  the
 Lok  Sabha

 tt  अटल  बिहार  'थाजंपेवी  भाप  ने

 इस  पर  विचार  तो  किया  होगा  ।

 मैं  इस  पर  गहरा
 मने  फ्ता  ची  कि

 अान्यक्ष  मदोवस
 क्स|र  कर  रहा  हु  ।
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 उन्होने  कैसे  किया  है.  1  मैं  सोचता  हू  कि

 झगर  हम  एक  बात  चलायेगे,  तो  उस  का  बय

 असर  होगा

 श्री  बोवेन  ह ६  चार्य  लोगो  की  समन

 में  नही  नही  शा  रहा  है  ।  अपरेज़ी  मे

 बोलिये  ।

 wean  महोबथ  श्रच्छा  है  कि  श्राप

 लोगो  की  समझ  में  नहीं  शा  रहा  है  |

 थी झटन  बिडरी  बाजे,  .  श्रध्यक्ष

 महोदय,  य  हिन्दी  भी  समसत  है  ।  मतलब

 की  बात  सब  समक्ते  है  ।

 अ यक  महोदय  आगे-पीछे  म।न-

 नीय  सदस्य  चाहे  जो  भाषा  बोले  ।  लेकिन
 जब  दूसरे  देशो  के  लोग  यहा  श्राते  है,  तो  वे

 अपनी  भाषा  मे  बोले  ।

 SHRI  DINEN  BHATTACHARYYA
 T  shall  speak  in  Bengali  then,  and  you
 may  kindly  excuse  me

 wort  सहोबय  तामिल  में  बोलिये,
 बगाली  में  बोलिये  लेकिन  उन  के  सामने

 अग्रेजी  मे  न  बोलिये  ।  जब  हम  बाहर  ज्ञाते

 है,  तो  वहा  कहते  है  कि  इन  की  भ्रपनी  भाषा

 नहीं  है,  भी  तक  ये  शप्रेज  की  विदेशी  जबान

 में  बोलते  हैं।  माननीय  सदस्य  उर्दू  भे  बोले,

 बगाली  में  बोले  ।  मैं  पज/बीं  मे  बोल  लूगा  ।

 हमारी  भाषायें  सब  से  भ्रच्छी  और  पुरानी
 भाषाये  है।  लेकिन  अगर  भाप  को  समझ

 में  नही  आ  रहा  है,  तो  मैं  अग्रेजी  मे
 बोल

 देता  हू  ।
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 Re.  Develapments

 For  the  benefit  of  Shri  Muruganan-
 tham  and  his  other  friends,  I  shall  now
 speak  in  English.  The  hon.  Member's
 mame  Shri  Muruganantham  is  very  in-
 teresting.  It  means  in  Hindi  that  he  is
 taking  chicken  every  day,  but  he  is  a
 vegetarian.

 SHRI  M,  KALYANASUNDARAM
 (Tiruchirapalli):  It  is  the  name  of  the
 second  son  of  Lord  Shiva.

 MR.  SPEAKER:  I  am_  considering
 this.  4  do  not  know  the  back-ground  of
 the  calling-attention-notice  admitted  in  the
 other  House.  I  have  to  clearly  see,  once
 We  start  taking  into  account  the  conduct
 of  the  presiding  officers  or  anything  that
 happens  inside  the  Legislative  Assembly
 of  a  State,  whether’  it  is  proper  or  not;  if
 we  start  discussing  it,  then  as  referred  to
 by  one  of  the  Members,  our  own  con-
 duct  may  sometimes  be  discussed  in  the
 Legislative  Assemblies.  But  we  have  to
 wee,  leaving  aside  this  aspect  of  the  ques-
 tion,  whether  there  is  any  constitutional
 breakdown.  I  haye  to  ascertain  whether
 there  is  any  constitutional  breakdown.
 The  majority  party  is  working  there;
 they  met  yesterday,  whether  tightly  or
 wrongly,  and  there  was  a  motion  of  con-
 fidence  in  the  Ministry.  I  weuld  certainly
 like  to  have  some  report  from  the
 Governor.  I  would  like  to  know  whether
 the  Governor  has  sent  any  repoit  on  the
 issues  facing  Tamil  Nadu  or  not,  and  if
 I  get  it  in  time,  my  ruling  will  be  ready
 there  and  then.  But  till  then,  I  must
 keep  watching,  and  I  should  not  give  a
 reling  which  might  set  a  bad  exanple  for
 the  future,  because  a  number  of  such
 things  may  happen.  That  is  my  view.  I
 hope  hop.  Members  will  kindly  keep
 waiting  for  some  time....

 SH#I“M.  KALYANASUNDARAM:  I
 ain  on  क  different  point,  pertaining.  of
 course,  ४9  Tamil  Nadu,

 :  MR,  GPBAKSR:  But  oot  on  behalf  of
 Shri  K.  Manohargn?
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 SHRI  M.  KALYANASUNDARAM:
 On  my  own  behalf,  Sir.  Newspapers  in
 Tamil  Nadu  have  published  certain  re-
 ports  regarding  raids  by  income-tax  offi-
 pials  and  ajso  the  Enforcement  Directo-
 rate,  and  they  are  giving  their  own  in-
 discriminate  details  involving  Ministers,
 MPs  and  houses  connected  wih...

 MR.  SPEAKER:  Let  him  kindly  ash  a
 question.  This  is  not  a  subject  for  dis-
 cussion,  That  is  not  a  relevent  question
 now.  He  may  ask  a  question  about  it
 and  not  use  this  procedure...

 SHRI  M,  KALYANASUNDARAM:
 Why  should  the  Government  not  take
 this  House  into  confidence  and  gtve  us  the
 details?

 MR.  SPEAKER:  Let  him  follow  the
 regular  procédure  of  asking  questions.

 ti  mea  बिहारी  बाजपेयी  शाप  ने

 कहा  है  कि  आप  सरकार  से  पता  लगाएग

 कि  गवर्नर  की  रिपोर्ट  आई  है  या  नहीं  ।

 सरकार  की  तरफ  से  जवाब  देने  के  लिए

 कोई  मंत्री  तो  होना  चाहिए  t

 अझग्यक  महोदव  :  नया  श्री  राज  बहादुर

 बता  सकते  है  कि  अगर  तामिलनाडू  के  गर्वनर

 की  तरफ  से  कोई  सूचना  आई  है,  तो  क्या

 झाई  है  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR):
 I  shall  convey  it  to  the  Home  Minister.

 3  hrs.

 अध्यक्ष  महे बप  अगर  इसकी  कोई

 सूचना  झाई  है  कि  वहा  संविधान  का  कोई

 उल्लंघन  मा  और  कुछ  हा  है  तो  वह  मु

 भी  पता  लगना  चाहिए  ताकि  उस  से  मुझे
 सहायता  हो  |
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 sit  caer  बिहार!  वाजपेयी  :  प्रच्यक्ष

 महोदण,  आप  को  याद  होगा  कि  पश्चिम

 बगाल  में  जब  एसी  परिस्थिति  आई  तो  वहां  के

 गवर्नर  4  स्पीकर  के  आचरण  के  बारे  में  एक
 रिपोर्ट  भेजी  थी  ।  हमे  देखना  होगा  करि

 गवने  रो  के  आत्तरणों  का  भी  कोई  मानद

 है  वा  अलग  अलग  राज्य  गर्नर  अलग  अर  व

 आचरण  करगे  |

 SHRI  JYOLIRMOY  BOSU:  I  do  aot
 agree  et  all.  In  this  context,  allow  me
 to  say  that  what  was  done  in  regad  to
 West  Bengal  was  grossly  wrong.  We  do
 not  at  all  consider  the  Centre  has  any
 right  to  use  the  Jong  stick  in  tackling
 matters  concemmng  the  Sistes.  Therefore,
 we  should  wait  and  see  what  happens.

 MR  SPEAKER:  I  am  very  happy
 that  while  supporting  the  Tamil  Nadu
 case,  he  has  taken  this  stand  on  the  West
 Bengal  issue.  At  that  time,  he  was  de-
 tend  ng  what  was  sought  to  be  done.  He
 has  rightly  understood  it  now

 SHRI  JOYTIRMOY  BOSU.
 Patty  jine  ss  always  consistent.

 Our

 J  know  you  are  always  with  me  in  youn
 heart  of  hearts.

 MR  SPEAKER:  Not  always.

 In  the  case  of  West
 adjourned  it  sine  die.
 ay  to  what  would  happen.  That  was
 entirely  a  different  case.  The  whole  con-
 stitutional  machinery  was  set  at  nought.

 Bengal.  he  had
 Nothing  was  known

 In  the  case  of  Punjab,  as  you  know,  2
 typically  Punjab:  attitude  was  taken.  But
 we  did  not  discuss  it.

 SHRI  ATAL  BIHARI  VA)JPAYEE:
 We  did.

 MR.  SPEAKER:  We  just  discussed..

 SHRI  DINEN  BHATTACHARYYA:
 Talked  out.

 MR,  SPEAKER:  Not  the
 the  Speaker.

 conduct  of
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 SHRI  ASAL  BIHARI  VAJPAYLL:
 No.

 This  time  we  would  lke  to  discuss  v.tal
 constitutional  issues  involved  m  the  ‘Tarun
 Nadu  crisis.....

 MR  ह.) 4 ह  AKER:  No,  no.

 SHRI  S:OTIRMOY  BOSU:
 kindly  get  uy  efter  we  finish.

 You

 MR  SPEAKER
 allow  you  to  make  more  observations,  |

 I  eam  not  going  to

 would  like  you  to  drop  the  matter.

 SHRI  S  M.  BANERIET
 I  have  privilege  motion.

 (Kanpur).

 SHRI  DINEN  BHATTACHARYYA:

 The
 Government  of  India  have  repatriated  the
 I  have  a  very  brief  submission

 Pakistani  prisoners  captured  on  the  wes-
 tern  sector,  Pakistan  has  also  done  lke-
 wise  about  our  men  captured  by  them.
 So  I  emphatically  demand  of  Government
 thet  they  must  come  forward  with  a
 clear  statement  whether  the  emergency
 wilt  be  lifted  or  not.

 amr
 MR,  SPEAKER:  I  must  have  notice.

 SHRI  DINEN  BHATTACHARYYA:
 I  have  sent  you  a  notice  under  rule  377.

 MR.  SPEAKER:  I  recvive  So  many  of
 them,  I  cannot  allow  everybody.

 SHRI  DINEN  BHATTACHARYYA:
 The  situation  is  already  ripe  for  Govera-
 ment  to  immediately  come  forward  with
 a  statement  saying  that  they  will  lift  the
 emergency.  One  thousand  yourg  boys
 are  detained  under  DIR.
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 on  the  Table

 MR.  SPEAKER:  I  am  sorry.  He  is

 speaking  ‘without  being  called.

 He  may  send  it  to  me.  I  will  send  it
 to  Government.

 SHRI  DINEN  ~BHATTACHARYYA:
 ‘All  right.  But  you  ask  him  to  make  a
 Statement.
 MR.  SPEAKER:  He  can  only  send  a
 guestion—nothing  else.

 SHRI  JYOTIRMOY  BOSU:  Yesterday
 we  raised  the  issue  of  the  looting  and
 burning  of  some  Muslim  villages  in  U.P.
 The  Deputy-Speaker  had  directed  Govern-
 ment  to  make  8  statement.

 MR.  SPEAKER:  I  will  enquire  into
 it.

 पारा  JYOTIRMOY  BOSU:  We  are
 waiting  for  a  statement.

 We  are  living  in  a  civilised
 We  went  a  statement  on  this.

 |.MR,  SPEAKER:

 country.

 Papers  to  be  laid  on

 PAPERS  LAID  ON  THE  TABLE
 AND  ANNUAL  REPORT  05  HiIN-

 _-pustaN  ORGANIC  CHEMICALS  Lp.
 FoR  1970-71.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):

 4  lay  on  the  Table  a  copy  each  of  the
 ollowing  papers  (Hindi  and  English  ver-
 ions)  under  sub-section  (l)  of  section
 I9A  of  the  Companies  Act,  956:—

 (1)  Review  by  the  Government  on
 the  working  of  the  Hindustan
 Organic  Chemicals  Ltd.  for  the
 year  970-7i.

 (2)  Annual,  Report  of  the  Hindustan
 Organic  Chemicals  Limited  for
 the  year  970-7i  along  with  the
 audited  accounts  and  comments
 of  the  Compfroller  and  Auditor
 General  thereon.

 Placed  in  Library.  See  No.  LT-3906/72]
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 Companies  (Amendment)  Bill

 i3.04-  hrs.

 RE:  QUESTION  OF  PRIVILEGE
 (Query)

 SHRI  S,  M.  BANERJEE  (Kanpur):
 What  about  my  privilege  motion?

 MR,  SPEAKER:  That  is  under  i45.
 I  am  sending  it.  As  soon  as  the  |  reply
 comes,  I  shall  let  him  know.

 SHRI  S.  M.  BANERJEE:
 Shri  S.  N.  Mishra.

 MR.  SPEAKER:  In  regard  to  that,  I
 am  waiting  for  the  member’s  explanation
 about  it.

 SHRI  S.  M,  BANERJEE:
 ment  is  being  circulated.

 It  is  against

 This  docu-

 MR,  SPEAKER:  Mr.  Mishra  wanted
 some  time  and  I  gave  it  to  him.

 SHRI  INDRAJIT  GUPTA
 Time  for  what?

 (Alipore):

 MR.  SPEAKER:  As  the  practice  goes,
 we  must  ask  the  Member  also  as  to  what
 is  the  matter.

 SHRI  &  M.  BANERJEE:  TI  am  leav-
 ing  tomorrow  afternoon.  The  48  hours
 will  expire  tomorrow  morning.

 MR.  SPEAKER:  I  think  it  should  not
 be  expiring.  I  should  receive  it  today,
 unless  the  Member  expired.!

 SHRI  Se  M.  BANERJEE:
 slanderous  document.

 It  is  a  very

 MR.  SPEAKER:  Anyway,  I  shall  look
 into  it.  Kindly  do  not  disturb.

 3.06.hrs.

 COMPANIES  (AMENDMENT)  BILL

 APPOINTMENT  OF  MEMBER  TO  JOINT
 COMMITTEE

 SHRI  NAWAL  KISHORE  SHARMA
 (Dausa):  I  beg  to  move:

 ‘That  this  House  do  appoint  |  Shri
 Muhammed  Sheriff  to  the  Joint  Com-
 mittee  on  the  Bill  further  to  amend  the
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 [Shri  Nawal  Kishore  Sharma]

 Companies  Act.  1956,  the  Sicurities
 Contracts  (Regulation)  Act,  1956,  and
 the  Monopolies  and  Restrictive  Trade
 Practices  Act,;-  4969  in  the
 caused  by  the  death  of  Shn
 ८.  C.  Desai.”

 MR.  SPEAKER:  The  question  Is:

 “That  this  House  do  appoint  Shri
 Muhammod  Sheriff  to‘  the  Joitit  Com-
 mittee  on  the  Bill  further  to  amend  the
 Companies  Act,  ‘1956.  the  Securities
 Contracts  (Regulation)  Act,  1956,  and
 the  Monopolies:  and  Restrictive  Trade
 Practices  Act,  969  in  the  vacancy
 caused  by  the  death  of  Shri  ९.  ९.
 Desai.”

 The  motion  was  adopted.

 3.07  hrs.

 PAYMENT  OF  BONUS  (AME.WD-
 MENT)  BILI.—contd,

 MR.  SPEAKER:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  _  yesterday,
 namely  :—

 “That  the  Bill  further  to  amend  the
 Payment  of  Bonus  Act,  1965,  be
 passed.”

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR):  Only,  vote  is  to  be
 taken,  The  time  has  expired.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 We  have  to  speak  on  the  third  reading.

 I  see  that  the  time
 allotted  was  four  hours.  The  time  taken
 is  3  hours  and  35.  minutes,  Hardly
 enough  time  is  lefi.  How  much  _  time
 would  you  like  to  take?

 SHRI  R.  K.  KHADILKAR:  I  have
 replied  fully.  I  have  nothing  to  add.

 MR.  SPEAKER:  Weill,  I  shall  call
 one  or  two  Members  and  after  that,  you
 will  reply.

 MR.  SPEAKER:
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 vacarey’
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 43.08  hrs,

 The  Lok  Sabha  adjourned  for  Lunch  tit
 Fourteen  of  the  Clock

 The  Lok  Sabha  re-assembled  after  Lunch
 at  five  minutes  past  Fortrteen  of  the
 Clock.

 [Mr.  Deputy-Speaker  in  the  Chair]
 MR.  DEPUTY-SPEAKER:
 Jyotirmoy  Bosu.

 Mr.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Sir,  yesterday  I  had  mentioned
 that  70  houses  belonging  to  minorities
 were  burnt.  You  were  good  enough  to
 direct  the  Government.

 MR,  DEPUTY-SPEAKER:
 place,  I  did  not  direct  the

 In  the  first
 Government.

 I  said,  Government  may  take  notice  of  it.
 Moreover,  you  raised  it  yesterday;  you
 raised  it  this  morning  and  again  you  are
 raising  it  now.

 SHRI  JYOTIRMOY  BOSU:
 getting  a  reply.  Mr,  Raj
 mised  that  he  would  get  in  touch  with  the

 Through  STD  it  takes
 one  minute  to  get  in  touch  with  the  Chief
 Minister  at  Lucknow.  Why  is  it  that  the
 Government  is  shielding  them?  Do  they
 want  to  give  protection  to  the  minorities
 or  not?  Sir,  you  kindly  observe....

 I  am  not
 Bahadur  pro-

 UP  Government.

 MR.  DEPUTY-SPEAKER:  It  does
 not  “call  for  further  observation  from  me.

 SHRI  TYOTIRMOY  BOSU:  Let  the
 Minister  make  a  statement  on  it.

 MR.  DEPUTY-SPEAKER!  Please  con-
 tinte  with  your  speech.

 ee
 14.87  hrs.

 PAYMENT  OF  BONUS  (AMEND-
 MENT)  BILL—conid.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Sif,  speaking  on  the  Bonus
 Bill,  I  want  to  ask  why  the  thousands  of
 the  Reserve  Bank  of  India  employees
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 have  been  given  a  step-motherly  treat-
 ment  and  have  been  ignored  from  the
 benefit  of  this  Bill.  The  ‘1965  Act  should
 be  serapped  because  it  is  pro-employer
 and  anti-working  class.  This  ordinance
 of  which  they  are  boasting  has  not  been
 passed  because  of  any  sympathy  fo:  the
 working  class,  but  under  the  continuous
 struggle  by  the  working  class  and  under
 severe  pressure,  this  Government  has  been
 compelled  to  bring  it.  What  is  the  out-
 come?  They  have  only  raiscd  the  quan-
 tum  to  833  per  cent,  which  is  far  from
 adequate  because  the  value  of  the  Indian
 rupee  }ias  gone  down  at  a  much  ercater
 speed

 Sir,  the  Reserve  Bank  of  India  survey
 reveals  increase  in  the  assets  of  monpoalists
 and  turnover:  of  profits  and  decline  in
 taxes  and  wages.  It  reads  thus:

 “Another  impression  which  is  not
 corroborated  by  the  present  company
 finances  data,  rclates  to  rising  manu-
 facturing  and  wage  costs  in  tecent
 years  As  may  be  observed  from  ‘lable
 2  while  manufacturing  expenses  as  per-
 centige  of  value  of  production  (at
 current  prices)  of  the  large  public
 limit:d  companies  have,  by  and  large,
 remamed  the  same  at  around  55  per
 cent  during  the  six  years  1965,  66  to
 3970  a,  the  wage  costs  including  em-
 ployees’  welfare  expenses  have  declined
 albeit  marginolly  from  44  per  cent  in
 1965-66  to  32  per  cent  in  1970-71,

 Thore  is  no  doubt  that  this  was  a
 periol  of  rising  manufacturing  and
 wage  costs  in  absolute  terms  as  well  as
 in  relation  to  increase  recorded  during
 the  past,  but”  it  seems  that  the  manu-
 factuing  firms  have  been  in  a  position
 to  pass  on  the  rising  costs  to  the  final
 corisu  mers.”

 So,  this  is  the  class  character  of  your
 Government.  Don't  try  to  hoodwink  us
 with  other  stories.

 ता  eminent  economist,  Dr.  D.  K,
 Rangneker—-you  must  have  heard  about
 hint
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 MR.  DEPUTY-SPEAKER:  What  are
 you  driving  at?

 SHRI  JYOTIRMOY  BOSU:  Bonus  at
 8.33  per  cent  is  much  too  inadequate,

 MR.  DEPO!Y-SPEAKER:  And  there-
 fore,  the  Bil]  should  be  rejected?

 SHRI  JYOTIRMOY  BOSU:  The  quan-
 tum  shotild  be  enhanced

 MR,  DEPUTY-SPFAKER:  I  will
 draw  your  attention  to  the  scope  of  the
 debate  here.  It  shall  be  confined  to  the
 submission  of  arguments,  either  in  sup-
 poit  of  the  Bill  or  for  the  rejection  of
 the  Bill.  You  can  speak  cither  in  sup-
 port  of  it  or  for  the  rejection  of  it,

 SHRI  JYOTIRMOY  BOSU.  I  am
 saying  that  the  quantum  45  too  inade
 quate  So,  my  conclusion  is  that  the  go-
 vernment  has  a  pro-monopolist  clas»  cha-
 tacter  and  they  are  trying  not  to  help  the
 workers.

 MR.  DEPULY-SPEAKER:  That  is
 your  opinion.

 SHRI  JYOTIRMOY  BOSU:  There  i-
 some  loose  talk  about  experimenting  with
 wage  freeze.  They  are  thinking  in  terms
 of  wage-treeze  to  —  chech-inflationary
 pressures.  This  article  says:

 “There  is  some  loose  talk  about  ex
 peiimenfing  with  a  wse  freeze  in  7
 bid  to  check  inflationary  pressures.
 Such  talk  is  chardeteristicatly  in  keeping
 with  India’s  infamous  tradition  of  non-
 empirnicim.  This  is  yet  another  crude
 attempt  to  transplant,  blindly,  ideas  and
 concepts  fash%nable  in  the  West-with-
 out;  of  course,  examining  their  rele-
 vance,  or  analysing  the  facts........

 Salaries  and  wages  constitute  »  mere
 6  per  cent  of  the  net  domestic  product
 and  over  the  years  their  share  is  down,
 even  if  slightly.”

 Therefore,  I  would  only  ‘try  to  tell  the
 government  that  the  quantum  of  increase
 is  next  to  nothing  when  you  take  into
 consideration  the  reduction  in  the  pur-
 chasing  power  of  the  Indian  rupee.  So.
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 by  bringing  in”  another  Ordinance  imme-
 diately,  they  should  enhance  it  from  8.33
 per  cent  to  an  amount  which  is  com-
 mensurafé  “With  the  requirements  of  the
 workers,

 SHRI  INDRAJIT  GUPTA  (Alipore):
 Sir,  although  this  Bill  is  going  to  be
 passed  anyway  and  a  minimum  bonus  of
 8.33  per  cent  is  assured,  I  have  to  oppose
 the  main  principles  underlining  this  piece
 of  legislation,  which  I  consider  to  be
 extremely  vicious.  For  whom  is  _  this
 minimum  bonus?  Since  this  intended
 bonus  is  irrespective  of  profit  or  less,  it
 means  that  it  is  designed  for  those  people
 who  either  did  not  enjoy  any  bonus  or
 who  for  the  last  eight  years  have  been
 kept  pegged  down  to  the  previous  mini-
 mum.  namely,  four  per  cent.’  They  are
 the  only  gainers  from  it;  nobody  else.
 The  Minister  knows  very  well  that  the
 bulk  of  the  workers  in  the  organised
 sector  of  industry,  enginecring.  textiles,
 pharamaceuticals  ete..  whether  by  agree-
 ment  or  by  other  means,  have  been  enjoy-
 ing  well  above  81/3  per  cent,  10,  45  or
 78  per  cent.  They  are  not  going  to  gain
 anything  out  of  this:  we  do  not  want  it
 also,  because  they  can  look  after  them-
 selves.  The  whole  object  was  to  bring  a
 larger  nuinber  of  people  within  the  ambit
 of  the  benefit  of  a  minimum  bonus,  which
 they  will  get  irrespective  of  profit  and
 loss.  As  far  as  workers  of  unorganised
 industries,  small-scale  industries  or
 sweated  industries  are  concerned,  cer-
 tainly  it  is  a  gain  for  them.

 But  a  point  which  has  been  repeatedly
 made  is  that  there  are  lakhs  and  lakhs  of
 government  employees  who  have  never
 got  any  bonus,  because  they  have  been
 outside  the  ambit  of  the  provisions  for
 even  4  minimum  bonus.  It  is  for  that
 reason  that  we  were  so  much  agitated  al
 that  time.  This  time  also.  after  the
 passage  of  this  Bill,  the  minimum  bonu:
 is  sought  to  be  withheld  even  from  those
 Central  Government  employees  who  are
 industrial  employees  in  the  ordnance  fac-
 tories  who  are  making  automatic  rifles.
 They  arc  not  to  get  it  because  they  happen
 to  be  departmental  employees.  Similerly,
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 railway  employees  who  make  coaches  and
 engines  are  kept  out  of  it.  Is  this  the  way
 in  which  Shri  Khadilkar  proposes  to
 ensure  industrial  peace  in  the  country?
 Will  it  not  aggravate  the  discontent?  So,
 my  first  point  is  that  this  principle  is
 vicious.  This  is  not  a  thing  which  applies
 to  anybody  except  to  those  in  the  bottom-
 most  rung  of  the  ladder,  who  were  not
 getting  any  Bonus.  So  far  as  the  Central
 Government  and  State  Government  em-
 ployees  are  concerned,  it  will  not  apply  to
 them.  Therelore,  we  oppose  it,  We  want
 its  Coverage  to  be  exteHded  fo  government
 employees  also.

 Secondly,  though  it  is  not  laid  down  in
 the  Bill,  it  is  implied,  that  any  amount  of
 bonus  for  which  a  worker  may  be  cligible
 over  and  above  8-I/3  per  cent  will  not
 be  paid  in  cash  but  it  will  be  credited  to
 the  provident  fund  account.  What  is  the
 theory  behind  this  provision?  It  is  all
 right.  What  is  the  theory  behind  it?  The
 theory  behind  it  is—he  has  not  spelt  it
 out  in  so  many  words—hut  it  is  stated  in
 sO  many  statements  by  Ministers  and
 other  so-called  eminent  economists  in  vari-
 ous  seminars  und  mectings,  that  the  work-
 ing  class  has  got  so  much  money  in  its
 hands,  so  much  liquid  money  in  its  hands,
 that  that  is  the  primary  cause  for  the  rise
 in  prices  and  inflation  in  this  country  and,
 therefore,  if  we  want  to  fight  price  rise
 and  inflation,  you  must  prevent  the  wor-
 kers  from  getting  so  much  cash.  So,
 when  it  comes  to  a  new  bonus  law,  this
 provision  is  made  that,  if  instead  of  8.33
 per  cent,  you  are  entitled  to,  say,  J0  per
 cent  bonus,  according  to  the  formula,
 you  will  not  get  10  per  cent  in  cash  but
 you  will  get  8.33  per  cent  and  the  balance
 of  1-273  per  cent  will  go.  into  the  Provi-
 dent  Fund  Account  and  you  will  not  be
 able  to  enjoy  it.

 This  is  a  vicious  theory,  a  capitalist
 theory  out  and  out,  a  hundred  per  cent
 capltafist  theory,  that  workers  today  are
 responsible  for  inflation  in  this.  country.
 This  is  a  theory  which  is  meant  to  white-
 wash  the  sins  of  all  those  people  who  in
 collusion  with  certain  people  in  the  Go-
 vernment  are  carrying  out  profiteering,



 237  Payment  of

 speculation,  hoarding  of  commodities,
 racketeering  in  the  market  and  putting  up
 prices.  Instead  of  attacking  them  and
 taking  firm  measures  against  them,  here.
 in  the“name  of  so-called  savings,  the
 workers’  bonus  to  be  taken  away  from
 him  and  put  in  the  freeze,  in  the  Provi-
 dent  Fund  Account,  in  the  name  of  fight-
 ing  inflation.  We  will  never  accept  it.
 ‘You  may  pass  it.  But  the  working  class
 wilt  continue  to  fight  against  it.

 Thirdly,  |  would  Jike  Mr.  Khadilkar  to
 ponder  over  this  that  as  far  as  those  wor-
 hers  are  concerned  who  are  eligible  to  get
 more  than  8.33  per  cent  bonus,  accord-
 ing  to  the  formula,  but  who  now  will
 know  that  cxtra  amount  will  not  be  given
 to  them  in  cash.  what  will  it  means?  It
 will  only  mean  that  you  are  indirectly-
 you  may  not  have  that  intention  but  the
 effect  will  be  that—encouraging  those
 workers  who  have  got  the  organisation
 and  the  »rength  in  their  unions  to  compel
 the  employers,  when  they  make  an  agrec-
 ment  cvery  year,  to  write  8.33  per  cent
 ay  bonus  and  the  temaining  8  per  cent  or
 0  per  cent  as  ci-gratia  payment,  and  they
 will  get  it  In  cash  and  nothing  will  go  into
 the  Provident  Fund  Account  That  is
 what  we  are  doing.  We  have  already
 begun  doing  it,  for  your  information,
 where  we  have  sfrength  and  the  employer
 also  rathei  ‘ban  risking  a  big  disturbance
 is  forcdd  to  come  to  terms

 What  is  the  use  of  this  provision  then?
 So  mary  agreements  we  have  signed  this
 year  Tor  ह  per  cent,  for  I6  per  cent  and
 even  for  20  per  cent,  where  it  is  written  in
 the  agreement  that  8.33  per  cent  is  bonus
 and  the  rest  of  it  is,  ex-gratia  payment,
 and  the  whole  of  it  he  gets  in  cash.  So,
 fhe  is  happy.  Where  have  your  provisions
 of  law  gone  to?  This  is  neither  an
 honesty  nor  it  amounts  to  promoting  in-
 dustrial  peace.  It  is  only  9  mueans  where-
 by  you  urc  penalising  the  workers  for  the
 sins  of  other  people  who  have  created  in-
 flation  and  put  up  prices  in  the  market.
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 So,  on  these  principles,  we  are  totally
 opposed  to  it  and,  I  hope,  the  Govern-
 ment  will  re-consider  the  whole  matter
 when  it  comes  forward  with  4  more  com-
 prehensive  Bill  and  correct  these  loop-
 holes

 THE  MINISTER  OF  LABOUR  AND
 REHABILTIATION  (SHRI  R.  K.  KHA-
 DILKAR):  Yesterday,  3  had  covered
 almost  all  the  points  Unfortunately,  the
 hon.  Member,  Shri  Indrajit  Gupta,  was
 not  present  in  the  House  when  I  gave  the
 teply  He  has  tried  to  make  out  g  point
 regarding  putting  some  symbolic  amount
 in  the  Provident  Fund  Account,  If  he
 were  to  read  my  speech.  he  will  pct  a
 convincing  reply  for  it.  Beyond  that,  I
 do  net  want  to  add  anything.

 DR  RANEN  SEN  (Birasat)?  ह  re
 lution  to  the  speech  made  by  Shti  syetir-
 moy  Bosu  just  now,  may  }  know  whether
 the  hon  Minister,  Mr  Khadilkar.  t5  aware
 of  the  fact  that  TAS  organisation  to
 which  Shri  Dinen  Bhattachuyya  Sclongs
 has  welcomed  this  minimum  8  33  per  cent
 bonus  ‘and,  if  that  is  what  is  the  reaction
 ot  the  hon.  Mister  to  that?

 SHRI  7  K.  KHADIFKAR,  They  ate
 welkome  About  the  CITU  organisation.
 iust  as  CPT.  and  C.P.M..  they  =  are
 suffering  from  internal  contradictions.  So,
 these  lapses  ate  very  common,

 SHRI  DINEN  BHATIACHARYYA
 (Serampore)’  Our  main  speiker  on  this
 Bill,  Shri  Mohammed  Ismai!,  has  cafe-
 goncall,  stated  that  while  welcoming  this
 Bill,  we  would  urge  upon  the  Minister.
 to  at  least  see  that  the  government  em-
 ployees  are  covered  and  the  plea  about
 Provident  Fund  is  not  rated  here  Dr
 Runen  Sen  has  expressed  doubt

 MR.  DFPUTY-SPFAKER:  M:,  Dinen
 Bhatiucharyya,  I  do  not  understand  you
 today

 SHRI  DINEN  BHATTACHARYYA:
 Why  not.  Sir?
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 MR.  DBPUTY-SPEAKER:
 down.

 SHRI  DINFN  BHATTACHARYYA:
 I  am  sitting  down.  You  must  hear  me.

 MR.  DELPUTY-SPEAKER:  Order,
 please.  Fven  though  it  was  irregular,  I
 allowed  you  to  make  a  statement,  but
 you  want  to  make  a  speech.

 SHRI  DINEN  BHATTACHARYYA:
 No,  Sir,

 Please  ait

 DEPUTY-SPEAKER:  Nothing MR.
 more.  Whatever  he  has  said  has  gone
 on  record  Nothing  more  will  go  on
 record.  He  is  speaking  without  my
 permission

 SHRI  DINEN  BHATTACHARYYA:??

 MR  DEPUTY  SPFAKER-:  The  ques-
 tion  as.

 “That  the  Bill  be  passed.”
 The  motion  was  adopted

 4.24  brs.
 AIL-INDIA  SERVICLS  REGULALIIONS

 (INDEMNITY)  BILL
 DEPUTY-SPEAKER:

 services
 Now  we

 Regula-
 MR.

 take  up  the  All-India
 tions  (Indemnity)  Bill.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME, +  AFEATRS
 (SHRI  KF  H.  MOHSIN)-  On  behalf  of
 Shri  Ram  Niwas  Mirdha,  I  beg  to  move:

 “That  the  Bill  to  grant  indemnity
 in  resnect  of  the  failure  to  Jay  be-
 fore  Parhament  certain  regulations  made
 under  the  All-India  Services  Act,  1951,
 and  for  certain  other  matters  connect-
 ed  therewith,  as  passed  by  Rajya
 Sabha,  be  taken  into  consideration.”

 Under  sub-section  dy  of  section  3  of
 the  All-India  Services  Act,  1951,  powers
 have  hecn  delegated  to  the  Central  Gov-
 ernment  to  make  rules  in  consultation
 with  the  State  Governments  concerned
 for  the  regulation  of  recruitment  and
 conditions  of  service  of  persons  appointed
 to  an  All  India  Service.  Some  of  the
 rules  so  framed  empower  the  Central
 Government  to  make  regulations  in  res-
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 pect  of  certain  matters.  Accordingly,  some
 regulations  have  been  made  from  955
 onwards  and  they  have  also  been
 amended  from  time  to  time.

 Sub-section  (2)  of  section  3  of  the  Act
 provides  for  the  laying  of  all  rules  be-
 fore  Parliament  for  a  period  of  not  ‘Jess
 than  fourteen  days  soon  after  they  are
 made  and  the  rules  are  subject  to  such
 modifications  whether  by  way  of  repeal
 or  amendment  ३५  Parliament  may  make
 in  this  behalf.  As  the  sub-section  pro-
 vides  only  for  the  laying  of  rules  be-
 fore  Parliament,  the  Centrul  Government
 interpreted  this  provision  to  mean  that  it
 was  not  necessary  to  lay  the  regulations
 before  Parhament.  Accordingly,  most  of
 the  regulauons  framed  and  the  amend-
 ments  made  thereto  prior  to  the  Ist  July.
 1967,  were  not  laid  before  Parliament.
 Subsequently,  in  the  light  of  certain  ob-
 servations  of  the  Supreme  Court  in  a
 judgment,  the  Central  Government  weie
 advised  that  the  regulations  made  under
 powers  available  in  certain  rules  should
 be  taken  to  form  an  integral  part  of  the
 rules  made  under  sub  section  (l)  of  sec-
 tion  3  of  the  Act  and  hence  were  required
 to  by  laid  before  Parliament  in  the  same
 manner  as  the  rules  are  laid.  ‘This  is  now
 being  done  in  regard  to  all  regulations  and
 amendments  thereto  made  from  the  Ist
 July,  967  onwards,

 In  order  to  validate  the  regulations
 which  were  not  laid  before  Parliament,
 it  was  decided  to  undertake  suitable  Ie-
 gislation  and  accordingly  the  All  Indla
 Services  (Laying  of  Regulations  before
 Patliament)  Bill  968  was  introduced  in
 Rajya  Sabha.  The  Bill  provided  for  the
 validating  of  the  regulations  in  spite  of
 the  failure  of  the  Central  Government  to
 lay  them  before  Parliament  and  also  for
 certain  other  matters.  The  Bill,  ७५  passed
 bv  Rajya  Sabha,  was  pending  in  the
 Fourth  Lok  Sabha  at  the  time  of  its
 dissolution  on  the  27th  December,  1970,
 and,  therefore.  lapsed  In  terms  of  Article
 107  of  the  Constitution,

 It,  therfore,  became  necessary  to
 undertake  fresh’  legislation  for  the  put-
 pode.  The  present  Bill  which  has  already
 been  pass¢d  by  Rajya  Sabha  rrovides  for
 indemnifying  the  Central  Government
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 and  its  officials  for  the  failure  to  tay  the
 regulations  before  Parliament  and  for
 validating  the  regulation,  which  were  not
 so  laid.  The  Bill  also  provides  for  the
 publication  of  the  rules  framed  under  the
 Act  in  the  Official  Gazette  and  also  for
 substituting  the  existing  sub-section  (2)
 of  section  3  of  the  Act  by  a  new  sub-
 section  containing  the  standard  laying
 formula  now  being  included  in  all  Acts
 of  Parliament.

 24l

 I  commend  the  Bill  for  consideration
 ol  the  House.

 MR,  DEPUTY  SPEAKFR:  Motion
 moved:

 “That  the  Bill  to  grant  indennmity  in
 respect  of  the  failure  १०  lay  vefore  Par-
 liament  certain  regulatiors  made  under
 the  All-India  Services  Act,  1951,  and
 for  certain  others  connaes.ed  therewith
 as  passed  by  Rayya  Sabiyi,  le  taken
 into  consideration.”

 SHRI  DINESH  JOARDER  =  (Malda):
 This  is  a  very  important  and  serious  muat-
 ter.  By  this  Bill  the  Government  now
 want  to  exonerate  the  Central  Govern-
 ment  as  well  as  its  officials  from  the  liabi-
 lity  of  not  having  placed  the  regulat.ons
 framed  under  the  All  India  Services  Act,
 1951,  on  the  lable  of  this  Parl  ment

 since  a  very  long  time  past.  The  original
 Act,  perhaps  the  smallest  and  the  short-
 est  Act  ever  passed  by  this  Parliament,
 has  only  one  operative  and  substantive
 which  has  delegated  all  and  unfettered
 power  to  the  Central  Government  for
 regulating  the  services  of  the  Al!  India
 cadre  officers  by  way  of  framing
 tules.  The  only  check  is  that  these  sutes
 should  have  to  be  placed  on  the  Table
 of  Parliament  for  discussion  and  for  ap-
 proval  or  for  rejection.  Unless  these  Rules
 framed  under  the  delegated  power  are
 ratifieg  by  the  Parliament  directly  or  in-
 directly—directly  means  by  discussion
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 and  approval  or  rejection—they  are  not
 valid  and  have  no  legal  effect.  That
 was  the  intention  of  the  legislators  also.
 It  is  clearly  stated  in  sub-section  (2)  of
 Section  3  of  the  Act  thie  these  Rules
 ‘shall  be  laid  before  the  Parhament’  and
 shall  be  subject  to  such  modifications,  re-
 peal,  amendment,  etc.  but  the  Government
 has  not  placed  or  laid  any  such  previous
 rules  or  the  regulations  whatever  it  may
 be.

 SHRI  F.  H.  MOHSIN:  Rules  were  laid
 before  the  Parliament.  It  wag  only  the
 regulations  that  were  not  placed.

 SHRI  DINLESH  JOARDER:  You  have
 placed  the  Rules,  not  the  Regulations.
 Whenever  you  had  taken  recourse  to
 the  regulations,  you  had  stopped  fram-
 ing  rules....

 MR,  DEPUTY  SPEAKER  How  can
 the  iegulations  be  framed  without  Rules?

 SHRI  DINESH  JOARDER:  That  is
 what  has  happeved.  The  Act  delegated
 power  to  the  Ccntral  Government  to
 fiame  rules  and  not  :egulations.  But  the
 Central  Government  officers  later  on  went
 07  franung  regudations  and  stopped  izam-
 ing  rules.  Anyway,  they  have  not  placed
 the  regulations  on  the  Table  of  the  Par-
 hament  previously.  A  very  peculiar  excuse
 has  been  put  forward  that  it  was  at  some
 tame  interpreted  by  some  sections  of  the
 administration  that,  according  to  the  Act,
 only  rules  have  got  to  be  laid  on  the
 Table  of  the  Parliament  and  not  the  re-
 gulations  framed  under  the  provisions  of
 the  Rules.  So,  the  Government  did  not
 lay  any  such  regulations  before  the  par-
 liament  for  such  a  long  period.

 The  very  stand  of  the  Government  is
 wrong,  illegg!  and  motivated.  The  original
 Acu  delegated  to  the  Government  the  po-
 wer  to  frame  rules.  While  frammg  the
 Rules,  the  Government,  with  a  view  to
 flouting  the  rights  and  privileges  of  the
 Parliament  and  taking  away  the  minimum
 power  it  had,  to  approve  the  Rules,  sub-
 delegated  a  large  power  to  itself  to  frame
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 regulations  concerning  the  same  conditions
 of  recruitment  and  services  of  the  All
 India  cadre  officers.  Sub-delegation  of
 the  delegated  power  is  itself  bad  in  Jaw
 and  is  illegal  and  in  fact  it  was  not  the
 intention  of  the  Jegislators  of  the  original
 Act.  But  why  this  camouflaging  re:
 course  adopted  by  the  Government?  The
 main  reason  was  that  the  officers,  the
 high  officials,  the  bureaucrats,  who  fall
 under  the  scope  of  this  Act  and  its  rules
 are  the  top  bureaucrats  of  this  country
 who,  in  fact,  are  running  the  administra-
 tion  and  they  are  even  virtually  running
 the  Government  itself.  They  do  not  want
 that  their  services  should  be  controlled
 by  the  legislators  whose  life  as  such  in
 Parliament  is  temporary  in  nature,  where-
 as  the  bureaucrats  will  stay  in  the  ad-
 ministration  and  in  the  Government  per-
 manently.

 All  those  officers  to  their  be-
 nefit  decided  that  only  the  rules  had  got
 to  be  faid  before  the  Parliament  and  not
 the  regulations.  They  sub-delegatey  to
 themselves  the  powers  of  framing  their
 own  regulations.  This  was  deliberate,  this
 was  motivated  and  these  officers  had  very
 tactfully  hefooled  the  Ministers  con-
 ccrned  and  taken  away  the’  power  of
 Parliament.  By  this  way  the  Government
 has  deprived  the  Subordinate  legislation
 Standing  Committee  of  the  Parliament
 from  the  privilege  of  going  through  those
 rules  and  regulations  and  chucking  out
 the  illegal  part  of  the  same,  It  is  sur-
 prising  that  this  default  and  failure  took
 place  in  the  case.  of  the  All  India  Services
 Act  and  Rules  and  not  in  any  other  laws.
 That  is  why  it  creates  suspense  and  doubt
 in  it,  in  the  malafied  intention  of  the  Gov-
 ernment  and  its  top  bureaucrat  officers.

 Now  we  are  asked  to  indemnify  their
 deliberate  failure  and  illegal  omissions
 and  commissions.  This  is  what  has  hap-
 pened.

 Now,  in  this  connection.  I  am
 trained  to  mention  that  even  the  Public
 Service  Commission  is  being  flouted  in
 the  matter  of  recruitment  and  formulat-
 ing  conditions  of  the  All  India  services.
 The  Service  Commission  is  flouted  in
 the  matter  of  new  rules  to  be  framed
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 under  the  Act  for  recruitment,  for  train-
 ing,  for  their  payments  ard  for  their  pro-
 motions  and  other  things.  They  are  not
 consulted  at  all,  as  was  the  case  before.
 These  officers  do  not  want  that  they
 should  have  any  restrictions  in  their  ser-
 vices  and  in  their  movements.

 But  more  strange  is  the  conduct  of
 the  Government  and  more  particularly
 the  State  Government  of  West  Bengal.
 Now  the  West  Bengal  Government  are
 reported  to  be  going  to  offer  employment
 to  17,000,  unemployel  boys  and  girls.  We
 want  employment  to  be  given  to  hays
 and  girls.  The  Chief  Secretary  of  the
 West  Bengal  Government...

 MR.  DEPUTY-SPEAKER:
 the  State  Government

 How  docs
 come  in  here?

 SHRI  DINESH  JOARDER:  This  is  re-
 garding  conduct  of  officers.

 SHRI  S.  M.  BANERJEE  (  Kanpur):
 JAS.  officers  are  there  al}  over  Indi.
 they  are  there  in  Punjab,  in  U.P.  etc.

 MR,  DEPUTY-SPEAKER:  You  ure
 expanding  the  scope  anyway...

 SHRI  DINESH  JOARDER:  The  Chief
 Secretary  to  the  West  Bengal  Geverament
 has  very  recently  announced  thal  in  cases
 of  all  employment  in  West  Bengal  Admi-
 nistration  all  rules  and  regulations  anew  in
 operation  will  be  stopped  and  made  in-
 operative.  We  want  that  employment  should
 be  given  to  all  unemployed,  but  noc  in
 this  way.  In  the  West  Bengal  Government,
 whatever  the  post  may  be,  from  the  Sec-
 retary  down  to  the  Lower  Division  Clerk,
 the  rules  and  regulations  will  be  made  in-
 operative.  This  is  the  statement  made  by
 the  Chief  Secretary,  The  Government's
 top  officers  are  inspiring  the  other  offi-
 cials  and  -bureaucrats,  in  violating  their
 own  service  conditions.  This  is  the  con-
 duct  of  the  ruling  party,  its  bureaucratic
 officers  and  also  their  associates.

 This  is  only  due  to  the  present  set-up
 of  the  Government.  This  is  due  to  the
 present  set-up  of  the  capitalist  form  of  so-
 ciety.  This  is  due  to  the  continuation  of
 the  same  old  colonial  and  imperialistic
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 type  of  administration  which  we  have  in-
 herited  from  the  Britishers.  This  is  what
 8  going  on  in  our  administration  Unless
 this  is  changed  and  completely  overhauled,
 nothing  tangible  will  come  out,  no  tangi-
 ble  benefit  will  be  derived  from  the  atmi-
 nistration.  The  top  officials  and  the  top
 bureaucrats  will  be  going  on  flouting  the
 rights  and  privileges  of  Parliament  and
 they  will  do  everything  according  to
 their  whims.  These  bureaucrats  have  no
 knowledge  of  the  missings  by  the  sufferings
 and  the  aspirations  and  they  have  also
 no  feelings  a8  to  how  our  vountry  could
 be  tebuilt.  So,  unless  the  people's  repie-
 sentatives  are  allowed  to  function  and  have
 say  in  the  administration  from  the  block
 level  to  the  Central  Secretariat  level,  and
 unless  their  control  is  established  over
 the  administration,  this  bureaucratic  con-
 trol  of  administration  will  never  fetch  any
 bencfit  to  the  society  and  all  these  big
 slogans  like  Gariht  Hatao  or  Bekart  Hatav,
 socialism  etc.  will  all  end  in  smoke  if
 these  bureaucrats  are  given  such  powers
 to  flout  the  provisions  of  laws  made  by
 the  elected  representatives  of  the  people.

 16  want  to  submit  that  unless  these
 rules  and  regulaions  which  were  not  plac-
 ed  on  the  Table  of  the  House  are  placed
 on  the  Table  of  the  House  again  and
 we  have  an  opportunity  to  go  through
 them,  discuss  them  and  reject  or  amend
 or  repeal  them  or  approve  of  them,  this
 Bill  should  not  be  passed  at  this  moment
 so  hurriedly.  We  must  be  given  powers
 and  an  opportunity  to  scrutinise  whatever
 rules  or  regulations  were  framed  by  Gov-
 ernment  regarding  the  conduct  of  the  IAS
 and  IPS  officers  but  were  not  placed  on
 the  Table  of  the  House.  First  we  should
 have  the  scope  to  peruse  them  and  dis-
 cuss  them  and  thereafter  this  Bill  may
 be  considered  and  passed  by  this  House.

 Lastly,  I  want  to  point  out  that  =  the
 Bill  seeks  only  to  indemnify  what  has
 happened.  But  there  is  a  technical  irrre-
 gularity  in  this  Bill.  This  Bill  seeks  only
 to  indemnify  the  Government  and  their
 officials  as  described  in  the  Title  of  the
 Bitl  But  it  has  not  been  described  as  an
 amending  Bill  as  such,  because  the  word
 ‘amendment’  is  not  there.  But  the  main
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 purpose  of  the  Bill  is  to  amend  a  section
 of  the  original  Act.  Even  though  it  is  not
 an  amending  Bill,  yet  in  clause  3  it  secks
 to  amend  some  vital  provisions  of  the
 origina]  Act.  This  is  uregular  and  not  in
 proper  form.  So,  this  Bill  should  fall.
 Either  Government  should  withdraw  the
 Bill  o:  it  should  be  rejected  by  the
 House.

 SHRI  S.  M.  BANERJEE  =  (Kanpur):
 First  of  all,  may  I  have  your  guidance,
 Sir?  I  have  read  the  proccedings  of  the
 other  House...

 MR.  DEPUTY-SPEAKER  Befote  he
 goes  on  with  it,  may  I  draw  his  attention
 to  one  matter?  According  to  our  rules,
 the  proceedings  of  the  other  House  cannot
 be  quoted  here..

 SHRI  S.  M.
 quoting.

 BANERJEE:  T  am  not

 MR  DEPUTY-SPEAKER-:
 also  to  reference  to  them.

 it  applies

 SHRI  S.  M.  BANERJEE:  I  am  quoting
 only  what  I  have  read  in  the  newspapers
 It  was  said  that  this  Bill  had  been  dis-
 cussed  in  the  Subordinate  I  egislation  Com
 mittee  of  the  Rajya  Sabha  in  1969,  There
 is  a  Committee  on  Subordinate  Leisla-
 tion  in  the  Lok  Sabha  also,  and  I  would
 like  to  hnow  whether  this  was  discussed
 by  them  also  and  their  views  were  also
 obtained.  I  shall  start  my  specch  after
 getting  confirmation  from  the  hon.  Minis-
 ter  on  this  point  because  |  shall  base  my
 argument  on  that.

 MR.  DEPUTY-SPEAKER:  Would  the
 hon.  Minister  like  to  reply  to  this?

 SHRI  F.  H.  MOHSIN:  T  do  not
 think  that  it  was  discussed  by  the  Sub-
 ordinate  Legislation  Committee  of  the
 Lok  Sabha.  It  was  discussed  only  by
 the  Subordinate  Legislation  Committee
 of  the  Rajya  Sabha  and  report  was  sub-
 mitted  on  19th  August,  ‘1968.

 SHRE  S.  M.  BANERJEE:  Then,  I!
 rise  on  a  point  of  order.  This  Bil
 looks  very  non-controversial,  but  it  is
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 {Shn  Ss.  M.  Banerjee}
 actually  a  very  controversial  Bull,  be-
 cause  by  this  Bill,  Government  are  going
 to  excuse  the  defaulting  officers  of  the
 defaulting  Government  and  give  them  a
 clean  chit  for  whatever  they  have  done,
 which  might  have  resulted  in  immense  loss
 or  immense  hardship  to  a  Government
 servant.  So,  I  would  seek  your  guidance
 in  this  matter,  namely  whether  this  Bill
 should  also  not  be  discussed  by  the
 Subordinate  Legislation  Committee  of  this
 House  before  it  is  taken  up  here  for
 discussion.  Otherwise,  it  will  be  gross
 discrimination  against  the  elected  House
 would  lke  to  get  your  ruling  on  this
 point.

 MR.  DEPUTY-SPEAKER:  This  is
 only  a  matter  of  procedure.  Before  per-
 mission  was  given  to  the  hon.  Minister  to
 introduce  this  Bill  and  to  move  it  for
 consideration,  this  should  have  been
 taken  care  of;  I  do  not  Know  how  the
 hon,  Member  can  stop  it  at  this  stage.
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 SHRI  S  M.  BANERJEE:  This  can
 wait  for  a  couple  of  days  and  can  come
 wp  after  that.

 MR.  DEPUTY-SPEAKER:  |  am
 cgacerned  only  with  the  procedure  just
 now.  IT  am  not  concerned  with  what  is
 more  proper  or  what  is  not  so  proper.

 SHRI  DINESH  JOARDER:  But  the
 procedure  cannot  take  away  the  inherent
 powers  of  Parliament.

 MR,  DEPUTY-SPEAKER:  4  think
 that  it  is  with  the  leave  of  the  House
 that  this  Bill  has  been  jntroduced  here

 AN  HON,  MEMBER:
 passed  by  Rajya  Sabha,

 It  is  a  Bill  as

 MR.  DEPUTY-SPEAKER:  I  am
 sorry  Yt  has  been  brought  to  this  House
 after  the  Rajya  Sabha  has  passed  it,  by
 teave  of  the  House.

 His  point  should  have  been  rained  at
 that  time.
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 SHRI  5.  M.  BANERJEE;  ]  am  coming
 to  that.

 The  moment  this  Bill  was  introduced
 in  the  other  place,  as  I  read  in  the  mews
 papers,  some  members  of  the  other
 House,  as  I  read  in  the  newspapers,  rais-
 ed  certam  objections,  They  not  only
 discussed  it  in  cammittce  but  ertain
 amendments  were  moved  and  accepted  by
 Government.  Why  should  this  House  be
 reduced  to  a  postmortem  House?

 SHRI  F.  H.  MOHSIN:  It  was  not  this
 Bill  which  was  discussed,

 SHRI  S.  M  BANERJRE:  1969
 #

 SHRI  F.  प्र.  MOHSIN.
 former  Bill.

 It  was  the

 SHRI  M  BANERJEE:  This  5  an
 amendment  to  that.

 SHRI  फ्  ह: ई  MOHSIN:  There  are  some
 changes  also  in  it  Formerly  anothe:
 Bill  was  introduced,  Jt  was  passed  in
 the  Rajya  Sabha.  Then  it  came  to  this
 House.  The  Lok  Sabha  was  meaawhile
 dissolved  and  the  Bill  lapsed.  Again
 a  fresh  Bill  was  introduced  in  the  Rajya
 Sabha  and  it  wa,  passed  by  the  Rajya
 Sabha.  It  was  the  earlier  Bill  which
 went  through  that  process  referred  to  by
 the  hon.  Member.

 SHRI  S  M.  BANERJEE:  The  Lok
 Sabha  is  not  going  to  be  dissolved  tomor-
 row,

 SHRI  F.  H.  MOHSIN:  It  was  the
 earlier  Bill  which  was  discussed  by  the
 subordinate  Legislation  Commitiee  of
 Rajya  Sabha.  The  report  was  submitted
 on  9  August,  ‘1968.  Some  of  the  recom-
 mendations  made  by  that  Commitige  have
 been  taken  into  consideration.

 a  aot, already  beep  taken  up  in  the  B  f.

 SHRI  S.  M.  BANERIBE:  Thig  Bill
 has  been  brought  forward  becange..qt  sine
 obsexyations  made  by  the  Supseme  qCenrt
 in  warious  judgments.  My  ‘earnest  quss-
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 tian  i.  why  the  Subordinate  Legislation
 Committee  of  this  House,  which  consists
 of  hon.  members  of  this  House  including
 emineot  lawyers,  should  be  completely
 ignore!  Can  we  not  wait  for  two  or
 three  days  and  give  an  opportunity  to
 the  members  of  that  Committee?  What
 is  the  hurry  in  this?  We  are  continuing
 ull  the  22nd.

 MR.  DEPUTY-SPEAKER:  J,  think  we
 are  misconceiving  to  some  extent  the
 functions  of  the  Subordinate  legislation
 Committee.  When  a  Bill  which  has  been
 adopted  by  this  House  empowers  the
 framing  of  subordinate  JegisJation,  that
 Committee  will  go  into  that  question
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 SHRI  Ss.  M.  BANERJEE:  With  your
 permission,  I  wil]  read  from  the  proceed-
 ings  of  the  other  House.

 MR.  DEPUTY-SPEAKER:  We  are  not
 conceined  with  that.  The  other  Hote
 will  do  anything  according  to  its  wisdom.
 We  shail  be  functioning  according  to  our
 understanding.

 SHRI  S.  M.  BANERJEE:  Is  it  contend-
 ed  that  all  the  wisdom  is  contained  in
 the  other  House?

 MR,  DEPUTY-SPEAKER:  We  are  not
 concerned.  Let  us  not  say  anything  in
 praise  of  them  or  anything  to  run  them
 down.

 I  think  he  is  aware  of  the  powers  and
 tunctions  of  the  Subordinate  Legisiation
 Committee.  It  will  go  into  the  question
 whether  the  subordinate  legislation  mea-
 sufes  framed  are  in  keeping  with  the
 principal  Act  adopted  by  this  House
 Here  it  is  not  a  question  of  a  subordi
 nate  legislation  to  be  gone  into  by  the
 Committee;  it  is  a  Bill

 SHRI.  ट  BADE  (Khargone):  All
 teles  mad  temulations  are  framed  by  Gov-
 erment.  They  have  not  been  placed

 ‘‘wifore  the  Subordinate  Legislation  Oom-
 neitiee,  fa  a  matter  of  fact,  they  ought
 to-'Fiawe  been.  By  this  Bill  they  are  in-
 denigitying  .goverament  officials  from  ‘ll
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 consequences  arising  out  of  the  omission
 to  lay  these  rules  and.  regulations  before
 Parliament.  They  are  now  saying  that
 all  these  rules  and  regulations  shall  be
 deemed  to  be  valid.

 MR,  DEPUTY-SPEAKER:  I  have  seen
 his  point.  I  think  we  are  somewhat  con-
 fused  over  the  whole  thing.

 SHRI  N.  हू.  ्,  SALVE  (Betul):  Quite
 a  bit.

 MR,  DEPUTY-SPEAKER:  Here  is  a
 proposal  from  Government  in  the  form  of
 a  Bill  to  validate  or  indemnify  govern-
 ment  servants  from  the  consequences  fiow-
 ing  from  the  regulations  which  were  not
 laid  down  on  the  Table.  That  is  all.  We
 are  not  going  into  whether  these  regula-
 tions  are  in  keeping  with  the  principal
 Act  or  not.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Indirectly  we  are  doing  that.

 MR.  DEPUTY-SPEAKER:  Now,  it  's
 up  to  the  House  to  decide  this  question
 You  are  fully  at  liberty  to  criticise  the
 Government  for  bringing  this  Bill  to  in-
 demnify  the  officers  from  the  consequen-
 ces  of  certain  regulations.  It  is  up  to
 you  and  it  is  for  you  to  decide.

 SHRI  S.  M.  BANERJEE:  You  are  ab-
 solutely  correct.  That  is  our  job  But
 the  whole  question  is,  this  particular  Bill
 was  passed  in  1969.  Why  was  it  referred
 to  the  Committee  for  discussion  and  even
 amendments  were  moved  there?  YT  want
 an  answer  from  the  hon.  Minister  and
 nothing  elsc.

 MR.  DEPUTY-SPEAKER:  Do  you
 want  to  reply  to  that?

 SHRI  F  H.  MOHSIN:  I  am  not  aware
 of  the  reasons  why  the  former  Bill  was
 referred  to  the  Committee.  We  are  ut
 present  concerned  with  the  present  Rill.
 About  that,  you  can  ask  any  question.

 MR.  DEPUTY-SPEAKER:  If  I  under-
 stand  his  question,  why  did  you  agree  that
 this  Bill  should  go  to  the  Sybordinate
 Legislation  Committee?
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 ‘SHRI  F.  H,.  MOHSIN:  This  -Bill  -has
 _  never  gone  to  the  Subordinate  Legislation
 Committee.

 SHRI  S.  M.  BANERJEE:  Not  this  Bill:
 I  mean  the  3969  Bill.  (Interruptions).

 MR.  DEPUTY-SPEAKER:  Order,
 please.  I  am  trying  to  understand  him.
 I  am  myself  a  little  bit  confused,  because
 there  are  certain  things  relating  to.  some
 other  Bill  and  then  we  are  talking  on
 this  Bill.  I  myself  am  caught  by  sur-
 prise.  That  is  my  confusion.

 SHRI  F,  H.  MOHSIN:  This  Bill  is  of
 1972.  This  Bill  has  never  gone  to  any
 Subordinate  Legislation  Committee,  either
 of  the  Rajya  Sabha  or  of  the  Lok  Sabha.

 SHRI  S.  M.  BANERJEE;  I  am  talking
 of  the  Bill  of  1969,  This  flows  from
 that  Bill,  Can  he  deny  that  the  969
 Bill  was  the  same  one  as  this?  Is  this
 not  the  same  Bill,  or  is  it  an  amending
 Bill  whether  in  relation  to  the  other
 ‘Bill?

 SHRI  F.  H,  MOHSIN:  The  recommen-
 ations  of  the  Rajya  Sabha  Committee  were
 taken  into  consideration  while  formulat-
 ing  this  Bill,  That  is  all..  (Jnterruptions).

 MR.  DEPUTY-SPEAKER:  think  the
 position  is  clear  now.  The  Bill  before  us
 now  is  as  it  is;  it  is  the  Bill  of  1972.
 Whatever  they  did  or  did  not  do  before
 this,  we  are  not  concerned.  If  you  bring
 in  everything  now,  that  will  be  leading
 only  to  confusion.  Now,  Mr.  Banerjee.

 SHRI  S,  M.  BANERJEE:  I  am  not  at
 all  convinced  of  his  argument.  I  speak
 only  because  you  ask  me  to  speak

 MR.  DEPUTY-SPEAKER:  Then  do  not
 speak.

 not  convinced.

 Sir,  this  Bil  is  not  a  very  non-contro-
 versial  Bill,  Therd-is:controverys,  because
 what:  was  the:  ‘fecetsity’  of  “bringing:  this
 BA?  ‘This  Bit  has  been  droéught”'to  fi-
 demmnify  all  the  misdeeds,  hatesstients,  ete,
 committed  by  the  highest  officials,  whether

 Lie
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 “ment  of  the  Kerala  High’.  Court.

 SHRI  S.  M,  BANERJEE:  Realty,  I'am
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 Secretary,  ‘Joint  Secretary,  Deputy  Seére-
 tary  or  anybody  els¢  on  the  other  ordi-
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 nary  citizens  of  the  country  or  the  Gov-
 ermment  employees.  It  is  said  that  now
 these  rules  will  be  laid  on  the  Table  of
 the  House

 Clause  2  of  this  Bill  says:-

 “The  Central  Government  and  alf
 officers  responsible  for  the  laying  of
 any  regulation  made  before  the  com-
 mencement  of  this  Act  under  or  in
 pursuance  of  any  rule  made  under  the
 All-India  Services  Act,  95I;  are,  and
 each  of  them  is,  hereby  freed,  dis-
 charged  and  indemnified  from  and
 against  all  consequences,  whatsoever,  if
 any,  incurred  or  to  be  incurred  by
 them  or  the  Central  Government  or  any
 such  officer  by  reason  of  any  omission
 in  this  behalf  to  lay  such  regulation  be-

 fore  Parliament  and  every  such  regula-
 tion  shall  for  all  puposes  be  deemed  to
 have  been  duly  laid  before  Parliament
 and  shall  have  effect  and  shall  be
 deemed  always  to  have  had  effect
 accordingly.”

 This  will  be  taken  as  laid  retrospective-
 ly.  I  give  a  bright  instance  to  you.  The
 Supreme  Court  recently  gave  a  judgment
 in  the  case  of  the  Government.  employees
 who  participated  in  the  strike  as  tempo-
 rary  employees.  The  Kerala  High  Court
 gave  a  judgment  in  favour  of  those.  em-
 ployees  and  they  were  to  get  arrears  of
 pay  and  allowances  for  that  particular
 period.  The  Government  went  in  appeal
 to  the  Supreme  .Court.  The.  Supreme
 Court,  in  its  wisdom,  upheld  the  judg-

 Even
 after..that,  rule  5  of  the  Temporary  Ser-
 vices  Rules  has  been  amended’  by  this
 Government  shamelessly,  retrospectively
 from  1965.°  This  was  ‘taistd  by  ‘me,  Shri
 AS  Po  Sharma.  and  ‘other  colleagues’  who
 ‘were  members  of  the  JCM  at  the  national
 level,  7  want.  to:‘know  whether.  the  :zale

 has  been  :Jaid:  bere.  :  Parliament  hee:



 is  contempt  of  the  Supreme  Court,  they
 say  that  the  Government  has  got  a  right

 frame  rules  and  amend  them;  it  was  not
 an  Act  of  Parliament.  They  have  con-
 tempt  for  the  Supreme  Court  and  its
 udgment  and  amended  this  rule  and  thus
 nied  the  wages  of  4,000  Central  Gov-

 emmment  employees.  If  somebody  did
 not  pay  the  wages,  we  may  have  gone  to
 Court  for  non-compliance  of  the  court
 udgment;  but  they  have  indemnity  jere.

 ‘We  cannot  go  to  the  Court  after  the
 assing  of  this  Bill,  These  rules  have

 ‘fot  been  laid  here;  I  ask  Mr.  Mohsin
 fo  let  me  know.  We  took  it  up  with  the
 Cabinet  Secretary  in  the  JCM.  After  the
 istoric  announcement  of  the  hon.  Prime

 Minister  when  she  came  from  Latin  Ame-
 fica  and  granted  a  general  amnesty  to
 the.Central  Government  employees,  every-
 one  was  excused  and  taken  back  but  the

 “wages  remained  unpaid.  The  services  of
 4000  Government  employees  were  termi-
 mated  in  connection  with  the  strike  in
 968  in  pursuance  of  instructions  issued
 by:the  Home  Ministry  on  24  September,
 1968;  they  are  alleged  to  have  taken  patt
 in  the  strike,  instigated  others,  indulged  in
 Hiolence,  stone  throwing,  damaging  office
 building,  etc.  Following  instructions  that
 Such  persons  should  be  prosecuted  for
 these  offences,  the  departments  did  not
 fosecute  those  persons  but  some  of  the

 Officials  were  vindictive  and  they  took  the
 decision  not  to  pay  them  their  wages

 ainst  the  wishes  of  the  Prime  Minister.
 We  hailed  the  decision  of  the  Prime  Min-
 fer  in  the  House  and  outside.  As  I
 id,  some  employees  went  to  the  Kerala

 Hich  Court  and  won  the  case.  We
 ently  waited  for  90  days  to  see  whe-

 ther  Government  went  to  the  Supreme
 Court  in  appeal.  With  meagre  resources
 we  fought  in  the  Supreme  Court  and  the
 Supreme  Court  also  upheld  the  judgment
 of  the  Kerala  High  Court.  Still  after

 rule  5  has  been  amended  with  effect
 from  1965,  I  ask  Mr.  Salve—I  am  not  a
 awyer,  he  is  an  eminent  lawyer—whether
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 excused  by  the  Prime  Minister.  Still  the
 Government  shamelessly  amended  the  ser-
 vice  rules  with  effect  from  1965.  Today
 we  are  against  it  still.

 Then  again,  some  officers  may  have
 arrested  some  people  wrongly  under  the
 DIR  and  placed  them  under  detention  for
 years  together.  Supposing  the  Supreme
 Court  in  its  wisdom  releases  somebody  and
 passes  strictures  against  those  officers  for
 wrongful  confinement  or  for  illegal  deten-
 tion,  nothing  will  happen  to  them;  he
 goes  scotfree  under  the  shelter  of  this
 Bill.  I  am  all  praise  for  TAS  and  IPS
 and  have  nothing  against  them  personally.
 But  some  of  them  have  done  wrong  things;
 this  House  must  be  sovereign  and  deal
 with  them.  Suppose  we  have  taken  a
 decision  against  some  officers.  Did  we
 not  reprimand  a  particular  officer  here  for
 giving  some  wrong  evidence  before  the
 PAC?  Did  we  not  haul  up  some  police
 officials  for  doing  something  wrong  with
 MPs?  Did  we  not  ask  Mr.  Karanjia  to
 appear  here  and  reprimand  him  for  pub-
 lishing  something  against  an  hon,  mem-

 ber  of  this  House?  So,  when  it  comes
 to  us,  we  are  touchy  and  we  take  action.
 But  when  it  comes  to  some  others,  what
 happens?  This  Bill  should  be  properiy
 discussed  as  to  what  should  be  indemeni-
 fied.  and  under  what  circumstances  the
 defaulting  officers  should  be  indemenified.
 Aij  these  have  not  been  decided.  This  is

 a  blanket  provision  that  whatever  be  the
 circumstances,  he  will  not  be  held  respon-
 sible.

 I  oppose  this  Bill  because  it  is  tot  as
 innocent  as  it  looks.  I  would  request  Mr,
 Mohsin  not  to  ask  the  House  to  pass  this
 Bill  immediately.  Let  the  opposition
 members  and  some  senior  members  of  the
 ruling  party  who  are  lawyers  sit  together
 and  discuss  it.  Sir,  some  of  the  officers
 who  did  not  implement  the  policies  cf  the
 Government  are  today  our  Ambassadors!
 Some  officers  who  connived  with  the
 American  imperialists  in  so  many  things
 have  been  sent  to  America  on  high  jobs.
 lf  Mrs.  Indira  Gandhi  is  serious  about
 implementing  the  manifesto  on  which  she
 won  the  massive  mandate,  we  should  help
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 only  those  bureaucrats  who  help  us  im
 shaping  the  destiny  of  our  country,  nol
 those  who  deprived  a  handful  of  Ceniral
 Governnyent  employees  of  their  legrimate
 dues  That  ss  why  I

 orp
 this  ा

 That  paytiular  rule  which  was  amended
 trom  1965  has  not  been  placed  vefore
 Parhament  I  charge  this  Govemment
 with  contempt  of  the  Suprens  Court  and
 misleading  the  House  by  not  laying  it  on
 the  Table  of  the  House

 *SHRI  E  R  KRISHNAN  —  (Salem)
 Mr  Deputy  Speaker,  Sir  I  rise  to  say
 a  few  words  on  The  All  India  Services
 Regulations  (Indemnity)  Bill,  972  I  am
 thankful  to  you  for  giving  me  an  oppo
 tunity  to  participate  m  this  debate  on
 behalf  of  my  Party,  the  Dravida  Mun
 netra  Kazhagam

 I  would  m  the  very  beginnmg  say  that
 I  oppose  this  Bill  It  ४  meumbent  on
 the  part  of  the  Government  that  they  must
 place  on  the  Table  of  the  House  all  the
 rules  and  regulations  framed  under  an
 Act,  which  will  enable  the  Parlrament  to
 scrutinise  them  to  find  out  whether  they
 have  been  framed  within  the  powers  given
 to  them  under  the  Act  aii  whether
 they  have  exceeded  the  powers  granted
 to  them  under  such  an  Act  This  House
 has  constituted  the  Subordinate  Legisla
 tion  Committee  to  do  this  important  work
 it  i8  not  uncommon  that  such  rules  and
 regulations  are  placed  on  the  Table  of
 the  House  long  years  after  the  enactment
 of  the  relevant  Act

 The  rules  and  regulations  framed  under
 the  All  India  Services  Act,  954  concern
 thousands  of  Central  Government  emplo-
 yees  Though  these  regulations  framed
 under  this  Act  have  not  been  placed
 before  this  House  for  years  and  years  by  the
 concerned  Officers,  thew  failure  to  do  this
 is  sought  to  be  indemnified  through  this
 Bill  =  It  does  not  sod  tere.  It  8  algo
 stated  in  the  Bill  that  every  suck  regula-
 tion  shall  for  all  purpostg  be  deemed  to
 have  been  duly  laid  before  Parliament
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 and  shall  have  effect  and  shall  be  deemed
 always  to  have  had  effect  accordingly,  Sir,
 this  procedure  38  a  dangerous  pottent  for
 the  functioning  of  democratic  institutions
 in  ovr  country  By  indermmfying  the  fail-
 ure  of  the  officials,  the  failure  ts  not  only
 being  condoned  but  it  i5  also  not  ticeted
 as  a  failure  Sir  4  have  no  hesitation  in
 saying  that  ttus  is  showmg  complete  dis
 regard  to  this  House

 What  85  the  basic  necessity  for  bring
 ing  forward  this  legislation?  From  4951
 to  967  the  regulations  framed  und.r
 this  Act  were  not  placed  before  this
 House  The  Government  are  conucaing
 this  failure  on  the  part  of  the  officials  It
 iy  all  mght  But  I  would  tthe  to  kncv
 whether  the  Goveinment  will  come  for
 ward  to  condone  the  failure  on  the  part
 of  other  officers  also,  if  they  have  failed
 to  place  on  the  Table  of  the  House  th.
 regulations  framed  under  some  other  Acts
 If  the  Government  do  not  come  forward
 to  do  that  then  they  will  be  aCtUS.T  of
 bemg  discriminatory  Will  it  be  just  and
 prope:  ४  one  section  of  officers  cy  granted
 imdemmity  and  some  other  section  refused
 such  indemnity?

 15  hrs

 As  this  Bill  in  its  present  form  shows
 complete  disregard  to  the  Parliament  as
 the  Parllament  4  sought  to  be  bypassed
 T  have  to  oppose  thiy  Bill  It  Ww  wrong  on
 the  part  of  the  officers  to  think  that
 there  ४  4  distinction  between  the  rules
 and  the  regulations  Without  rules,  cao
 there  be  regulations?  When  the  Govern-
 ment  place  befoie  the  House  the  rules,
 3५  it  not  wrong  that  the  regvlations  are
 not  placed  on  the  Table  of  the  House?
 Ths  argument  advanced  by  the  Govern-
 ment  is  untenable  For  overlooking  one
 mistake  another  serious  mustake  6  beng
 committed  through  this  Bilt  which  gives
 indemnity  to  the  officers  agamst  ali  con-
 sequences,  whatsoever,  aft  any  imcurred  or
 to  be  meurred  by  them  by  reason  of  any
 omission  m  placing  the  reguigtions  on  the
 Table  of  the  Honse  I  have  ta  say  that
 the  Goverament  are  treating  this  House
 with  contempt

 (मात्रा anne  maenened te
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 Before  I  conclude,  I  would  like  to  re-
 should

 ry  least  hereafter  net  allow  sach  mistakes
 te  be  committed  by  the  Officers.  I  also
 |  that  hereafter  both  the  rules  and
 tegulations  framed  under  the  Act  woul
 be  laid  on  the  Tables  of  both  the  Houses
 of  Parliament.  I  expect  that  the  Govern
 ment  will  take  effective  stepg  to  ensure
 this  elementary  courtesy  being  extended
 to  the  Parhament

 With  these  words.  I  conclude

 a

 wit  मूल  चन्द  डागा  (पालो)  उपाध्यक्ष

 महोदय,  इस  बिल  के  मासले  मे  सब  से  पहला
 सवाल  मैं  यह  करना  चाहता  हु  कि  कितने

 धौर  कौन  कौन  से  ऐसे  रेगुलेशन्ज़  है  जो

 निकले,  और  जिन  को  झाप  ने  नहीं  रखा  ।

 साथ  ही  यह  भी  बतलाइये  कि  उन  रेगुनेशनज  के

 ने  रखने  का  कारण  क्या  था।  यदि  कपा
 कर  आप  ऐसी  लिस्ट  दे  देते  कि  ये-ये  रेगुलेशन्ज
 झाप  ते  निकाले  भर  इन  रेगुलेशन्न  को  आपने

 हस  में  नहीं  रखा-किन  किन  की  गलतियों

 को  आप  छिपाना  चाहते  है--तो  ज्यादा

 सुनासिब  था  मै  जानता  हू  कि  झाप  का

 दिल  बडा  विशाल  है,  मन  भी  बहुत  बडा  है  ।

 ाप  यह  चाहते  है  कि  जो  एक्जीक्यूटिव

 एजैन्सीज़  है,  वें  लेजिस्लेटिकव  पर  हावी  हो

 जाय  ।  पायथिमेन्ट  की  डेमोक्रेसी  पर  अ्रगर

 किसी  का  एन्त्रोसमेन्ट  है  तो  वह  नौकरशाही

 का  है  और  अगर  नौकरणाही  हम  पर

 हाबी  हो  जाय  भौर  हम  जो  चाड़े  कानूत  बना  दें,

 शेमुलेशन्ज  बना  दें  श्र  रेगुनिशन्य  हमारे

 सामने  नही  आयें  और  मत्री  महोदय  उन  श्रपने

 सरकारी  कमंतवारियो  की  रक्षा  करने  के

 “लिये  पारलिमाभेश्ठ  के  सासने  बाये  1:  उन्होंने

 किल्ुल  साफ़  दिल  से  काम  किया  हैं--मैं

 कहता  g  age  झच्छा  है.  7  कृपा  कर  के

 रेंगूलेशन्ज  हमारे  सामिने  लाइयें,  जित  जिन  को

 श्राप  रेशेलशइज  करना  चाहते  हैं  1  जो  गस्तिया

 की  गई  हैं  या  जी  पाप  किये  गये  हैं,  |. ल  की

 छिपाने  थी  तरकीय  आपने  निकाल  ली  है---

 यह  क्‍या  तरीका  है  ?  पहले  तो--

 “Where  a  regulation,  rule,  sub  rule  bye-
 law  etc  framed  in  pursuance  of  the  Cons-
 tituton  or  of  the  legislative  function  dele
 gated  by  Parliament  to  a  subordinate
 authority  aS  laid  before  the  House,  the
 period  specified  in  the  Constitution  or  the
 relevant  Act  for  which  it  is  required  to
 be  laid  shall  be  completed  before  the

 Hovuse  s  adjourned  stme  die  and  tater
 prorogued,  unless  otherwise  provided  in

 the  Constitution  or  the  relevant  Act”

 ara  का  कोई  रेगुलेशन  या  कोई  रूल  बिना

 कानून  के  नहीं  बना,  लेकिन  किस  कानृन  के

 अन्तर्गत  कौन  सा  रेग्लेशन  बना  और  उस

 रेग्लेशन  के  अनुसार  सरकारी  कर्मचारियों

 ने,  नौकरशाही  ने  कौन  कौन  सा  काम  कर

 लिया  उसे  हमारे  सामने  रखना  चाहिये  था  t

 ara  झ्राप  एक  चीज़  लेकर  हमारे  सामने

 श्रात  है  और  कहते  है--

 “The  Central  Government  or  any  such
 officer  by  reason  of  any  omussion  in  this
 behalf  to  lay  such  regulation  before  Par-
 lament  ‘and  every  such  regulation  shall
 for  all  purposes  be  deemed  to  have  been
 duly  laid  before  Parhament”

 झाज  श्राप  एक  ऐसा  रेगुलेशन  लाना

 आहते  हैं  जिस  में  कानून  ही  न  रहे  कि  सदन  की

 टेबन  पर  रखा  जाये  झौर  झाज  से  यह  प्रिज्युम
 किया  जायेगा  कि  झाप  ने  उस  कामून  की  पूर्ति

 कर  ली  है  जो  कॉमन  के  भंनुसार  चलना

 था  और  वह  नहीं  चल  पाया  और  शब  भाष

 एक  ऐसा  कानून  लाना  चाहते  हैं  कि  उस

 कादून  के  अन्तर्गत  ये-ये  बात  पूरी  हो  गई।
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 [at  मूल  ष्बन्द  डागा]  MR  DEPUTY  SPEAKER  Mr  Daga,
 मैं  इस  लिये  ड्स  बात  पर  जोर  देना  चाहता

 not  talking  about  the  rules

 ह्  कि  इस  मामले  मे  कई  बार  सबोडिनेट  लेजि-  SHRI  M.  C  DAGA  Woe  are  talking

 स्‍लेशन  कमेटी  ने  झाप  का  ध्यान  दिलाया  है

 पहली  लोक  सभा  मे  भी  दिलाया,  दूसरी
 लोक  सभा  मे  भी  दिलाया  ओर  यहा  बारबार

 बतलाया  कि  सर्विसिज  क्‍या  गलतिया  करती  है,

 इस  लिये  रूल्ज़,  रगुलेशन्ज  शौर  बिल्ज  जो
 बनते  है  वे  टेबल  पर  आने  चाहिये  1  पहली
 रिर्पोट  के  श्रन्दर  यह  ध्यान  दिलाया  गया--
 “The  Committee  feel  that  reasonable

 construction  of  words  ‘‘ag  soon  as  may
 be”  used  in  the  Section  should  be  that
 there  may  be  a  time  lag  The  Commit
 tee,  therefore  draw  the  attention  of  the
 House  to  the  delay  that  has  taken  place
 in  the  present  ve  The  Committe.  wisn
 to  emphasize  m  this  connec  ion  that  the
 Government  should  tiku  the  very  =  first
 oppoitunity  of  plicins  the  Rules  Re,uli
 tions  etc  on  the  Table  of  the  House  The
 Committee  reccommend  thit  in  futme  the
 Minster  while  laving  the  relevany  ules
 on  the  Table  explains  to  the  House  any
 delay  which  mv  have  occutied  mt  wou
 Jying  with  the  terms  of  statutes  und  their
 normal  interpretation  as  indicate  i  above”

 This  is  para  12,  Furst  Repot  (Fust  lok
 Sabha)

 दूसरी  जॉक  सभा  ने  भी  उस  वी  तरफ
 आप  का  ध्यान  दिवाया  कि  गवनमन्‍्द  एजे  सीज,
 जो  एक्जीक्यूटिव  एजेन्सीज,  हे  वे  कहने  में
 नहीं  हैं,  मनचाही  करती  है  ।  उन्होंने  कहा
 था--

 ‘Ht  is  surprising  to  note  that  it  should
 require  so  much  time~—-which  in  some
 cases,  has  been  over  a  year-—for  Govern
 ment  to  place  these  ‘orders’  on  the  Table.
 ¥t  should  not  ordinarily  be  necessary  for
 Government  to  take  more  than  7  days  aftez
 the  publication  of  fhe  rules  im  the
 Guette  to  lay  them  on  the  Table  ”  -

 लेकिन  णसा  नहीं  हुश्रा  ।  लोक
 सभा  के  ख्ल्ज  के  बारे  में  जो  हमारी  हिंदायते
 है...

 about  regulations,  not  about  rule:  But
 the  Committee  has  already  drawn  the  at-
 tention  regarding  regulations  also  The
 Committee  on  Subordinate  [egisiation  ww
 entitled  to  examme  those  regulations  Bat
 they  were  not  placed  on  the  Table  of  the
 House  and,  therefore,  the  Committee
 tailed  to  examine  them

 इस  का  यह  मतलब  होगा  कि  जा  पार्लियामेन्द्री
 -+बाड़ीज  है  जा  लैजिस्लेटिव  बादीज  है,
 उन  के  ऊपर  इन  एकजोक्यटिव  'एजन्मीज

 ा  एस्क्रांचमेन्ट  होगा

 SHRI  R  V  RADE  In  the  Statemcut  of
 Objects  aid  Reasons  at  is  mentioned  that
 the  rales  also  include  reguiations

 MR  DEPUTY  SPFAKER  Vhat  3s
 what  they  siy  It  3s  ther  एणा  of  view
 that  the  All  India  Survices  Act  of  1951
 speaks  only  of  the  rules  to  he  laid  on  the
 Table  of  the  Hous.  not  of  the  rgula

 tions  Now  it  appueus  and  the  Govern
 ment  hay  discovercd—whatcver  ieasons
 they  hive  it  is  for  them  to  giv.  those
 reasons  —that  this  is  not  iegular  =  and,
 therefore  they  want  to  make  good  by
 laying  the  rules  now  but  at  the  same  time,
 they  want  to  grant  indemnity  in  respect
 of  consequences  thit  might  flow  fiom
 the  action  taken  undet  those  regulations
 which  were  not  placed  before  tle  House.

 श्रो  मूल  चन्द  डागा  आपने  जो  रेगुलेशन्ज
 बनाये  हैं  मेने  उन  की  लिस्ट  मांगी  है.  जिन

 को  यहा  नही  रखा  गया  है  भौर  से  यह  भी  जानना

 चाहता  हु  कि  जिन  जिन  श्राफिसर्ज  ने  नहीं
 रखा  हूँ,  उन  के  खिलाफ  आप  ने  कयों  कार्य-

 वाही  की  है  ?  जिन्होंने  पालियामेन्ट  का

 झनादर  किया  है,  जो  हमारी  बात  को  नही
 मान  सके  हैं,  उसे  के  खिलाफ  क्‍या  कार्यवाही

 हुई *  हमारी  सघोड्निट  लेजिस्लेशन  कमेटी
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 ने  बारबार  आप  का  ध्यान  दिलाया  है  और  उनके  स्टटमेन्ट  श्राफ  आाब्जेक्ट्स  एण्ड
 यहां  तक  देखा  है  कि  i970  में  ्ब्ल्ज  रीजन्स  में  है
 पंब्लिश  होने  चाहिये  थे,  वे  972  मे  हए  ‘As  however  the  regulations  form
 1971  में  हुए  ।  an  mtegial  part  of  the  rules  it  was

 felt  that  it  would  be  appropriate  to
 MR  DEPUTY  SPEAKER  You  have  lay  the  regulations  before  parliament

 made  your  point  already  Why  make  it  So  thry  have  sdmitted  this
 long?

 जब  हाईकार्ट  न  इनके  कान  खीचे  तब  मालूम
 पडा  कि  क्ल्स  और  रेगलेशस  मे  कोई  फक

 नहीं  है।  पालियामेन्ट  के  सामने  (रूल्स
 शी भार०  वी०  बड़े  (खारगोन)  उपा-  रंगुनेशश  रखने  चाहिए  नहीं  तो

 ध्यक्ष  महोदय  जो  झाल  इडिया  सबविसेज.  788  got  no  force  of  law

 रेग्लेशस  (इन्डेम्निटी)  बिल  972  शासन  लेकिन  कौन  कॉन  से  रुल्स  रेगूलशस  हैं  यह

 ने  इस  सदन  के  सामने  रखा  है  मे  उसका.  या  नहीं  ।  आल  इंडिया  सं्विसज

 विरोध  करता  हू।  कारण  यह  है  कि जितना.  ोशस  में  लिखा  है

 ही  यह  बिल  शार्ट  है  उतना  ही  डेजरस  है  V
 “The  Central  Government  and  all

 l95i  में
 जा

 बिल  पास  हुआ  था
 उमके  officers  responsible  for  the  laying  of

 अवनुसार--  any  regulation  are  and  each  of  them
 is  hereby  fiecd  discharged  and  indem

 According  to  section  3  (2)  of  the  Ail  nified  from  and  against  all  consequen
 Tndia  Services  Act  ces  whatsocver,  if  any  imcurred  or  to

 be  incurred  by  them  or  the  Central  Gov
 «  all  .ules  made  under  this  secuon  ernmcnt  or  any  such  officer  by  reason

 of  any  omission  m  this  behalf  to  lay f  than
 =  din  befoee  Ps  —  as  pooped  such  regulation  before  parliament  and

 possible  after  they  are  made  co  every  such  regulation  shall  for  भा  pur
 poses  be  decmed  to  have  been  duly  laid
 before  Parliament  co

 श्री  मल  चन्द  कागा  ठीक  है  ।  धन्य-

 बाद  v

 ऐसी  सूरत  में  श्रभी  तक  इन्होने  रूल्स

 नही  रखें  और  जब  हाईकोर्ट  में  प्रश्श  गया  ता.  यह  जा  लीगल  टर्म  है--

 उन्होंने  कहा--  deemed  to  have  been  duly  lad  befare

 the  regulations  are  included  in  the  rules  Parliament

 ae  लीगल  फिक्शन  बडा  डेंजरस  है  ।
 तो  जीने तो  जब  भाब्मकशन  झा  गए

 तो
 मी

 इसमें  यह  ता  बताया  नहीं  गया  है  कि  कौन
 झपते  स्टेटमेन्ट  श्राफ  आाम्जक्ट्स  के

 हे  रूस  है  और  कौत  कौन  से  रेग्रोशस

 लिक

 कहा  ।

 roles.  and  wot  पडा»
 है।  इसीलिए  मे  समझता  हू  कि  इसमे

 BO
 a

 =  meee
 we  जो  लिखा  गया  है-
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 [at  मूल  बन्द  डागा
 deemed  to  have  been  duly  laid  before
 Parliament

 प्न्न्ब्ह  बहे  डेंजरस  शब्द  हैं।  हमें  कुछ  पता

 नहीं  कि.  कौन-कौत  से  रूल्स  हैं  चौर  कौन-

 कौने  से  रेग्‌  लेशंस  हैं,  कोन  से  हाई  कोर्ट  के

 सामने  गए  हैं  जो  पॉडिंग  हैं।  सरकार  इसको

 रिद्राश्पेक्टिव  इफेक्ट  देवा  चाहती  है  ।

 इनका  दूसरा  झाब्जेक्ट  है  4  दिन  के

 बजाये  30  दिन  कर  दियां  जाये  ।

 “Every  rules  made  by  the  Central
 Government  under  this  section  and
 every  regulation  made  under  or  in  pur-
 ‘suance  of:  aby  such  rule  shall  be  taid
 ‘as  soon  as  may  be  after  such  rule  or
 regulation  is  made  before  ¢ach  House
 of  parliament  while  it  is  in  session  for

 a  total  period  of  30  days

 'पहले  4  दिन  था  लेकिन  शब  सरकार  तीस

 दिन  रखना  चाहती  है  ।  इसका..मतलब

 है  कि  ब्यूरोत्रेसी  ने  जितनी-  गलतियां  की  हैं

 स्  देखलेशंस  और  नोटिफिकेशंस  में  उसको

 लीगल  शेप  सरकार  देता  [चाहती  है  1

 इसलिए  यह  बिल  जो  लाया  गया  है  वह  बड़ा

 डजरस  है  ।  इसमें  शासन.  का  कौन  सा

 उद्देश्य  है  ?  उद्देश्य  यही  है  कि  श्रभी  तक

 जो  गल्तियां  हुई  हैं,  जिनको  ये  खूद  तो  मानते
 नहीं  श्र  उसको  लीगलाइूज़  करना  चाहते

 'हैं।  यह  भी  नहीं  बताया  कि  कौन  कौन

 से  रूल्स हैं  |  इंडियन  फारेन  सर्विस,  इंडियन

 एजुकेशन  सर्विस  के  रूत्स  रेगूलेशंस  भी  हुए

 हैं  लेकिन  बह भी  होंउस  के  सामने  नहीं  शि

 हैं  ।.  मैंने  प्रभी  गएं  बज  में  देखा  था  कि

 इंडियन  कारिस्ड  एसबिस  (पे)  कोथ:  झमेंडमेस्ट
 ्र्ल्स  तैयार  किए  24  सितम्बर  को  और

 Cdn):  Rl.  ae

 29  नबस्वार, को को  उनको  ला  ड  को  4

 हेड  जो. रखे हैं  उनको:  बढ़ाकर  ३९  |.
 करना  चाहते  हैं  h  में  कमला  हूं  इस  वा
 का  बिल  सामने  लाना  और  यह  स  बहल
 कि  कौन-कौन  से  रुल्स  हैं,  यह  इस  प्राूगहट
 हाउन्न  को  घोचा  देता  है.  a  बनर्जी  ६... .. उ
 ने  जो  सवाल  उठाया  था  कि  सबोडिनिंट

 जलेजिस्लेशन  कमेटी  के  सामने  रखना  चाहिए

 जहां  इस  पर  विचार  किया  जा  सके  श्रौर

 आपने  भी  कहा  कि  शायद  राज्य  सभा  में

 हुआ  होगा  लेकिन  मैं  समझता  हूं  नकल  करने

 प्ें  भी  हर्जा  नहीं  होता  है  ।  में  चाहूंगा
 शासन  इसको  वापिस  ले.  ले  ओर  उसके  बाद

 में  सबोडिनिट  जेजिस्लेशन  कमेटी  के  साममे

 उनको  रखे  ताकि  वहां पर  विचार  किया  जा

 सके  कि  कौन-कौन  से  र्ल्स  हैं  जो कि  हाउस
 के  सामने  रखने  साहिए  पौर  कौन  कोन  से

 रेगलेशंस  हैं  जिसके  बारे  में  कोर्ट  में  मुकदमे
 पड़िग  हैं  बह  कमेटी  इसका  झष्यपन

 कर  सकेगी  t  में  सरकार  से  प्रांता  करता

 हूं  क्रि  |  इस  बिल  को  कापिस  ले  या  टाइम

 लेक्र  लोकसभा  की  जो  कमेटी  है  उसके  सुने
 उनको  रखें  भीर  फिर  इसके  उपर  विचार  किया

 जाये  ।

 इन  कारणों  से  में.  इस  ब्रिल  का.  बिद्रेष
 करता  हूं  ।

 SHRI  N.  K.  P.  SALVE  (Betul)
 deeply  anguished  .at,  what  Shri’  Banerjee
 said  about  the  4000  employees  from  Ke-
 rala  and  that  is  why  I  have  décided  to
 make  ‘a  '  few  ‘observations:

 I  was

 SHRI'S,  M.  BANERJEE:  Actually  .we
 discussed:  this  notification.on  the  28thr-awd.
 ‘29th  July  .4972  in  the:  JCM.  The  -j
 risent!  wae  delivers’  ia.  ae  288८  of  ook nath  vs.  the  State.  The  case:  ४४०३  ARE
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 “ty  appreciate  and  reply
 ”

 some  of  the  employees  of  the  Central
 Gaverament  in  Kerala  went  to  a  court
 of  law  saying  that  under  the  present  rules
 they  were  enitled  to  one  month’s  wages
 either  in  lieu  of  notice  or  they  should  be
 alléwed  to  work  for  one  month  befare
 they  were  actually  discharged  and  the
 High  Court  upheld  this.  The  Government
 went  in  appeat  to  the  Supreme  Court
 which  also  upheld  the  judgement  of  the
 High  Court.  Even  after  that  the  Govern-
 ment  carne  out  with  a  notification  amend-
 ing  ‘retrospectively  saying  that  unless  they
 demand,  they  wil]  not  be  paid.  That  is
 the  case  You  can  check  it.

 SHRI  N.  K.  P.  SALVE:  The  vested
 tight  of  the  empfoyees  was  circumvented
 by  giving  retrospective  effect  to  a  regula
 tion  that  was  not  laig  on  the  Table  of
 the  House.  If  it  is  a  phenomenon,  it  is
 a  feature  which  has  anguished  me.  a

 I  do  see  the  rationale  of  the  Bill  be-
 cause  We  cannot,  and,  |  am  sure,  every-
 one  will  agrce  that  we  cannot  allow  those
 officers  who  in  a  hona  fide  belief  acted
 under  certain  regulations  though  those
 regulations  were  not  placed  on  the  ‘luble
 of  the  House  and  for  non:placing  of  the
 regulations  they  were  not  responsible,  but
 officers  somewhere-else  whose  responsibi-
 lity  it  was.  But  the  officers  who  acted
 under  a  bona  fide  belief  under  those
 reguiations  cannot  be  penalised.  Therefore
 if  the  Parliament  purely  afforded  protec-
 tion  to  the  buna  fide  arts  of  the  officers
 who  acted  bona  fide  under  some  re  la-
 tions  which  they  thought  were  validly
 passed  regulations,  J  think  the  ration  li-
 ty  of  the  Jaw  under  those  circnmstances
 could  never  be  questioned  and  to  that
 extent  prima  facie  the  legislation  0700५
 to  be  innocuous  and  to  my  mini,  it  ap-
 pears  to  be  well  called  for.

 But  there  are  certain  aspects  of  the
 matter  which  Mr.  Mobgin  should  proper

 We  do  sot  want
 0  Jay,  down  dangerous  procedents  in  this

 House  where  under  tHe  patb  of  condon-
 ing  bona  fide  acts,  we  must  not  afford
 proléction  to  mala  fide  that  might  have
 been  taking  place.  It  is  in  that  connection
 I  want  to  say  a  fow  things  which,  I  hope,

 Mohain  will  take  care  to  reply.
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 The  first  and  foremost  I  want  to  find
 out  from  him  is:  ‘what  sort  of  d'Minidtry
 he  is  ftinning  that  they  drew  a  distinction
 between’  regulations  and  rules.  Times  out
 of  number,  under  hundreds  of  statutes,
 rules  have  been  made  and  regulations
 have  been  made  and  without  fail,  all  of
 them  have  been  laig  on  the  Tale  of  the
 Howse  and  we.  had  an  opportunity  to  dis-
 cuss  them.  But  how  did  it  happen  that
 in  respect  of  thls  only,  there  was  a
 lapse?  He  will  have  to  explain  the  cir-
 cumstances.

 Secondly,  we  are  agreeable  to  giving
 But the  indemnity  to  the  bona  fide  acts.

 Mr.  Banerjee  said—he  is  correct—is  it
 fair  that  we  should  be  denied  an  oppot-
 tunity  to  debate  those  rules?  Surcly  we
 are  willing  to  indemnify  whatever  acts
 have  taken  place,  but  this  Section  goes
 a  little  further  and  it  says  certain  things—
 there  is  ‘a  fiction  in  this—to  the  effect
 that  for  all  purposes  they  shall  be  deem-
 ed  to  have  been  duly  laid  before  Parlia-
 ment,  That  means,  without  having  been
 discussed,  this  would  be  deemed  to  have
 been  approved  by  Parliament.  This  is  a
 situation  to  which  we  are  not  agreeable.

 Sir,  I  am  not  now  going  into  the
 merits  ol  demerits  of  the  rules.  If  they
 are  good.  that  ig  all  right,  we  will  accept
 and  pass  them.  We  are  गाए  willing  to
 condone  and  indemnify  those  officers  who
 have  acted  bona  fide.  In  regard  te  the
 night  which  we  have  got  as  Parliumenta-
 rians  to  discuss  these  rules,  we  are  cer-
 tainly  not  willing  to  barter  away  —  those
 rights  under  any  circumstances.  On  this
 point  whether  this  would  amount  to  bat-
 tering  away  our  right  in  any  way.  I  hope,
 Shri  Mohsin  will  try  to  satisfy  us.

 lam  sure  we  will  have  an  oppostunits
 to  discuss  those  rules  and  =  regulations
 and  T  am  sure  that  he  will  say  that  the
 intention  is  not  at  all  to  deprive  us  of
 this  right.  Our  intention  is  only  to  ensure
 that  the  right  of  this  august  Houn  repre-
 sentatives  of  the  people,  shouki  not  be
 taken  away  while  protecting  their  inter-
 ests  which  he  wants.  to,  protect.  If  the
 interests  of  burcancrats  is  important,—if
 it  is  important  because  they  have  to  run
 the  administration,  equally  important  is
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 the  interest  of  the  House  I  would  like  to
 know  how  he  is  going  to  protect  the  in-
 terest  of  the  House  That  AS  my  submis-
 sion.

 ato  कॉलादा  (वम्बई  दक्षिण)  :  उपाध्यक्ष

 महोदय,  में  इस  बिल  पर  बोलना  नहीं  चाहता

 था,  लेकिन  जब  मैने  यह  देखा  कि  इस  बिल  के

 झभुसार  कुछ  अ्रधिकारियो  को,  जो  र्ल्स

 श्रौर  रेगूलेशन्स  बनाते  समय  अपने  श्रधिकारों

 से  बाहर  चते  गये  थे  छोडा  जा  रहा  है  तब

 भेरी  भी  अपने  विचारों  को  व्यक्त  करने  की

 इच्छा  हुई  ।

 आप  ने  विरोधी  पक्ष  के  भाषणों  को

 भी  सुना  और  इस  ओर  के  माननीय  सदस्यों

 के  भाषणों  को  भी  सुना  7  उन  की  बातो  को

 सुन  कर  मुझे  ऐसा  लगने  लगा  कि  इस  बिल

 को  हमें  सेलेक्ट  कमेटी  मे  जरूर  भेजना

 चाहिये  to  are  ते  अपना  निर्णय  भी  यह  दिया

 कि  इस  बिल  को  जब  पेश  किया  जा  रहा  था

 तब  ही  हम  को  यह  प्राब्जक्शन  ह.  करना

 चाहिये  था  कि  इस  को  सबौडिनेट  लेजिस्लेशन

 कमेटी  को  भेजा  जाय।  उस  समय  तो  हम

 वह  नहीं  कर  सके  लेकिन  अब  यह  समझ  में

 श्रा  रहा  है  कि  इस  बिल  को  सेलेक्ट  कमेटी

 में  जरूर  भ्रेजना  चाहिये  t

 श्री  डागा  ने  अपने  भाषण  में  पूछा  कि

 जिन  भ्रधिकारियों  ने  गलतिया  की  उन  के

 खिलाफ  क्‍या  एक्शन  लिया  गया  ।  दूसरे
 माननीय  सदस्यों  ने  भी  यह  श्रावश्यक  बतलाया

 कि  जित  लोगो  ने  गलतियां  की  है  उन  को

 क्षमा  न  किया  जाये  ।  ह्म  भी  उस  कदम  को

 क्षमा  नही  करना  चाहते  जिससे  कि  इस  लोक
 सभा  के  अ्रधिकारों  का  हनन  होता  हो  इस
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 लिये  मे  सिर्फ  इतना  ही  चाहता  हु  कि  इस

 बिल  को  सेलेक्ट  कमेटी  में  भेजा  जाय  7  इस

 में  कोई  भी  जल्दबाजी  नहीं  करनी  चाहिये

 ताकि  यह  बिल  पूरी  तरह  से  निखर  कर  के

 लोक  सभा  के  सामने  आयें  ।

 SHRL  M.  RAM  GOPAL  REDDY
 (Nizamabad):  Mr.  Salve  hag  provoked
 me  to  speak.  He  used  the  word  bureau-
 crat  Officers  are  coming  from  the  same
 community  from  which  we  are  coming.
 They  are  Mr  5  M  Banerjee’s  kith  and
 kin

 MR  DEPUIY-SPEAKLR  Ths  छ
 something  which  has,  nothing  to  do  with
 the  present  Bill

 SHRI  N  K_  P.  SALVE:  I,  ‘bureau-
 crat’  a  non.Parliamentary  woid  I  would
 like  to  know

 MR.  DEPUTY-SPEAKER  We  are
 not  here  to  discuss  about  bu.eaucrats
 Let  the  hon  Member  come  tu  the  Bill
 now

 SHRI  N  K  P.  SALVE:  I  referred  to
 the  Government  officialdom  by  the  word
 ‘bureaucrat’,

 SHRI  M.  RAM  GOPAL  REDDY.
 He  can  say  that  he  meant  Government
 officials,  but  here  I  want  to  know...

 SHRI  S.  M.  BANERJEE:  We  are  not
 here  to  criticise  bureaucrats  by  saying
 that  they  are  bad  people.  This  is  Par-
 liament,  and  not  a  matrimonial  bureau
 where  marriage  alliances  are  arranged.

 MR.  DEPUTY-SPEAKER:  That  has
 nothing  to  do  with  the  Bull.

 SHRI  M  RAM  GOPAL  REDDY:  I
 have  heard  the  speech  of  my  hon.
 friend  Shri  S.  M.
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 MR.  DEPUTY-SPEAKER:  The  hon.
 Member  has  nothing  to  say  on  this  Bill.
 So,  he  may  kindly  sit  down.  He  has
 nothing  to  say  on  the  Bill.  He  is  say-
 ing  all  sorts  of  things  which  are  irrele-
 vant.

 SHRI  M.  RAM  GOPAL  REDDY:
 Shri  9.  M.  Banerjee  has  said....

 SHRI  S.  M.  BANERJEE:  Let  him
 not  waste  the  time  of  the  House  by
 referring  to  it  now,  but  he  can  tell  me
 all  this  outside  the  House.

 MR.  DEPUTY-SPEAKER:  If  the  hon.
 Member  has  nothing  to  say  on  the  Bill,
 he  may  kindly  sit  down.

 SHRI  M.  RAM  GOPAL  REDDY:
 Since  you  have  called  me....

 MR.  DEPUTY-SPEAKER:  I  had,
 called  him  to  speak  relevant  things,  not
 relevant  things.

 SHRI  M.  RAM  GOPAL  REDDY:
 After  all,  we  have  passed  the  Bills  and
 they  have  been  enacted,  and  the  rules
 and  regulations  are  only  the  subsidiary
 products  of  the  Acts.  If  with  good
 intentions  somebody  thought  that  the
 method  that  he  had  been  following  was
 the  proper  method  and  then  the  court
 had  pointed  out....

 SHRI  S.  M.  BANERJEE:  May  I  point
 out,  Sir...

 MR.  DEPUTY-SPEAKER:  Let  the
 hon.  Membey  have  two  or  three  minutes,
 and  then  conclude.  Let  not  Shri  S.  M.-
 Banerjee  interrupt  now,  I  shall  control
 the  hon.  Member.

 SHRI  S.  M.  BANERJEE:  I  do  not
 want  to  say  anything.  I  only  want  your
 guidance.  Can  you  not  tell  the  hon.
 Member  that  even  if  he  does  not  speak,
 he  is  still  entitled  to  his  allowances?

 MR,  DEPUTY-SPEAKER:
 the  hon.  Member  conclude.

 SHRI  M.  (RAM  GOPAL  REDDY:
 ‘There  are  so  many  Acts  that  have  been
 passed  by  Parlement.  In  good  faith,

 Now,  let
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 the  officers  have  got  their  own  type  of
 explanation  and  they  have  been  work.
 ing  these  rules  and  regulations,  and
 when  the  court  finds  it  to  be....

 MR.  DEPU'TY-SPEAKER:  Has  the
 bon,  Member  read  this  Bill?  Does  he
 understand  the  purport  of  this  Bill?

 SHRI  M.  RAM  GOPAL  REDDY:
 Let  me  say  that....

 MR.  DEPUTY-SPEAKER:  Now,  I
 shall  make  use  of  the  rule.  I  have
 called  his  attention  repeatedly  to  the
 fact  that  he  is  irrelevant.  Now,  let  him
 not  continue.  Now,  Shri  C  M.  Stephen.

 AN  HON.  MEMBER:  Expunge  all
 that  he  has  said.

 MR.  DEPUTY-SPEAKER:  I  have  not
 said  ‘expunge’,  but  I  have  only  said,  let
 him  not  continue.

 SHRI  C.  M.  STEPHEN  (Muvattu-
 puzha):  Going  through  the  text  of  thi:
 Bill,  I  must  confess  to  a  feeling  of  re-
 servation  and  considered  reservation  ४६

 that.  in  the  matter  of  giving  my  support
 to  this  Bill,  not  because  it  seeks  to
 indemnify  anybody  or  validate  any  regu-
 lations  which  would  otherwise  be  invalid,
 but  because  of  the  way  the  Bill  has  been
 brought  forward  here  and  the  way  the
 clauses  have  been  framed.

 It  is  a  premptory  provision  that  wher
 a  Bill  is  introduced,  there  must  be  a
 Statement  of  Objects  and  Reasons
 appended  to  that.  What  exactly  do  we
 mean  by  that?  Is  it  enough  if  anythin
 is  stated  therein?  Or  is  it  meant  there-
 by  that  the  House  should  be  given
 sufficient  data  to  guide  it  in  evaluating
 the  need  for  the  Bill  and  the  need  for
 a  legislative  enactment?  In  the  State-
 ment  of  Objects  and  Reasons  appended
 to  the  Bill  as  originally  introduced,  this
 is  what  Government  have  stated,  name-
 ly:

 “Sub-section  (2)  of  section  3  of
 the  said  Act  provides  only  for  laying
 of  rules’  before  Parliament.  Conse-
 quently,  regulations  made  up  to  the
 st  July,  I967  were  not  laid  before
 Parliament.
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 iShn  C  M  Stephen]
 As,  however,  the  regulations  form

 an  integral  part  of  rules,  it  was
 felt  that  it  wolild  be  sppropriate  to
 lay  the  regulat lions  before  the  Par
 hament  in  the  same  ,  mapner  as  the
 rules  are  lajd’

 My  submission  is  that  there  5
 suppressio  vert  m  this  statement  because
 what  they  have  stated  As  that  as  a  matter
 of  fact,  regulations  may  be  framed  suo
 motu  but  they  now  feel  that  as  a
 Matter  of  propnety  they  may  be  laid
 before  the  House  Is  that  the  real  fact?
 Or  is  ॥  that  any  regulation  was  otvuck
 down  by  the  court  and  now  Govern
 ment  seek  to  regularse  it?  If  it  has
 not  been  struck  down  by  the  court  and
 if  no  regulation  has  been  held  invalid
 then  is  it  necessary  of  proper  that  the
 time  of  this  Parliament  be  taken  for
 the  purpose  of  passing  an  Act?  If  the
 Supreme  Court  or  any  other  court  has
 intervened  i  the  meanwhile  is  it  not
 necessary  while  introducing  the  Bill  that
 the  entue  facts  shoyld  be  tought
 before  the  House  and  we  shoyld  be  told
 that  the  regulation  had  been  struck
 down  by  the  court  and  therefore  re
 validation  is  necessary?  That  3s  not  how
 he  has  placed  it  before  ug  He  has  just
 stated  that  under  the  Act  jt  is  not  neces
 sary  to  fay  the  regulations  on  the  Table
 hut  now  if  is  felt  that  in>  proper  thing
 ig  that  st  should  be  done,  not  as  a  legal
 requirement  but  as  a  matter  of  pro
 priety

 What  is  the  provision?  It  35  all-en
 compassing

 ‘Tie  Central  Government  and  all
 officers  responsible  for  the  laying  of
 any  regulation  made  before  the  com
 mencement  of  thm  Act  under  or  in
 pursuance  of  any  rule  made  under  the
 All  India  Services  Act,  1951,  are,  and
 each  of  them  is  hereby  freed,  dis.
 charged  and  imdemmified  from  and
 agamst  all  comequences  whatsoever  if
 any  incurred  ”

 The  first  question  bs  3  there  any
 thing  from  which  they  are  to  be  in
 demnified?  If  non  laymg  of  the  reguila-
 tions  १९  not  a  violation  of  law  or  jegal
 obligation,  there  2s  nothing  from  which
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 they  are  to  be  imdemmified  Is  it  ०
 te  it  not  so?  Or  ig  it  only  ‘a  matter  of
 propriety?  So  this  has  got  to  be  clar
 fied  as  १0  what  78  it  that  they  are  to
 be  imdemnified  from  What  is  the
 penalty  they  are  going  to  be  faced  with?

 These  are  facts  which  must  be
 placed  before  us  so  that  the  House  may
 slecide  whether  it  should  tthe  this  not
 ordinary  step  of  retrospertneh  icgulat
 ising  all  act,  of  commission  or  omission
 and  saymng  whoever  might  have  done  it
 or  not  done  this  or  not  at  uny  time  he
 will  completely  stand  indemmfied  =  This
 8  a  very  serous  thing

 We  are  preparcd  to  tike  this  step
 provided  they  tell  us  that  ॥  ts  ibsoluwly
 necessary  But  they  did  not  tell  us  Thu
 is  not  bemg  just  to  us  They  should
 pluce  the  entire  matter  before  us

 &
 what  my

 said  ss  They
 Sccondly  I  do  unde  line

 learned  friend  Shn  Salve
 are  net  attempting  merely  to  validate
 legislation  They  ue  playing  with
 Parhament  They  say  for  all  practical
 purposes  these  regulations  be  deemed  tu
 have  been  Jaid  befor.  Parliament  waco
 it  has  factually  not  been  done  How
 can  that  be  done?  Before  a  sovereign
 body  something  2४  stipulate  i  to  be  done
 it  must  be  done  J  cun  understand  that
 although  it  was  not  done  the  law  must
 be  deemed  to  be  regular  80  to  come
 and  tell  us  that  although  this  has  not
 been  laid  on  the  Table  it  must  be
 deemed  to  have  been  lad  is  something
 T  cannot  understand

 SHRI  R  दि  BADE  It  3s  very  strange

 SHRI  C  M  STEPHEN  I  can  under
 stand  importing  a  legal  fiction  ynto  it
 but  not  a  factual  fiction  There  33
 nothing  like  a  factual  fiction  They  say
 it  must  be  deemed  to  have  been  jai
 What  should  be  deemed  to  have  been
 laid?  That  ¥  did  not  do  it,  it  must  be
 forgotten  must  be  deemed  to  06  thit
 this  wondomg  mast  be  deemed  to  he
 taken  as  dong  How  is  this  posyble?  It
 it  is  said  that  although  st  hag  not  been
 done  it  will  nevertheless  be  legal,  I  can
 understand  it  But  here  they  want
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 Parliament  to  swear  to  an  untruth  4
 humbly  submit  it  is  absolutely  wiong.
 This  ‘Parliament  must  oot  be  asked  to
 sWear  ‘that  although  it  was  not  laid  be-
 fore  us,  it  must  be  taken  as  laid  before
 us.  It  is  absolutely  wrong  and  is  play.
 ing  with  this  sovereign  body.  Even  if
 this  has  to  be  achieved,  it  must  be
 ‘achieved  in  the  proper  form  by  a  pre-
 per  clause,  by  a  proper  provision,  briefing
 us  88  to  the  necessity  for  bringing  in
 this  extraordinary  legislation.  We  should
 not  be  taken  for  granted.  Merely  be.
 cause  a  law  can  be  cnacted,  the  res~
 ronsibihty  on  Government  is  all  the
 greater  and  higher  and  there  should  be
 a  proper  sense  of  responsibility.

 पु  therefore  submit  |  cannot  support
 ‘this  Bil  in  the  way  it  has  been  framed.
 Let  them  ‘spell  out  the  aims  and  ob-
 jects.  If  some  regulations  have  to  be
 wegularised,  as  my  learned  itriend  said

 Jet  those  regulations  be  brought  before
 the  House  for  regularisation.  If  they
 are  not  prepared  for  that,  even  for
 regularising  the  law  and  if  it  is  said  that
 it  should  be  deemed  to  have  been  regu-
 larised,  it  is  something  which  is  :mpos-
 sible  to  be  deemed.  Therefo.c,  the
 matter  will  have  to  be  reconsidered,  =  It
 the  Munister  is  not  preparcd  to  with-
 draw  the  Bill,  I  submit  it  is  a  fit  case
 for  reference  to  a  Select  Committee  for
 a  deeper  and  closer  look.

 MR  DEPUTY-SPEAKER:  Before  the
 Minister  replies,  हैं.  also  ‘feel  that  the
 House  should  take  up  the  Bill  with  a
 little  more  of  seridusneys.  ‘There  are  a
 number  of  questions  for  which  the
 House  is  entitled  to  get  an  answer
 Firstly,  whether  it  i,  only  a  question  of
 propriety  or  there  are  other  reasons;  as
 for  eXample,  the  strikitig  down,  by  the
 c@urts,  of  those  regulations,  that  has
 Mdtivated  the  Government  to  come  for-
 ward  with  this  Bill.  I  think  the  House
 i  entitled  to  know  that.

 Secondly.  whether  there  have  teen
 acts  of  grave  ‘  itregularity  under  these
 teguidtions  for  whith  the  Government
 now  seeks  to  indemnify  the  officers  That

 af,  T  think,  is  important.
 Thirdly,  whether  this  Act,  if  passed,

 will  deyive  the  Parliament  of  the  right
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 to  discuss  these  regulations  and  these
 rules.  I  think  these  are  the  questions  to
 which  the  House  is  entitled  to  get  the
 answers,

 att  ate,  राम  मिर्षा  (नागौर)  सदन
 में  जो  कानून  पेश  है  श्रौर  जिस  पर  चर्चा  चल

 रही  है  वह  इस  बात  को  मान  कर  चलता  है
 कि  सरकार  की  तरफ  से  इस  बात  की  भूण

 हुई  कि  कुछ  रेग्युलेशन  आदि  जिन  को  सदन

 पटन  पर  रखना  जरुरी  था  उनको  रखा

 नहीं  गया  ।  जब  यह  सवाल  सुप्रीम  कोर्ट
 में  उठा  ता  उसने  कहा  कि  इनकों  सदन  पटल
 पर  रखना  जरुरी  था  ।  उस  काम  की  पूति

 हो  सके  श्र  पुराने  वक्‍त  से  हो  सके,  इसके
 वास्ते  यह  कानून  लाया  गया  हूँ  और  श्

 सदन  को  इस  कानून  को  पास  करना

 हैँ  ।  इंसको  पास  करने  के  पहले  जो

 बातें  उठी  है  मे  समझता  हू
 झगर  उनकी  सफर्गई  दे  दी  जाती
 और  बनता  दिया  जाता  कि  कौन  से  रेग्यूलेग्रज
 इम  दौरान  में  पास  किए  नग  ब्रौर  जिन  का
 यहा  पर  रखा  जाना  उचित  था  शौर  थोड़ी
 सी  डिटेल्ज  दे  दी  जाती  तो  शायत  इतना  कुछ
 माननीय  सदस्या  को  कहने  का  सौका  नहीं
 मिलता  |  अच्छा  है  अगर  उप  मंत्री  महोदय
 उन  डिटेल्ज  को  शब  भी  सदन  के  सामने
 रख  दें  ।  स्टैडिग  रेग्युलेगन  को  यहा  न
 न्खते  की  वजह  से  किस  लागों  पर  किस  तरह
 के श्रसरात  हुए,  उसका  ज्ञान  है ६ 3  सदत  का
 नहों  और  मुद्  कहे  जाए  कि  बह  प्रथेर
 में  इत  बिल  को  पास  कर  दे  ्तो  यह

 मुष्चि व  बात  होगी  ।  मैं  समझता  हे

 फि  यह  बोना-कराइड  मिस्टेक  हुई  है।  इनका

 रखने  भें  कोई  दिक्कत  नहीं  थी  ।  लेफिन

 लनं।  रखा  ह्म  विए  नड़ी  गया  कि  एसा

 समझा  गया  कि  उन  की  रखना  जरूरी  नही  था

 या  जा  संकशन  भ॒िनिस्द्री  tr  इस
 सबजेक्ट

 के  साथ  डील  करतों  हैं  उन  लोगीं  का  दस
 प्रकार  का  सोचना  रहा  कि  रखते  को  जदरत-
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 ी  नाथू  राम  सिर्धा]
 नही  है  7  मै  समझता  हु  कि  इस  भूल  की

 थड़ी  सी  सफाई  सामने  शा  जाए  तो  अच्छा

 होगा  ।  इसकों  पास  करना  तो  सदन  के

 लिए  लाजिमी  है  t

 area  जी  ने  कहा  कि  उन  कानूना  को
 या  पुराने  कानूना  को  सदन  पटल  पर  रखा
 गया  समझा  जाएगा  ता  उन  मे  सुधार  करने
 जा  माननीय  सदस्यो  को  अवसर  नहीं  मिलेगा।
 लेकिन  मैं  समझता  हू  कि  उनका  ऐसा  मानना
 ठीक  नही  है  ।  श्रब  भी  इस  सदन  को  उन
 पर  सोच  विचार  करने  और  सशोधन  बरने
 की  झावश्यकता  हो  तो  सशोधन  करने  का
 मकरा  मिल  सक्‍ता  है।  वह  शभ्रवसर  सदन  के
 पास  अब  भी  है  t

 SHRI  N.  ह  P.  SALVE:  There  are
 the  rules.  Those  rules  have  to  he  laid
 on  the  Table  of  the  House.  And  when
 they  are  laid  on  the  Table,  before  the
 end  of  the  session,  within  a  certain
 period,  we  have  to  move  a  motion  And
 wv  that  is  not  done  there  is  no  occasion

 I  am  only  giving  this  as  a  matte:  of
 information  to  the  hon  Members.

 AN  HON.  MEMBER  rose—

 MR.  DEPUTY-SPEAKER:
 Please

 Order,

 “SHRI”  CHAPALENDU  BHATTA-
 CHARYYIA  (Giridih):  Mr.  Deputy.
 Speaker,  Sir,  it  appears  that  the  oppor-
 tumty  goes  to  ine  persistent  =  speal.ers
 and  not  to  those  like  us  who  sit  in  the
 back  benches.

 In  addition  to  your  summing  up,  I
 would  like  to  submit  that  there  may
 have  been,  and  in  fact,  there  are  cases
 where  the  roles  and  regulations  under
 the  Act  have  gone  beyond  the  scope  of
 the  Act  itself.  I  would  like  to  draw
 your  attention  to  the  drift  towards  what
 Lord  Hewett  had  called  the  new  des-
 potism.  Subordinate  legislation,  through

 pape
 laws,  could  very  well  lead

 to  a  new  despotism  of  which  Parlia-
 ment  Ynsy  not  be  aware.  This  motion,
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 although  it  does  not  look  so,  cuts  very
 deep.  In  fact  I  submit  that  the  Minis-
 try  concerned  should  give  an  in-depth
 look  to  the  whole  question  and  if  they
 want  to  validate  or  revalidate  their
 omissions  and  commissions,  then  time
 will  mot  be  lost;  a  Select  Committee
 may  very  well  go  through  it  and  the
 whole  issue  may  come  up  during  the
 next  session.

 SHRI  S.  M.  BANERJEE:  Sur,
 cule  09  at  any  stage  of  a  Bill  which
 is  under  discussion  in  the  House  a
 motion  that  the  debate  on  the  Bill  be
 adjourned  may  be  moved  with  the  con.
 sent  of  the  Speaker.  May  I  seek  your
 consent  to  do  so,  because  my  apprehen-
 sions  have  been  shared  by  my  Jearned
 friends,  and  so  may  I  beg  you  to  allow
 me  to  move  the  motion:

 “That  the  debate  on  this  Bill  be
 adjourned”.

 under

 SHRI  F  H  MOHSIN
 clarify

 Tet  me

 SHRI  S  M.  BANERJEF  Tf  want  to
 know  whether  the  document  which  had
 been  amended  in  1965,  has  that  been laid  on  the  Table  of  the  House  gr  not?

 SHRI  F.  H  MOHSIN:  As  i  regards
 that,  it  does  not  pertain  to  the  Alt  India
 Services  Act  at  all

 the
 was

 SHRI  S  M  BANERJEE:  After
 Supreme  Court  judgment,  rule  5
 amended  Was  it  not?

 MR.  DEP  Y  SPEAKER:  Before  you
 reply,  may  |  2.5  this?  Almost  all  Mem-
 bers  have  raised  serious  doubts  about  this
 Bill.  I  also  summarised  certain  questions
 to  which  answers  are  called  for.  I  think
 the  doubts  are  serioug  enough  for  the
 Chair  to  consider  this  motion  by  Shri
 Banerjee.  I  do  not  say  I  Wave  given  my
 consent.  I  should  like  you  first  to  answer
 that  point,  whether  a  situation  bas  arisen
 that  calls  for  an  adjournment  of  this  de-
 bate.

 SHRI  F.  H.  MOHSIN:  I  do  not  think
 it  fe  necessary;  let  the  House  hear  me  on
 afl  the  points  which  have  been  raised  and



 the  House  then  decides  that  it  should
 adjourned,  I  have  no  objection.

 SHRI  S.  M.  BANERJEE:  I  rise  on  a
 ‘point  of  order.  When  I  put  the  question
 whether  the  Subordinate  Legislation  Com-

 mittee  of  the  Lok  Sabha  considered  the
 whole  question  when  the  Bill  of  969  was
 passed,  he  said  Rajya  Sabha  considered

 it.  I  have  information  that  the  Lok  Sabha
 subordinate  legislation  committee  in  its
 6th  report  has  reported  on  the  old  Bill

 The  Minister  said:  no  I  can  produce  that
 It  is  something  surprising;  the  Minister

 says  no,  without  knowing  what  hag  hap-
 pened.  He  is  a  very  good  friend  of  mine,
 but  that  does  not  mean  that  this  should  be

 allowed  to  go  on  like  this.  I  want  an
 adjournment  of  the  debate  till  he  is  pro-

 perly  briefed.

 MR.  DEPUTY-SPEAKER:  f  have  here
 the  report  of  the  Committee  on  Subordi-

 nate  Legislation  and  it  appears—I  do  not
 know  under.  what  circumstance:—that  the
 All  India  Services—(Laying  regulations

 ‘before  Parliament)  Bill,  969  was  consi-
 dered  by  the  Subordinate  Legislation  Com-
 /Mittee  of  this  House.  As  I  satd,.}  do  not
 /know  the  background  but  it  apgears  from
 )the  record  that  the  Subordinate  Legisla-
 Tation  Committee  did  go  into  this  question

 “SHRI  F.  H.  MOHSIN:  I  am  sorry  if
 that  is  so;  ह  did  not  have  that  information.

 SHRI  S.  M.  BANERJEE:  Why  should
 “te  speak,  then?

 SHRI  F.  H.  MOHSIN:  I  have  all  the
 information  about  the  present  Bill.  ~The
 previous  Bill  according  to  my  information

 was  considered  by  the  Rajya  Sabha  Com-
 mittee  on  Subordinate  Legislation  and  the
 ‘recommendations  are  also  with  me.  I

 thought  the  Lok  Sabha  Committee  on
 Subordinate  Legislation  might  not  have
 gone  into  it.  Otherwise,  I  would  have

 had  that  information  also.  If  the  facts
 ‘are  otherwise,  I  regret  it

 MR.  DEPUTY-SPEAKER:  [I
 this  report  with  me
 SHRI  ह:  H.  MOHSIN:  I  regret  it

 SHRI  DINESH  JOARDER:  This  is  the
 way  the  officers  have  prongiy  briefed

 him  and  it  is  those  officers  whom  this
 ill  seeks  to  indemnify.

 aes

 have
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 SHRI  F.  H.  MOHSIN:  As  regards  the
 other  points  raised  by  hon.  members  aad
 by  you  also,  I  may  state  that  section  3
 of  the  present  Act  regarding  Regulation
 of  Recruitment.  and.  Conditions  of  Ser-
 vice  reads  thus:

 3.  (l)  The  Central  Government  may,
 after  consultation  with  the  Governments
 of  the  States  concerned  including  the
 State  of  Jammu  and  Kashmir  make  rules
 for  the  regulation  of  recruitment  «and
 the  conditions  of  service  of  persons  sp,
 pointed  to  an  All-India  Service.

 (2)  All-rules  made  under  this  sectian
 shall  be  laid  for  not  less  than  fourteen
 days  before  Parliament  as  soon  as  pos-
 sible  after  they  are  made  ‘and  shali  be
 subject  to  such  modifications,  whether
 by  way  of  repeal  or  amendment,  as
 Parliament  may  make  on  a  motion  tsade
 during  the  session  in  which  they  are
 so  laid.”

 So,  according  to  sub-section  (2),  what  was
 necessary  was  to  lay  before  Parliament
 rules  made  under  sub-section  (l).  It  is
 nowhere  stated  that  the  regulations  made
 under  this  ruje  shall  be  placed  before

 Parliament.  This  point  was  examined  by
 the  Ministry  of  Law  and  they  also  inter-
 preted  it  at  that  time  to  mean  that  it  was
 not  necessary  to  lay  the  regulationg  be-
 fore  Parliament.  The  Lok  Sabha  Secre-
 tariat  also  gave  the  same  advice.  Accord-
 ingly,  the  regulations  were  not  laid  be-
 fore  Parliament  prior  to  ist  July,  1967.
 But  after  Ist  Juiy  1967  the  regulations
 also  have  been  Jaid.  It  was  in  pursuance
 of  a  judgment  of  the  Supreme  Court  in
 Narendrakumar  vs.  Union  of  India.  The
 judgement  was  not  in  respect  of  this
 particular  Act  but  some  other  Act.
 Later  on,  the  Ministry  of  Law  ‘advised
 in  March  4965  that  in  view  of  the
 observations  of  the  Supreme  Court  in
 this  case,  the  regulations  made  by  the
 Central  Government  should  be  taken  to
 form  an  integral  part  of  the  rules  made
 under  sub-section  (QD  of  section  3  of  the
 Act  and  as  such  they  were  also  required
 to  be  laid  before  Parliament.  According
 to  that  advice,  we  have  been  laying  tot
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 enly  the  rules  but  the  regulations  also
 atter  Ist  July,  967  up  to  this  date.  This
 Bill  deals  with  only  those  regulations
 which  were  made  pridr  to  Ist  July,  1967
 and  provides  that  these  regulations  shall
 be  deemed  to  have  been  laid  before  Par-
 Viament.

 The  Ministry  of  Law  have  also
 advised  us  that  a  failure  in  this  respect
 did  not  affect  the  valilfty  of  the  regu-
 lations,  in  view  of  the  fact  that  the
 provisions  relating  to  laying  of  rules  and
 teguiations  before  =  Parliament  was
 directory  ang  not  mandatory.  We  are
 not  basing-tour  judgment  only  on  the
 advice  of  the  Law  Ministry.  We  are  for-
 tified  by  the  opinions  of  legal  and  consti-
 tutional  expert  on  this  point.  A  consti-
 tutional  expert  like  Craies  in  Statute  Law
 nuakes  the  following  observations  on  page
 37:

 “It  would  seem,  therefore,  that  the
 better  opinion  is  that  directions  for
 laying  are  only  directory  im  spite  of
 the  fact  that  the  Indemnity  Act  was
 passed  to  absolve  the  forgetfulness  of
 a  Minister  who  had  neglected  to  lay  it
 before  the  House  a

 He  way  commenting  on  some  English  law
 A  close  parallel  to  this  Bill  is  also  found
 in  the  two  British  Acts,  namely,  the
 National  Fire  Service  Regulation  In-
 demnity  Act,  944  and  the  Price  Control
 Onder  and  other  Orders  Indemnity  Act,
 495t,  Hood  Philips,  ‘another  constitu-
 tional  expert  and  expert  on  administra-
 live  law  observes  at  page  ‘S58t  of  his
 book:

 “Is  it  mandatory  so  that  the  instru-
 ment  is  invalidated,  if  the  requirement
 ig  not  fulfilled  or  merely  directory  im-
 posing  on  a  public  officer  a  duty?....
 It  seems  that  so  far  as  it  concerns  in-
 struments  subject  to  negative  resolu
 tion  and  probably  also  those  which
 are  subject  to  affirmative  resolution,
 the  requirement  is  directory.”

 Again,  C.  K.  Allen,  another  constitu-
 tional  expert,  makes  q  sitnitar  observa-
 tion.

 SHRI  N.  K.  छ  SALVE:  We  afe  not
 saying  that  the  regulations  are  vold  ab
 initio.  We  are  otly  tefetting  to  our
 tight  to  discuss  them.
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 permitted  to  ee:  Minister
 labouring  a  point  about  which  there
 no  dispute.  It  is  not  necessary  to  quote
 90  many  authorities  to  prove  that  merely
 because  9  paper  was  not  laid  on  the
 Table,  so  it  would  not  become  ab  initio
 Vout.

 SHRI  F.  H.  MOHSIN:  I  wottd
 clarify  all  the  points  hon,  Members  rai-
 sed.  But  ९९  them  have  sonic  patietice.

 MR,  DEPUTY-SPEAKER:  Let  us
 hear  him  to  the  end.

 SHRI  क्र,  H.  MOHSIN:  007  Supr:me
 Court  had  an  occasion  to  consifer  —  this
 negative  provision  also.  In  Jan  Mohd.

 SHRI  ron  M.  Sf  N:  ff  Y  may  be
 is
 B

 Versus  the  State  of  Gujarat.  (Air  4966
 SC  at  page  385)  st  says:

 “It  was  in  accordance  with  section
 65(5)  of  the  Bombay  Act,  which  pro-
 vided  that  the  rules  made  under  sec-
 tion  26(5)  shall  be  lai  before  each
 House  of  the  Provincial/State  legisla-
 ture  at  the  sessions  thereof....In  this
 connection,  the  Supreme  Coutt  obver-
 ved  section  26(5)  of  the  Bombay  Act
 (Act  XX  of  939)  does  not  prescribe
 that  the  rules  acquire  validity  only  on
 the  date  on  which  they  were  placed  on
 the  House  of  the  legislature.  It  is  true
 that  the  legislature  has  prescribed  that
 the  rules  shall  be  laid  before  the  Houses
 of  legislature,  but  the  failure  to
 place  the  rules  before  the  Howes  of  the
 legislature  does  not  affect  the  validity
 of  the  rules,  “merely  because  they  have

 not  been  placed  before  the  Houtes  of
 legislature  Granting  that  the  provi-
 sions  of  sub-section  (5)  of  Section  26
 by  reason  of  failure  to  place  thé  Riies
 before  the  Houses  of  Legislature  were
 violated,  we  are  of  the  view  that  sub-
 Section  (5)  of  Section  26  having  re-
 gard  to  the  purposes  for  whith  it  is
 made  and  in  the  cotitext  in  which  it
 occurs  cannot  be  régatded  as  mandatory.
 The  Rules  have  heen  in  operation  sinte
 the  year  94  and  by  virtue  of  section
 64  of  the  Gujarat  Act  20  of  1964  they
 contihtie  to  reridin  in  bperdt

 So,  it  is  clear  that  in  shite  of  the  fact  that
 réguiitions  wete  ndt

 nt
 ‘Detore

 Parliament,  they
 008  to  te

 It  is  only  to  remove  the  doubts
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 stiri  s.  M.  BANERJEE:  Nébody  hus
 said  that.

 SHRI  ्,  H.  MOHSIN:  If  nobody  has
 said  it,  it  is  stifl  better.

 Now,  it  is  clear  that  in  spite  of  the  fuct
 that  regulations  framed  prior  to  lat  July.
 967  were  not  lait  belore  s'arhament,
 thev  continue  to  be  vald  During  this
 period,  as  many  as  18  reguliions  have
 not  been  laid  before  Parliament.  If  the
 House  desires,  [  may  quote  the  Reguia-
 tions,  but  in  spite  of  the  fact  that  they
 were  not  laid  before  the  Parliament,  they
 continue  to  be  valid.  This  is  fortified
 hy  the  expert  opinion  and  also  by  the
 Supreme  Court  judgment  which  I  have  just
 ouoted,

 SHRI  DINESH  JOARDER:  About
 the  expert  opinion  and  the  Supreme
 Court  judgement  that  the  hon.  Minister
 quoted.  we  are  challenging  that  and  say-
 ing  that  Parliament  is  supreme.  As  er-
 pert  opinion  cannot  override  the  rights
 ami  privileges  of  Parliament.

 SHRI  S.  M.  BANERJEE  The  hon.
 Miruster  himself  said  that  there  are  ALB
 reeulauions  which  were  not  laid  before
 the  Parliament  We  do  not  know  the
 contents  of  those  regulations  If  any
 officer  has  done  anything  under  any  of
 those  regulations  which  now  the  Govern-
 ment  wants  to  idemnify  by  passing  this
 Bill,  are  we  not  supposed  to  know  what
 are  those  regulations?

 SHRI  क्  H.  MOHSIN:  As  I  have  al-
 ready  stated,  there  are  ‘as  many  as  48
 resulations  which  have  been  in  force  now
 and  which  have  not  been  laid  before  Par-
 Nament  so  far.  If  the  House  desires,  we
 will  place  them  before  Parliament.

 MR.  DEPUTY-SPEAKER:  If  you  say
 that  they  will  now  he  laid  on  the  Table
 of  the  House,  how  will  you  then  conform
 to  the  provision  of  your  bill  that  they  shall
 be  deemed  to  have  been  laid?

 SHRI  F.  H.  MQHSIN:  For  the  in-
 formation  of  the  House.

 DEPUTY-SPEARER:  Not  for
 any  inforthation.  Once  you  tay  then  है. ह
 the  Table  of  the  House....
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 Siri  F.  H.  MOHSIN:  That  is  why
 I  was  saying  if  the  Members  do  desire,

 t  |
 a: ren  rey  ey  ne lore  before  Ouse.

 It  8  not  necessary.

 MR  DEFPUTY-SPEAKER:  The  mom-
 ent  you  lay  these  regulations  on  the
 Table  of  the  House,  they  come  within  the
 puiview  of  the  House  arid  the  House  can
 change  them  or  it  can  decide  that  these
 regulations  should  not  be  ‘accepted.

 SHRI  फ्,  प्.  MOHSIN:  These  are  the
 regulations  which  have  been  issued  car-
 liey  than  Ist  July,  1967,  ,  All  those  fe-
 gulations  which  have  come  in  force  after
 Ist  July,  967  have  been  duly  Said  before
 Parliament  as  per  the  advice  given  by  the
 Law  Ministry.  So,  there  is  no  question
 about  regulations  which  have  फटा  passed
 after  Ist  July,  1967.  The  matter  that  we
 ate  referring  to  is  only  about  regulations
 which  were  in  force  before  tsi  July,  967
 At  this  Jate  stage,  I  do  not  think  that
 we  may  tefer  to  Parliament  to  go  into
 them

 SHRI  5.  M  BANERJEE:  On  a  point
 of  order,  Sir.  When  I  moved  4  motion
 under  Rule  09  that  the  debate  be  ad-
 journed,  my  point  was  that  alout  those
 regulations  which  have  not  been  laid  on
 the  Table  of  the  House  under  which
 action  might  have  been  taken  against
 some  people  wrongly  or  nightly,  and  for
 which  purliament’s  indemnification  is
 sought,  Unterruption).  The  regulations
 may  be  laid  on  the  Table  of  the  House.
 Parliament  is  not  going  to  adjowin  tomor
 row  or  the  day  after.  We  should  be
 allowed  to  have  a  glimpse  of  those  pap-
 ers  before  we  possibly  pas  ihe  Bill.  |
 say  this  with  all  seriousness.

 6  brs.

 SHRI  C.  M  STEPHEN:  I  am  sorty
 I  did  not  get  the  reply  to  the  point  I
 raised.

 Mk.  DEPUTY  sPEARER:  Tam
 myself  also  a  little  confused.
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 SHRI  Cc  M.  -STEPHEN;  The  -  point
 I  raised  was  this.

 ‘These  regulations  ‘are  clther  invalid  or.
 valid.  If  they  are  valid  which  is  the  point
 the  hon.  Minister  was  pressing,  then
 there  is  no  question  of  penalty  attached
 to  any  officer,  there  is  no  question  of  in-
 demnification  for  anybody  and,  therefore
 there  ig  no  need  for  this  Bill  at  all.
 That  was  my  point.  The  Minister  is
 saying  that,  in  spite  of  the  fact  that  they
 were  not  laid  before  the  House,  there  is
 nothing  affecting  their  validity,  it  is  only
 a  question  of  propriety.  Then  the  point
 that  will  have  to  be  considered  is  this.
 In  a  situation  in)  which  no  penalty
 attaches  to  any  officer,  in  a  situation  in
 which  no  regulation  stands  invalid  be-
 cause  of  not  presenting  it  “before  the
 House,  is  it  necessary  at  all  that  we  should
 take  this  extraordinary  step  wherein  this
 ‘deeming’  thing  is  coming?  My  submis-
 sion  is  that  this  Bill  is  absolutely  unneces-
 sary.  Extraordinary  provisions  are  being
 written  into  this  Bill,  Therefore,  the  Mi-
 nister  must  give  a  second  thought  whether
 this  is  absolutely  necessary.  To  that
 point,  he  has  not  replied.

 SHRI  ह  H.  MOHSIN:  As_  IT  have  said,
 in  spite  of  the  fact  that  they  were  not
 laid  before  parliament,  they  continue  to
 be  valid:  they  were  valid  before.  It  is
 only  to  have  the  validity  beyond  any  doubt
 that  we  are  taking  this  coutious  step.
 Merely  because  we  are  bringing  this  Bill,
 it  cannot  be  inferred  that  some  invalid
 things  are  being  made  valid  now.  As I
 ‘have  already  stated,  the  expert  opinion  is
 that  they  were  valid  then  and  they  con-
 tinue  to  be  valid  even  today.  But  it,  is
 only  to  take  away  all  the  doubt  that  we
 are  bringing  this  Bill

 MR.  DEPUTY-SPEAKER:  I  am  _  my-
 self  getting  a  little  confused  and  I  do  not
 know  how  to  guide  the  proceedings,  The
 first  question  is  why  is  it  necessary  to  seek
 indemnification  for  certain  ‘actions  under
 these  regulations  if  they  were  80  innocent.
 This  should  be  clarified  to  the  House

 Secondly,  I  am  a  little.  confused.  about
 the  Bill  also.  Here.  it  is  a  Bill  to  .seek*
 indemnification  ang  at  ‘the  same  time  to
 amend  the  previous  Act.  I  do  pot  know
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 whether  these  two  can.  be  combined.  If  it
 is  an  amending  Bill-  to  the  previous  Act
 by  which  you  seek  this,  I  think,  there
 should  be  a  separate  Bill  to  amend  that,
 from  now  on,  regulations  should  -be.  laid
 Here  you  are  combining  two  things  which,
 it:  seems  to  me;  -cannot  be  combined:.  I
 will  be  guided  by  the  wisdom  of  the  House,
 But  it  appears  to  me  be  a  combination.

 SHRI  क्,  H.  MOHSIN:  The  indemnity
 is  also  in  respect  of  this.  We  want  to
 amend  the:  Bill  only  in  respect  of  the
 period  in  which  we  have  to  lay  the  rules
 and  regulations  before  parliament.  For-
 merly,  the  time  prescribed  was  only  44
 days;  now  it  is  being  raised  by  this  Bill
 to  30  days.

 MR.  DEPUTY-SPEAKER:  Before,  only
 tules  were  to  be  laid.  Now  you  want  to
 mention  also  ‘regulations’.  That  is  ano-
 ther  amendment.

 SHRI  फ  जे.  MOHSIN:  Yes.  That  is
 another  amendment.

 SHRI  S.  M.  BANERJEE:  Are
 convinced,  Sir?

 you

 MR.  DEPUTY  SPEAKER:  I  am  con-
 fused,  not  convinced.

 SHRI  s.  M.  BANERJEE:  My  confu-
 sion  has  been  confounded.  9

 SHRI  F.  H.  MOHSIN:  We  had  a
 thorough  look  and  perhaps  some  Mem-
 bers  are  confused  about  it,  but,  absolute-
 ly,  there  is  no  confusion.  The  point  -  is
 vety  simple.  The  previous  Jaw  was  only
 in  respect  of  the  rules  which  were  re-
 quired  to  be  laid  before  the  Parliament
 and  herice  the  Rules  were  continued  to
 be  laid  before  the  Parlinment  and,  later
 on,  the  Law  Ministry  advised  because  of
 a.  decision  of  the  Supreme  Court  in  some
 other  ‘case,  that  the  regulations  framed
 also  -become  an  integral  spart  of  the  rules
 atid  ‘that  it.  is  better  ghat  we  place  the  ‘re-
 gulations  also:  before.  Parliament.  as  a
 measure  of  precaution  after  July  1967,

 SHRI  N.-K,  P.  SALVE:  I  want to  cut
 short  his  predicament,  frat
 stood:  the  position
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 case  the  Supaeme  Coyrt  beld  that  the  re-
 gulations  form  ag  mtegral  part  of  the
 rules  and,  therefore,  there  is  an  appre-
 hension  now  in  their  minds  that  may  be
 on  some  day  because  some  regulations
 have  not  been  laid  on  the  Cabte  of  the
 House,  a  difficulty  might  ‘arise  and  that
 the  validity  of  these  regulations  might  be
 impugned  on  the  ground  that  they  were
 not  laid  on  the  Table  of  the  House,  as
 they  have  been  equated  with  the  rules.  We
 appreciate  that.  There  is  no  dispute.  The
 question  is  very  simple  as  J  put  it  to  him
 You  are  putting  them  on  the  Table  of
 the  House.  When  you  are  agreeable  to
 putting  them  on  the  Table  of  the  House
 commensurate  with  the  Bill  without  vio-
 fating  the  requirements  of  the  Bill  in
 terms  of  which  you  want  to  give  indem-
 nity~  -do  give  indemnity  by  all  means—
 but  give  us  the  right  to  examine  those
 regulations  and  we  have  a  right  to  pass
 the  regulations  retrospectively.  What  pre-
 vents  us  from  passing  them  |  *t'o-pective-
 ly.  If  necessary,  that  will  doubly  as-
 sure  the  matter.

 SHRI  F.  H.  MOHSIN:  That  may  create
 complications  because  these  regulations
 are  even  of  the  date....

 SHRI  S.  M.  BANERJEE:  Can  he  name
 ane  or  two  officials  who  are  likely  0
 be  hanged  if  this  Bill  is  not  passed  to
 dey  but  passed  tomorrow  or  the  day
 after?  Why  can’t  he  wait?  The  entire
 Hause  will  get  spfficient  time.  What  is
 the  point  in  hurrying  this  Bill?

 SHRI  ह  H.  MOHSIN:  I  would  like
 the  House  to  appreciate  the  difficulties  or
 the  confasion  that  might  be  crested  if
 the  House  is  given  the  right  to  है... .... ठ
 those  regulations  which  were  passed  in
 1997-58  of  ‘1962-64.  If  an  amendmen:  is
 mete,  it  would  have  retrospective  effect.
 (daterruptions).

 SHRI  S.  M.  BANERJEE:  I  rise  an  a
 paint  of  order.  You  should  protect  our
 rights.  This  House  can  amend  the  niles.
 and  rules  have  been  amended,
 ‘MR.  DEPUTYSPEARER:  7  thinv  it

 ह. क  4  «very  unfortinate  «  statetent  the
 Minister  has  made  that  ddénfusion  will
 arise  if  this  House  is  given  the  right  to
 go  into  those  regulations

 2IKS  IRWIN

 SHRI  F.  H.  MOHSEN:  I  have  sot  cem-
 pleted...  (interrupintis),

 MR.  DEPUTY  SPEAKER:  Order,
 please.  I  think  this  sentence  is  unfortu-
 nate.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  ८.  PANT):  I  have  been  listening  and
 T  have  not  studied  the  Bili,  but,  listening
 to  the  exchanges,  at  seems  to  me  that  the
 anxiety  of  the  House  is  to  see  those  re-
 gulations  because  those  regulations  which
 were  made  hetore  ‘1967  are  to  be  validat-
 ed  or  afe  to  be  given  indemnity  and
 when  the  House  is  to  give  tod.uiuty  im
 respect  of  those  regulations,  the  House  is
 naturally  anxious  to  see  what  they  arc
 about.  One  can  understand  that.  But,
 to  think  in  terms  of  amending  them  and
 what  problems  may  arise,  may  be  prema-
 ture,  After  they  are  seen,  if  they  call  for
 some  uction,  at  thal  stage  we  can  consi-
 det.  We  can  see  whether  we  can  cross  the
 bridge  when  we  come  to  it  only.  At  this
 point  the  issue  is  only  this.  There  is
 need,  and  obvious  need,  ty  indemnity,
 there  is  a  lacuna,  there  is  a  ह 1:  and  the
 House  agrees  with  this  position.  Second.
 ly,  the  House  wants  to  have  a  look  7
 that.  You  were  good  enovzh  to  say  that
 since  the  regulations  should  be  deemed
 to  have  been  laid,  how  can  they  be  laid.
 Therefore,  Sir,  I  would  request  you  to
 find  a  way  out  of  this  technical  difficuly
 and  to  allow  the  Members  to  have  ४  look
 at  the  regulations  so  that  they  can  see
 them  for  themselves  end  they  can  come
 to  their  own  judgments  on  the  busis  of
 what  they  have  seen  and  whut  they  have
 studied.  I  wish  to  asstire  hon.  Members
 thet  there  is  no  intentlon  on  our  part  to
 conceal  anything  from  the  ‘honourable
 House.  We  want  the  Hoase  to  see  them.
 but  if  there  is  a  technical  difficulty,  I
 would  request  you  to  Uke  your  8004  offl-
 ee#'t0  tee  that  काहे  can  get  round  the  diffi-
 wulty.  We  can  pass  the  Bill  how  and  we
 will  deal  with  #  when  we  come  to  it.  At
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 MR.:DEPUTY-SPEAKER:  -Mr.  Pant's
 request  only  makes  my  position  ‘a  little
 more  difficult.  In  effect  he  admitted,
 there  might  be  some  difficulty  and  then
 we  can  sit  round  and  resolve  that  diffi-
 culty  later  on.

 SHRI  K.  C.  PANT:  You  have  made
 my  position  a  little  bit  difficult.  I  said,
 to  anticipate  difficulty  at  this  stage  is  not
 correct.  I  am  going  to  step  further  and
 IT  am  meeting  those  points  that  have  been
 raised  so  that  in  case  Members  have  any-
 thing  to  see,  we  will  consider  it  at  that
 stage.  Tha,  is  my  submission.

 +]

 SHRI  ron  M.  STEPHEN:  Having  heard
 Mr.  Pant,  I  think,  I  should  give  expression
 to  certain  conscientious  difficulty  which
 some  of  us  here  feel.  The  Bill  is  before
 us.  I  will  explain  why  it  is  objectionable.
 The  provision  of  the  Bill  says  that  these
 regulations  must  be  deemed  to  have  been
 placed  before  Parliament.  That  is  one
 provision  against  which  there  ure  practi-
 cal  conscientious  difficulties.  There  cannot
 be  a  factual  fiction.  There  can  be  a  legal
 fiction.  It  cannot  be  deemed  to  have  been
 placed  before  Parliament.  It  was  never
 placed  before  the  House.  You  can  take  the
 Bill  out  of  the  consequences  of  non-place-
 ment  of  the  Bill  befare  the  House.  That
 is  ‘a  different  thing.  You  can  regularise
 the  Bill  although  it  was  not  placed  before

 ‘the  House.  You.  should.  not  say  some-
 thing  which  is  not  factually  correct.  It
 is  against  factual  fiction  that  I  am  plead-
 ing  for.  Mr.  Mohsin  said,  although  it  is
 not  placed  before  the  House,  the  regula-
 tion  ig  perfectly  valid.  I  have  repeatedly
 put  forward  the  argument  that  if  it  is

 why is  the  need  १७  idemnify,  which
 is  what.'is  being  sought.in:  this  Bill.  For
 whom?:  How?  ‘From  what:.do  you  -indem-
 nify?  These  are  the  points  which  struck
 me  and’  hon.  Members  who  have  spoken
 have  -also  ‘expressed  Fl  reservations  andl  J
 would  appeal  to  the  Government  to.  have
 @  second  ‘look  at  it  stidy  it.  further  lind
 tell  us  what  the  tion,  is.  Al.  the
 facts  ate  not,  placed;  all  the  data,  are  not
 placed.  before  ‘us.  Under  these  हू.........2.!.
 stances  what  I.-would  plead  for  with  the
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 Government,  is  that  they  might  have
 second  look,  a  second  scrutiny.  That  is
 what  I  would  respectfully  plead  ‘for.

 SHRI  R.  D.  BHANDARE  =  (Bombay
 Central):  I  have  heard  what  hon.  Mem-
 bers  have  said.  I  have  also  heard  the
 hon.  Minister.  These’  are  the  four  points
 which  emerge....

 MR.  .DEPUTY-SPEAKER:  You  need
 not  make  a  speech.  Only,  point  of  order.

 SHRI  R.  D.  BHANDARE:  I  am  only
 dealing:  with  the  points  which  have  arisen.
 out  of  the  discussion  over  the  Bill,  The
 majority  of  the  Members  have  agreed  to
 indemnify  the  officers  for  their  acts  and
 actions.  Now,  what  are  those.  acts  and
 actions  done  or  taken  under  the  reguls-
 tions?  It  appears  that  there  was  a  dié-
 ference  made  between  rules  and  regula-
 tions.  After  the  Supreme  Court  judgment,
 now  the  rules  and  regulations  cannot
 stand  on  the  same  basis  and  between  the
 same  parallels.  Therefore,  even  rgulations
 must  be  placed  on  the  Table  of  the  House.
 Since  the  House  is  now  agreeing  to  inde-
 mnify  the  officers  for  acts  and  actions
 done  under  those  regulations  too,  there
 can  be  no  difficulty  now  since  it  has
 agreed  to  indemnify  the  officers  in  ac-
 cepting  those  rules  and  regulations  as
 valid.  Once  we  indemnify  the’  officers  for”
 their  acts  and.  actions:  done  under  the™
 regulations,  it  is  but  natural  as  a  conse-
 quence  to  incorporate  in  the  Bilt  this
 phraseology  that  these  regulations  '  have’
 been  deemed.  to  have  been  laid  on  the
 Table.of  the  House.  Otherwise,  we  cannot.
 indemnify  the  acts  and  actions  -of:  the

 The  question  has  been:  raised.  -by:  Shri.
 C.  M.  Stephen  and  Shri  NL  Ke  के,  Salve:.
 namely  “whether,  if  the  regulations
 laid  on  the.  Table,  the  House  is  not  en-
 titled  to.  discuss’  and  modify  or.  ‘amend
 them.  To  that  question  the:  answer  :  is.
 that  once  the  acts  and  actions  are  indem-
 nified,  those  “rulés‘  ahd:  ‘regulations  wre
 deemed  to  have  deen  passed.-and:  .  laid
 en-the  Table  ‘of  the

 po
 Hotise,  today.
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 SHRI  S.  M.  BANERJEE:  May  I  make
 a  submission  in  all  humility?  I  would
 invite  your  attention  to  the  clauses  of
 the  Bill  which  my  hon.  friend  Shri  C
 M.  Stephen  hag  very  ably  argued  aboul
 The  operative  clause  of  this  Bill  says:

 “The  Central  Government  and  ail
 officers  responsible  for  the  inymg  of
 any  regulation  made  before  the  com-
 mencement  of  this  Act  under  or  in
 pursuance  of  any  rule  made  under  the
 All  India  Services  Act,  95i,  are,  and
 each  of  them  is,  hereby  freed,  dis-
 charged  and  indemnified  from  and
 against  all  consequences  whatsoever,  of
 any,  incurred  or  to  be  incurred  by  them
 or  the  Central  Government  or  any  such
 officer  by  reason  of  any  omission  in
 this  behalf  to  lay  such  regulation  be
 fore  Parliament  and  every  such  regu-
 lation  shall  for  all  purposes  be  deemed
 to  have  been  laid  before  Parliament
 and  shall  have  effect  and  shall  be
 deemed  always  to  have  had  effect  ac-
 cordingly.”.

 This  is  a  fiction  really,  It  is  not  a  fact.
 Now,  the  hon.  Minister  has  agreed  that
 these  regulations  can  be  laid.  According
 tc  him—-I  do  not  know  whether  this  num-
 ber  is  right  or  wrong—the  number  is  18.
 They  are  supposed  to  be  laid.  If  they
 ate  not  supposed  to  be  laid,  then  he
 says  that  there  would  be  confusion.

 A  similar  question  arose  in  the  House
 of  Commons  when  a  similar  Bill  came
 up  there,  The  British  Government  had
 agreed  to  place  on  the  Table  of  the  House
 all  the  regulations  passed  even  two  de-
 cades  earlier,  and  it  was  only  when  they
 were  laid  that  the  Bill  was  passed.  This
 is  not  a  fiction  but  a  fact.  If  we  were
 following  the  procedure  of  the  House  of
 Commons,  can  we  not  wait  for  two  or
 three  days.  and  can  the  Government  not
 give  ण्क  an  apportnnity  to  have  a  look
 at  them?  As  I  have  pointed  out  already
 from  the  Supreme  Court  judgment,  they
 Rave  been  amended  retrospectively  from
 1965,  If  the  House  of  Commons  in  its
 wisdom  coulg  wait  for  four  or  five  days
 or  even  a  week  and  the  British  Govern-
 ment  had  agreed  to  do  so  in  deference  to
 the  wishes  of  the  hon,  Members  here,
 aot  only  of  the  Opposition,  not  only  of
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 Shri  $.  M.  Banerjee  but  of  the  entire
 House  consisting  of  all  Members,  our
 Government  can  also  agree  to  wait.  The
 entire  House  has  a  feeling  that  these  re-
 gulations  should  be  placed  on  the  Table
 and  the  Members  should  get  an  oppor-
 tunity  to  have  a  glance  al  them.

 In  all  fairness,  |  appeal  to  your  sense
 of  justice  and  fairplay  and  impartiality  to
 adjourn  this  debate  and  keep  it  over  till
 next  week;  I  agree  that  we  may  pass  it
 yext  weeh  in  five  minutes,  but  let  ws  be
 convinced.  Let  us  not  do  something
 against  our  conscience  when  certain
 points  have  been  raised  and  when  there
 are  precedents  in  other  places.  for  ins-
 tance.  in  the  House  of  Commons;  |
 would,  therefore,  request  you  to  adjourn
 the  debate  on  this  Bill  till  next  week.

 SHRL  N.  K.  SANGHI  (alore):  I  do
 not  agree  with  what  Shri  S.  M.  Banerjee
 has  said.  दि 1:  this  Bill  seeks  to  do
 is  to  say  that  these  regulations  which
 have  not  been  iaid  on  the  Table  are
 deemed  to  have  been  laid.  Ag  has  beea
 sugrestol  by  th  hon.  Minister,  he  3%
 going  to  see  how  these  regulations  can
 be  made  avail*le  for  the  information  of
 members.  Ever  if  the  regulations  are
 laid  on  the  Table  after  the  passage  of  the
 Bill,  what  debarg  Parliament  from  going
 into  them  and  taking  them  up‘  for  modi-v
 fication?  Parliament  is  supreme  and  it
 has  right  to  change  or  modify  any  law
 with  retrospectyr  effect.  So  there  is
 nothing  which  Cebars  us  from  proceeding
 with  this  Bill  now.

 श्रीक्षार०  ची०  ato  (खरगोन)  उपा-
 ध्यक्ष  महोदय,  जो  ii8  रेगुनेशन्स  है  वह
 हाउस  के  सामने  प्राने  चाहिए  )  जैसा
 श्री  स्टौफेत  ने  कहा,  श्रगर  हम  उस  को  डीम्ड

 दु हैव  बीन  लेड,  मात  लें  तो  वह  फैक्च  प्रती
 गलत  बात  होगी  ।  उस  को  यहा  पर  द... (है
 जाना  चाहिए  जिसमें  किसी  को  जरा  भी

 सल्देह  न्र  रह  जाये।  मैं  मंत्री  महोदय  से  कहना

 चाहता  हूं  फि  वह  रेगुलेशंग  को  हाउस  के
 सामने  ले  कर॑  ग्रायें,  तब  हम  यह  बिल  पास
 कर  देंगे  |
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 SHRI  F.  H.  MOHSIN:  My =  senior
 colleague,  Shri  Pant,  has  already  said:  let
 us  pass  the  Bill  now  and  if  members  want
 to  see  the  regulations....

 SHRI  S.  M.  BANERJEE:  You  pass  the
 Bil.  V/e  are  going.

 SHRI  DINESH  JOARDAR:  It  is  most
 shameful  on  the  part  of  the  Minister  to
 say  that  we  must  pass  this  without  look-
 ing  into  those  acts.

 SHRI  S.  M.  BANERJEE:  We  have  be-
 come  suspicious  that  gross  misdeeds  of
 certain  officials  are  being  hidden.

 MR,  DEPUTY-SPEAKER:  °  We:  are  not
 at  the  stage  of  passing  the  Bill;  we  are
 only  at  the  stage  of  considering  the  Bill.
 So  that  question  does  not  arise.

 SHRI  F.  H.  MOHSIN:  It  was  only  an
 interpretation  given  to  the  provisions  of  the
 Act.  The  regulations  were  not  laid  on
 the  Table.  It  was  never  the  intention  to
 bypass  the  authority  .of  Varliament..  by
 not  complying  wita  the  provisions  of  the
 Aci.

 Many  things  have  been  said  about  the
 bureaucracy,  the  mala  fide  intentions  of
 the  officers  concerned  and  all  that.  7
 hhave  to  reply  to  that.  “Lhere  was  nothin;;
 mala  fide  on  their  part.  It  was  only  as
 per  the  interpretation  of  the  law  then  in
 force  that  the  regulations  were  not  laid
 before  the  House.  That  is  why  we  have
 come  before  the  House  to  indemnify  the
 acts  of  the  officers  for  not  laying....

 SHRI  $.  M.  BANERJEE:  What  acts?

 SRHI  F,  H.  MOHSIN:  Or  omissions.

 SHRI  S.  M.  BANERJEE:  What  omi-
 sions,  in  which  case?

 SHRI  फ्,  H.  MOHSIN:  Omission  to  lay
 before  Parliament  the  regulations,  though
 We  were  not  required  to  de  sc.  Any  way
 we  have  taken  the  advice  of  the  Law
 ‘Ministry  and  according  to  their  advice,
 we  have  come  before  the  House  to  ia-
 demnify  the  officers.

 By  this  law  we  want  to  make  it  more
 clear  that  it  is  not  only  the  rules  but  also
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 the  regulations  which  have  to  be  laid
 the  Table.  Secondly,  the  time  given  for
 laying  these  on  the  Table  was  only  44
 days;  now  we  want  to  extent  it  to  30
 days.

 SHRI  S.  M.  BANERJEE:  Did  you  lay
 everything  on  the  Table  on  the  basis  of.
 the  Supreme  Court  judgment  with  retros-
 pective  effect  from  9652

 SHRI  F.  H.  MOHSIN:  About  that  -par-
 ticular  thing,  I  have  no  knowledge  now.

 SHRIS.  M.  BANERJEE:  Why?

 Just  to  deprive  the  just  rights  of  the
 Government,

 on  the  face  of  the  Supreme  Court  judg.
 ment,  amended  the  rule.  The  Kerala
 High  Court’s  judgment.was  in  favour  of
 the  Government  employees;  the’  Supreme
 Court  upheld  that  judgment.  The  Minis-
 ter  did  not  place  those  rules  here,  from’
 965  to  1972.  It  is  a  shame.  How  car
 we  allow  this?

 SHRI  ह  H,  MOHSIN:  One  matter  was
 referred  to  by  Mr.  Banerjee,  and  that  was
 about  the  temporary.  Government  servants’
 rules.  They  were  not  made  under  the
 All-India  Services  Act  of  95l  nor  have
 they  any  bearing  on  the  Bill  under  consi-
 deration.  They  were  made  by  the  Presi-
 dent  under  the  proviso  to  article  309  of
 the  Constitution.

 SHRI  5.  M.  BANERJEE:  Kindly  hear
 me,

 SHRI  F..H,  MOHSIN:  We  have  heard
 you  for  long,  so  many  times.

 SHRI,  5.  M.  BANERJEE:  I  have  also:
 heard  you  so  many  times.  Kindly  hear
 me  once  again.  In  this  particular.  case,
 where  certain  Government  employees  went
 in  appeal,  in  the  Kerala  High  Court  theyg
 got  a  judgment  in  their  favour  that  under
 rule  5,  if  anybodys  service  is  to  be  ter-
 minated,  he  has  to  be  given  the  salary  or
 he  shoulg  be  allowed  to  work  for  one
 month.  They  won  the  case.  Then  the
 Government  went  in  appeal  to  the  Supreme
 Court.  I  think  it  was  Gopinath  vs,  State:
 and  the  Supreme  Court  upheld  the  judg
 ment  of  the  Kerala  High  Court  which  gave
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 relief  fo  the  Govériment  employes  who
 Wert  involved  in  thé  sttike.  After  the
 ‘Siipretie  Cobtrt  judginent,  rule  5  was
 anitntied  with  retrospective  effect  froth

 te
 by  this  Governinent.  Is  it  correct  of

 not?

 SHRI  F.  H.  MOHSIN:  As  for  my  in-
 formation,  that  matter  did  not  arise  ovyt
 of  the  All-India  Services  Act.

 SHRI  5.  M,  BANERJEE:  Please  say
 yes  er  ne  to  my  question.  The  whole
 country  knows.  After  the  Supreme  Cowt
 judgmest,  the  Government  amended  the
 tile.  And  they  all  talk  cf  due  juc.ciuey
 and  its  rights,  The  high  court  of  Kerala
 gave  the  rulmg  which  was  in  favour  of
 the  Government  employees.  The  Supreme
 Court  upheld  it.  And  this  Government
 without  refernng  it  to  this  Parliament.
 amended  the  Art  of  1965,  It  is  a  shame,
 when  they  deprived  the  right  of  the  Gov-
 ernment  servants  this  way.  Let  them  say
 whether  they  did  it  or  not,

 SHRI  F.  HL  MOHSIN:  That  was  not
 in  reference  to  the  All-India  Services  Act.

 SHRI  S.  M.  BANERJEE:  You  amend-
 ed  the  rules  which  are  supposed  to  bé
 laid  on  the  Table  of  the  House.

 SHRI  F,  ca  MOHSIN-  The  matter  #@
 which  he  क्लॉलाडव  itt  the  course  of  his
 main  speech  was  only  (interruptions).

 SHRI  Ss,  M.  BANERJEE:  Did  you
 amend  rule  5  or  not?

 SHRI  F,  H.  MOHSIN:  If  you  go  on
 interrupting,  how  cen  I  proceed?  I  was
 saying  that  that  was  in  respect  of  the  rule
 made  by  the  President  under  the  proviso
 to  article  309  of  the  Constitution,  Ik  was
 not  concerned  with  the  All-India  Services
 Act  at  ait.

 SEVERAL  HON.  MEMBERS:  rose—

 MR,  DEPUTY-SPEAKER:  Order,
 pledse.  In  view  of  a  certain  amount  of
 confusion  that  prevails  over  this  Bill  and
 the  serious  doubts  mentioned  by  some
 hon.  Members,  I  think  there  is  some  force
 in  the  request  that  the  debate  should  be
 adjourned.  But  L  will  have  to  put  it  to
 the  House  and  I  will  have  to  go  by  the
 pleasure  of  the  House.  (Interruptions).
 Order,  please,  I  think  I  should  give  my
 consent  to  the  motion  by  Mr.  Banerjce

 SHRI  N.  K.  P.  SALVE:  I  request  the
 M.  ola  to  accept:  without  that  motion

 SHRI  F.  H.  MOHSIN:  If  it  is  the
 desue  of  some  hon.  Members,  we  will
 adjourn  the  consideraton  of  the  Bill  by
 about  a  week,  and  in  the  meanwhile,  they
 can  go  through  the  regulations

 MR,  DEPUTY-SPEAKER:  I  will  have
 te  put  it  formally,  because  ander  the
 sule  Since  you  bave  signifizd  that  thee
 should  not  be  any  difficulty.—(In/errup-
 tions)——and  the  Minister  has  generously
 responded  to  our  desire—

 SHRI  S.  M.  BANERJEE:  Without  any
 motion.

 MR.  DEPUTY-SPEAKER:  It  cannot
 be  There  must  be  a  motion.  A  motion
 has  to  be  made  under  the  rules.  There-
 fore,  T  accept  his  motion  and  I  am  putting
 it  to  the  House  formally,  as  a  matter  of
 formality,  that  the  debate  on  this  Bill  be
 adjourned.

 Siritt  N.  K.P.  SALVE:  Suo  mot,
 when  it  is  Being  pbithonedl,  where  is  the

 need  for  a  motion?

 MR,
 perry

 SPEAKER:  TIT  have  to
 dq  it  under  the  rules.  ५

 'oHftr  WR.  $  SALVE:  If  he  does
 not  sot  Jeave  to  withdraw—Cinterrup.
 Hens).

 vo?
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 MR.  DEPUTY-SPEAKER:,  Let  me
 draw  your  attention  to  the  rules.  Rule
 409  says  that  at  any.  stage.of  a  Bill  which
 is  under  discussion  in  the  House—and  this
 Bill  is  under
 the  debate  on  the  Bill  be  adjourned  may
 be  moved  with  the  consent  of  the  Speaker.
 If  you  move  it  I  shall  accept  it,

 SHRI  Ss.  M.  BANERJEE:  I  withdraw  it
 then.

 SHRI  ए.  H.  MOHSIN:  I  beg  to  move:

 “That  the  debate  on  the  Bill  be
 adjourned  for  a’  week”

 SHRI  S.  M.  BANERJEE

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 ‘That  the  debate  on  the  Bill  be
 adjourned-.for  by  a  week.”

 The  motion  was  adopted.

 COAL  MINES  LABOUR  WELFARE
 FUND  (AMENDMENT)  BILL

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  Sir,  on  behalf  of  Shri  Khadil-
 kar  I  beg  to  move:*

 “That  the  Bill  further  to  amend  the
 Coal  Mines  Labour  Welfare  Fund  Act,
 1947,  be  taken  into  consideration.”

 Sir,  the  Bill  provides  for  the  increase
 in  the  rate  of  levy  and  collection  of  cess
 on  all  despatches  of  coal  and  coke  for
 financing  the  activities  to  promote  the
 welfare  of  persons  employed  in  coal

 .mines  and  to  change  the  apportionment
 ef  the  proceeds  between  the  General
 Welfare  Account  and  the  .  Housing  Ac-
 count.

 As  the  Honourable.  Members  are
 aware  various  welfare  measures  ‘have
 been  undertaken  to  ameliorate.  the  liv-  “‘Grganisn  net
 ing  conditions  of  the  labour  employed  in

 discussion—a  motion  that  ,

 I  accept  it.
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 coal  mines.  These  are  being  financed
 by  the  Fund  set.  up  under  the  Coal  Mines
 Labour  Welfare.  Fund  Act  4947.  At  pre-
 sent  the  Fund  is  fed  from  the.  proceeds
 of  the  cess  levicd  on  all  despatches  of
 coal  and  coke  at  a  rate  of  fifty  paise  per
 ton.  This  rate  has  continued  since  {st
 January,  1961.  The  total  procceds  are
 apportioned  between  the  Housing  Account
 and  the  General  Welfare  Account  in  the
 ratio  of  5:7,  The  money  in  the  Housing
 Account  is  utilised  to  supplement  the
 efforts  of  employers  and  State  Govein-
 mients  in  providing  housing  sccommoda-
 ton.  The  money  in  the  General  Wel-
 fare  ‘Account  is  similarly  utilized  for
 medical,  water  supply,  educational  and
 recreational  facilities  for  coal-miners.  The
 present  annual  receipts  m  the  Housing
 Account  are  about  Rs.  .i0.  crores,  But
 this  amount  falls  short  of  the  growing  re-
 quirements  of  houses  for  colliery  labour.
 This  would  uct  he  sufficient  even  for  comm:
 pleting  the  schemes  already  sanctioned.
 At  present,  almost  the  entire  receipts  in
 the  ‘General  Welfare  Account  are  con-
 sumed  by  the  existing  medical  services.  In:
 fact,  there  is  already  g  deficit  of  Rs.  2.93
 crores  in  the  General  Welfare  Ascount.
 Therefore,  there  are  no  resources  left  for
 improvement  or  extension  of  these  faci-
 lities  ‘any  further.

 Under  the  Act  che  Central  Guvernment
 have  set  up  a  tr'partite  Advisory  Com-
 mittee  for  the  Furd.  This  Committes  had
 been  unanimously  recommending  an  in-
 crease  in  the  cess.  Considering,  however.
 the  cffect  of  any  such  increase  on  the
 price  of  coal,  we  have  limited  it  to  about
 25  paise  per  tonne.  As  is  explained  .in
 the  Financial  Memorandum  to  the  Bill,
 at  the  existing  level  of  expenditure  it  "
 wotild  be  pussitle  to  place  the  General
 Welfare  Accourt  on  an.  even  keel  sftsr
 about  6  years.

 4655  £ _ ह

 Sart  N.  K;-P.  Satve  in  the  Chair

 I  would  like  to  take  this  opportanity

 *Moved  with  the  recommendation  of  the  President. ed  with  the
 recommendation

 of  the
 President.



 _  ment  of  'T-B.,  and’  other’  facilities.
 Fund  ‘at  present  runs  three  Central  Hospi-

 Coal  Mines

 Governments  both  of  whom  have  the  res-
 ponsibility  of  proving  welfare  to  this
 class  of  workers
 tion  is  intended  only  to  supplement  their
 efforts.
 employers  and  the  State  Governments  to
 play  a  more  active  role  in  providing  wel-
 fare  amenities  to  these  coal-miners  and,
 where  necessary,  take  help  from  this  Or-
 ganisation.

 A  word  about  the  ‘working  of’  the  Orga-
 nisation  would  also  be  appropriate.  I  must
 say  that  in’  the  fielg  of  medical  care  for
 the  coai-miners'  it  has  done  good  “work
 but  this  good’  work  must’be  continiied  and
 expanded.  Extensive  medical  ‘facilities  are
 provided  free’  of  cost’  by:  *the’’  Fund»  for

 the  benefit  ‘of  colliery  workers*getting  a
 basic  pay  upto  Rs.  500  p.m.  and  their  de-
 pendents.  “These  ‘include  provision  and
 maintenance  of  hospitals,  ‘maternity  and
 child  welfare  cértres,  facilities’  for  treat:

 The

 tals,  2  Regional  Hospitals’  aid°’a  nin:
 ber  of  other  dispensaries,  ‘including  Ayur-

 vedic  dispénsaries:’  But  the  éfforts  of  the
 Fuad  must  “be  sup*témert=?°"  by  fc  ‘ts
 also  of  the  coal  mine  owners  and  tha
 State  Governments.  Because  these  hospi-
 tals  aré  mostly  ‘situatéq  in  areas  where
 the  usual  urban  facilities  are  ‘not  available

 We  have  gone  to  ‘the  xtent  of  allowing
 these  hospitals  and  dispensaries  to  give

 g  Me  23  7  by  to  mémbers  ‘a?
 the  public  who  are  strictly  not  entitled  to
 that  “4acu.ty.”  I>  therefore,  expect  that  in
 future  the  State  Governments  will  teim-
 burse  to  the  Fund  the  cost  of  treatment

 of.,  non-entitled  “persons  who  should  ‘nor-
 mally  be  looked  after  and  attended  to

 by  hospitals  run  by  the  States.

 May:  I  also.  say  a  word  about  the  mag-
 nitude  of  the  hotsing  problem  in.  coal-
 mining:  areas?  According  to  a  survey  «cn-

 ‘ducted  by  the  Labour  Bureau  in  1967,
 about  43,62  per  cent  of-the  colliery  wor-

 kets  have  some  kind  of  living  accommo-
 dation.  Taking  :the--labour  force:  at  about
 4.46  lakhs  it  was  estimated  in  1967-68
 that  .40  lakh  houses  will  have  to  be

 The  Welfare  Organisa-  '

 I  would,  therefore,  like  both  the  ‘
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 built  to  provide  for  another  38.3  per
 cent  to  reach  our  targetted  percentage  of
 75.  Some.  30,375  workers  would  be  pro-
 vided  with  accommodation  after  ‘all-  the
 Fund’s  sanctioned  houses  have  been  com-
 pleted.  For  the  additional  .l  lakh  houses
 the  total  subsidy  required  from  the  Fund

 is  thus  estimated  at  about  Rs.  44  crores.
 The  net  annual  receipt  in  the  Housing
 Account  available  for  the  construction  of
 houses  after  the  .Act  has  been  amended
 would  be  of  the  order  of  about  Rs,  2
 crores  and  it  would  take  about  22  years
 to,  achieve  the  target  of  housing  75  per

 cent,  of  the  workers  on  the  existing  price
 level.  This  gives  a  picture  of  the  magnitu-
 de  of  the  problem,  and  ‘what  is  more,  high-
 lights  the  point  I  have.  made  earlier  that

 ““anless  the  efforts.  of  organisation  are  sup-
 plemented  by  others  it  will  not  be  able  to
 cope  with,  the  problem  all.  my  itself.

 I  am  sure  I  can  look  forward  to  the
 unanimous.  support  of  the  House  for  this
 Bill  which  seeks  to  ensure  continuance
 and  improvement  of  the  welfare  measures

 As  the  matter  is  urgent  I  am  anxious  that
 this  Bill  be  put  on  the  Statute  Book  early.

 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Bill  further.  to  amend  the
 Coal  Mines  Labour  Welfare  Fund  Act,
 1947,  be  taken.  into  consideration.”

 SHRI  Ky>C:.-Halder.-

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram)  Sir,  I  would  like  to
 speak  in  Bengali.  Bengali  is  not  only  a:
 national  language  but  it  has  become  an
 international  language  after  the  liberation.
 of  Bangladesh.

 *Sir,  त्  risé  to  support  the  Coal.  Mine’
 Labour  Welfare  Fund  (Amendment).  Bill.
 1972.  Before  speaking..on  this  Bill,
 would  like  to  describe:  the.conditions  pre-
 vailing  in  the  coal  Industry.today.  Sir,
 you  ‘are  aware  that  4,25,000  workers  were
 employed  in  the  Coal"  Industry  in  1966,
 but.  in  969  that  number  came  down  to

 *The  original  speech  was  delivered  in  Bengali.
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 3,96,000,  only.  In  972  the  number
 of  workers  in  the  Coal  Industry  have  fur-
 ther  come  down  to  3,40,000.  The  colliery

 ‘owners  have  initiated  a  rule  of  the  jungle
 in  their  areas.  I  have  been  elected  from
 the  colliery  areas,  there  are  many  coal

 ‘mines  in  my  constituency  and  I  know  the
 conditions  obtaining  there.  There  is  no
 law  worth  the  name  prevailing  in  those
 areas.  In  the  British  days  ulso  we  had
 seen  that  no  law  was  effective  in  the
 colliery  ‘areas.  Only  the  colliery  owners
 and  their  agents  had  the  licence  to  enforce
 any  jaw  that  they  made.  They  had  abso-
 lute  freedom  to  rule  as  they  liked.  Even
 now  the  same  situation  is  prevalent  in
 these  areas.  The  labourers  are  deprived
 of  their  basic  human  rights.  They  have
 been  denied  the  minimum  housing  facili-
 ties.  The  hon.  Minister  referred  to  the

 Coal  Mines  Labour  Welfare  Organisation
 a  little  while  ago.  Such  an  organisation
 does  exist  but  it  is  wholly  inactive.  Steps
 must  be  taken  to.  reactivise  and  revitalise
 that  organisation  so  that  it  may  Jook  after
 the  welfare  of  the  workers  effectively.  Sir,
 before  we  proceed  to  bring  welfare  to

 the  colliery  workers,  I  will  stress  that  we
 ‘should  attend  to  the  fast  reduction  in  the
 number  of  colliery  workers  since  1966.
 This  progressive  reduction  in  the  number
 of  workers  has  come  about  as  a  result  of
 the  policy  of  lock  out,  lay  off,  closure  and
 retrenchment  resorted  to  by  the  colliery
 owners.  The  workers  are  in  a  very  pitiable
 condition.  Prompt  steps  must  be  taken  by
 the  Labour  Ministry  to  save  them  from  un-
 employment,  starvation  ang  death.  Even
 after  25  years  of  the  country’s  indepen-
 dence  we  find  that  the  coal  mine  work-
 ers  are  living  in  horrible  and  sub-human
 conditions.  The  Government  must  take
 immediate  steps  to  ameliorate  their

 sufferings.  Sir,  in  this  Bill  I  find  that  the
 amount  of  cess  that  was  levied  in  4947
 at  the  rate  of  4  annas  to  8  annas  per  ton

 is  now  sought  to  be  raised  to  a  maximum
 of  75  paise  for  greater  welfare  of  the
 workers.  I  welcome  this  measure.  But

 ‘at  the  same  time  I  will  urge  upon  -  the
 ‘Government  to  see  that  the  price  of  coal
 which  ig  used  by  millions  gf  common
 people  everyday,  is  not  allowed  to  rise

 sas  a  result  of  this  enhanced  cess.  The
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 Hon.  Minister  has  stated  that  he  is  fac-
 ing  paucity  of  funds  for  the  purpose  of
 providing  eduational  facilities,  for  pro-
 viding  housing,  medical  and  recreational
 facilities  to  the  workers.  For  that  pur-—
 pose  he  is  facing  a  shortage  of  44  crores
 of  rupees.  I  will  like  to  know  what  is
 the  ‘amount  that  is  lying  unrecovered  and
 unutilised  with  the  colliery  owners  which
 was  meant  to  be  spent  for  the  welfare  of
 the  workers.  From  the  Government's
 figures  I  will  like  to  show  that  the  in-
 come  of  the  welfare  fund  stood  at  Rs,
 466.3  lakhs  in  969  but  in  4970  _  that
 amount  was  reduced  to  448  lakhs.  |
 will  like  to  know  the  reason  for  this
 decline.  Then  again,  Sir,  from  the  balance
 sheet  of  the  fund  it  is  seen  that  whereas
 the  deposit  in  the  fund  in  4970  was  of
 the  order  of  448  lakhs,  the  balance  in
 the  fund  at  the  end  of  970  stood  at  883.7
 lakhs  of  rupees.  Now  we  are  in  the  year
 1972,  I  would  like  to  know  from  the
 Government  what  was  the  balance  in  the
 fund  at  the  end  of  97l.  I  feel  Sir,  that
 the  amount  of  cess  that  is  being  te-
 covered  for  labour  welfare,  is  not  being
 spent  adequately  for  the  purpose.  I  there:
 fore  demand  proper  implementation  of
 the  Government  policy  in  this  regard.  Sir
 the  conditions  of  the  coal  mine  workers,
 J  am  afraid,  is  the  worst  compared  to
 the  organised  sectors  of  other  industries

 in  the  country.  About  one  third  of  the
 total.  number  of  colliery  workers  are  suf-
 fering  from  Tuberculosis.  a  large  num-
 ber  of  them  are  victims  of  leprosy.  Coal
 mine  workers  and  their  children  top  in
 illiteracy.  I  therefore  demand  that  the
 Government  should  keep  a  strict  watch
 whether  the  amount  recovered  by  way  of”
 enhanced  cess  is  rightly  anq  adequafély
 spent  for  the  purpose  of  the  welfare  of
 coal  mine  workers.  The  Government
 speaks  about  building  a  welfare  State  and
 of  removing  poverty.  Therefore,  all  their
 welfare  needs  like  medical  and  education
 al  facilities,  housing  and  _  recreation  etc,

 must  be  fulfilled.  If  the  amount  of  cess  is”
 found  insufficient  compared  to  the  re
 quirements  then  the  Government  must
 sanction  and  provide  funds  from  the  Cen-
 tral  Government  funds  in.  addition.  to  the
 amount  recovered  by  way  of  cess.  J  once
 again  express  my  support  to  this  Bill  an
 with  this  Sir,  I  conclude  my  speech.
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 oh  दाभोदर  पांडे  (हजारीबाग)  :

 सभापति  महोदर,  श्रम  मंत्री  ने  जो  बिल

 उपस्थित  किया  है,  वह  एक  सराहनीय  कदम

 है--हालाकि  वह  एक  मजबत  कदम  नही,

 बल्कि  अधुरा  कदम  है,--प्ौर  इस  लिए

 मैं  इस  बिल  का  स्वागत  करता  हू  1

 शोज  से  दस  साल  पहले  से  कोलमाइन्स

 बेलफेपर  आर्गनाइजेशन  की  एडवाइजशे

 कमेटो  ने  लगातार  यह  प्रस्ताव  पांस  किया  है

 कि  47  को  आठ  बाने  से  बडा  कर  एक  रूपया

 कर  दिया  जाये।  करीब  दस  साल  से  इस

 फ  में  घाटा  चल  रहा  है.  यहा  पर  जो  भी

 श्रम  मत्री  रहे  है,  जो  श्क्सर  वहा  जाकर

 कमेटी  का  सभापतित्व  करते  थे,  या  उन  की

 मैर-हजारी  में  जो  जायट  सेक्रेटरी  ओर  न्य

 अंधिरगारी  कमेटी  का  सभापन्त्वि  करते  थे,

 उन  सब  ने  यह  मन्जूर  किया  शोर  एकमद  से

 यह  प्रस्ताव  पास  किया  गया  ।  लेकिन

 मुझ  स्खहै  कि  सैस  को  एक  रुपए  तक  बढाने

 को  जो  प्रस्ताव  श्री  जगजीवन  राम,  श्री  नन्दा,

 स्‍्वंगीय.  श्री  सजीवैबा  शौर  सभी  ्रफसरान

 में  माना  था,  उस  के  विपरीत  सैस  को  केबल

 75  पैसे  सक  बढ़ाया  गया  है  ।  कोलमाइन्ज

 बेलफेपर  झार्गनाईजेशन'  पर  कितनी  जिस्मे-

 दारी  है  ?  मंत्री  महोदय  से  जो  पिक्चर

 रखी  है,  यह  बिल्कुल  श्रक्ूरी  है  1  श्राप  को  सुन
 कर  ताज्जुव  होगा  कि  .947  में,  जब  कि

 हि  कॉमन  पास  हुआ  था,  सरकार  ने  सह

 जिम्मेदारी  ली  थी  कि  हंस  कोयला  खदानों

 के  भजदूरों  के  लिए  धर  देंगे,  उन  के  दका-दारू

 ी  ब्रा  करेंग,  उस्त  के  लिए  क्ा्ाताल

 खनेयेंगी  प्रौर  ब्हां  बीमारी  बी  रोकभाम
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 करेंगे  ।  लेकिन  आज  क्या  हालत  है  उस  के

 बारे  म ेएक  'छीटा  सा  उंदीहरण  में  आप

 की  देना  चाहता  हूं  ।  श्रभी  हाल  में

 अखबारों  में  निकला  था,  एक  न्यज

 पुरजेंपी  की  खबर  थी  कोयंजा  खदानों  में  एक्र

 मेडिकल  से  हुआ  था  जिस  मे  यह  पाया  गया

 कि  सैह्डे  पीछे  दस  प्रतिशत  कोयला  खदान  से

 काम  करने  वाले  मजदुर  तपेदिक  के  बीमार  है  1

 4  लाख  में  से  40  हजार  मजदूर  टी  बी  से

 पीड़ित  है  और  20  साल  25  साल  के  कानून
 में  दिए  हर  वचन  का  यह  हश्र  है।  सिर्फ

 यही  नहीं,  इस  के  अलावा  भी  जो  कुछ
 दवा  दारू  की  सुविधा  इन  को  मिलनी  चाहिए,
 जो  पर्षाप्न  सुविधा  की  व्यवस्था  समझी

 गई  कोल  माइन्स  वेलफीर  आर्गेताइजेंगल
 में  जिस  के  लिए  प्लान  किया  गया,  जिस  के

 लिए  सब  कुछ  किया  गया  बहे  श्राज  मुहैया
 नही  कर  पाए  हैं।  बहुत  साने  पहले  से  इन
 का  कमिटमेंट  है  ।  ऐडवाइजरी  कमेटी  मे

 इन  के  श्रफसरान  पास  कर  के  झाए  है  1

 सरकार  ने  भी  उस  से  इक्रार  नहीं  किया  कि

 कुछ  हास्पिदल  को  सेट्रल  हॉस्पिटल  बना  दिया

 जाय,  इसलिए  कि  इन  के  जो  भी  अस्पताल  हैं
 उने  में  दवा  दारू  का  उचित  इनजाम  नहीं

 हो  पाता  ।  नई  सराय  हास्पिटल  को  सेटल
 हाम्पिटल  बताने  की  बात  थी  ।  श्राज  तक

 बह  मामला  खटाई  में  पडा  हुभ्ना  है  -  7

 अस्पताल  इन  को  छोलेने  थें  जिस  के  लिए
 सत्र  कुछ  तैयार  ही  करें  रखा  हुभा  है  ।
 पैसे  के  प्रभाव  में  भूरकंडा,  पाथरहीहू,  कसूरिया,
 गिरिमिट,  चौनाकुरी,  पॉडेश्वर,  पशवेलिया,

 परसिया,  विरसिंगपुर  भौराजाबाद,  चंदा

 राधा  तालचर  में  ध्ाज  तक॑  अस्पताल  नहीं
 बन  सके  ।  डी०  थी  के  भरीजों  के  लिए
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 जो  सुविधा  इन  का  देगो  चाहिए  लाख

 कोशिश  करने  के  बावजूद  भा  चूकि  इस  फड

 में  रैपा  नही  है,  उत  हा  इनाज  ये  नहीं  कर

 पाते  ।  पिउती  बार  i967  में  जब  कोल

 माइल्स  वेज  बाई  शाया  तो  उस  ते  एक  रेकमेडेशन

 दोथो।  बह  यूतानिमस  रेकम्रेडेशन  थो

 फिछ  महीने  तक  तपेदिक  के  बीमार  जितने

 भो  मजदूर  होगे  उन  को  तनख्वाह  कोल  माइन्स

 बेलफेपर  आर्गेनाइजेशन  से  दी  जायगो  ।

 श्ाज  तो  यह  बात  करते  है  कि  मालिक  वेज

 बोई  को  लागू  नहीं  करते  हैं  यहा  तो  स्पष्ट

 उदाहरण  है  कि  खर  सरकार  पेज  बोई  का

 मानते  के  लिए  तैयार  नहीं  है  जिसका  को

 युनानिमस  सिफारिश  है  |  इसलिए  श्राज  जा

 यह  अधूरा  कदम  ये  उठा  रहे  हैं  इसे  अतुरा

 नहो  बिल्क  पूरा  उठाये  और  मैने  एक  वगाबल

 पेश  किया  है  t  मैं  चाहता  हु  कि  बारद  आना

 नड़  बल्कि  उसको  बढ़ा  कर  एक  रुपया  किया

 जाए  ब्मो  हल्दर  सहाबने  गैर  जानकारी

 के  आधार  पर  कह  दिया  कि  कही  ऐमा  न  हो

 कि  कोयले  का  दाम  बढाए  जाए  |  यह  कुछ

 बचपतें  वानों  बात  मालूम  पड़ी  है।  कायले

 के  दाम  मार्केट  मे  जा  है  और  जो  कास्ट

 झाफ  प्राइक्ग ा  हैं  दोत।  में  काई  मेल  नहीं

 है।  दिल्‍ली  में  200  रुपए  टन  कोथला  खरीरने

 है  जब  कि  35  रुपर  टन  झ  रिया  में  मिलता  है  1

 वही  कोयला  यहा  झा  कर  200  रुपए  टन

 हो  जाता  ह्  इसमे  जाई  प्राने  ज्यादा  हा

 जाएगा  तो  200  रुपये  ने  200  रुपए  झाठ

 झाना  हो  जायेगा,  ऐसी  बात  होने

 बालों  नहीं  है  ।  बह  तो  मेहरबानी

 हमारे  मंत्री  महोदय  की  है  कि  बम्बई में
 700  रुपए  टन  कोयला  मिलता  &  हाई  कोक
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 ar  feral  में  200  रपए  टन  भर  पंजाब  और
 हरवाने  में  तरप  कर  रह  जाते  है  ।  कोयला
 मित्रत,  हो  नठा  है।  काले  क॑  प्रॉडक्शन
 मे  कप,  हुई  इ  लिए  कि  वहा  मउमेट  नही  है  1
 कायले  का  नाई  नहीं  दो  पाता  है।  नहों
 तो  आज  मो  जाबा टन  क्रौवता  पड़ी  हमा
 है  शोर  वह  कदो  कही  जन  रहा  है,  बरबाद
 हो  रहा  है  शोर  दूसरो  ज८  कायता  मिल  नहा
 रहा  है।  ता  उस  का  दाम  से  काई  ता-जक
 नही  है।  दाम  तो  आठ  दाते  श्रोर  चार  रपये
 अगर  बढ़ा  दे  तो  उस  आठ  बाते  थौ  *  चार  आते
 के  लिए  काई  कन्ज्यमर  परेगान  होते  वाला
 नहों  है  7  उमर  से  काई  मतनता  नहीं  है  ।
 यह  ना  मेहरबातो  रेलवे  को  है  जा  पूरे  हिन्दु-
 स्तान  में  कोयला  एक  अजोब  किस्म  से  बिक
 रडा है ।  तो  मै  चहाता  हु  कि  इसको  एक

 पया  कर  दिया  जाय  ।

 दूसरा  मेरा  सुझाव  है  t  मत्री  महोदय
 ने  कहा  कि  हाउसिंग  बोड़  में  इस  का  दो  करोड़

 रुपया  जाएगा  और  22  साल  मे  कल्पना  करते

 है  कि  75  प्रतिशत  मजदूरों  को  मकान  दे

 पायेगे  ।  श्राज  की  क्‍या  पिक्चर  है  इस  के

 बारे  में  भो  थोडी  जानकरी  इन  को  होतो

 चाहिए  थी।  947  से  जा  मकान  बताने

 इन्हाने  शुरु  किए  है  तो  42234  मकान  बना

 पाए  है  जो  11:11  के  रहने  लायक  है  शोर

 L6  हजार  सब-स्टैडई  मकान  बनाए  है  ।

 तो  यह  कौन  सा  फेमा  कशिएसा  करने  वाले

 है  जिस  से  जो  20  साल  में  गहीं  कर  पाए

 उस  को  अगले  22  साल  में  कर  पायेंगे  |

 ब्रौर  अगले  22  साल  में  क्या  तजारा  रहेगा

 यह  बात  हमारी  समझ  मे  नहीं  आ्राती  हैं  ।

 तो  &  कहना  चंहता  हूँ  कि  झगर  हाउसिंग

 बोर्ड  को  लोन  दे  ऋर  च  बनाने  को  बात  हो

 तो  घर  बनाएंद  लेकिन  जल्दी  से  जहदी  कोग्रला
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 मजदूरों  को  रहने  की  उचित  सुविधा  दे  सके

 ऐसा  होना  चाहिए  ।  क्‍यों  मैं  कह  रहा  हू
 ऐसा  क्यो  कि  कोई  भी  कोयला  खदान  शहर

 में  नही  निकलती  ।  काई  कोयला  खदान

 कलकत्ते,  'घ्म्बई  या  दिल्‍ली  मे  नहीं  निकलती  ।

 अक्सर  कांयला  |निकालने  के  लिए  हमे  जगल

 से  जाना  पड़ता  है,  पहाडो  में  जाना  पडता

 है  भर  वैसी  जगह  जाना  पडता  है  जहा  प्र

 कोई  व्यवस्था  नहीं  है  जहा  थे  ब्रपने  रहते  की

 व्यवस्था  कर  सके।  श्राप  श्रमर  वहा  पर  सभी

 मजदूरों  को  मकान  नहीं  दे  सकते  तो  जो

 मिनिमम  स्टैडई  है  75  प्रतिशत  लोगो  को

 मकान  देने  का  वह  श्रगले  20  साल  के  श्रदर

 नहीं,  बल्कि  झगली  पाच  साला  योजना  मे

 बनने  चाहिए  जिस  से  पाच  साल  के  अ्रदर  75

 प्रतिशत  जोगो  को  मकान  श्राप  दे  सक  |

 दूसरी  बात  हाल्दर  साहब  ने  कह  दी,

 कुछ  जानकारी  शायद  उन  को  नहीं  होगी,
 मैं  पूरी  जानकारी  रखता  हु  क्योकि  20  साल  से

 मेरा  सम्पर्क  उन  से  है,  8  करोड़  रुपया  उस  में

 बैनेंस  से  है,  लेकिन  वह  एक  दिखावटी  बैनेस

 है  |  श्राज  मैं  कहना  चाहता  ह  कि  8  करोड

 रपये  की  जो  लायबिलिटी  है  सिर्फ  हाउसिंग

 ओड़े  की,  जो  खदान  मालिकों  ते  मकान  बनाए

 है,  उन  की,  जो  एन  सी  डी  सी  की  लायबिलिटी

 है,  जॉ  सिगरेनी  कोलियरी  की  लायबिलिटी  है,

 झगर  सब  लायबिलिटी  देनी  पड़े  तो  8  करोड

 स्पेस  भी  कम  पड़ेसा  |  आप  ते  फाइलेन्शियल

 स्रैंटमिट  मे  कहा  है  कि  'एम्बिस्टिंग  बैलेंस  जो  होगा

 so  लाख  पये  का  बहू  सो  एग्जिस्टिग  लास
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 Bill

 में  ही  चला  जायगा  तो  70  लाख  गये  से

 कौन  सा  वैलफयर  श्राप  करने  वाले  है  ?  जो

 बैलफेयर  होने  वाला  है  उस  में  जो  एस्जिस्टिंग

 है उस  मे  कुछ  भी  फ्  नहीं  पडने  वाला  है  ।

 आप  सब  ज्यो  का  त्प्रो  बन्‍ग्सगर  रखेंगे  |

 उस  में  एक  कांडी  का  भी  फाप्रदा  नही  होगा  ।

 इन्हो  ने  यह  कहा  है  कि  o:  प्रतिशत  जो  हमारा

 जनरल  वैलफेयर  का  पैसा  है  उसे  हम  दवादारू

 में  खर्च  कर  रहे  है  बढ़ा  अच्छा  कर  रह  है  ।

 मैं  पूछता  चाहता  हु  i00  बेडेंड  हास्पिटल

 की  धनबाद  में  जो  नीव  डाली  हुई  है  कितने

 दिनो  में  वह  नीव  डाली  हुई  है  झ्रौर  कितने

 दिनो  मे  वह  कम्पलीट  होगा,  कुछ  बता  सकेंगे  ?

 50  बैडेंड  एक्सटशन  की  नीव  डाली  हुई  है.  मे

 आसनसोल  मे,  क्या  बता  सकगे  कि  कितने  दिन  में

 बह  तैयार  हो  जायगा  ?  और  जो  40  हजार

 मजदूर  तपेदिक  से  पीडित  हैं  क्या  उन  को  श्राप

 यह  आश्वासन  दे  सकेंगे  कि  उन  को  मरने  नहीं

 देंगे,  बचा  लगे  जो  कि  जिम्मेदारी  आप  ने

 1947  मेली  है?

 ती  एक  तो  काम  श्राप  एक  रुपये  की  बात

 मान  लीजिए  शौर  दूसरे  जो  आप  ने  प्रोपोशन

 रखा  है  जनरन  वैलफेयर  में  शौर  हारसिंग

 एकाउन्ट  में  दोनों  में  जो  प्रापोशेन  जमी  चटा

 दिया  है  उसे  घटा  कर  नही  बल्कि  बढ़ा  कर

 के  रखिए  और  उधार  पैसा  हाउसिंग  बोई  को

 काफी  दीजिए,  और  काफो  पैसा  जन  रल  बैजफेयर

 एकाउन्ट  में  रखिए  जिस  से  कम  से  कम  मकान

 बनाने  की  दिशा  से  कुछ  कदम  उठाए  जा  सकें

 झौर  कोयला  खदान  मजदूरों  को  कुछ  राहत
 मिल  सके  ।  यही  मेरी  कामना  है,  मत्नी  महोदय

 मेरे  सुझाव  को  मान  लें  ।
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 27  bes.

 et  रामाबतार  शाह्हों  (पटना)  :

 समापति  जी,  कोयला  खान  श्रम  कल्याण  विधे-

 यक,  972  पर  हम  अभी  विचार  कर  रहे  है  ।

 मैं  इन  विधेयक  का  मोटा  मोटा  समर्थन  करता

 हू  प्रोर  समर्थत  करते  हुए  कुक  बाते  आप  के

 सामने  रघना  चाहता  हू  ।  यह  बात  ठीक  है  कि

 मजदूरों  के  नये  कोयला,  खानो  मे  काम  करने

 बाले  श्रमिकों  के  जिये  कल्याण  के  काम  किये

 जाये  झौर  तेजी  के  साथ  किये  जाये  क्योकि

 अभी  तक  जौ  काम  हो  रहा  है,  वह  बहुत  श्सनतों  ह

 जनक  रहा  है,  जिस  की  तरक  कई  माननीय

 सदस्यो  ने  आप  का  ध्यान  खौचा है ।

 लेकित  कन्पाण  के  साय  साथ  यह  भी  बहुत
 जरूरी  है  कि  कही  ऐसा  न  हो  कि  हम  केवल

 कल्याण  की  बात  में  ही  रह  जाये  श्रौर  कोयला

 दान  के  मालिक  रफ्ता  रफ्ता  तमाम  मजदूरा
 की  छटनी  कर  के  हटाते  जाये  ।  हमे  उन  की  रोजी

 की  रक्षा  भी  करनो  है,  साय  साथ  उन  के  झावास

 की  व्यवस्था  करनी  है,  दवा  का  भी  इन्तजाम

 करना  है  पीने  के  पानी  का  भी  इस्तजाम  करता

 है,  शिक्षा  और  मतोविनोद  का  भी  इल्तजाम

 करनी  है  1  इमी  बात  को  ध्यान  में  रख  कर

 आपने  इस  विधेयक  को  सभा  के  सामने

 प्रस्तुत  किया  है  t

 इस  विध्रेयक  के  द्वारा  अप  झंभी  तंक

 जो  इस  नाम  पर  टैक्स  वसूल  करते  हैं,  उस

 को  बढ़ा रहे  हैं।  मैं  श्री  पाण्डे जी  के'  प्रस्ताव

 से  बिल्कुल  सहमत  हू  कि  अ्रप्तिक  से  भ्रधिक  जो

 75  पैसा  भापने  रखा  है,  उस  को  बढ़ीं  कर

 कम  से  कम  i  पया  कर  दिया  जाए  ।  ऐंसा

 क्यो  ?  पहले  आप  ते  4  ना  चौर  8  भोता

 रखा  था,  ह. द  उस  कौ  श्राप  75  पैंसे  पर  ले

 जाना  चाहते  हैं  i  याद  atifah—r96%  में
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 शापने  ह्प  कानूने  को  लॉचू  किया  था,
 उसी  समय  से  श्राप  क्त॑मान  रेट  से  ण्गि  कसूर्स
 कर  रहे  हैं,  जब  कि  उस  के  मुकाबले  में  श्ावास
 बनाने  के  सामान  की  कीमत  कितनी  बढ़  गई  है,
 दवा  की  कौमत  कितनी  बढ़  गई  है,  पढ़ने-लिखते
 की  सामग्री  की  कीमत  कितनी  बढ़  मई  है,
 सनोविनोद  के  साधनों  की  कीमत  कितनी  बढ
 गई  है-भ्राप  इन  बढ़ी  हुई  कोमतो  के  भ्रतुपात  से

 इस  को  नहीं  बंढा  रहे  है।  जब  तक

 महंगाई  के  अनुपात  से  इस  को  नही  बढायेंगे
 तब  तक  इस  का  भ्रधिक  लाभ  नही  मिल  सकेगा
 इस  लिये  इस  को  कम  से  कम'  एक  रुपया

 कीजिये  ।

 17  02  brs.

 [Sarr  K  ह)  Trwary  im  the  Chair]

 ्रावास  की  समस्या  तो  पूरे  देश  से  बड़ी

 गम्भीर  है,  तमाम  लोगो  के  सामने  गम्भीर

 स्थिति  हैं,  मजदूरों  के  सामने  तो  बहुत  ज्यादा

 विकट  है,  खास  तौर  से  खनो  मे  काम  करने  वाले

 मजदूर  तो  बिल्कुल  कुत्ते  बिल्ली  शौर  सूअरो
 की  तरह  रहते  है  ।  उत  के  लिय  इस  समय

 श्रावास  की  कीई  सन्तोषजनक  व्यवस्चा  नही  है  t

 आप  इस  को  25  सालो  में  करना  चाहते  हैं-

 शायद  आप  यह  समझते  हैं  कि मजदूरी  की  तीदाद

 4  लाख  से  ज्यादा  नहीं  होगी,  बाली  वेश

 विकास  की  तरफ  नहीं  जायेगा  ।  में  भाप  से

 निवेदन  करना  चाहता  हू  कि  सजबूरों  को

 सख्यों  इस  से  कई  रैना  ज्यादा  बढ़ेगी  ।  फिर

 भीं  झापे  25  लाखे  में  इंस  कास  को  करता

 आहते  हैं।  पता  नहीं  ४5  सालों  तक  फ्  की
 सरकार  भी  रहेगी  था  मंहीं।  2३  साथो  की

 बर्ति  से  करे  के  ६-४  सीलें  कौ'  बफ्ता  कीजिये,

 लेकि  &-..  की  सरेस्वी की को  a  हो  सके  v  ऋभी
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 तो  उन  की  स्थिति  बड़ी  दग्रनीय  है।  भ्रावास  पर

 झाप  इस  समय  ]  करोड  0  लाख  रुपया  खर्च

 करते  है,  इस  सेस  को  बढा  कर  शब  शाप  2

 करोड़  रुपप्रे  से  ज्यादा  खर्च  करना  चाहते  है।
 पाडे  जी  ते  ठोक  कहा  है  कि  आप  इस  को

 आधा-प्राधा  कीजिये  ।  जो  भी  रुपया  हंम
 सेस  के  रूप  मे  वसूल  करे,  उस  का  अाधा  प्रवास

 पर  और  श्राधा  जनरल  चीजों  पर,  जैसे  दवा-

 पानी,  शिक्षा,  मनोविनोद  पर  खर्च  करे,
 तब  सही  मायनों  म॑  उन  के  आवास  की  रामस्या

 का  समाधान  निकल  सकेगा,  नहीं  तो
 बे  बेचारे  बेमौत  मर  जाएगे,  जरा  वहा  क्षलकर

 देखिये,  कितनी  दयतीय  स्थिति  मे  वे  रहते  है।
 वे  हमारे  लिये  धन  पैदा  करते  है,  अगर  कोयला

 नही  निकाला  जाय  तो  फिर  हमारे  देश  का

 काम  कसे  चलेगा-इसलिये  उन  के  श्रावास  की

 तरफ  विशष  ध्यान  देना  चाहिये  |

 जहा  तक  पालिको  का  सम्बन्ध  है,  आप  इस
 घनराशि  को  मालिको  को  देना  चाहते  है,
 जिस  में  मालिक  भी  खच  करेंगे  झोर  सरकार
 भी  खच  करेगो  ।  मे  उठता  चाहता  हू  क्‍या
 आप  ने  पला  कमाया  हैक  मालिकों  ने  य  तक

 हितयों  दाज़िक्ाबं  की  है  ?  बे  तो  ध्राप  की  राशि
 को  सी  खा  जाते  है।  जो  सैस  का  रुपया  इकड़ा
 क्र  के  भाप  उनको  देंगे  वे  जस को  भीखा
 जायेगे  |  राज्य  सरकारे  इस  तरफ  ध्यान  मही

 देवी  t  व  समझती  है  कि  सेस  का  रुपया  खच

 होता  है,  कैदीय  सरकार  च्य्व  कर  लेगो  |
 मेरा  अनुरोध  है  कि  श्राजास के  सामले को  श्राप

 खास  तोर से  देखिये--खांभ  के  णालिक  पैसा
 दे  उहे  हैं  या  नही  दे  रहे  है,  भाष  के  पैसे  की  खा
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 तो  नही रहे  है  a  मेशा  ख्याल  है  कि  आप  के  पैसे
 को  खा  जाते  हैं-इस  राशि  को  बचाहवे  ।

 जहा  तक  दवा  का  सम्बन्ध  |  है-्मा

 सरकार  को  बनता  है  कि  किसने  लोग  टी०  बी०

 से  पीडित  है  ?  40  हजार  लोग  इस  समय

 टी०  ब्ली०  से  पीड़ित  हैं,  उन  की  सख्या  मे  कमी

 नही  हो  रही  है,  बढ़ोतरी  हो  रही  है  ।  बढोतरी

 इसलिये  हो  रही  है  कि  आप  ने  उन  के  लिये

 समुचित  दवा  का  इन्तजाम  नही  किया  है

 जिस  दवा  की  उन  को  आवश्यकता  है,  वह

 उन्हें  नही  मिलती  है  1  इतना  ही  नही,  सिर्फ

 दवा  से  काम  नहीं  चलेगा,  उन  को  पौण्टिक

 भोजन  भी  चाहिये  ।  केवल  दवा  के  भरोसे

 आप  टी  ०  बी0  का  मकाबला  नही  कर  सकते  t

 उस  की  रोक  थाम  के  लिये  झाप  को  बढिया  से

 बढ़िया  दबा  पौर  पथ्य  की  व्यवस्था  करनी

 पढ़ेगी-इस  तरफ  भी  झाप  का  ध्यान  जाता

 आहिये  कि  पौब्टिक  भोजन  झौर  दवा  उन  को

 ाप  दे  |

 पीने  के  स्वच्छ  पानी  की  समस्या  को  लेकर

 हाहाकार  रहता  है,  खास  कर  गिणे  मेन

 लेकिन  उस  पर  भी  ख़ान  के  मालिक  ध्यान  नही

 देते।  अमर  आम  भी  ध्यान  बही  दगे  तो  काम

 कसे  अलेगा  |

 शिक्षा  की  कीमत  बढ़ती  जा  रही  है

 उस  की  तरफ  भाप  का  यान  जासा  चाहिये

 ताकि  शिक्षको  को  ढोक  सहूलियत  मिले

 और  वे  अच्चो  को  पढ़ा  सक  ।  बच्चों  क्रो

 पढ़ने  लिखने  का  सामान  टीक  से  मिल  सके

 अगर  इस  तरफ  इयान  नहीं  क्गे  तो  हमार  वेश  में

 हम  जि  निरजरों  को  शिशन  करता
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 चाहते  हैं,  इस  काम  में  प्रागे  नहीं
 बढ  महे  और  कोयला  खशन  के  इनके  में

 जिता  को  हमारी  परपेष्ण  बहुत  कम  रह

 जायगो,  उप  में  बढोनटी  नहीं  हो  पायेगी  ।

 दगी  तरह  से  मगोवितोद  की  समस्या

 है  ।  कहने  के  निये  तो  हम  मत।बिदोद  की

 बात  कहते  है,  खेनते  के  सामान  देते  है,

 लेकर  उपका  क्या  व्यवस्था  होतो  है  ।

 बहू  गारा  बैषा  साजिका  को  जेब  ने  रह  जाता

 है.  वे  उतका  डपयोग  नहीं  करते  है,  दुछ्ायोग
 जरा  करते  है  ।  त  तमाम  बातो  को  तरक

 आपक  ध्यान  जाना  चाहिये  तभी  आप

 सुधार  ला  सकते  है  और  कल्पाण  का  काम
 कर  सकते  है  |

 अब  एग०  सी०  डी०  सी०  को  लॉजिये---

 वह  आयी  है  ।  एन०  सी०  डो०  सी०  के

 मातठत  जिपती  खदानें  है,  उत  मे  काम  करने

 बने  मजररो  के  बच  में  भी  आरके  कल्याण

 के  कामों  में  बहुत  कमी  है  ।  उनके  सामने  भो

 झावाम  की  मसमस्प्रा  है।  एक  तरफ

 श्राप  निजी  खान  मालिकों  को  जो

 कहता  हो,  कहिये,  उन  को  मजबूर
 कीजिये,  लेकिन  साथ ही  सांथ  अपना  उदाहरण
 भी  पेश  कौजिये  कि  आप  क्‍या  कर  रहे  हैं  ।

 यदि  श्राप  कुछ  नही  करेगे  तो  इस  बिल  का  कोई

 मलनब  नहीं  है  |  प्रभी  पाडे  जी  ने  कहा  कि

 यह  बहुत  आ्रादर्श  बिल  नही  है  इस  में  तो  झाप

 थोड़ा  बागे  बढ़ें  है,  मैं  चाहता  हु  कि  इसको

 आदर्श  बनाने  की  कोशिश  कोजिये,  तभी  काम

 होगा

 पाड़े  जी  ने  कहा  कि  कौयला  का  दास

 3  शाना  या  4  झाना  बढ़  जाय,  तो  कोई  हर्ज
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 नहीं  है  में  पूछता  हु  कि कोयला  कौन  ईस्नैमाल
 करता  है--गरीब  से  गरीब  झादमी  भी

 कोपला  इप्वेमाल  करता  है,  क्योकि  उसके  पास

 श्री"  कोई  साधत  नहीं  है  1  इसलिये  हमारी

 कोशिग  होनी  चाहिये  कि  यदि  मन  पर

 चार  आना  या  झ्राठ  आता  भी  दाम

 बढे  तो  उम्को  बढ़ने  नहीं  देना  चाहिये।
 श्राप  बढायेगें  टन  पर  एक  रुपया  लेकिन

 कोपना  बेबन  वाले  गन  पर  चार  आना  या

 आठ  प्राना  बढा  देगे-->प  तरफ  भी  सरकार

 का  ध्पान  जाता  चाहि।  कि  कोय  ने  का  दाम

 ते  बड़े  ।  मजदरों  को  सहनियति  हो  जौर

 मातिक  बेज  फाप्दा  से  उठाये  t

 इन  शब्दों  के  याथ  मैं  इस  विधेयक  का

 समर्थत  करता  हु  और  इस  पर  जो  प्रमेण्डसेण्ट

 पाड़े  जी  की  है,  मैं  उप  को  सही  समझता  हू
 प्रौर  उसका  समर्थव  करता  ह्  रैसे  भी

 अमेण्डमेन्ट  दी  थी,  लेकिन  थोडी  देर  में  दो  थी

 इपलिये  अगर  ब्याप  इजाजत  देग  तो  मै  उसका

 भी  पेश  करूगा  |

 MR,  CHAIRMAN:  Now,  Shri  Chhap-
 lendu  Bhattacharyyia.  Let  him  not  re-
 peat  the  points  that  other  Members  have
 made  but  let  him  make  fresh  points,

 SHRI  CHAPLENDU  BHATTACHA-
 RYYIA  (Giridih):  How  many  minutes
 have  I  been  permitted  to  take  र

 MR,  CHAIRMAN:  Only  five  minutes.

 SHRI  CHAPLENDU  BHATTACHA-
 RYYIA:  All  right.  i  shall  just  read  out
 my  points  one  by  one,

 I  was  wssocisted  with  the  Coal  ‘Mines
 Welfare  Advisory  Committee  from  its  very rd
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 inception.  So,  I  know  against  what  odds
 we  had  to  fight  for  such  elementary  de-
 cisions  as  housing.  The  colliery  owners
 said  that  if  we  had  a  settled  labour  force,
 there  would  be  unrest.  I  say  that  without
 a  settled  labour  force,  in  the  face  of  the
 present  mechanisation,  we  cannot  make
 headway  and  support  and  increase  effici-

 ‘ency.  Se,  my  first  point  ots  that  housing
 is  a  must.

 Previously,  the  wo  kloading  was  four
 families  to  a  room  of  not  more  than  200
 sq.  ft.  That  dismal  phase  is  past.  But
 even  then,  from  the  figures  given  to  us
 by  the  hon.  Minister,  it  is  clear  that  over-
 crowding  remuins.  So  in  the  matter  of
 housing,  there  should  be  wider  coverage
 and  the  expenditure  should  match  reezipts
 coal-fieli-wise.  Every  coal  field  is  get-
 ling  some  income  on  despatches  of  coal
 and  the  expenditure  in  that  coal  field
 should  be  on  a  pro  rata  basis  in  the  inte
 rest  of  equity.

 The  third  point  is  thot  the  own-your-
 Own-house  scheme  should  be  put  into
 effect  so  that  coal  miners  can  be  owners
 of  their  own  houses.  So  far  it  has  made
 an  exceptionally  high  figure  of  9  houses!
 After  so  many  years  of  sweating  and  bru-
 tish  existence  in  the  coal  mine  opera-
 tions,  at  least  20,  30  or  a  sizeable  per-

 -centage  of  the  miners  should  have  been
 enabled  to  own  their  own  houses.  So,
 I  suggest  that  the  own-your-own-house
 scheme  should  be  modified  and  the  coal
 mine  workers  should  be  at  least  put  on

 a  per  with  the  colliery  owners  in  the  mat-
 ter  of  subsidy  and  aid.

 The  welfare  organisations  jin  Jharia
 -coal  fields  shoulg  run  their  own  bus  ser-
 vices.  The  Regional  Transport  service
 and  the  State  Transport  service  are  not
 adequate.  If  this  is  done,  the  coal  min-
 ers  and  their  families  will  not  have  ta
 trek  ‘four  miles  to  a  cinema  show  with
 their  ‘children  on  their  backs,  This  stri-

 “kes  one  as  one  of  the  most  unfortunate
 “sights  ;i-the  grim  coal  flelda  of  Jharia
 ‘amd  Bokaro.
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 There  should  be  a  large  ‘coverage  of
 stipends  and  scholarships  for  coal  min-
 ers’  sons.  It  gladdens  my  heart  to  see
 that  one  coal  miner’s  son  is  now  reading
 in  the  Darbhanga  Medical  College  on
 scholarship  given  by  the  Coal  Mines  Wel-
 fare  Fund.  This  coverage  has  to  be

 increased.

 Another  must  is  th.  supply  of  pure
 drinking  water.  The  incidence  of  TB.
 VD,  intestinal  ‘and  microbaial  discases  is
 very  high.  As  for  intestinal  diseases,  I
 will  not  be  far  wrong  in  saying  that  80
 per  cent  of  the  workers,  of  the  mining
 population,  in  Jharia  suffer  from  them
 because  of  the  non-supply  of  pure  drink-
 mg  water.  So  where  the  Jharia  code  of
 health  has  failed,  the  Coal  Mines  Wel-
 fare  organisation  with  its  vast  resources
 must  step-in  and  fill  up  the  gap.

 A  coal  miner's  son  need  not  become
 a  minor.  If  he  has  to  be.  he  must  be  a
 minor  of  the  new  age.  There  he  will
 have  to  face  the  problem  of  mechanisa-
 tion.  We  are  already  facing  the  problem
 of  environmental  pollution.  It  will  assume
 a  vaster  dimension  once  the  restructuring
 of  the  coal  mines  in  the  Jharia  coal  fields
 takes  place.  Se  when  they  go  in  for  large
 scale  strip  mining  operations,  many  of
 these  townships  will  cease  to  be.  There-

 fore,  we  have  to  draw  up  a  master  plan
 including  this  in  the  plans  for  restructur-
 ing  of  the  mines,  giving  effect  to  a  more
 comprehensive  plan  of  housing  and  wel-
 fare.

 Lastly,  the  eligibility  for  medical  aid  was
 limited  to  Rs.  500.  In  these  days  of
 inflation,  I  think  there  is  a  case  for  re-
 vising  this  limit  upward,  and  it  should  be
 thrown  open  to  all  colliery  workers  ir-
 respective  of  their  wages,  and  for  the  non-
 entitled  persons,  since  the  State  Govern:
 ment's  efforts  cannot  be  matched  because
 of  the  difference  in  financial  resources,
 The  non-éntitled  persons  should  be  per-
 mitted  to  avail  themselves  of  the  medical
 services  in  the  eoal  field  area  on  rates
 which  should  be  substantially  fess  than
 what  they  bave  ९0  pay  at  the  present
 Taoment, ti  ‘  +



 375  Coal  Mines
 MR.  OHAIRMAN:  The  hon.  Member's

 time  is  up.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA:  Su,  Lord  Keynes  once  said
 that  long  term  expectations  have  ceased  to
 exist  and  that  in  the  long  run  we  are  all
 dead.  So,  in  25  years,  the  long  run  is  4
 run  which  we  cannot  stand.  We  will  not
 be  here  then.  So,  we  have  to  compress,
 apd  therefore,  there  ig  a  lot  of  force,  and
 IT  ह. 4 क  that  the  cess  shouki  be  raised
 tp  Re.  1  and  a  crash  programme  should
 be  put  into  effect  so  that  these  houses
 came  on  the  ground  quickly  and  we  can
 see  year-to-year  progress  in  these  coal
 fields.

 *SHRY  8.  R  KRISHNAN  (Salem):  Mr
 Chairman,  Sir,  on  behalf  of  my  party,  the
 Dravida  Munetra  Kazhagam.  I  rise  to

 uy  a  few  words  on  The  Coal  Mines  La-
 bour  Welfare  Fund  (Amendment)  Bill
 ‘1972,

 Sir,  the  cess  which  is  being  imposed  on
 all  despatches  of  coal  and  coke  at  a  rate
 of  fifty  paise  per  ton  is  meant  for  imple-
 menting  various  labour  welfare  measures
 to  ameliorate  the  living  conditions  of  the
 labour  employed  in  coal  mines.  As  it  has
 been  found  from  practical  experience  that
 the  income  accruing  to  this  Fund  is  not
 suffigien;  to  meet  the  increasing  demands
 for  Jahour  welfare  measures,  the  cess  of  50
 paise  per  fom  is  sought  to  be  increased  to
 75  puise  per  ton  through  this  Bill.  Since
 this  Bill  envisages  greater  implementation
 of  welfare  measures  for  the  coal  mines
 labour,  I  extend  by  whole-hearted  support
 to  this  Bill.

 The  present  annual  receipts  in  the  Hom-
 ing  Account  are  about  Rs.  ]  t0  crores
 and  it  iy  stated  that  this  amount  falls  shart

 fulfil  the  requirements  of  the
 schemes  already  sanctioned

 oe  ee  lee
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 according  to  the  Financial  Memorandum.
 attached  to  this  Bill,  only  2  wom  of  Bs,  50
 lakhs  would  go  to  the  Housing  Account,
 It  is  also  stated  fn  the  Bill  that  the  pcr
 sent  ratio  of  7:5  between  the  General  Wel-
 fare  Account  and  the  Housing  Account
 will  be  modified  to  the  detriment  of  Hous-
 ing  Account.  This  modification  will  fur-
 ther  accentuate  the  unsatisfactory  situa-
 tion  prevailing  in  the  housing  facilities  tor
 the  coal  mines  labour.  I  happen  to  80
 through  the  Annual  Report  of  the  Coal
 Mines  Labour  Welfare  Organisation  for
 ‘1969-70.  The  revenue  under  the  Hous-

 ing  Account  during  that  year  was  Rg.  181  79
 lakhs.  But  only  a  sum  of  Rs  5472
 lakhs  has  been  spent  for  providing  hous-
 ing  facilities  to  the  coal  mines  labour.  |
 need  not  say  that  some  housing  projects
 must  have  been  diopped  and  that  ig  how
 this  saving  has  occurred.

 Even  25  years  after  Independence,  the
 Government  which  profess  to  establish  a
 socialistic  pattern  of  society  in  the  coun-
 try,  which  swear  by  the  labour  welfare
 measures  for  their  programme  of  acti-
 vities.  could  not  spend  the  allotted  money,
 which  itself  fell  short  of  requirement  Is
 this  the  kind  of  love  shown  by  the  Go-
 vernment  towafds  the  labour  who  sweat
 and  toil  for  the  development  of  the  coun-
 try?  I  would  like  to  know  whether  the
 Government  of  India  will  ever  try  to  im-
 plement  their  programmes  in  full.  I
 would  also  request  the  hon.  Minister  to
 state  categorically  the  reasons  for  such  a
 sqving  under  the  Housing  Account;  when
 the  coal  mines  labour  are  badly  in  need*

 of  residential  accommodation  T  have  re-
 ferred  to  this  because  the  Government
 say  that  this  Bill  has  been  brought  for-
 ward  to  enhance  the  cess  so  that  greater
 amenities  ang  facilities  can  be  given  to-
 the  coal  mines  Iabour.

 Sir,  the  big  townships  scheme  for  coal
 mines  labour  as  also  the  small  townships
 scheme  have  been  abandoued  by  ths  Go-

 In  wsabstitution  of  these  tw

 simultancously.  In  the  Arnnesi
 of  the  Coal  Mines  Labour  Welfare  Or, if

 *The  Original  speech  was  delivered  in  Tamil.  ,
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 nisation,  it  has  been  mentioned  that  the
 implementation  of  these  two  schemes  is
 not  satisfactory.  Build  Your  Own  House
 Scheme  has  also  met  with  the  same  fate.
 The  Report  refers  to  a  catalogue  of  ox-
 periments  in  creating  housing  facilities  for
 coal  mines  labour,  like  Kuchcha  House
 Scheme,  Wooden  House  Scheme  and  so
 on,  which  has  not  been  wunplemented
 properly  and  satisfactorily,

 I  have  referred  to  thig  to  show  to  you
 that  none  of  the  housing  programmes  for
 the  coal  mines  labour  has  been  implc-
 mented  satisfactorily.  It  is  mainly  be-
 cause  the  coal  mines  Jabour  live  in  un-
 healthy  and  im  wmsanitary  environments
 hike  slums  and  Cheris  they  are  susceptible
 to  dreag  diseases  lke  T.B.  etc,  It  is
 stated  in  the  Statement  of  Object,  and
 Reasons  of  the  Bill  that  the  need  for
 medical  facilities  is  growing  and  it  is  be-
 coming  difficult  to  meet  the  growing  re-
 quirements  from  the  limited  resources
 available.  If  the  housing  facilities  woe-
 fully  lag  behind,  naturally  the  need  for
 medical  facilities  will  continue  to  grow
 and  the  Government  will  for  ever  be
 facing  a  difficult  situation  in  meeting  the
 growing  demand.

 The  basic  requirement  of  the  coal
 mines  labour  is  housing  and  I  appeal  to
 the  hon.  Minister  that  more  funds  should
 be  allocated  to  the  Housing  Account.
 Not  गाए  that.  The  money  allocated  to
 the  Housing  Account  should  be  spent  in
 full  and  there  should  not  be  any  saving.
 If  the  Goverament  find  it  difficult  to
 find  out  ‘additional  resources  for  housing,
 I  would  urge  that  the  present  Tatio  of  7:5
 between  the  Generel  Welfare  Fund  and
 the  Housing  Account  shouki  not  be
 brought  down  as  is  being  proposed  in  this
 Bill.  I  thet  is  done,  the  Government
 will  be  committing  an  act  of  injustice  to
 the  coal  mines  labour,

 With  these  words,  I  conciude,

 MR.  CHAIRMAN:  It  ig  sot  necessaty
 to  repeat  the  pointe  which  have  already
 been  made.

 SHRI  C.  M.  STEPHEN  (Muvattupuztia):
 This  ia  pompletely  gn,  aos-comtrovprsial
 2768  LS—I.
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 matter  and  therefore  ७  much  speaking
 ia  necessary  to  comrtend  this  Bill  fer
 acceptance  by  this  House.  To  the  exteat
 the  Bill  goes,  it  is  welcome,  But  my  com-
 plaint  is  that  it  has  not  gone  enough,

 I  have  gone  through  the  financlat
 memorandum  attached  to  the  Bill.  it  is
 clear  that  the  additional  amount  which  is
 sought  to  be  raised  by  an  additional  cess
 of  25  paise  per  tonne  will  just  be  cnough
 and  not  even  fully  enough  to  meet  the
 financial  requirements  of  sanctioned  sdhe-
 mes.  Therefore  a  point  hag  been  made  here
 that  instead  of  75  paise  per  tonne  it  could
 be  one  Rupee.  I  do  not  know  why  the
 Government  is  not  able  to  accept  the
 suggestion,  There  is  an  argument  that  the
 main  brunt  of  the  cost  will  have  to  be
 borne  by  the  public  sector  undertakings,
 Railways,  Hindustan  Steel,  etc,  Bet  25
 Paise  per  tonne—is  it  too  much  of  a
 burden  for  the  railways  and  other  public
 sector  undertakings  to  bear?  This  is  the
 question  which  might  have  to  be  consi-
 dered  not  merely  by  the  Labour  Munistry
 but  by  the  other  Ministries  as  well,  it
 is  well  known  that  though  the  cost  of  obaf
 per  tonne  is  fixed  around  Rs.  35  at  the
 pithead  it  is  sold  at  a  considerably  higher
 piice  in  the  open  market  wherever  is  has
 got  to  be  purchased  by  the  private  parties,
 Therefore  I  am  suggesting  that  the  pricing
 structure  of  coal  does  permit  &
 cess.  ‘We  have  got  to  take  into  atcount
 the  fact  that  when  we  are  dealing  with
 this  measure,  we  ate  dealing  with  a  pat-
 ticular  sector  of  labour  who  are  in  the
 most  miserable  conditions,  far  away  fiom
 civilization,  living  in  dangerous  oli
 tion.  Their  wages  are  fot  too  low;
 nevertheless  the  conditions  of  living  are
 too  bad  and  therefore  housiig  is  8
 requirement  which  myst  recelip  the
 highest  priority.  Out  of  the  masses,  of
 workers  only  for  58000  workers  Hdules
 have  been  provided  so  far  if  ipfor-
 mation  is  correct,  A

 म्

 be  made
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 greater  solicitous  attention  necessary.
 The  pace  of  housing  has  to  be  acceleruted
 and  this  cannot  be  done  by  the  housing
 schemes  of  Government  and  jomt  hous-
 ing  schemes  and  cooperative  housing
 shares  alone  It  has  to  be  done  by  raiwing
 funds  like  this.

 I  was  even  wondering  why  a  substantial
 portion  of  this  fund  must  go  to  the
 general  welfare  gt  all,  because  it  is  sus-
 ceptible  to  misuse  and  mis-canalisauon  A
 amaller  amount  can  go  to  general  welfare
 and  a  larger  amount  can  go  to  percepti-
 ble  utilisation  like  the  housing  scheme
 If  70  million  tonnes  of  coal  are  pro-
 duced  and  of  Rs.  7  crores  can  be  collect-
 ed,  a  substantial  portion  of  it  should  go
 to  housing,  because  if  the  housing  re-
 quirements  of  coal-miners  could  be  look
 ed  after,  you  are  doing  really  substanteal
 service,

 I  would  take  this  opportunity  to  plead
 that  such  funds  can  be  raised  im  certain
 other  industries  which  are  labour  inten-
 sive,  Certam  sectors  were  pointed  out
 by  the  welfare  committee  of  the  National
 Labory  Commission.  For  instance,  about
 ‘ta  lakh  «workers  are  employed  in

 cashew  industry  and  the  fluctuations  in
 price  are  huge.  Just  a  rupee  per  case  will
 mean  nothing,  but  it  will  bring  at  at  least
 Rs.  50  lakhs  to  the  cashew  workers
 which  can  be  utilised  for  their  housing
 and  other  facilities.  We  cannot  do  this
 purely  by  taking  money  from  the  Conso-
 lidated  Fung  of  India  because  it  is
 limited.  These  resources  will  have  to  be
 taleed  as  far  as  industrial  workers  are
 concerned  from  the  products  which  can
 afford  to  yieki  some  money  Where  the
 prescribed  price  and  the  market  price
 indicate  wide  margins,  you  can  put  your
 hand  and  collect  some  amount  which  can
 be  utiliseg  for  labour  welfare.  Also,  if
 not  now  at  least  in  due  course  raising  the
 cess  amount  from  75  paite  to  one  rupee
 must  be  considered.  As  I  said,  a  larger

 of  this  fund  must  go  to  housing
 rather  than  general  welfare.  This  princi-
 ple  must  be  extended  to  other  industries,
 particularly  certain  export-oriented  indus-
 tries,  which  have  got  demand  and  for
 which  export  prices  indicate  wide  varia-
 tions  and  where  the  labour  is  paig  sather
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 low,  80  that  they  can  be  assisted,  That
 why  the  housing  schemes  for  labour  may
 be  accelerated.

 With  these  words,
 support  the  Bull.

 I  whole-heartedly

 att  फूल  चन्द  वर्मा  (उपजेन)  सभापति

 महोदय,  हम  कोयला  खान  श्रम  कल्याण  निधि

 (सशोधन)  विधेयक,  .972  पर  चर्चा  कर

 रहे  है  जिस  भावना  के  साथ  यह  विधेयक

 लाया  गया  है  उसकी  मैं  सराहना  करता  हू,
 लेकिन  इसमे  एक  बात  अखरने  वाली  यह  है
 कि  सरकार  की  तरफ  से  इसको  लाने  मे

 लापरवाही  बरती  गई  ।  इस  में  बहुत  देरी  की

 गई  1  यह  देरी  एक  या  दो  साल  की  नही,

 पूरे  ग्यारह  सालो  की  देरी  हुई  है  ।  उस  के  बाद

 यह  बिल  लाया  गया  ।  लेकिन  इतने  दिन  के

 बाद  लाने  पर  भी  यह  बिल  कम्प्लीट  नही  है

 यह  एक  अधूरा  बिल  है।  चूकि  सभी  माननीय

 सदस्यों  ने  इस  बात  की  ओर  ध्यान  भ्राकषित

 किया  है,  इसलिये  मैं  इन  बातो  में  नहीं  जाना

 चाहता  ।  लेकिन  मती  महोदय  से  कहना

 चाहता  ह्  कि  मौजूदा  उपकर  पत्नास  पैसे  से

 बडा  कर  जो  आप  75  पैसे  करने  जा  रहे  हैं

 यह  भ्रपर्याप्त  है  ।  मै  श्ाशा  करता  ह  भौर

 श्राशा  ही  नहीं  बल्कि  मेरा  यह  पूर्ण  विश्वास  है
 कि  भाप  इसको  बढ़ाएंगे  श्रौर  जो  सशोधन  इस

 हेतु  दिए  गए  हैं,  उनको  धाप  स्वीकार  कररेगे  ।

 जहा  यह  भाशका  व्यक्स  की  गई  है

 कि  इससे  कोयले  के  दाम  बड़  जायेगे।  हमारा

 अतुभव  भी  यही  बताता  है  कि  जब  कोई  कर

 या  उपकर  या  टैक्स  लगता  हैं  तो  मार्क  में

 उसके  भाव  बड़  जाते  है।  यही  बात  खदानों से
 विकलने  वाले  कोयले  पर  भी  लागू  होती  है  q
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 इस  वास्ते  पूरी  झ्राशंका  है  कि  कोयले  के  दाम

 अवश्य  बड़ेंगे।  सरकार  को  चाहिये  कि  कोयले

 की  कीमतों  पर  वह  पूरा  पूरा  नियंत्रण  रखे

 ताकि  इसकी  कीमत  न  बड़ने  पाएं  t  यदि

 बढ़ती  है  तो  इसका  भार  प्रत्यक्ष  या  अ्रप्रत्यक्ष

 रूप  से  जनता  पर  ही  पड़ेगा  और  जैसा  माननीय

 सदस्यों  ने  कहा  है  गरीब  जनता

 कोयले  का  भ्रधिकतर  उपयोग  करती  है  ।

 इस  वास्ते  इस  बारे  में  विशेष  सतर्कता  बरती

 जानी  चाहिये  ।

 कोयला  मजदूरों  के  लिए  जो  कानून  बनाये

 जाते  है  भ्रकसर  देखा  गया  है  कि  उनको

 कार्यहूप  में  परिणत  नहीं  किया  जाता  है
 शौर  वे  केवल  कागजों  पर  लिखें  रह  जाते  है
 झौर  मजदूरों  को  उनका  लाभ  नही  मिलता  है  ।

 कोयला  मजदूर  विकट  परिस्थितियों  में  काम

 करते  हैं  शौर  राष्ट्र  की  गति  को  मजबूनी  के

 साथ  दागे  बढ़ाने  में  सहयोग  देते  हैं  ।  थे  जिन

 परिस्थितियों  में  काम  करते  है
 उसकी  कल्पना  यहां  बैड  कर  हम
 कर  ही  नहीं  सकते  है  1  मैं  मध्य  प्रदेश  से  भ्राता

 हूं  ।  वहां  पर  चिरिमिरी  की  कोयला  खदान

 को  मैंने  देखा  है  ।  जिस  तरह  से  काल  कोठरी

 में  किसी  को  बन्द  कर  दिया  जाता  है  उसी

 तरह  से  काल  कोठरी  में  बन्द  करके  उनसे  काम

 लिया  जाता  है  ।  दोनों  में  कोई  अन्तर  नहीं

 होता  है  ।  पच्चीस  साल  की  झाजादी  के  बाद

 भी  पूरे  देश  में,  मध्य  प्रदेश  में  ही  नहीं,  कोयला

 मजदूरों  की  हालत  में  कोई  सुधार  नहीं  हा

 है  |  जिरिमिरी  की  कोयला  खबात  की  हालत

 बह  है  कि  वहां  गन्दे  नाले  के  किनारे  हाट  के

 झपने  बना  कर  छममें  मजदूर  रहते  हैं  ।
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 उनके  लिए  क्वार्टर  नही  है,  दवातों  का  प्रबन्ध

 नही ंहै  ।  मंत्री  महोदय  ने  कहा  हूँकि  दवाधों

 का  प्रौर  अस्पतालों  का  प्रवन्ध  वे  कर  रहे  हैं  t

 आयुर्वेद  श्रौषघालय  खोल  रहे  है।  मैं

 कहना  चाहता  हूं  कि  हाउस  में  कहने  को  तो

 बातें  कह  दी  जाती  हैं  लेकिन  उनका  ठीक  से

 इम्प्लेमेंटेगन  नहीं  होता  है,  उनको  कार्ये-

 रूप  में  परिणत  नहीं  किया  जाता  है  ।

 मेरा  सुझाव  है  कि  मजदूरों  के  जो  प्रतिनिधि

 होते  हैं  उनको  भी  कमेटी  में  रखा  जाना

 चाहिये  ताकि  वे  देख  सके  कि  जो  चिकित्सा

 सुविधायें  मजदूरों  को  मिलनी  चाहिये  या

 दूसरी  सुविधायें  मिलनी  चाहियें  वे  मिलती  हैँ

 या  नही  ।  मुझे  मध्य  प्रदेश  का  मालूम  है  ।

 वहां  पर  इस  प्रकार  की  सहलियतें  उनको

 नही  मिलती  हैं  ।  इस  शौर  आप  बारीकी  से

 ध्यान  दें  ।

 कोयला  खदान  मालिकों  के  बारे  में  हमेशा

 शिकायत  रहती  है  कि  मजदूरों  का  पैसा  वे

 रोके  रहते  हैं  जैसे  प्रविडेट  फंड  का  पसा  है,

 वह  वे  जमा  नहीं  करते  हैं  प्रौर  साथ  साथ

 उनका  जो  झंश  होता  हैं  उसको  भी  वे  जमा

 नही  करते  है  1  इस  झोर  भी  झापकों  विशेष

 ध्यान  देना  चाहिये  |

 वित्तीय  ज्ञापन  में  जो  बातें  कही  गई  हैं,

 क्वाटर  बनाने  के  बारे  में  जो  बात  कही  गई  है

 पचास  लाख  रुपये  की  बचत  वाली  जो  बात

 कही  गई  है,  उन  बातों  पर  सरकार  हमाव-

 दारी  से  झमल  करेंगी  तब  सो  अजदूरों  को

 कुक  लाभ  होगा,  अन्यथा:  जो  आज  -मजहूरों
 की  दवालत  है  और  उसमें  [पस्‍्वीक .  ॥. ह  की
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 झाजादी  के  बाद  भी  सुधार  नहीं  हुआ  है,
 उसमे  कोई  फर्क  नहीं  पड़ेगा  ।

 इन  शब्दों  के  साथ  मैं  श्न्त  म ेकहना  चाहूगा
 कि  जो  बिल  आप  लाए  हैँ  यह  झघूरा  बिल  है,

 इसके  ऊपर  झाप  पुर्विचिर  करें  शरीर  जब

 संशोधन  झाएं  तब  उन्हें  श्राप  स्वीकार  करे  ।

 श्री  श्रोकिशन  मोदी  (सीकर)'  भापने  प्रभी

 कोल  माहत्य  बलफेयर  बिल  र्था  है  इसके

 कहले  प्रायरनत  झोर  वेलफेयर  बिल  झाया  था  ।

 इक  माइका  वेलफ़रेयर  बिल  भी  आथा  था  t

 we  यह  दुबारा  एमेडिग  बिल  झाप  लाए  है
 शौर  बहस  बह  चल  रही  है  कि  75  पैसे  नहीं

 होने  चाहिएं  बलिक  एक  रुपमा  होना  चाहिये  q

 मैं  पूछना  चाहता  ह  कि  जब  आपने  पचास  पैसे

 रखे  &  तो  उसका  क्‍या  बेसिस  था  झौर  झब  जो

 झाप  75  पैसे  रख  रहे  हैं  इसका  क्या  बेसिस  है,
 क्या  तापतौल  है  ।  क्यो  नहीं  पहले  आपने

 चालीस  ऐसे  या  पच्चीस  पैसे  रखें  और  भव

 क्‍यों  नहीं  भ्रापने  पहले  चालीस  पैसे  या  पच्चीस

 पैसे  रखे  शौर  ब  क्यो  नही  भ्रापने  85  पैसे

 रखे  ?  मैं  समझता  हू  कि  इसका  कारण  यह

 &  कि  हनके  पास  कोई  स्कीम  नहीं  है,  कोई
 लेखाजोजा  नही  है,  इनके  पास  डिटेल्ज  नहीं  हैं
 कि  कया  खर्च  करना  है  1

 ग्रह  बढ़ी  सीक्षी सी  बात  थी  कि  चार  लाख

 संजकूर  कोयश?  खानो  में  काम  करते  है  और

 आमको  मालूम  होनर  जाहिये  था  कि  हनके

 wa  प्राप  कौक-कोत सी  -  सिलिटीज  उपलब्ध

 करनी  कहते  हैं  ।  इन'  सारी  फ़सिलियीज को

 कोन  कागड पर  मोट  क्र  लेते  शौर  कहते  कि
 शक  मजदूर  को  एस  भज्ठा  मकान  चाहिते
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 जिस  पर  दो  हजार  या  ढाई  हजार  दपथा

 खर्च  होगा,  स्कूल  चाहिये,  पीने  का  पानी

 चाहिये,  भ्रस्यताल  झ्ादि,  खेल  कूद  को

 मैदान  चाहिये,  श्रादि  और  हत  सब  का  हिसाव
 लगा  कर  पता  लगाया  जाना  चाहिये  था  कि

 फी  मजदूर  दस  साल  में  कितना  रुपया  खर्च

 करना  पड़ेगा  और  उस  रुपये  की  व्यवस्था

 करने  का  श्राप  प्रबन्ध  करते  ।  तब  आपके

 सामने  एक  स्पष्ट  चित्र  होता  कि  फी  मजदूर
 साठ  हजार  रुपये  दस  साल  में  चाहिये  श्र

 तब  इसका  प्रबन्ध  करने  के  आप  यत्न  करते

 झोर  उनको  मकान  देने  का  प्रबन्ध  करते,

 स्क्न  देने  का  प्रबन्ध  करते,  मेडिकल  एड

 देने  का  प्रबन्ध  करते  ।  श्राप  हिसाब  लगा  कर

 कहते  कि  दस  साल  के  प्रन्दर  इतना  सेस  या

 इतना  टैक्स  था  इतना  उपकर  हमकों  सेल

 बल्य  के  ऊपर  लेता  चाहिये  और  इतनी  राशि

 दस  साल  के  श्रन्दर  हमको  उपलब्ध  हो  जानी

 चाहिये  श्रौर  यह  राशि  उपलब्ध  कर  के

 ऑ्रापकों  जो  एमेनेटीज़  देनी  थी  वे  आप  देते  ।

 ऐसा  श्राप  करते  तब  तो  बात  समझ  में  भाती

 और  तब  पता  चलता  कि  हद्द  रुपया  टन  या

 दो  रुपया  टन  या  ढाई  रुपया  ठन  सेल  स्यू
 झादि  पर  आप  प्रतिरिक्त  लेंगे  ।  इससे

 कोई  कके  भी  पड़ने  वाला  नहीं  थां।  कम  से

 कम  एक  स्कीम  तो  आप  भ्रपने  सामने  रखते  ।

 श्राज  झाप  मेडॉसन्ड  की  बात  करते  हैँ,

 मकानों  की  बात  करते  हैं,  दूसरी  बाते  करते

 है  लेकिन  आपने  ह) 1 अ  से  ही  पूरा  नक्शा  अपने

 सामने  क्‍यों  नहीं  रखा  ?

 मैं  धापको  उदाहरण  देता  चाहता  हूं  4

 ये  डोम्ीमाइट  शौर  लाइम  स्टीश  क्रो  बिल

 लाएं  थे  t  उससें  कगर  एक  ह... | 6  उस  में  शत
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 तो  दस  साल  के  अन्दर  उनमे  काम  करने  वाले

 मजदूरों  के  लिए,  साठ  हजार  मजदूरो  के  लिए,
 साठ  हजार  रुपया  या  जितना  प्रोइयेस  होता

 था  उतनी  रुपया'  फी  मजदूर  ह...  घर  श्रा  जाता

 और  इत  साठ  हआर  रुप्रे  फी  मजदूर  के  हिसाब

 से  शगर  कस  साल  तक  खचे  किए  जाते  तो

 जितनी  एमेनेटीज़'  शरीर  जितनी  खुशहाली  ये

 इन  मजदूरी  की  देना  चाहते  ये  दे  सकते  थे  q

 इस  राशि  को  प्रमर  में  बंडाना  चौहंते  तो  बडा

 भी  सकेते  थे  |  इसमे  कोई  गलत  बात  नही  थी  ।

 सेस  शाप  लगाए  कोई  डर  वाली  बात  नही

 है  ।  बीस  पैसे  की  कोई  बात  नहों  है,  चालीस

 पैसे  की  कोई  बात  नहीं  है,  एक  रुपया  टम  की

 भी  कोई  बात  नही  है  ।  बात  सिर्फ  यह  है  कि

 दस  साल  के  अन्दर  उन  मजदूरों  को  किफायत
 के  साथ  झ्रादमियो  की  तरह  से  रहने  लायक

 आप  कैपे  बना  सकते  है  और  इसके  उपाय

 झाप  करते  झौर  पूरी  तस्वीर  श्रपने  सामने

 रखने  ।  पाच  साल  के  अन्दर  22  रुपये  टत  का

 जो  रेट  था  कोयले  का  बह  32  रुपये  टन  हो
 गया  ।  क्या  आपने  सोचा  हैं  कि  32  रुपये

 क्यों  हुआ  है  ?  इसको  श्राप  दो  रुपये  टन  शौर

 बड़ा  दें  तो  कोई  फके  पड़ने  वाला  नहीं  है  ।

 डोनोमाइट  शौर  लाइम  स्टोन  के  रेट  भी  बडे

 हैं  -  मेरा  निवेदन  है  कि  दस  साल  के  झ्न्दर

 शियों  तीस  एरखेंट  रेट  बड़े  है  जबकि  झौर

 अफतिस- को  सो  परसेट  बड़ी  है  मैं  जानना

 त्र  हूं,  कि  ऐसी  स्थिति  में  झाप  डोलोमाइट

 जरि लकम स्टोन ण्ग्ग  स्टोन  मे  कस  करने  वाले  मजहूरो

 को  जिनकी  सखया  साठ  हज़ार  है. बुमहाल को

 नहीं  बना  पाए  ।  इस  तरह  से  जो  बिल  झाप

 लए  रहे  हैं,  इनके  बारे  में  भाप  दुबारा  सोचें  ।

 मेद  निवेदन  है  कि  माइग्ज  के  बारें  में  ाप  एक
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 स्क्रीम  बनाए  हिन्दुस्तान  मे  खानी  में  जो  मंजबूर
 काम  करते  है  उनके  लिए  आप  एक  ही  बिल

 लाए  ।  आप  तो  पचासी  बिल  ला  सकते  हैं
 ला  रहे  हैं।  इससे  क्या  लाभ  होगा  ?  हिन्दुस्तान
 में  माइत्ज  के  अन्दर  जितने  मजदूर  कांम  करते

 है  उन  सब  के  लिए  अगर  श्रापकी  पर  हैड  दस

 साल  के  अन्दर  आठ  खर्च  करना  हैं  तो  झाँप

 उसका  प्रबन्ध  करें  और  उस  हिसांब  से  सेल

 बैलू  के  ऊपर  श्राप  टैक्स  लगा  दे  लेबर  बैलफेयर

 का  |  इसमे  आपको  क्‍या  दिक्‍्कंत  और  परेशानी

 है  ।  तब  श्राप  हिन्दुस्तान  की  खानो  मै  काम

 करने  वाले  मजदूरी  को  यह  कह  सकेंगे  कि  दस

 साल  के  श्रन्दर  हिन्दुस्तान  की  खानो  मे  कॉम

 करने  वाले  मजदूरों  मे  एक  भी  ऐसा  नहीं  रहेंगा
 जिस  को  सारी  सहूलियते  हंम  नही  दे  सके  हैं  t

 अगर  मन्‍्त्री  महोदय  यह  हिसांब  लंगायेंगे,  तौ

 वह  देखेगे  कि  बहुत  ज्यादा  फर्क  पड़ने  वाला

 नही  है.  -उहुत  कम  फर्क  पड़ेगे  बोला  है।  मैंने

 पिछनी  दर्फा  निवेदन  क्यां  था--मै  इस
 सम्बन्ध  में  श्री  खांडिलकर  से  मिला  हु-
 कि  वह  खनिज  के  सम्बन्ध  में  ऐक  बिल  लॉग

 शौर  प्रांकडो  कें  साथ  लाये  1  इसे  बहस  को  बन्दे

 किया  जाना  चाहिए  कि  हम  को  कितने  पैसे

 लगाने  है  |  ऐमा  बिंन  जैल्दी  से  जल्‍दी  लाया

 जाना  चाहिए  ताकि  हम  दस  साल  की  एक

 स्कीम  बना  कर  मजदूरों  का  भला  कर  सके  ।

 ष्ी  घनशाह  प्रधान  (शहडोल)  सभौ-

 पति  महोदय,  मैं  ने  कौयला  खानों  की  स्थिति

 का  निकट  से  प्वलोकन  किया  हैं।  मेरे'मिंवौर्चन

 क्षेत्र  मे,  और  मध्य  प्ररेश  मे,  कौयेला  खनि

 स्थित  हैं।  मेरा  इस  क्षेत्र  से  गहरा  सम्बन्ध  हैं।

 कोयला  शानों  में  होते  वाले  कॉर्य  की  भैंस
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 धनशाह  प्रधान]
 जानकारी  है  ।  मैं  स्वयं  को  कोयला  खान  का

 श्रमिक  ही  समझता  हूं  ।  यह  हमारे  देश  के

 संविधान  शौर  लोकतन्त्र  की  महिमा  है  कि  मैं

 लोकसभा  का  सदस्य  निर्वाचित  हुआ  हू  ।

 हमारा  सविधान  श्रमिक  वर्ग  के  लिए  गौरव

 और  श्रद्धा  का  प्रतीक  है,  जिसके  अन्तर्गत

 अमीर  भौर  गरीब,  उद्योगपति  श्रौर  श्रमिक

 सब  समान  हैं  ।

 कोयला  खान  श्रमिक  कल्याण  निधि,

 झधिनियम  i947  *  प्रन्तगेंत  कोयला  खानो

 में  काम  करने  वाले  श्रमिकों  के  लिए  प्रनेक

 कल्याण  कार्ये  किये  जा  रहे  हैं  ।  इस  कायें  के

 लिए  आवश्यक  रकम  की  पूति  लेवी  से  की

 जाती  है।  इन  कार्यों  मे  प्रमुख  मकान  निर्माण

 झौर  चिकित्सा  योजनाये  हैं  i) इस  समय  लगभग

 1,10  लाख  प्रये  [को  प्रतिवर्ष  मकान-निर्मान

 मोजना  के  लिए  उपलब्ध  है  t  कोयला  खानो  में

 काफ़ी  मददूर  काम  करते  है  |  उन  के  [लि
 झावास  व्यवस्या  ग्रत्यन्त  चिन्ताजनक्र  शौर

 शोचनोथ  है  ।  मकानों  के  प्रतिरिक्त  चिकित्सा

 सुविध।पे,  मलेरिया  की  रोक-पाप,  फिलेरिया

 पर  नियन्‍्ज ग,  शिक्षा  भौर  मनोरंजन  भौर  पीने

 के  पात्रों  की  सुविधोये  जुदाने  की  झ्रावश्यकता

 है  1

 इस  विधेयक  के  चन्तर्गत  आने  वाले  विषय

 के  बारे  में  मेरा  यह  निवेदन  है  कि  हमारे  देश

 में  कोयला  खान  के  श्रमिक  सबसे  अधिक

 उर्रेक्षित  हैं।  खनके  लिए  चिकितसा  की  पर्याप्त

 सुविधायें  नहीं  हैं।  कोयला  खानों  में  काम

 करते  रहने  सें  जन्ह  अनेक  प्रकार  के  रोग

 हो  जाते  हैं  ।  वहा  प्रस्पतालों  में  सर्व  भीड़

 रहती  है  ।  इस  कांपे  के  लिए  रुपये  की  कमी
 बाधक  नहीं  होगी  चाहिए
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 रानीगंज,  परासिया,  शहडोल  ज़िला  के

 अन्तत  विरसिहपुर  नौरोजाबाद  में  क्षेत्रीय

 अस्पतालों  का  विस्तार  किया  जाना  चाहिए  t

 परिवार  कल्याण  केन्द्रों  की  संख्या  मध्य

 प्रदेश  से  केवल  दो  है  ।  प्रसूति  भौर  बाख-

 कल्याण  केन्द्रों  की  संख्या  भी  बढ़ाई  जानी

 चाहिए  ।  क्षय  रोग  की  जिकित्सा,  एक्सरे  का

 प्रबन्ध  भर  लैबारेटरी  का  समुचित  प्रबन्ध

 होना  चाहिए  ।  इसके  भ्रतिरिक्त  कुष्ठ  रोग,
 कैंसर  तथा  मानसिक  रोगों  के  इलाज  की

 व्यवस्था  करनी  चाहिए  भ्रौर  साथ  ही  चश्मों

 तथा  कृत्लिम  श्गो  के  लिए  भ्रधिक  रकम

 निर्धारित  की  जानी  चाहिए  1

 कोयला  खानो  के  श्रमिकों  के  लिए  झावास

 व्यवस्था  यद्धस्तर  पर  होनी  चाहिए  V  रानीगंज

 में  केवल  48  मकानो  का  निर्माण  हुआा  है

 यही  स्थिति  दूसरे  क्षेत्रों  की  भी  है।  इस  सम्बन्ध

 मे  वित्तीय  सहायता  प्राप्त  मकान  निर्माण

 योजना,  मकानों  के  लिए  दिये  जाने  वाले  ऋण,
 सस्ती  कीमत  वाले  मकान,  कच्चे  मकान  झादि

 की  अनेक  योजनायें  है  ।  पांचवी  पंचवर्षीय

 योजना  में  कोयला  खान  श्रमिकों  के  मकान

 बनाने  के  लिए  पृथक्‌  पृथक  रकम  निर्धारित

 की  जानी  जाहिए

 हमारे  देश  में  कोयला  खान  मजदूरों  के

 लिए  कई  योजनायें  तो  खानों  के  मालिकों  द्वारा

 दी  जा  रही  वित्तीय  सहायता  पर  निर्भर  हैं,
 लेकिन  खानों  के  मालिक  बहुधा  खर्च  करने

 के  लिए  सहमत नहीं  होते  हैं

 petra  श्रमिक  शिक्षा  सण्डल'  द्वारा  देश

 में  तीस  रिजनल  सेंटर  चलाए  जा  रहे  हैं  '

 बैकिंद  कोयला  खातों  के  भासिस  भपने  मजबूरी
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 को  वहां  शिक्षा  प्राप्त  करने  के  लिए  नहीं  भेजते

 हैं।  मैं  निवेदन  करना  चाहता  हूं  कि  हर  एक

 कोयला  क्षेत्र  में  अमिक  शिक्षा  मण्डल  की

 स्थापता  की  जानी  चाहिए  ।  उतको  श्रमिक

 संगठनों,  खान  मालिकों  और  सरकार  के  सहयोग
 से  चलाया  जाये  t  वहां  पर  शिक्षा  प्राप्त  करने

 पर  मजदूरों  को  यहू  मालूम  होगा  कि  उनके

 अधिकार  शौर  कर्तव्य  क्या  है  भौर  भ्रपनी

 मांगों  के  सम्बन्ध  में  उतको  क्‍या  कार्यवाही
 करनी  भा  हुए  ।  जब  तक  ऐसा  नहीं  होगा,
 तब  तक  वे  लोग  स्ट्राइक,  हड़ताल  भ्रौर  घेराव

 आादि  करते  रहेंगे  ।,

 स्वास्थ्य-सुरक्षा  के  लिए  खदानों  के

 भीतर  पीने  के  स्वच्छ  पानी  की  व्यवस्था  की

 जाये,  संडास  बनाए  जाने  चाहिए,  दूषित  हवा
 को  निकालने  का  प्रबन्ध  होना  चाहिए  और

 दलदल,  मच्छर  तथा  खटमल  श्रादि  को  खत्म

 करने  की  व्यवस्था  करनी  चाहिए  ।  मैं  इस

 झधिनियम  का  समर्थन  करना  हूं  ।

 श्री  मूलचरद  डामां  (पाली)  :  सभापति

 महोदय,  हमारे  देश  मैं  योजना  झायोग  का  यह

 उद्देश्य  था  कि  समाज  की  भ्राखिरी  पंक्ति  का

 झादमी  योजना  का  साधन  ओर  साध्य  बते  ।

 लेकिन  सवाल  यह  है  कि  कोयला  खानों  में

 काम  करने  वालों  को  क्‍या  पगार  मिलती  है
 झौर  देश  के  धन्य  लोगों  को  क्या  प्रार  सिलती

 है|  भयर  किसी  दुष्लेटता  में  किसी  मजदूर  का

 हाथ  या  पैर  जाता  रहे,  तो  एक  आर  तो  भाटि-

 फ़िशल  लिम्ब  लगा  देते  हैं,  लेकिन  उस  के  बाद

 उसका  रिप्लेसमेंट  नहीं  किया  जाता  है  1  मैं

 हू  भी  जानना  चाहता  हूं  कि  किसी  दुर्घटना
 के  बाद  कम्पेन्तेशन  कितने  समय  से  भलि  जाता
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 है।  हमने  कोलमाइन्ज़  में  काम  करने  वाले

 मजदूरों  की  हालत  देखी  है  ।  उनकी  स्थिति

 बहुत  ही  दयनीय  भौर  शोचनीय  है  भगर  हम
 उनकी  हालत  को  सुधारने  के  लिए  सारी

 दौलत  का  कुछ  हिस्सा  लगा  दें,  तो  यह  एक

 बहुत  भ्रच्छा  काम  होगा  ।  हम  लोकतन्स  में

 इन्सान  की  कीमत,  मानव  का  मूल्य  बढ़ाना

 चाहते  हैं  ।

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  I  am  very  grateful  to  the
 hon  Members  who  have  participated  in
 the  debste,  I  am  very  happy  that  all  of
 them  have  supported  this  measure,  It  is
 really  @  non-controversial  measure,  It  is
 only  a  provision  to  increase  the  ह... उ  from
 50  paies  to  75  paise....  (interruptions)
 Please  listen  to  me,

 I  have  listeneg  to  the  speeches  of  the
 hon.  Members.  They  have  raised  two  or
 three  points.  I  will  not  take  much  time.
 I  will  only  throw  some  light  on  them,
 Here,  a  demand  has  been  made  to  raise
 this  cess  from  50  paise  to  one  rupee.  The
 Government  has  given  very  careful  consi-
 deration  to  this  matter  ‘and  after  consi-
 dering  all  the  pros  and  cons,  they  have
 decided  that  for  the  present,  this  cess
 sbould  be  increased  to  75  paise  only  and
 that  is  why,  75  poise  is  there...,
 (Interruptions).

 ot  वामोदर  पाण्डे  ;  चालीस  हज़ार

 मजदूर  तपेदिक  से  पीड़ित  हैं।  (व्यकधाण )

 ;

 ह;

 हैं
 हैं
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 account  the  fact  that  the  price  of  coal  to
 the  consumer  does  not  increase  because
 ultimately  it  will  indirectly  affect  the  con-
 sumers  as  rail  fares  will  increase  and
 power  rates  also  will  go  up.  Therefore,
 the  Government  has  thought  it  proper  not
 to  increase  the  cess  from  50  paise  to
 rupee  one.

 SHRI  DAMODAR  PANDEY:  Just
 three  months  back,  the  coal  price  was  in-
 creased  by  Rs,  3  per  tonne.  What  was

 the  impact  at  this  time?  If  you  could  in-
 crease  the  price  for  the  benefit  of  the
 coal-miners,  you  cannot  increase  the  price
 for  the  benefit  of  workmen?  Nobody
 murmureg  at  that  ime.  Nobody  _  said
 that  there  will  be  price  rise.

 SHRI  BALGOVIND  VERMA:  The
 Government,  being  the  representative  of
 the  people,  will  have  to  look  after  the  in-
 terests  of  all,  including  the  labour,  There-
 fore,  to  say  that  the  Government  is  not
 taking  this  fact  into  consideration  is  not
 correct.  Rs.  3  was  fixed  on  some  score;
 if  you  want  to  increase  to  Re.  i  here  also
 I  think,  there  will  be  no  end  to  this.
 Therefore  Government  thought  it  proper
 not  to  increase  this  amount  to  one  rupee
 for  the  present.  If  we  find  that  there  is
 need  for  more  funds,  we  will  come  before
 you  for  that.

 Mention  was  made  that  the  apportion-
 ment  of  this  Fund  should  be  revised.  It
 has  been  mentioned  that  more  funds
 should  be  allotted  to  housing  schemes.
 The  earlier  apportionment  was  5:7,  Now,
 it  has  been  stated  in  the  Bill  that  minimum
 of  42  paise  will  be  spent  on  housing  and
 not  more  than  45  paise  will  be  spent  on
 the  general  purposes.  Certain  limit  is
 fixed.  That  means,  on  housing  schemes,
 upto  30  paise  can  be  spent.  And  now
 this  ratio  has  come  to  2:3  from  the  pre-
 vious  ratio  of  5:7.  The  apportionment
 has  been  revised  and  there  is  no  ground
 at  all  for  any  sort  of  apprehension  in  any-
 body’s  mind.

 Regarding  housing  facilities  we  admit
 ‘hat  it  is  also  the  responsibility  of  the
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 Fund  to  make  available  houses  to  the
 coalminers.  But,  at  the  same  time,  you
 know,  this  Housing  ‘Scheme  is  being
 carried  out  on  the  basis  of  the  realisation
 of  the  cess.  It  is  the  duty  and  responsi-
 bility  of  the  coalmine  owners  to  spend
 some  money  for  the  welfare  of  these  per-
 sons.  It  is  their  sole  responsibility,  that
 is,  the  responsibility  of  the  coalmine
 owners  and  the  State  Governments.  They
 are  duty-bound  to  provide  all  these  facili-
 ties  to  these  coalminers.  These  coalmine
 owners  are  earning  huge  profits  and  they
 must  earmark  some  profits.  The  Unions
 also  should  put  some  weight  upon  the
 mineowners  so  that  they  can  come  for-
 ward  and  make  these  facilities  available
 to  them.

 SHRI  DAMODAR  PANDEY:  Only
 58,000  houses  have  been  built  for  the
 coalminers  so  far,  You  don’t  have  money
 even  to  pay  them.  You  cannot  meet
 even  your  past  liability.  Why  are  you
 asking  them  to  build  more?  Wherefrom
 will  you  pay  the  money?  Why  don’t  you
 have  money  first  and  then  ask  them  to
 build?

 SHRI  BALGOVIND  VERMA:  |  am
 sorry  that  you  have  not  followed  what  I
 was  saying,  I  said  that  we  have  certainly
 made  commitment;  we  have  certainly
 sanctioned  schemes  and  we  are  duty-
 bound  to  meet  that  share.  We  always
 do  it.  I  am  telling  you  this.  The  coal-
 mine  owners  are  earning  huge  profits.  I
 am  saying  that  the  Unions  should  prevail
 upon  them  to  see  that  they  part  with  some
 profits  in  order  to  make  available  these
 facilities  to  the  miners.

 And,  so  far  as  the  nationalised  mines
 are  concerned,  we  do  not  make  any  dis-
 tinction  between  private  mines  and
 nationalised  mines.  If  funds  are  there,
 nationalised  mines  are  the  first  to  come
 forward  to  make  these  facilities  available
 to  their  workers.

 So  far  as  medical  facilities  are  con-
 cerned,  I  am  sure,  my  hon.  friend  will
 agree  with  me  that  the  hospital  at  Dhan-
 bad  is  one  of  the  best  hospitals  ever  con-
 structed  in  those  areas.
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 SHRI  DAMODAR  PANDEY  =  it  is  a
 very  good  building,  these  is  no  doubt.

 SHRI  BALGOVIND  VERMA.  Not
 only  building,  there  are  medical  facilities.
 The  best  medical  lacilities  are  available.
 The  best  equipments  ete  there  You  can
 not  say  that  this  is  not  so,

 SHRI  DAMODAR  PANDEY:  Your
 OWn  report  says  thdT  you  have  not  been
 able  to  cope  up  with  the  rush  of  patients

 SHRI  BALGOVIND  VERMA  —  Jhut
 is  because,  ay  you  know.  we  are  mak  ng
 avoilable  these  facilities  to  even  those  ;er-
 sons  who  are  not  entitled  to  them  We
 hore  that  the  State  Goverrment  will  also
 come  forward  on  thew  part  to  contubute
 to  this  Fund

 Shri  Damodar  Pandcy  wanted  to  hnow
 whv  the  hospital  had  not  been  extended
 further.  He  Knows  already  that  we  could
 not  do  so  far  want  of  funds.  I  also  think
 that  with  the  amount  that  would  be  avail-
 able  to  us,  we  would  not  be  able  to  take
 up  the  extention  work  any  further  in  the
 near  future

 Some  hon,  Member  had  ashed  what  the
 amount  lying  unrealised  from  the  mine-
 owners  was,  T  may  tell  him  that  there
 is  no  money  lying  untealised  with  th?
 mineowners

 T  think  that  it  was  Shri  Kiishna  Chan-
 dra  Halder  had  asked  me  what  the
 receipts  and  expenditure  in  the  year
 1970-71  were.  I  may  tell  him  that  the
 income  was  Rs  45.07  lakhs  and  the  ex-
 penditure  was  Rs  462.57  lakhs.

 SHRI  KRISHNA  CHANDRA  HUAL-
 DER:  What  is  the  balance  at  the  end  of
 1970-719

 SHRI  BALGOVIND  VERMA:  There
 ig  no  balance  in  the  general  welfare  fund.
 Actually,  it  owes  ‘something.  About
 Rs.  2.93  crores  are  also  to  be  paid  by  it.
 So,  the  question  of  balance  does  not  arise
 in  this  case.  There  may  be  balance  in  the
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 housing  account,  but  we  have  made  cer- tain  commitments,  and  seeing  those  com initments,  the  money  is  not  enough  cven to  calet  to  those  neeas.

 I  think  that  [  have  covelcd  ail  tne Ponts,  and  wish  that  the  Bil  may  be Gken  into  consideration.

 MR  CHAIRMAN,  The  question  ts
 ‘That  the  Bill  further  to  amend  the Coul  Mines  Labour  Welfare  Fund  Ast, {947.  be  taken  inia-  consideration”.

 The  motion  was  adopted,
 MR  CHAIRMAN.  We  shall  now  ‘ake

 up  the  clauses.

 Clouse  oe  —(  Amendment  of  section  3.)

 MR,  CHAIRMAN:  There  is  one
 amendment  to  this  clause  tabled  by  Shri
 Damodar  Pandey  and  two  by  Shri  Rama-
 vatar  Shastri.  ‘They  cannot  be  allowed  to
 be  moved  because  they  require  the  re
 commendation  of  the  President,  as  th:
 Finence  Ministry  is  also  concerned  with
 it,  and  since  the  recommendation  hav  गए
 been  obtained,  they  cannot  be  moved.

 The  question  is:

 “That  clause  2  stand  part  of  the
 Bill",

 The  motion  was  adopted.

 Clause  2  was  added  to’  the  Bil.

 Clause  3—(Amendment  of  section  4.)

 MR.  CHAIRMAN:  There  are  some
 amendments  to  this  clause  standing  in  the
 name  of  Shri  Damodar  Pandey  and  Shri
 Ramavatar  Shastri.  I  am  giving  special
 permission  to  move  them,  though  thoy
 were  received  fate,  but  it  will  not  be
 treated  as  a  precedent,

 SHRI’  DAMODAR  PANDEY:
 not  moving  my  amendments.

 T  am
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 SHRI  RAMAVATLAR  SHASIRI  1
 beg  to  move

 Page  line  l3  for  twelve’  substitute
 twenty  five  (67

 Page  line  l6  for  forty  five  substt
 tute  fifty’  (7)

 i8  hrs.

 MR  CHAIRMAN  I  shall  now  put
 amendments  Nos  6  and  7  to  vote

 Amendments  Nog  6  and  7  were  put  and
 negatived

 MR  CHAIMAN  The  question  38

 ‘That  clause  3  stand  part  of  the  Bul”

 The  motion  was  adopted
 Clause  3  was  added  to  the  Bill
 Clause  4—-(Amendment  of  section  5S)
 SHRI  RAMAVATAR  SHASTRI  I

 beg  to  move

 *Page  2,  line  3—for  ‘4”  substitute
 40"  (8)

 MR  CHAIRMAN

 ‘Page  2  line  3,—for  ‘4  -  substitute
 a  40  (8  )

 The  motion  was  negatived.
 MR  CHAIRMAN  The  question  8

 The  question

 MGIPND-=-2765  I  §  toto.
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 That
 Ril

 clause  4  stand  part  of  the

 The  motion  was  adopted
 Clause  4  was  added  to  the  Bill

 Clauses  5  and  \  the  Enacting  Form  ila
 and  the  Title  were  added  to  the  Bill. a

 SHRI  BALGOVIND  VEKMA  !
 move

 That  the  Bull  be  passed

 MR  CHAIRMAN  The  question  is
 That  the  Bill  be  passed”

 Lhe  motion  vas  adopted
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 THE  MINISTER  OF  PARLIAMEIN
 TARY  AFFAIRS  AND  SHIPPING  AND
 IRANSPORT  (SHRI  RAJ  BAHADUR)

 I  present  the  Twentieth  Report  of  the
 Business  Advisory  Committee

 8.02  hrs.

 The  Lok  Sabha  then  adjourned  un
 Eleven  of  the  Clock  on  Wednesday, *
 December  6,  972/Agrahayana  15,  4894
 (Saka)


